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 LOK  SABHA

 Thursday,  28th  August,  1958,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  SPEAKER  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS
 Steel  Kequirements  by  Railways

 *630.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  quantity  of  steel  received  by
 the  Railways  for  1957-58  against  their
 requirements  of  10,00,000,  tons;

 (b)  whether  the  short-fall  has
 impeded  the  laying  of  any  new  Rail-
 way  lines;  and

 (९)  if  so,  which  are  those  rail  links?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ्,  Ramaswamy):  (a)  The
 receipts  during  this  year  were  9,28,000
 tons.

 (b)  Yes  Khandwa-Hingoli  section
 of  the  Central  Railway  and  Rourkela-
 Manoharpur  section  of  the  South
 Eastern  Railway  were  affected.

 (c)  At  present  only  Khandwa-
 Hingoli  is  affected

 Shri  T.  B.  Vittal  Rao:  Durimg  the
 Second  Plan  period,  we  have  to  lay
 new  railways  to  the  extent  of  842

 miles  but  so  far  except  for  30  or  40
 miles  we  have  not  made  any  new
 railway  track.  In  order  to  fulfil  the
 target,  what  additional  steps  are  being
 taken  by  the  Railway  Board;

 Shri  8.  ्,  Ramaswamy:  The  ques-
 tion  is  about  the  receipt  of  steel;  not
 about  the  laying  of  additional  track.
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 Shri  T.  B.  Vittal  Rao:  In  the  ques-

 tion,  I  have  asked  whether  the  short-
 fall  has  impeded  the  laying  of  any
 new  Railway  line.  So,  it  is  there  and
 my  question  exactly  arises  out  of  it.

 Shri  8.  द  Ramaswamy:  I  submit
 this  shortage  is  affecting  only
 Khandwa-Hingoli  line  Even  with
 regard  to  that,  out  of  a  total  require-
 ment  of  1,700  tons,  1,050  tons  have
 been  received  and  attempts  are  being
 made  to  get  more  so  that  girders  may
 be  fabricated  and  the  line  laid  accord-
 mg  to  the  schedule.

 Shri  T.  8,  Vittal  Rao:  May  I  know
 whether  it  is  a  fact  that  a  well-known
 metallurgist  has  suggested  to  the  Rail-
 way  Board  that  instead  of  selling  away
 this  rail  as  scrap  it  could  be  converted
 into  steel  rails?

 Shri  8.  द  Ramaswamy:  The  main
 question  is  about  the  import  and  the
 requirements  of  steel.  With  regard  to
 the  conversion  of  scraps  into  steel,  I
 submit  a  separate  question  may  be  put.

 Shri  Tangamani:  The  point  is  whe-
 ther  there  was  any  offer  by  the  well-
 known  metallurgist  that  this  scrap  iron
 which  is  available  from  the  waste
 rails  would  be  converted  into  steel?
 If  there  was  such  an  offer,  is  that  offer
 being  considered  by  the  Railway
 Board?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  It  is  now  the
 common  practice  on  the  railways  that
 under  instructions  of  the  Steel  Con-
 troller  we  give  out  all  our  scrap  steel
 to  various  foundries.  It  is  the  practice;
 the  practice  suggested  by  you  is
 actually  being  carried  out

 Shri  Jaipal  Singh:  Sur,  here  3s  a
 question.  Because  of  the  foreign
 exchange  difficulties  and  the  like,  we
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 are  unable  to  get  what  we  require.
 Here  is  a  new  process  offered  by  a
 metallurgist  who  was  a  member  of  the
 Railway  Ministry  once  upon  a  time,
 a  very  famous  and  well-known  metal-
 Jurgist,  and  he  says  that  by  his  latest
 process  he  can  convert  rail  scrap  into
 steel  that  is  badly  required  by  the
 railways.

 Shri  Shahnawaz  Khan:  As  I  just
 replied,  under  the  direction  of  the
 Stee]  Controller,  we  give  all  our  sur-
 plus  steel  scrap  to  various  foundries,
 whichever  ask  us.  That  process  is
 being  carried  out.

 Shri  S.  V,  Ramaswamy:  I  submit
 that  this  question  may  be  put  sepa-
 rately  instead  of  this  indirect  course
 being  adopted.

 Shri  Jaipal  Singh:  Am  I  to  under-
 stand  that  the  process  is  already  being
 worked  out  in  the  country?  Is  that
 the  answer  we  have  been  given?

 Shri  Shahnawaz  Khan:  We  are  util-
 ising  all  our  scrap  within  the  country
 for  the  use  of  the  railways.

 Mr.  Speaker:  What  is  the  difficulty?
 We  understand  the  question:  is  that
 process  being  adopted?  Yes  or  no,  is
 the  answer.  That  process  suggested  by
 the  metallurgist,  he  may  say  he  is  not
 aware.

 Shri  Shahnawaz  Khan:  I  am  _  not
 aware....  (Interruptions.)

 Mr.  Speaker:  Why  should  there  be
 an  impression  created  that  something
 is  withheld  by  the  hon.  Minister  here?
 I  follow  the  question;  the  hon.  Minis-
 ter  must  be  able  to  follow  better.

 Shri  Dasappa:  Sir,  we  are  now
 giving  the  scrap  under  the  direction  of
 the  Steel  Controller  so  that  it  may  be
 forged  into  steel.  Is  there  any  quota
 fixed  to  be  returned  in  the  shape  of
 rails?

 Shri  Shahnawaz  Khan:  No,  Sir,  not
 in  the  shape  of  rails  but  there  are
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 other  parts  required  by  the  railways.
 Recently,  we  have  agreed  to  supply  a
 large  quantity  of  steel  scrap  to  Bhilai
 steel  plant.  We  are  not  wasting  our
 steel  scrap  at  all.

 Gramdan  Movement

 "632  Shri  D.  ९.  Sharma:
 Shri  Bibhuti  Mishra:

 Will  the  Mhnister  of  Community
 Development  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 356  on  the  20th  February,  ‘1958,  and
 state:

 (a)  the  efforts  that  have  since  been
 made  regarding  integration  of  Gram
 dan  and  Community  Projects;  and

 (b)  the  result  of  those  efforts?

 The  Minister  of  Community  Devel-
 opment  (Shri  S.  K.  Dey):  (a)  and
 (b).  A  further  meeting  held  on  279
 and  i8th  of  March,  1958,  between  the
 representatives  of  Sarva  Seva  Sangh
 and  the  concerned  Central  Ministries
 and  the  Planning  Commission  decided
 to  form  two  working  groups  to  con-
 sider  the  subjects  of  Panchayats,  Co-
 operatives  and  Village  Development,
 and  programme  of  training  and  col-
 laboration  between  the  two  move-
 ments.  Accordingly,  the  two  working
 groups  met  from  6th  to  8th  May,  1958,
 and  prepared  a  memorandum  which
 was  considered  by  the  Annual  Con-
 ference  on  Community  Development
 at  Abu  Copies  of  the  memorandum
 and  the  recommendations  of  the
 Annual  Conference  are  laid’  on  the
 Table  of  the  House.  [Placeq  in
 Library  See  No.  LT-87/58.]

 Recommendations  of  the  Annual
 Conference  have  been  communicated
 to  all  State  Governments.  The  sub-
 ject  has  also  been  under  examination
 by  the  Sarva  Seva  Sangh.  In  the  mean-
 time,  coordinated  action  has  been  pro-
 ceeding  in  the  field  in  some  limited
 areas.

 Shri  D.  0.  Sharma:  May  I  know  in
 what  parts  of  the  country  co-ordinat-
 ed  action  has  been  going  on  and
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 what  have  been  the  results  of  that
 co-ordinated  action  so  far?

 Shri  Ss.  K.  Dey:  The  work  35  pro-
 eeeding  in  some  limited  measure  in
 Koraput  district  of  Orissa,  in  Tiru-
 mangalam  firka  in  Madras,  in  some
 villages  in  Kerala  State.  Some  work
 on  a  co-ordinated  pattern  is  now
 being  planned  in  Dongarpur  in
 Orissa,  Chattisgarh  in  Madhya  Pra-
 desh  and  Lakshmipur  in  Assam

 Shri  D.  C.  Sharma:  How  long  will
 it  take  the  Ministry  to  cover  all
 the  gramdan  villages  that  are  found
 now?

 Shri  8.  K.  Dey:  The  gramdan  vill-
 ages  are  expending  and  so  it  is  very
 difficult  to  answer  this  question  They
 will  certainly  be  covered  by  963
 when  the  whole  country  is  covered  by
 the  community  development  pro-
 gramme.

 Shri  Tyagi:  How  is  gramdan  land
 distributed  or  disposed  of?  Is  there
 any  safeguard  against  the  creation  of
 uneconomic  holdings?

 Shri  S.  K.  Dey:  Gramdan  land  is
 distributed  according  to  the  population
 of  the  families;  the  land  in  the
 village  is  supposed  to  constitute  a
 pool  for  the  village  a»  a  whole.

 Shri  Tyagi:  May  I  take  it  that  it
 is  a  co-operative?  Or,  are  there  se-
 parate  holdings  created?  Does  it
 remain  still  in  a  co-operative  pool?

 Shri  S.  K.  Dey:  According  to  the
 preSent  understanding  it  is  only  a
 right  to  cultivation  and  not  the  right
 to  sell  or  transfer,  that  is  conferred
 on  the  people.

 Shri  Tyagi:  This  is  no  answer
 Mr.  Speaker:  The  answer  is  in-

 dividual  cultivation.

 Shri  Tyagi:  Is  it  had  from  one
 and  given  to  another?  Is  that  the  pro-
 cess  of  gramdan  or  is  it  pooled  into
 a  co-operative  effort?
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 Mr.  Speaker:  That  is  what  he  said.
 (Interruptions.)  According  to  the

 needs  of  each  family  it  is  given  for
 the  purposes  of  cultivation  only.

 सेठ  गोविन्द  दास  :  झब  तक  जितने
 ग्राम  दान  हुए  हैं,  उत  में  से  वया  कुछ  ग्रामों
 की  उस  प्रथारकी  व्यवस्था  हो  चुही  हैं,
 जिस  के  बार  में  भ्रमी  मंत्री  जी  ने  कहा  है,
 श्रौर  भ्रगर  टो  चुकी  है,  तो  कितने  ग्रामों  की

 हो  चुकी  हूँ  श्रौर  उन  की  झब  क्‍या  स्थिति

 है?

 Shri  S  K.  Dey:  So  far  as  I  under-
 stand,  4,000  villages  have  come  under
 the  orbit  of  the  gramdan  movement.
 Out  of  these,  in  a  very  selected  num-
 ber  of  villages  the  co-ordinated  pro-
 gramme  is  it  progress.  I  have  my-
 selt  seen  quite  4  number  of  villages
 where  there  seems  to  be  a  tremendous
 amount  of  enthusiasm  amongst  the
 villagers  who  are  trying  to  own  the
 Jand  as  a  common  900  and  all  the
 facilities  that  they  are  creating  in  the
 vulages.

 ot  विभूति  मिश्र  :  ग्रामदान  वहां  होता
 है  जहां  पर  कि  लोग  अपनी  जमीन  की  मिल-
 कियत  मिटा  देते  हैं  और  इस  कम्युनिटी  प्राजैक्ट
 प्रग्राम  में  मिलकियत  मिटाने  की  कोई  बात

 नही  है  i  मै  जानना  चाहता  हूं  कि  इन  दोनों  में
 मेल  कैसे  बैठता  है  ?

 Shri  5.  K.  Dey:  Sir,  an  effort  is
 being  made  to  arrive  at  a  point
 midway  between  the  two.

 श्री  विभूति  मिश्र  :  यह  जो  सरकार  है
 यह  प्राइवेट  प्रापर्टी  को  मानती  है  ।  इस  के
 विपरीत  ग्रामदान  का  जहां  तक  सम्बन्ध  है,
 उस  में  प्राइवेट  प्रापर्टी  का  कोई  सवाल  नहीं  है।
 इस  तरह  से  जो  मिलकियत  है.

 Mr.  Speaker  मे  जानता  हूं
 The  hon.  Member  is  only  repeating  the
 question;  possibly,  the  Minister  also
 will  repeat  the  answer  He  says  that
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 there  is  going  to  be  a  midway  after
 some  discussion.

 Shri  A.  C.  Guha:  May  I  know  the
 reason  why  Government  has  not  pro-
 ceeded  on  the  basis  of  co-operative
 farming,  and  whether  there  is  any
 idea  to  start  utilising  the  land  on  a
 co-operative  farming  basis  at  least  as
 an  experimental  measure?

 Shri  5.  K.  Dey:  That  also  is  intend-
 ed  to  go  ahead  alongside  the  gram-
 dan  work.

 Shri  Ranga:  Is  it  not  a  fact  that  in
 most  of  the  villages  which  are  sup-
 posed  to  have  been  given  over  to
 gramdan—in  Koraput  District,  for
 instance,  from  which  my  hon.  friend,
 Shri  Jaganatha  Rao  hails—the  ques-
 tion  of  distribution  or  the  question
 of  co-operative  or  collective  cultivat-
 ion  has  not  been  taken  up  and  the
 lands  are  still  in  the  possession  of
 people  who  are  supposed  to  be
 pattedars?

 Shri  S.  K.  Dey:  There  35  no  insis-
 tence  on  the  part  of  the  Sarva  Sewak
 Sangh  that  there  should  be  co-operat-
 ive  cultivation.  Where  people  decide
 to  cultivate  in  co-operation,  they  are
 free  to  do  so,  and  where  they  wish
 to  cultivate  on  individual  holdings,
 purely  for  the  matter  of  cultivation,
 they  are  allowed  to  do  so

 Shri  Tyagi:  May  I  know  whether  it
 is  seen  that  the  distribution  is  done
 on  such  a  basis  that  each  holding  is
 at  least  economic?

 Shri  8.  K.  Dey:  The  distribution  is
 done  by  the  village  people  them-
 selves,  and  no  pressure  is  exercised
 on  them.

 Shri  B.  K.  Gaikwad:  May  I  know
 to  whom  these  gramdan  lands  are
 distributed?

 Shri  8.  K.  Dey:  To  the  actual  culti-
 vators  in  the  villages  who  are  pre-
 pared  to  cultivate  the  land  and  not
 earn  a  rental.
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 Shri  Tangamani:  In  reply  to  an
 earlier  supplementary  thé  hon.
 Minister  stated  that  gramdan  is  being
 done  in  Thirumangalam  Firka  in
 Madras  State.  May  I  know  whether
 directions  will  be  issued  to  the  Block
 Development  Officer  not  to  take  up
 only  this  gramdan  work  which  will
 affect  the  usual  developmental  work
 which  has  to  be  attended  to  by  him?

 Shri  8S.  K.  Dey:  It  is  perfectly  im-
 plicit  that  the  Block  Development
 Officer  should  work  not  merely  in  the
 gramdan  areas  but  also  in  other  areas
 in  the  Block.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  We  will  go  to  the  next
 question.  Gramdan  won't  be  exhaust-
 ed  in  less  than  ten  minutes.

 किसानों  और  अमिकों  हारा  भारत  का  असल

 *६  ६४.  शमी  विभूति  मिश्र  :  क्‍या  रेलवे
 मंत्री  निम्नलिखित  जानकारी  देने  वाला
 एक  विवरण  सभा  पटल  पर  रखने  की  कृपा
 करेंगे  कि  :

 (क)  किसानों  और  श्रमिकों  के  कितने
 दल  १६५६-५७  झभौर  १६५८  में  अब  तक  भारत
 का  अमण  कर  चुके  हैं  ;

 (ख)  जन्हों  ने  कौन-कौन  सी  जगह
 देखी  हैं;  भौर

 (ग)  सरकार  ने  उन  यात्राभों  के  लिये
 कितनी  झाथिक  सहायता  दी  है  ?

 रखने  उपभंत्रो  (श्री  क्षाहमबाज  खां):
 (क)  १६५६-५७  झौर  १६४५८  में  (जुलाई

 तक)  ४२  स्पेशल  ग्राड़ियां  चलायी  गयीं
 जिन  में  किसानों  की  ४२  टोलियों  ने  भारत
 की  सैर  की  ।  मजदूरों  के  लिये  कोई  स्पेशल
 गाड़ी  हीं  चलाई  गई  ।
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 (a)  किसानों  ने  कई  ऐतिहासिक
 भौर,  धामिक  (Historical  and  religious )
 जगहों  झलावा  विकास-योजनाओं  के
 लिये  मशहूर  जगहें  भी  देखीं  ।  इन  में  से  कुछ
 खास  जगहों  की  सूची  समा-पटल  पर  रख  दी
 गयी  है  ।  [दिखिये  परिश्षिष्ट  ३,  झानुबस्ध
 संख्या  ६३]

 (ग)  रेलवे  मंत्रालय  ने  इन  थात्राधों
 के  लिये  कोई  झाथिक  सहायता  तो  नहीं  दी,
 लेकिन  रेल  का  किराया  रियायती  दर  पर  लिया
 गया

 वैसे  १९५६  में  ६६३  किसानों  के  लिये
 दिल्ली  से  नागल  डैम  शौर  वापसी  के  लिये  और
 १६५७  में  ७००  किसानों  के  लिये  दिल्ली  से
 नांगल  डैम,  पटियाला  और  वापसी  के  लिये
 ओ  दो  स्पेदाल  गाड़ियां  लायी  गयी  थी  उन
 पर  २१८१७  रुपये  ४६  नये  पैसे  खर्च  हुए
 और  यह  कुल  खर्च  सूचना  झौर  प्रसार  मंत्रालय
 (Ministry  of  Information  &  Broadcasting  )
 ने  दिया  1  इसी  तरह,  १६५८  में  ८००  किसानों
 के  लिये  दिल्ली  से  नांगल  डैम  और  वापसी  के
 लिये  स्पेशल  गाड़ी  चअलायी  गयी  ।  उस  पर  जो
 सच  हुआ  उस  में  से  ६४५६  रुपये  ३०  नये
 पैसे  भी  सूचना  भौर  प्रसार  मंत्रालय  ने  दिये  t

 Shri  B.  K.  Gaikwad:  Sir,  we  could
 not  follow  the  answer.

 Mr.  Speaker:  The  answer  may  be
 given  in  English.

 Shri  Shahnawaz  Khan:  (a)  During
 1956,  957  and  958  (upto  July)  42
 batches  of  farmers  (kisans)  toured
 India  by  rail  in  42  special  trains.  No
 special  trains  were  run  for  labourers.

 (b)  Many  places  of  historical,  reli-
 gioug  and  developmental  interest.  A
 list  of  the  more  important  among  these
 has  been  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  HI,  annexure
 No.  68.)

 (c)  No  direct  financial  assistance  was
 given  by  the  Ministry  of  Railways  for
 thesc  tours,  but  concessional  fares
 were  charged.

 28  AUGUST  3988  Oral  Answers  3322

 The  Ministry  of  Information  and
 Broadcasting,  however,  incurred  the
 entire  expenditure  of  Rs.  28i7-48  for
 two  special  trains—one  for  693  farmers
 run  in  956  from  Delhi  to  Nangal  Dam
 and  back  and  another  special  train  for
 700  farmers  run  in  957  from  Delhi
 to  Nangal  Dam,  Patiala  and  back  to
 Delhi—and  part  of  the  expenditure  to
 the  extent  of  Rs.  9456-30  on  one  special
 train  of  800  farmers  run  in  958  from
 Delhi  to  Nangal  Dam  and  back.

 att  विभूति  मिथ  :  मैं  जानना  चाहता  हूं
 कि  ये  जो  किसान  विकास  योजनाभों  को
 देखने  गये,  इन  के  लिये  रेलवे  मंत्रालय  ने  क्‍या
 कया  सहूलियतें  पैदा  कीं  भौर  कया  इन  के  लिये
 कोई  गाइड  भी  दिया  गया  था  ?

 श्री  शाहतवाज  य्लां  :  हम  ने  कोई  खास
 गाइड  नहीं  किया  ।  हमारी  जिम्मेवारी  तो
 उन  को  आराम  के  साथ  उस  जगह  तक  पहुंचाने
 की  थी  झौर  हम  ने  उनको  उन  उन  जगहों  तक

 पहुंचा  दिया  ।

 श्री  विभूति  मिशन :  मैं  जानना  चाहता
 हूं  कि  रेलवे  मंत्रालय  ने  क्या  कोई  ऐसे  नियम
 बनाये  हैं  कि  यदि  कहीं  के  किसान  किसी
 विकास  योजना  को  देखने  जायें  या  देखने  जाना

 च्वाहिं  तो  उन  को  किराये  में  छुट  की  जाये  ।
 यदि  हां,  तो  कितनी  छूट  दी  जाती  हैं  ?

 शी  दाहनवाज  खां  :  वे  रूल  तो  बने  हुए
 है।  जब  स्पेशल  ट्रेन  चलती  है  तो  उस  में  से
 तीसरे  दर्ज  का  भाषा  किराया  उन  को  देना
 पड़ता  है  झगर  वे  बैठने  की  जगह  मांगें  ।  झगर
 सोने  की  जगह  मांगते  हैं  तो  थर्ड  क्लास  का

 पूरा  किराया  देना  पड़ता  है  ।  यह  सहूलियत
 तो  हम  देते  हैं  ।

 Shri  Venkatasubbaiah:  In  view  of
 the  fact  that  in  the  special  trains  that
 are  run  for  farmers  many  people  who
 are  not  farmers  are  taking  advantage
 of  the  concession,  may  I  know’  whe-
 ther  Government  contemplate  setting
 up  a  sort  of  a  selection  committee  in
 order  to  see  that  only  genuine  farmers
 are  allowed  to  travel  in  these  trains
 taking  advantage  of  the  concession
 allowed  to  them?
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 Shri  Shabnawaz  Khan:  Government
 does  not  propose  to  set  up  any  select-
 ion  committee  for  selecting  farmers
 to  go  on  tour,  but  we  have  one  rule
 that  any  special]  train  that  is  provided
 for  farmers  must  be  sponsored  by  the
 State  Government  with  a  view  to
 ensure  that  the  people  for  whom  it  is
 intended  are  bona  fide  farmers.

 st  मवल  प्रभाकर  :  भ्रभी  माननीय  उप-
 मंत्री  महोदय  ने  बताया  कि  दिल्ली  से  जो  स्पेशल

 ट्रेन  चली  थी,  उस  का  सारे  का  सारा  खर्चा

 सूचना  तथा  प्रसार  मंत्रालय  ने  दिया  ।  मैं
 जानना  चाहता  हूं  कि  झगले  किसी  ओग्राम
 की  इस  तरह  की  सूचना  झाई  है  कि  झौर  दूसरी
 जगहों  के  किसान  भी  अगर  किन्‍्हीं  विकास
 योजनाञ्रों  को  देखने  जाना  चाहें  तो  उन  का
 सारे  का  सारा  खर्चा  सूचना  तथा  प्रसार  मंत्रालय
 देगा  ।

 थ्ी  शाहनवाज  ष्  :  यह  सवाल  तो  सूचना
 तथा  प्रसार  मंत्रालय  से  किया  जाये  तो  ज्यादा

 बेहतर  होगा  ।  लेकिन  जहां  तक  मेरा  इल्म

 क्रो  जबल  प्रभाकर  :  श्राप  के  पास  कोई

 सूचना  इस  तरह  की  आई  है  ?

 शी  हाहतावज  तवां:  हमारे  पास  कोई

 सूचना  नहीं  है  ।
 Pandit  ल  P.  Jyotishi:  Does  the

 Government  intend  to  extend  this
 facility  to  other  classes  of  people  also
 who  are  as  poor  as  farmers?

 Shri  Shahnawaz  Khan:  This  facility
 is  already  there  for  students,  teachers,
 etc.

 Pandit  J.  P.  Jyotishi:  I  mean,
 besides  students  and  teachers.

 (No  answer  was  given  )

 Shri  8.  M.  Banerf€e:  May  I  know
 whether  similar  concession  will  be
 given  to  industrial  workers  for  under-
 taking  this  educative  tour’

 Shri  Sbhahnawaz  Khan,  It  may  be
 extended  to  industrial  as  well  as
 agricultural  workers.

 Shri  Rajendra  Singh:  If  certain  far-
 mers  want  to  visit  the  Congress  Con-
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 ference,  may  I  know  whether  they
 will  be  extended  the  same  facilities?

 An  Hon,  Member:  It  is  being  done.
 Shri  Shahnawart  Khan:  No,  Sir;

 they  will  not  be  given.
 Shri  Thimmaiah:  May  I  know

 whether  the  word  ‘farmer’  includes
 agricultural  labour  also?

 Mr.  Speaker:  He  said  so.  He  said
 that  it  includes  industrial  and  agri-
 cultural  labour  also.

 Shri  B.  K.  Gaikwad:  May  I  know
 from  what  States  farmers  participated
 in  this  tour,  and  how  many  farmers
 there  were  from  Bombay  State?

 Shri  Shahnawaz  Khan:  I  have  got  a
 detailed  list  here.

 Mr.  Speaker:  The  hon.  Member  will
 learn  it  from  him.  There  are  4  States
 in  India.

 Shri  N.  R.  Munisamy:  The  _  hon.
 Deputy  Minister  has  said  that  the  spe-
 cial  trains  were  run  for  farmers  and
 not  for  labourers.  May  I  know  wheth-
 er  no  labourers  have  sought  the
 assistance  of  the  Government  for  their
 taking  a  tour,  or,  was  their  request
 denied?

 Shri  Shahnawaz  Khan:  The  parties
 organise  themselves  and  they  apply  to
 the  railway  for  this  concession.  No
 such  party  of  labourers  came  forward.

 Late-running  of  Local  Trains  in
 Sealdah  Division  of  Eastern  Railway

 +

 |

 Shri  Tridib  Kumar
 Chaudhuri:

 Shrimati  Mafida  Ahmed:
 Shri  H.  N.  Mukerfjee:
 Shri  Ghosal:

 |  Shri  Halder:
 *635.<  Shri  Bimal  Ghose:

 Shri  Mohan  Swarup:
 Shri  Narayanankntty

 Menon:
 *  Shri  Warior:

 {  Shri  B.  Das  Gnpta:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  times  in  May  and
 June,  958  when  local  trains  in  the



 3325  Oral  Anewers

 Sealdah  Division  of  Eastern  Railway
 ran  late;

 (b)  what  were  the  reasons  for  such
 irregularity;

 {c)  whether  it  was  mainly  due  to
 the  high  saline  content  in  the  water
 from  Hoogly  used  for  feeding  loco-
 motive  boilers;

 (d)  if  so,  the  number  of  goods  and
 passenger  engines  which  developed
 defects  on  the  above  account;

 (e)  the  total  estimated  amount  of
 loss  involved;  and

 (f)  the  steps  taken  to  remedy  the
 situation?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (9)  to  (ft).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  (See  Appendix  ITI,
 annexure  No.  64.}

 Shri  Halder:  Sir,  on  a  point  of
 order.  I  want  to  know  whether  the
 Railway  Minister  can  be  allowed  to
 place  a  false  or  incorrect  statement  in
 the  House.  I  am  referring  to  Ques-
 tion  No.  635,  and  the  answer  to  part
 (b)  of  the  question  (ii)  and  (iii)  of
 the  answer  parts  “Public  interference
 to  train  operation”  and  “excessive
 alarm  chain  pulling  and  custom
 checks”.

 Mr.  Speaker:  The  hon.  Member  will
 -put  a  question  if  he  is  not  satisfied
 with  the  answer  and  ask  the  hon.
 Minister  whether  it  is  not  a  fact,  etc.

 Shri  Halder:  My  question  as,  wheth-
 er  the  hon.  Minister  can  place  an  in-
 correct  statement  in  the  House.

 Mr.  Speaker:  The  hon.  Minister  feels
 that  it  is  correct.  I  will  allow  the
 hon.  Member  an  opportunity  to  put  a
 question.  Indirectly,  the  hgn.  Member
 ought  not  to  get  up  and  say  that  the
 answer  is  incorrect  and  that  the  hon.
 Minister  should  correct  it.  He  may
 put  a  supplementary  question  if  he
 catches  my  eye,  and  not  before  that,
 indirectly,
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 Shri  Tridib  Kumar  Chaudhuri:  The
 Minister  has  replied  in  his  statement,
 in  answer  to  parts  (b)  and  (c)  of  the
 question,  that  the  delays  were  mainly
 due  to  an  increase  in  the  percentage
 of  salinity  in  water.  May  I  know  to
 what  extent  the  engine  trouble,  aris-
 ing  out  of  high  percentage  of  salinity
 in  water  is  also  due  to  a  large  per-
 centage  of  over-aged  engines  being
 commissioned  in  the  Sealdah  Division?

 Shri  Shahnawaz  Khan:  The  recent
 trouble  in  Sealdah  Division  was  due
 almost  entirely  to  the  high  percentage
 of  salinity  in  the  water.  There  were
 a  few  engine  failures  due  to  mechani-
 cal  trouble,  but  most  of  the  engines
 fasled  because  of  the  trouble  which
 was  due  to  salinity.

 Shri  Tridib  Kumar  Chaudhuri:  To
 what  extent....

 Mr.  Speaker:  There  is  no  extent.
 The  hon.  Minister  says  that  it  is  pure-
 ly  due  to  salinity  in  water  and  not  due
 to  old  machines  being  brought  in.  He
 says  so.  I  understand  it.  I  do  not
 know  why  the  hon.  Member  does  not
 understand  it.

 Shri  H.  N.  Mukerjee:  In  view  of  the
 report  that  in  the  other  divisions  of  the
 Eastern  Railway  which  use  the  same
 Kind  of  water  and  are  suffering  from
 the  same  kind  of  salinity,  the  same
 variety  of  late  running  did  not  take
 place,  may  I  take  it  that  there  was
 something  wrong  and  that  actually  the
 use  of  over-aged  engines  alone  was
 responsible  for  this  defect?

 Shri  Shahnawaz  Khan:  As  far  as  I
 am  aware,  the  only  other  railway  that
 uses  the  Hooghly  water  is  the  Port
 Trust  Railway.  They  have  plenty  of
 trouble.  The  other  divisions  do  not
 use  the  Hooghly  water.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  this  is  one  of  the
 areas  where  there  is  heaviest  train
 traffic  and  also  in  view  of  the  fact
 that  the  salinity  of  water  will  continue
 year  after  year  until  the  Ganga  Bar-
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 rage  work  is  completed,  may  I  know
 whether  the  electrification  of  Sealdah
 Division  is  going  to  be  taken  in  hand
 immediately?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  The  Sealdah  Division
 is  very  important  from  traffic  point  of
 view,  and  the  traffic  during  recent
 years  has  tremendously  increased.  We
 have  taken  steps  to  overcome  this
 difficulty  of  high  percentage  of  salinity
 in  water,  and  with  that  end  in  view,
 we  are  sinking  tube-wells  for  that
 purpose.  I  may  assure  the  hon.  Mem-
 ber  that  electrification  of  Sealdah
 Division  will  aiso  be  taken  up.

 Casualty  in  Irwin  Hospital,  New  Delhi

 *636.  Shri  Tangamani:  Will  the  Min-
 ister  of  Health  be  pleased  to  state:

 (a)  whether  the  prosecution  launch-
 ed  against  Dr.  Gaitonde  of  the  Irwin
 Hospital  for  alleged  indifference  in  the
 conduct  of  operation  of  a  girl  has  been
 withdrawn;  and

 (b)  if  so,  the  reasons  for  the  with-
 drawal?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir.

 (b)  From  the  evidence  available,  it
 was  extremely  doubtful  if  the  prose-
 cution  was  sustainable.

 Shri  Tangamani:  This  prosecution
 against  Dr.  Gaitonde  was  started
 under  section  336  I.P.C.  for  endanger-
 ing  human  life  and  for  the  act  of
 negligence,  because,  after  the  death  of
 the  girl  after  the  abdominal  operation
 took  place,  forceps  was  found,  after
 the  cremation  took  place,  in  the
 abdomen.

 Mr.  Speaker:  He  gives  information.
 What  is  it  that  he  wants  to  ask?  The
 whole  case  is,  the  forceps  was  not
 remeved  after  the  operation  from  the
 body  of  the  patient,  and  that,  there-
 fore,  forceps  was  discovered  after
 cremation.

 Shri  Karmarkar:  The  Home  Minis-
 try,  after  considering  ali  the  evidence
 that  was  available,  came  to  the  con-
 clusion  that  it  was  doubtful  whether
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 the  case  was  sustainable,  and  in  their
 discretion,  they  asked  the  Delhi
 Administration  to  withdraw  the  case.

 Shri  Tangamani:  The  prosecution?
 Shri  Karmarkar:  Am  I  expected  to

 discuss  the  evidence  and  place  the  evi-
 dence  before  the  House,  Sir?

 Shri  Tangamani:  It  is  a  case  of  with-
 drawal.  May  I  know  whether,  when
 the  case  was  pending  before  the  court
 of  the  magistrate,  Shri  K.  P.  Gupta,
 any  evidence  was  adduced  before  the
 magistrate?

 Shri  Karmarkar:  My  information  is
 that  the  case  was  under  section  304-A,
 LP.C.  m  the  Faiz  Bazar  police  station.
 It  was  under  their  investigation,  and
 like  in  every  other  case,  it  went  to  the
 magistrate  also—-I  have  not  got  that
 particular  piece  in  my  notes—and  at
 this  stage,  the  Home  Ministry  went
 into  the  matter,  looked  into  the  whole
 matter,  and  from  the  evidence,  they
 came  to  the  conclusion,  after  giving  all
 consideration,  that  the  evidence  did
 not  justify  a  prosecution.  That  is  the
 case.

 Shri  Tangamani:  My  point  was  this.
 The  case  was  pending  before  the
 magistrate  when  the  prosecution  was
 proceeding  with  the  casa  What  I
 would  like  to  know  is  whether  wit-
 nesses  were  examined  before  the  with-
 drawal  order  of  the  District  Magistrate
 was  filed  before  the  magistrate’s
 court?

 Shri  Karmarkar:  During  the  course
 of  the  investigation  of  the  case,  they
 recorded  the  statements  of  different
 persons.  No  witnesses  were  examined
 in  the  court.  That  is  exactly  so.

 Shri  Dasappa:  May  I  know  whether
 there  was  any  reference  to  the  Gov-
 ernment  from  the  prosecutor,  whoever
 it  may  be,  that  the  evidence  was  not
 sufficient  to  justify  further  proceed-
 ings?

 Shri  Karmarkar:  It  would  not  be  in
 the  public  interest  to  tell  the  House  as
 to  what  transpired  between  the  pro-
 secutor  and  the  police  and  the  Home
 Ministry.  (Interruptions).  Otherwise;
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 #  is  very  obvious  that  the  whole
 statement  before  the  police,  the  whole
 evidence,  how  the  Home  Ministry  came
 to  the  conclusion  and  all  that,  will
 have  to  be  placed  before  the  House
 and  not  piecemeal.

 Shri  Dasappe:  I  wanted  a  reply  to
 my  question.  As  I  understand,  it  is
 only  when  fhe  prosecutor  finds  that
 the  evidence  would  not  justify  a  ccn-
 viction,  that  it  is  too  poor,  that  a
 reference  is  made  to  Government.  I
 would  like  to  know  whether  the  Home
 Ministry  acted  suo  motu  or  on  refer-
 ence  made  by  the  prosecutor.

 Shri  Karmarkar:  As  I  said  earlier,
 my  information  at  present  shows  that
 the  case  was  registered  by  the  Faiz
 Bazar  police  station  and  was  under
 investigation,  at  which  stage,  the  Delhi
 Administration  was  asked  not  to  pro-
 ceed  with  the  case.

 Several  Hon.  Members  =  rose—.
 Mr.  Speaker:  Order,  order.  Shri

 Tangamani  assumed,  or  at  any  rate
 put  the  question  whether  the  police
 had  not  launched  a  prosecution  in  the
 magistrate’s  court,  and  he  wanted  to
 know  whether  any  witnesses  had  been
 examined  before  the  withdrawal  of
 the  case  took  place.  He  assumes  that
 a  case  had  been  launched  in  the
 magistrate’s  court  and  that  it  was
 under  investigation.  If  the  hon.  Min-
 ister  wants  to  say  that  the  police  were
 investigating  and  that,  at  that

 Shri  Karmarkar:  That  is  my  infor-
 mation.  That  is  in  my  possession  at
 present.  In  any  case,  the  case  was  not
 proceeded  with  in  the  magistrate’s
 court.  I  do  not  want  to  shut  out  any
 answer.  I  can  only  give  the  House
 what  my  present  information  shows.
 If  further  information  is  required,  I
 wish  a  proper  question  is  tabled  to  the
 Home  Ministry  who  are  in  possession
 of  the  matter.  I  come  in  here  because
 it  related  to  a  case  connectetl  with  the
 Irwin  Hospital.  Otherwise,  the  Home
 Ministry  is  the  proper  authority.

 Mr.  Speaker:  Mr.  Dasappa  only
 wanted  to  know  at  whose  instance  the
 withdrawal  took  place.  The  hon.  Min-
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 ister  is  the  Minister  for  Health.  Of
 course,  he  may  not  be  conversant  with
 what  happened  so  far  as  the  Home
 Ministry  is  concerned.  So  far  as  his
 own  Ministry  is  concerned,  evidently
 hon.  Members  want  to  know,  barring
 the  conviction,  what  has  happened  to
 the  doctor  who  kept  the  forceps?

 Shri  Karmarkar:  At  this  stage,  the
 Delhi  Administration  withdrew  the
 case  on  the  advice  of  the  Home  Min-
 istry  of  the  Government  of  India  and
 the  case  was  not  proceeded  with.

 Shri  Tyagi:  Was  any  departmental
 action  taken?

 Mr.  Speaker:  They  want  to  know
 what  departmental  action  has  been
 taken  against  the  doctor.

 Shri  Karmarkar:  I  very  respectfully
 submit  that  a  proper  question  may  be
 tabled  to  the  Home  Ministry  in  the
 matter.

 Shri  Tyagi:  Is  the  Home  Ministry
 running  the  Health  Department,  Sir?

 Shri  Karmarkar:  If  you  order  me,
 Sir,  I  shall  give  the  information.  I
 would  not  like  to  trespass  into  what
 belongs  to  some  other  Ministry,  name-
 ly,  the  Home  Ministry.  So  far  88  the
 Irwin  Hospital  is  concerned,  I  have
 given  the  information  I  had  as  to
 whether  the  case  was  actually  register-
 ed  in  the  Magistrate’s  court  and  then
 withdrawn.  (Interruptions).

 Mr.  Speaker:  The  hon.  Minister  has
 said  that  he  has  given  whatever  facts
 he  has  in  his  possession,  but  he  would
 like  to  know  something  more  from  the
 Home  Ministry  and  then  place  it
 before  the  House  if  a  suitable  question
 is  put.

 Shri  Tyagi:  May  I  know  if  it  is  a
 fact  that  forceps  was  found  or  not,  and
 whether  the  girl  was  operated  by  this
 particular  doctor  or  not?  This  is
 factual  information.

 Shri  A.  C.  Guha  rose—

 Mr.  Speaker:  Both  hon.  Members  are
 ex-Ministers  and  they  ought  not  to  put
 questions  along  with  another  hon.
 Member.  Let  there  be  some  order.
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 Hon  Members  are  anxious  to  know
 whether  as  a  matter  of  fact,  the  for-
 ceps  was  discovered  in  the  body  after
 cremation

 Shri  Karmarkar:  May  I  make  a  sub-
 mussion  that  this  question  may  be  put
 to  another  responsible  Ministry,  as  to
 whether  it  35  in  the  public  interest  to
 disclose  this  mforination  or  not

 Mr.  Speaker:  May  I  assume  that
 the  hon  Mhnuiste:  does  not  know  whe-
 ther  any  forceps  were  discovered  in
 the  body  of  the  patient  who  was  ope
 rated  upon  in  the  hospital  over  which
 the  hon  Munister  has  got  control?

 Shri  Karmarkar:  I  seek  your  protec-
 tion,  Sir  I  shail  tell  you  how  it  75
 Supposing  I  say  the  forceps  was  found
 in  the  body  (Interruptions)  Let
 me  put  the  matter  before  you  and  the
 House  Sir  I  must  discharge  my  duties
 in  the  public  interest  and  in  the  inte-
 rest  of  the  House  itself  Suppose  a
 forceps  was  found  or  was  not  found,
 where  was  it  found,  whether  it  was
 found  in  the  body  and  what  happened
 to  it  after  the  cremation,  whether  it
 was  found  on  the  ashes  or  within  the
 ashes—I  seek  your  guidance  as  to
 whether  this  House  would  like  me  to
 discuss  the  evidence  That  75  one  thing

 Then,  on  the  other  point  also  I
 seek  your  guidance  This  is  a  res-
 ponsible  matter  connected  with  some
 other  Ministry  Why  not  hon  Mem
 bers  table  this  question  to  the  Home
 Ministry,  because  it  happend  in  the
 Irwin  Hospital?  3  very  respectfully
 submit  that  I  am  not  called  upon  to
 commit  another  Ministry  to  the  wis-
 dom  or  unwisdom  of  my  answers  It
 725  @  very  responsible  matter,  let  them
 table  the  question  to  the  Home
 Ministry

 Mr.  Speaker:  It  is  a  rather  difficult
 affair  really  for  the  reason  that  after
 cremation,  when  there  are  ashes,  haw
 is  it  possible  to  say  tt  was  in  the  body?
 May  be  somebody  might  have  put  it
 there  God  alone  knows  what  exactly
 has  happened  With  all  care  and  at-
 tention,  nobody  can  say  that  this  was
 in  the  body  before  cremation  It  might
 have  been  introduced  into  the  ashes
 by  somebody,  or  it  might  have  been
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 as  a  result  of  that  What  are  the
 indicia  of  its  having  been  burnt  there
 or  its  having  been  substituted?  Hon
 Members  who  have  been  practising
 criminal  law  will  find  that  many  such
 cases  occur  In  one  case  somebody
 may  be  murdered  and  the  corpse  may
 be  thrown  into  another  house  [gs  that
 owner  caught  hold  of  merely  because
 the  corpse  33  there”

 These  are  the  difficulties  and  I  ap-
 preciate  them  I  therefore  proceed  to
 the  next  question

 Shri  Tyagi:  On  a  point  of  order,
 Sir,  I  do  not  want  to  put  another
 question  Your  ruling  is  quite  conclu-
 sive  and  I  can  understand  the  embar-
 rassment  of  the  hon  Minister  On  a
 point  of  information

 Mr.  Speaker:  What  is  the  point  of
 order?

 Shri  Tyagi:  The  point  of  order  33
 whether  we  shall  put  questions  about
 departmental  actions  against  officers
 belonging  to  a  particular  Ministry  to
 the  Home  Ministry  or  to  the  Ministry
 in  charge  of  the  officer?

 Mr.  Speaker  I  will  consider  that
 Now  I  am  not  able  to  decide  The  hon
 Minister  says  he  is  in  charge  of  the
 Irwin  Hospital

 Shr:  Karmarkar:  I  submit  that  the
 Health  Ministry  is  not  in  charge  of  the
 Irwin  Hospital  We  come  in  there  be-
 cause  lt  35  a  matter  of  health  Other-
 wise,  it  is  under  the  charge  of  the
 Home  Ministry

 Mr.  Speaker:  To  enable  me  to  put
 it  against  the  proper  Minister,  the  hon
 Minister  might  have  written  to  me
 that  at  :s  the  business  of  the  Home
 Minister  In  many  cases  when  we
 send  a  question  to  some  wrong  Mmis-
 ter,  he  says,  “this  is  not  exactly  within
 my  jurisdiction  and  so  I  am  transfer-
 ring  it  to  the  other  Ministry”  The
 hon  Mhunister  might  have  done  so  or
 might  have  wmtten  to  me  that  I  may
 send  this  to  the  other  Minister  I
 hope  Munsters  hereafter  will  see  to
 this  matter  I  shall  now  transfer  it  tu
 the  other  Ministry  and  fix  up  the
 earliest  day  possible  for  answering  it.
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 I  hépe  and  trust  the  Home  Minister
 will  come  sufficiently  armed  with  all
 the  facts.  This  question  will  stand
 over.

 Lower  Damodar  Conservancy  Board

 J  Shri  Subodh  Hansda:
 l  Shri  8.  C.  Samanta:

 Will  the  Minister  of  Irrigation  ana
 Power  be  pleased  to  state:

 ‘eg3a,

 (a)  whether  the  Lower  Damodar
 Conservancy  Board  as  suggested  by  the
 Lower  Damodar  Investigation  Com-
 mittee  has  been  set  up;

 (b)  if  so,  when;

 (c)  the  constitution  and  the  works
 done  so  far  by  the  Board;  and

 (d)  if  not,  why?
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  (a)  to  (c).
 The  Lower  Damodar  Conservancy
 Board  has  not  yet  been  set  up.

 (d)  Since  the  functions  of  the  pro-
 posed  Board  go  beyond  the  statutory
 limits  of  DVC,  the  West  Bengal  Gov-
 ernment  have  been  requested  by  the
 DVC  to  set  up  the  Board.

 Shri  Subodb  Hansda:  May  I  know
 why  the  investigation  committee  spe-
 cially  suggested  the  setting  up  of  a
 conservancy  board  for  the  lower
 Damodar  Valley?

 Shri  Hathi:  The  committee,  after
 looking  at  the  data  available,  thought
 that  a  special  committee  should  be
 established  and  that  should  look  into
 and  formulate  the  necessary  hydrolo-
 gical  and  engineering  investigation
 that  will  have  to  be  carried  out  to
 study  the  effects  of  the  operation  of
 the  dam,  to  suggest  alternative  plans
 of  operation  and  to  formulate  schemes
 for  improvement  of  the  channels  in
 the  local  area.  This  was  the  work
 which  would  require  lengthy  and  de-
 tailed  investigation.  So,  they  suggest-
 ed  another  committee  to  investigate  it
 on  a  long-term  basis.

 Dr.  Ram  Subhag  Singh:  Is  it  true
 that  99  per  cent  of  the  committees  set
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 up  to  go  into  the  Damodar  Valley
 Corporation  have  not  completed  their
 work  so  far?

 Shri  Hathi:  So  far  as  this  particular
 question  is  concerned,  investigations
 about  the  effect  of  the  dams  on  the
 lower  terrain  of  the  river  are  not  yet
 complete,....

 Dr.  Ram  Subhag  Singh:  My  ques-
 tion  is  this.  More  than  two  dozens  of
 committees  have  been  set  up  regard-
 ing  the  D.V.C.  ever  since  the  initiation
 of  this  corporation.  99  per  cent  of  them
 have  not  completed  their  work  so  far.
 May  I  know  the  causes  for  that?

 Shri  Hathi:  I  do  not  think  I  can  give
 a  general  reply  regarding  all  the  com-
 mittees.  I  think  most  of  them  have
 done  their  work.

 Bhakra  Dam  Project
 न

 *639,  J  Sardar  Iqbal  Singh:
 [  Shri  Ram  Krishan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  577  on
 the  28th  February,  958  and  state:

 (a)  whether  Central  Government
 have  settled  the  terms  of  repayment
 of  the  Central  Government  loan  to
 Punjab  Government  for  the  construc-
 tion  of  Bhakra  Dam  and  its.  other
 works;  and

 (b)  if  so,  the  main  terms  of  repay-
 ment?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Sardar  Iqbal  Singh:  May  I  know
 whether  any  discussion  between  the
 Central  Government  and  the  represen-
 tative  of  the  Punjab  and  Rajasthan
 Government  has  been  held  in  this
 regard?

 Shri  Hathi:  Not  in  this  regard.

 Sardar  Iqbal  Singh:  May  I  know
 what  are  the  main  difficulties  in  the
 settlement  of  this  repayment  of  loans?
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 Shri  Hathi:  There  is  no  difficulty
 as  such.  Perhaps  the  hon.  Member
 knows  that  the  Finance  Commission
 has  suggested  as  to  how  the  repay-
 ment  of  these  loans  should  be  made.
 They  have  laid  down  certain  proce-
 dure,  namely,  that  all  loans  balances  of
 which  are  outstanding  on  3lst  March,
 i957  and  which  were  paid  by  Govern-
 ment  of  India  to  State  Governments
 between  l5th  August,  947  and  ‘Bist
 March,  956  should  be  consolidated  as
 one  loan  for  each  State  in  a  certain
 manner.  So,  on  that  basis,  the  Fin-
 ance  Ministry  is  taking  action.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  the  Central
 Government  had  asked  the  Punjab
 Government  to  form  a  State  Board  and
 transfer  some  of  the  amounts  to  this
 Board  and  the  Punjab  Government
 has  not  agreed  to  it?

 Shri  Hathi:  That  question  does  not
 arise.  This  loan  was  given  both  for
 irrigation  and  power.

 Shri  Daljit  Singh:  May  I  know  the
 estimated  amount  for  the  completion
 of  the  Bhakra  Dam  and  the  amount
 spent  so  far?

 Shri  Hathj:  The  estimated  amount
 is  Rs.  70  crores;  that  is  the  total  cost
 of  the  Project.  The  loan  advanced  up
 till  now  is  Rs.  56  crores.

 Ch.  Ranbir  Singh:  What  part  of
 the  loan  will  be  utilized  for  irrigation?

 Shri  Hathi:  The  allocation  between
 irrigation  and  power  is  being  calculat-
 ed.

 Shri  B.  K.  Gaikwad:  May  I  know
 whether  Government  charge  any
 interest  on  these  loans  and,  if  so,  the
 rate?

 Shri  Hathi:  Interest  is  charged  on
 each  loan  that  is  granted.  It  varies
 from  year  to  year.  For  example,  the
 loan  given  in  1947-48.  bears  an  inter-
 est  of  21/8  per  cent.  In  1955-56  the
 rate  of  interest  was  4}  per  cent.  It  is
 fixed  according  to  the  prevailing  rates.

 Mr.  Speaker:  I  have  made  a  gene-
 ra]  request  to  the  Ministers  of  Rail-
 ways,  Transport  and  also  Defence
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 that  whenever  any  accidents  otcur
 they  may,  of  their  own  accord,  make
 a  statement  as  to  what  exactly  has
 happened  instead  of  waiting  for  hon.
 Members  to  put  questions.  Now  that
 the  Central  Government  has  taken  on
 hand  a  number  of  river  valley  pro-
 jects,  steel  projects  and  so  on,  if  any
 accidents  occur  anywhere,  I  expect
 the  hon.  Minister  in  charge  of  the
 respective  department  to  come  and  tell
 the  House  the  exact  position.  Some-
 time  back  we  saw  a  newspaper  report
 that  about  60  ft.  or  so  of  the  Bhakra
 Dam  was  damaged.  I  was  really
 anxious  to  know  the  position.  But  I
 could  not  put  the  question  myself.
 That  was  the  difficulty.  So,  I  would
 urge  upon  the  hon.  Ministers  that
 whenever  something  in  the  nature  of
 an  accident  happens,  they  should  come
 and  inform  the  Parliament  of  their
 own  accord.  Since  we  have  no  king
 in  this  country,  I  would  like  to  make
 this  Parliament  the  supreme  source  of
 information.  Whenever  anything
 happens,  the  Ministers  should,  before
 making  a  statement  outside,  come  to
 this  Parlaament  and  make  a  state-
 ment.  We  are  the  representatives  of
 the  people.  It  will  also  help  Govern-
 ment,  because  if  the  hon.  Members  get
 to  know  something  they  will  explain
 it  to  the  public.  I  do  not  know  the
 magnitude  of  the  damage  to  the
 Bhakra  Dam;  I  hope  it  is  not  much.
 Whenever  anything  happens  to  any
 property  vested  in  the  Government,
 they  should,  of  their  own  accord,
 make  a  full  statement  in  Parliament
 instead  of  making  the  hon.  Members
 wait  to  see  the  newspaper  to  know
 what  has  happened.  It  will  also
 remove  possible  misunderstandings.
 This  House  should  know  about  such
 things  before  the  newspaper  knows.
 Now  it  is  only  through  newspapers
 all  of  us  get  information  about  our
 own  House.

 Shri  Hathi:  So  far  as  the  damage
 to  Bhakra  Dam  is  concerned,  the
 Minister  will  make  a  statement  as
 soon  as  possible.  But  I  may  submit
 that  this  happened  on  the  7th  of
 August  when  the  Parliament  was  not
 in  session,  and  the  Punjab  Govern-
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 ment  had  issued  a  press  note.  Had
 the  Parliament  been  in  -  session,
 naturally  we  would  have  made  a
 statement  as  scon  as  it  occurred.
 Anyhow,  we  will  make  a  statement
 here  also.

 Sardar  Igbal  Singh:  There  is  a
 question  on  this  subject  in  today’s
 list  Question  No.  694  That  may  be
 taken  up.

 Mr.  Speaker:  Yes.

 Bhakra  Dam

 Shri  N.  BR.  Munisamy:
 Shri  Ram  Krishan:

 *694.<  Shri  Rameshwar  Tantia:
 Shri  Bhogji  Bhai:

 |  Shri  Assar:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  por-
 tion  of  the  Central  Spillway  training
 wall  in  the  Bhakra  Dam  got  damaged
 by  the  overflowing  Sutlej  waters  on
 the  7th  August,  1958;

 (b)  if  so,  whether  this  damage  will
 hamper  the  construction  work  of
 Bhakra  Dam;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  repair  the  wall?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,
 Sir.

 (b)  No,  Sir.
 (e)  The  repairs  will  be  carried  out

 during  the  next  winter  when  the  pond
 level  in  the  reservoir  drops  below  the
 level  of  the  temporary  Spillway
 blocks.

 Shri  N,  R.  Munisamy:  May  I  know
 whether  this  damage  caused  to  the
 wall  is  going  to  affect  the  main  struc-
 ture  of  the  dam?

 Shri  Hathi:  No,  sir.  This  is  not
 going  to  affect  the  main  structure  of
 the  dam.

 Shri  Tyagi:  What  is  the  total
 amount  of  loss  in  terms  of  money  on
 that  account?
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 Shri  Hathi:  It  ig  not  possible  to
 assess  the  damage,  because  the  water
 is  still  flowing  on  the  spillway.  So,
 it  cannot  be  definitely  stated  now.  It
 would  not  be  much.  According  to  the
 present  estimates,  it  will  be  about
 Rs.  7  lakhs  to  Rs.  0  lakhs.

 Sardar  Iqbal  Singh:  What  were
 the  causes  for  this  damage?  Was  it
 due  to  defective  cement  pouring  or
 due  to  any  other  factors?

 Shri  Hathi:  If  you  will  permit  me,
 I  will  give  the  details.  Between  the
 two  spillways  a  partition  wali  has  been
 constructed  The  spillways  are,  of
 course,  the  places  from  which  the
 water  fiows  through  the  dam.  Now
 the  object  of  constructing  this  parti-
 tion  wall  was  this.  In  winter  water
 does  not  flow  with  greater  velocity  as
 there  is  less  water.  Then,  if  one  of
 those  spillways  had  to  be  repaired,
 this  partition  wall  would  not  allow
 water  from  one  spillway  to  go  to  the
 other  and,  therefore,  repairs  could  be
 carried  out  without  any  obstruction
 to  the  other  spillway  from  which
 water  would  be  flowing.  For  this
 purpose,  a  wall  was  constructed,
 rather,  is  being  constructed.  This
 wall  is  not  a  part  of  the  main  dam.
 It  is  on  the  other  side  of  the  reservoir.
 If  the  dam  is  on  this  side  of  the
 storage  water,  the  spillway  and  the
 partition  wall  are  on  the  other  side.
 This  wall  was  not  really  meant  to
 bear  the  stress  and  strain  of  the
 current  or  the  main  flow  of  the  water.
 When  the  whole  dam  _  ३5  completed,
 water  will  be  regulated  from  these
 spillways  and  the  whole  push  of  the
 water  would  not  be  there.  But  this
 time  the  dam  is  only  half  built,  and
 they  wanted  to  store  water  in  order
 to  get  the  benefit  of,  partial  irrigation.
 Therefore,  water  passed  over  this
 partially  constructed  wall  and  it  was
 damaged.  The  dam  as  such  has  not
 been  affected  at  all.  Whatever  small
 damage  has  been  caused  is  to  the
 partition  wall  between  the  two  spili-
 ways.  That  is  the  position.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  as.  a  fact  that  not  only  the
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 spillway  but  also  a  small  part  of  the
 dam  has  been  damaged?

 Shri  Hathi:  No,  sir.  My  informa-
 tion  ig  that  there  was  no  damage  to
 the  dam.  The  dam  _  is  absolutely
 safe.

 Shri  P.  8.  Daulta:  May  I  know
 whether  any  action  has  been  taken
 against  the  engineer  who  was  res-
 ponsible  for  the  construction  of  this
 wall?  It  was  damaged  even  before  it
 was  complete.

 Shri  Hathi:  Actually,  the  question
 of  action  does  not  arise  because,  in
 fact,  this  wall  was  not  meant  to  with-
 stand  the  pressure  of  the  water.  It
 was  only  a  partition  wall  between  the
 two  spillways.  The  main  dam  is  quite
 safe.  There  is  no  doubt  about  that.

 Shri  A.  C.  Guha:  Then  hon.  Minis-
 ter  has  stated  that  repairs  could  be
 undertaken  only  m  winter  But  will
 the  position  not  be  aggravated  during
 these  two-three  months?

 Shri  Hathi:  The  engineers  do  not
 expect  any  further  danegcr.

 Shri  Ranga:  May  I  know  whether
 this  question  has  been  studied  by  the
 biggest  of  their  experts  cither  jointly
 or  separately  and  whether  they  are
 receiving  from  time  to  time  reports  in
 regard  to  this?

 Shri  Hathi:  On  the  very  day  when
 we  received  intimation  of  that,  the
 Chairman  of  the  Central  Water  and
 Power  Commission  had  been  there
 He  stayed  there  and  discussed  with
 the  Engineers  and  the  General
 Manager  and  also  discussed  with
 Mr.  Slocum,  the  American  expert
 there.  Of  course,  the  Prime  Minister
 had  been  there  accidentally  on  that
 day.  The  questiog  has  been  discussed.
 After  the  water  recedes,  they  will
 further  look  into  the  matter  and  what-
 ever  is  necessary  will  be  done.

 Ch.  Ranbir  Singh:  May  I  know
 whether  the  engineers  anticipated  the
 damage?

 Shri  Dasappa:  May  I  know  whether
 one  of  the  diversion  tunnels  was
 closed  in  order  to  store  up  water  here?
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 Shri  Hathi:  That  is  exactly  what  I
 said.  That  was  closed  in  order  to
 store  water  to  take  earlier  benefit  of
 irrigation.

 Shri  Dasappa:  May  I  then  know
 why  they  allowed  the  water  to  get
 over  the  dam  over  the  spillway  instead
 of  allowing  the  water  to  go  by  the
 tunnel  itself?

 Shri  Hathi:  The  question  was
 that  they  stored  water  with  the  idea
 of  utihsing  the  water  and  taking  the
 benefit  of  the  stor  later  on  for  irri-
 gation  purposes.  at  is  why  they
 have  closed  it.

 Shri  Dasappa:  That  is  obvious.
 Why  did  they  allow  the  surplus  water
 over  the  spillway  and  not  by  the
 tunnel?

 Shri  Hathi:  When  the  river  is  in
 flood,  water  has  to  be  stored.  If  they
 allowed  the  water  to  pass,  it  will  go
 away.  They  have  to  close  and  store
 the  water  when  the  river  is  in  flood.

 Derailment  of  Allahabad  Express

 «644  Shri  Supakar:
 Shri  Kalika  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  inquiry  was  heid
 into  the  causes  of  derailment  of  5  up
 AHahabad  Express  on  the  3ist  May,
 1958,  at  Dulahpur  Station  on  Bhatni-
 Banaras  line  on  North-Eastern  Rail-
 way,

 (b)  if  so,  whether  a  copy  of  the
 Report  will  be  laid  on  the  Table;

 (c)  what  steps  have  been  taken  to
 prevent  further  mishaps  in  similar
 circumsf&ances  in  future;  and

 (d)  whether  it  is  a  fact  that  the
 Dulahpur  Railway  Station  then  was
 understaffed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  an
 enquiry  was  held  by  the  Government
 Inspector  of  Railways,  Lucknow.
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 (b)  The  Government  Inspector’s
 Reports  on  Railway  Accidents  are
 published  by  the  Railway  Inspectorate,
 which  is  under  the  Ministry  of  Trans-
 port  and  Communications,  and  they
 are  being  asked  to  take  suitable  action
 in  the  matter.

 (c)  Among  the  various  measures
 taken  are—deterrent  disciplinary
 action  against  the  delinquent  _  staff,
 education  of  staff  in  safety  rules,  pro-
 vision  of  certain  mechanical  devices
 to  minimise  the  chances  of  human
 failures,  and  more  frequent  inspec-
 tions  of  non-interlocked  stations  etc

 (d)  No  Sir.

 Shri  Supakar:  Arising  out  of  part
 (b),  may  I  know  why  the  report  of

 the  Railway  Inspector  was  not  avail-
 able  from  the  Transport  Ministry  and
 why  it  was  not  placed  on  the  Table
 of  the  House?

 Shri  Shahnawaz  Khan:  So  far,
 only  a  preliminary  report  has  been
 received.  The  final  report  has  yet  to
 be  received.  Besides,  the  matter  is
 sub  judice.

 Mr,  Speaker:  Next  question.

 Shri  5.  M.  Banerjee:  May  I]...

 Mr.  Speaker:  The  matter  is  sub
 gudice.

 Shri  5.  M.  Banerjee:  What  sub
 jgudice?  I  am  asking  a  general  policy
 Question.  There  are  900  enquiries  per
 year.  May  I  know  whether  this  will
 be  discussed  in  the  General  Managers’
 conference?

 Shri  Shahnawaz  Khan:  Yes,  _  Sir.
 It  was  discussed.

 Shri  S.  M.  Banerjee:  Any  positive
 steps  taken?

 Mr.  Speaker:  How  derailment  can
 be  stopped  hereafter?  No,  no.  That
 matter  has  been  discussed.  Pointed
 attention  has  been  drawn  to  that.
 Regarding  details,  the  hon.  Member
 will  go  and  study  them  there.  Next
 question.
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 Air  Mail  Service  in  North  Bihar
 G42,  Shri  Aniradh  Sinha:  Will  the

 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  2079  on  the  8th  May,  958  regard-
 ing  air  mail  service  in  North  Bihar
 and  state:

 (a)  whether  Government  have
 since  received  the  report  from  the
 Post  Master  General,  Bihar  regarding
 his  discussion  with  the  Government
 of  Bihar  and  the  Bihar  Flying  Club;
 and

 (b)  uf  so,  the  decision  taken  thereon?
 The  Minister  of  Transport  and

 Communications  (Shri  S.  छू,  Patti):
 (a)  Yes.

 (b)  Neither  the  Government  of
 Bihar  nor  the  Bihar  Flying  Club  are
 in  a_position  to  undertake  the
 service.

 The  possibility  of  chartering  a
 plane  for  this  purpose  was,  also,  ex-
 amined  but  it  has  been  found  to  be
 completely  uneconomical  and  the  pro-
 posal  has,  therefore,  been  dropped.

 केन्द्रीय  कृषि  कालेज,  दिल्लो

 शी  नवल  प्रभाकर  :
 श्री  भक्त  दर्शन :

 क्या  ere  तथा  कृषि  मंत्री  ८  मई,  १६५८
 के  तारांकित  अरदन  संख्या  २०६१  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  केन्द्रीय  कृषि  कालिज,  दिल्ली  के
 बन्द  हो  जाने  से  अब  तक  कितने  अध्यापक
 व  भ्रन्य  कर्मचारी  वस्तुतः  सेवामुबत  किये  जा

 चुके  है;
 (ख)  उन्हें  उपयुक्त  रोजगार  दिलाने

 के  बारे  में  शब  तक  क्‍या  प्रगति  हुई  है;
 झौर

 कह्डइ

 (ग)  शेष  अध्यापक  तथा  कर्मचारियों
 के  बारे  में  क्‍या  कार्यवाही  की  जा  रही  है  ?

 सहक्तार  संत्रो  (डा०  पं०  शा०  वेशमुख  )  :

 (क)  कोई  नहीं  t

 (a)  स्टाफ  के  १२  सदस्य,  जिन्हें
 १७  जुलाई,  १६५८  से  सेवामुक्त  कर  दिया
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 गया  था,  अनुसस्थागदाला  में  झस्य  पदों  पर
 ले  सिये  गये  हैं  ।

 (ग)  बाकी  रेड  सदस्य  अगले  वर्ष

 सैबामुक्त  हो  जायेंगे  झौर  उचित  समय  पर  उन
 को  इस  के  एवज  में  नौकरी  देने  के  प्रदम  पर

 कार्यवाही  की  जायेगी  ।

 शी  मथल  प्रभाकर  :  इस  विवरण  को  देखने
 से  ज्ञात  होता  है  कि  स्टाफ  के  १२  भेम्बरों  को
 श््न्य  नौकरी  दे  दी  गई  हैं।  मैं  यह  जानना  चाहता
 हैं  कि  जो  २४  व्यक्ति  अगले  साल  सरप्लस

 हो  जायेंगे,  उन  को  कब  तक  एकामोडेंट  किया
 जा  सकेगा  ।

 Bo  पं०  Mo  बेंदामुत्त  :  जितनी  जल्दी

 हो  सके ।  जैसा  हमने  उन  १२  आदमियों  की
 निस्वत  किया  है,  उसी  के  मुताबिक  यहां  भी
 कोदिदा  की  जायेगी  1

 Postal  Services  in  Rural  Areas

 644,  Shri  Sanganna:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Runner
 System  in  the  rural  areas  will  be
 replaced  by  mail  motor  service;

 (b)  if  so,  from  what  date;  and

 (c)  which  areas  of  the  country  will
 be  taken  first?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  छू,  Patil):  (a)  It
 ig  the  accepted  policy  of  the  P.  &  T.
 Department  to  arrange  for  the  trans-
 port  of  mail  on  the  existing  foot  lines
 by  motor  vehicles  or  any  other  suit-
 able  means  of  conveyance  wherever
 such  facilities  are  available  and  the
 procedure  is  economical.

 (b)  This  policy  has  been  pursued
 for  the  last  several  years  and  foot
 lines  are  being  converted  into  mail
 motor  lines  as  and  when  found  prac-
 ticable.

 (c)  wherever  public  motor  vehicles
 ply  on  the  routes  to  convenient  tim-
 ings  and  the  same  can  be  utilised  with
 advantage  on  an  economical  basis.
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 Shri  Sangamna:  Are  the  Govern-
 ment  aware  that  in  the  rural  post
 offices  there  are  no  postmen  with  the
 result  that  the  letters  sent  to  these
 post  offices  are  not  at  all  delivered
 to  the  addressees?

 Shri  S.  K.  Patil:  It  is  not  so.  The
 usual  methods  are  followed  and  with-
 in  a  reasonable  distance  that  is  laid
 down,  if  a  letter  has  got  to  be  con-
 veyed,  letters  are  coveyed.,

 Shri  Jadhav:  May  I  know  whether
 the  benefit  of  the  mail  motor  service
 will  be  extended  to  the  gram  pan-
 chayat  villages  which  are  in  the
 neighbourhood  of  the  regilar  motor
 services?

 Shri  8.  हू,  Patil:  There  is  a  regular
 programme  as  to  how  these  foot  lines
 have  to  be  replaced  by  motor  or  other
 methods  and  actually  that  programe
 is  followed.

 Shri  Tangamani:  From  the  state-
 ment  we  find  that  the  Government
 has  been  adopting  this  policy  for
 several  years  of  making  use  of  public
 motor  vehicles  wherever  it  is  possible.
 Where  these  villages  are  not  acces-
 sible  by  public  vehicles  like  motor
 buses,  may  I  know  whether  scooter
 services  will  be  made  use  of?

 Shri  S.  K.  Patil:  Yes.  In  fact,  they
 are  made  use  of  wherever  possible.

 Shri  Sanganna:  By  what  time  will
 the  scheme  be  extended  to  the  whole
 country?

 Shri  8.  K.  Patil:  It  is  very  diffi-
 cult  for  me  to  say-—there  are  5,70,000
 villages  in  this  country—how  the  last
 village  has  to  be  approached.  There
 is  a  programme.  It  is  part  of  the
 Second  Plan.

 Servey  Staff  on  Railway
 *645.  Shri  Vajpayee:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  scales  of  pay  sanctioned  for
 the  “Survey”  staff  recruited  for  the
 surveys  in  connection  with  the
 Second  Five  Year  Plan;
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 (b)  whether  the  scales  are  in  ope-
 ration  in  all  the  railways,  including
 the  Central  Railways;  and

 ce}  if,not,  the  reasons  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 cales  of  pay  subject  to  adequate

 qualifications  are  as  follows:—

 06)  Junior  S  iveyors  Rs.  r5c-225
 (ii)  Senior  Surveyors  Re.  200-300  &

 260-350
 (iii)  Head  Surveyors  Rs.  260-3°0  &

 300-400

 (b)  and  (c)  Generally—yYes,  pro-
 vided  they  have  the  necessary  expe-
 rience  The  Junior  and  Senior  Sur-
 veyors  recruited  on  the  Central  Rail-
 way  did  not  possess  the  requisite
 experience  and  were,  therefore,  given
 lower  scales.

 Shri  Vajpayee:  May  I  know  if  it
 is  a  fact  that  on  the  Central  Railway,
 Surveyors  who  have  completed  more
 than  40  years  service  are  still  tem-
 porary  and  not  made  permanent?

 Shri  Shahnawaz  Khan:  That  s
 an  aspect  which  we  wll  look  into

 Shri  Ranga:  For  how  many  years
 have  they  been  looking  into  these
 matters;  people  who  have  put  in  0
 or  5  years  of  service  still  kept
 temporary?

 Shri  Shahnawaz  Khan:  Railway  35
 not  the  only  Ministry  which  ts  guilty

 Shri  Vajpayee:  Is  it  not  a  fact
 that  on  the  Western.  Southern  and
 South  Eastern  Railway,  the  Surveyors
 cadre  has  been  merged  into  the  cadre
 of  the  65.  Ws.  and  LW  05.7?  Why  has
 that  not  been  done  in  the  Central
 Railway?

 Shri  Shahnawaz  Khan:  There  was
 no  separate  recruitment  made  on  the
 other  Reilways.  The  only  Railway
 on  which  special  recruitment  of
 Surveyors  was  made  is  the  Central
 Railway.  In  the  other  Railways,  the
 services  of  the  existing  staff  were
 utilised  for  carrying  out  this  work

 46  LSD.—2
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 Investment  in  State  Transport
 Undertakings

 +
 Sardar  Iqbal  Singh:
 Shri  Kumaran:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Board  has  invested  m  State
 Transport  Undertakings;

 (b)  ४  so,  on  what  conditions;  ,
 (c)  the  total  amount  invested  in

 each  State  so  far;  and
 (d)  the  rate  of  dividends  earned  by

 the  Railways  on  their  investment  for
 the  last  five  years,  year-wi_e?

 The  Deputy  Minister  of  Railways

 9687,

 (Shri  S  ्,  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  to  (ad)  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  65)

 Sardar  Iqbal  Singh:  May  I  know
 whether  these  profits  have  been
 actually  credited  to  the  Railway
 department?

 Shri  S  V.  Ramaswamy:  The
 returns  have  been  given  in  the
 tabular  form,  It  75  presumed  that  the
 moneys  have  been  credited.

 Sardar  Iqbal  Singh:  My  contention
 is  that  the  profits  are  declared,  but
 they  are  not  actually  credited  to  the
 Railway  department  account.  May  I
 know  whether  these  are  actually
 credited  or  not?

 Shri  5.  द  Ramaswamy:  I  would
 require  notice

 Shri  Tangamani:  From  the  state-
 ment,  I  find  that  there  are  eight  road
 transport  corporations  functioning
 with  the  collaboration  of  the  Rail-
 way  Board  May  I  know  whether
 there  is  a  proposal!  to  start  similar
 road  transport  corporations  in  the
 Madras  State?

 Shri  S.  द  Ramaswamy:  As  far  as
 I  could  see,  there  is  nothing  with
 regard  to  Madras



 3347  Oral  Answers

 32  है... द
 Short  Notice  Question

 Power  Supply  in  Delhi

 6,  Shri  Naushir  Bharucha:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  as  a  result  of  recent
 further  deviation  in  the  course  of
 Jamuna,  there  is  imminent  danger  of
 City’s  Electric  Supply  being  cut  off
 partially  or  wholly;  and

 (b)  if  so,  what  alternative  source
 of  power  supply  Government  has  in
 view  as  a  short-term  stand-by?

 The  Deputy  Minister  of  Irrigatian
 and  Power  (Shri  Hathi):  (a)  As  the
 position  stands  today,  there  is  no
 imminent  danger  of  the  electric  sup-~
 ply  in  Delhi  being  reduced  or  cut  off
 as  a  result  of  deviation  in  the  course
 of  the  Jamuna.  The  maintenance  of
 continuing  supply  power  to  the  city
 during  the  course  of  the  next  week
 or  so,  would  however,  depend  on  the
 behaviour  of  the  river.  The  situation
 is  being  watched  very  closely  and
 every  effort  is  being  made  to  conti-
 nuously  desilt  the  intake  channels.

 (b)  If  the  flow  of  water  from  the
 Jamuna  to  the  power  house  disconti-
 nues  due  to  the  silting  up  of  the
 intake  channels,  the  Delhi  Electric
 Supply  Undertaking  would  be  able  to
 supply  power  for  essential  services
 and  also  to  give  partial  supply  to  the
 town,  with  the  power  being  received
 from  the  Bhakra-Nangal  Project,  and
 that  generated  at  its  ‘B’  station  and
 the  diesel  plant.

 Shri  Naushir  Bharucha:  May  If
 know  whether  the  channel  dug  up  to
 the  power  house  was  silted  completely
 due  to  the  recent  floods?

 Shri  Hathi:  I  could  not  follow  the
 question.

 Shri  Naushir  Bharucha:  There
 was  a  channel  dug  up  in  order  to
 get  water  for  cooling  purposes  for  the
 power-house.  May  I  know  whether
 that  has  been  silted  up  during  the
 recent  floods?
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 Shri  Hathi:  That  has  not  yet  been
 silted  up  completely.  In  fact,  this
 channel  exists  since  several  years.  One
 channel,  namely  the  north  channel  is
 being  silted.  The  south  channel
 works  properly.  But  the  south
 channel  even  otherwise  had  not  been
 silted  up.

 Shri  Naushir  Bharucha:  May  I
 know  whether  the  river  still  conti-
 nues  to  deviate  away  from  the  power
 house?

 Shri  Hathi:  Yes,  it  has  deviated,
 but  still,  the  channel  is  not  silted  up.
 We  have  placed  men  to  desilt  it,  and
 the  men  are  actually  working  round
 the  clock.

 Shri  Naushir  Bharucha:  May  I
 know  how  many  yards  of  deviation
 would  cause  the  supply  to  the  power-
 house  to  stop?

 Shri  Hathi:  It  would  not  be  a
 question  actually  of  the  deviation  in
 terms  of  yards.  It  would  be  a
 question  of  silting,  The  silt  brought
 would,  in  fact,  fill  up  the  channel.
 The  more  important  question  is  the
 silting  up.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Doubling  of  Railway  Lines

 *629.  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  progress  of  work  done  so
 far  in  doubling  the  Delhi-Sarai
 Rohila-Garhi  Harsaru  Railway  line  on
 metre  gauge  section  of  the  Northern
 Railway;  and

 (b)  when  the  traffic  is  likely  to
 start  on  this  line?

 The  Deputy  Minister  of  Railways
 (Sbri  8.  ्,  Ramaswamy):  (a)  The
 overall  progress  to  end  of  June  3858
 igs  75  per  cent.

 (b)  About  March,  ‘1959,
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 Conversion  of  Meter-Gauge  into  Broad
 Gauge

 633.  Shri  Narasimhan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  question  of  the
 conversion  of  meter  gauge  lines  into
 broad  gauge  has  been  examined  by
 Government;

 (b)  whether  any  special  officer  has
 been  appointed  to  report  on  the  pro-
 blem  ag  a  whole;  and

 (c)  the  broad  outlines  of  the  report
 if  submitted  by  the  special  officers?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  to  (c).
 An  Officer  on  Special  Duty  was  en-
 tailed  to  go  into  this  question  and
 the  Report  submitted  by  him  is  under
 scrutiny  by  the  Railway  Board.

 D.  V.  6.

 *637,  Shri  Subiman  Ghose:  W:]l  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  original  estimate  for  com-
 pletion  of  Barrage  and_  Irrigation
 Scheme  of  Damodar  Valley  Corpo-
 ration;

 (b)  the  amount  of  money  already
 spent;

 (c)  the  amount  expected  to  be  speny
 for  completion  of  works  yet  to  be
 done;  and

 (8)  whether  it  is  a  fact  that  the
 target  date  for  completion  of  the
 work  has  been  extended  to  June,
 19597

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Rs  9.64
 crores.

 (b)  Rs.  47.20  crores  upto  the  end
 of  May,  1958.

 (c)  Rs.  8.7:  crores.

 (da  Yes,  Sir.
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 Sewage  in  Dethi

 *¢40.  Shri  Radha  Raman:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  question
 No.  709  on  the  7th  March,  4958  and
 state:

 (a)  whether  all  sewers  which  went
 to  River  Jumna_  contaminating  its
 waters  will  be  totally  stopped  before
 the  end  of  this  year  or  directed  to
 Okhla  Sewage  Works  or  elsewhere;

 (b)  to  what  extent  this  work  has
 been  accomplished;

 (९)  the  expenditure  incurred  there-
 on  so  far;  and

 (da)  the  total  cost  likely  to  be  incur-
 red  on  completion?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  overflow  from
 sewers  at  present  falling  into  the  river
 will  be  stopped  when  the  trunk  sewer
 from  Delhi  Gate  to  the  Ring  Road
 Pumping  Station  is  constructed.  This
 work  is  expected  to  be  completed  by
 the  end  of  1959.

 (b)  The  last  date  for  receipt  of
 tenders  for  this  work  was  5  of
 August,  ‘1958.  The  tenders  received
 have  been  scrutinised  and  the  work
 will  be  taken  in  hand  shortly.

 (०)  Nil.

 (d)  Rs.  60  lakhs.

 Sugarcane
 *646.  Pandit  D.  N.  Tiwary:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  heat
 wave  of  May  and  June,  958  has
 affected  the  sugarcane  crop  to  a  large
 extent  in  Bihar,  U.P.  and  in  some
 other  States;  and

 (b)  if  so,  the  estimated  damage  to
 the  crop?

 The  Minister  of  Food  and  Agricuil-
 ture  (Shri  A,  P,  Jain):  (a)  The  sugar-
 cane  crop  is  reported  to  have  been
 damaged  slightly  in  Bihar,  U.P.  and
 the  Punjab.

 (b)  It  varies  from  8  to  40  per  cent.
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 Kansabati  Project

 *648,  Shri  Ghosal:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  approached  the  Central  Gov-
 ernment  for  including  the  Kansabati
 Project  in  the  Second  Five  Year  Plan;

 (b)  whether  the  Central  Government
 has  accepted  the  proposal;  and

 (ec)  if  not,  why  not?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 The  Kansabati  Project  has  already
 been  included  in  the  Second  Five
 Year  Plan  of  West  Bengal.

 (c)  Does  not  arise.

 Industrial  Hard  Oil

 *649.  Dr.  Sushila  Nayar:  Will  the
 Minister  of  Food  and  Agriculiure  be
 pleased  to  state:

 (a)  what  is  the  annual  production  of
 Industrial  hard  oil  for  the  last  three
 years;

 (b)  whether  edible  oils  are  being
 used  for  the  preparation  of  Industrial
 hard  oil;

 (c)  if  so,  what  is  the  quantity  there-
 of;  and

 {d)  whether  any  steps  are  being
 taken  to  substitute  non-edible  oils  for
 this  purpose?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  The  pro-
 duction  of  industrial  hard  oi}  during
 the  last  three  years  is:—

 Year  Production

 (Tons)
 955  9,500
 2856  9,970
 3957  l2,240

 (b)  Yes,  Sir.
 (c)  About  10,000  to  12,000  tons  an-

 nually.
 (d)  Yes,  use  of  non-edible  oils  is

 being  encouraged.
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 Thefts  of  Railway  Articles

 *650.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  thefts  and  pilferages  of
 railway  articles  from  train  compart-
 ments  of  Northern,  North  Eastern,
 and  Eastern  Railways  have
 recorded  recently  enormous  in-
 crease;  and

 (b)  if  so,  what  precautionary  steps
 have  been  or  are  being  taken  to  pre-
 vent  them?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Thefts
 and  pilferages  of  railway  articles  have
 not  increased  enormously.

 (b)  The  following  steps  have  been
 taken  to  prevent  theft  of  carriage  and
 electrical  fittings:—

 (i)  Joint  checks  both  by  the
 Train  Lighting  and  Railway  Pro-
 tection  Force  staff  have  been
 introduced  at  different  points  to
 localise  place  of  occurrence;

 (ii)  trains  on  notorious  sections
 are  escorted  by  plain  clothed  staff
 of  Railway  Protection  Force;

 (ni)  the  stabled  coaches  of  up-
 per  classes  are  padlocked  while
 third  class  coaches  are  locked  by
 carriage  keys  after  their  shutters
 and  windows  are  closed;

 (iv)  Railway  Protection  Force
 Sainiks  are  posted  at  stabling  and
 washing  points  to  guard  empty
 rakes;

 (v)  special  detective  staff  and
 plain  clothed  staff  of  Railway
 Protection  Force  are  detailed  to
 collect  intelligence  regarding
 receivers  of  stolen  property;

 (vi)  surprise  raids  are  conduct-
 ed  by  Railway  Protection  Force
 on  trains  from  which  such  losses
 are  frequently  reported;

 (vii)  the  system  of  sending
 Deficiency  in  Rolling  Stock  cards
 through  the  guards  of  the  trains
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 have  been  introduced  in  which  the
 deficiencies  are  mentioned  as  and
 when  detected

 Malaria  Control  Programme

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Health  be  pieas-
 ed  to  state:

 *65i.

 (a)  whether  the  Antirelapse  Therapy
 measures  have  been  introduced  in  any
 States  under  the  Malaria  Contro!
 Programme,

 (b)  if  so,  the  names  of  the  States,

 (c)  whether  there  would  be  any
 change  in  programme  due  to  change
 over  from  Malaria  Control  Programme
 to  Malaria  Eradication  Programme;
 and

 (d)  whether  it  35  a  fact  that  anti-
 malaria  drugs  will  be  distributed  free
 to  all  participating  States  for  anti-
 relapse  treatment?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Such  measures  are  ex-
 pected  to  be  int:ioduced  in  959

 (b)  Does  not  arise
 (c)  Yes

 (d)  Yes,  as  and  when  the  Anti-
 relapse  Therapy  measures  are  intro-
 duced

 Indo-Italian  Air  Agreement
 *652.  Shri  Shivananjappa:  Will  the

 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state  the  date  by
 which  the  agreement  for  starting  a
 direct  Itallaan  air  service  between
 India  and  Italy  will  be  concluded?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  The  draft  bila-
 teral  air  transport  agreement  between
 the  Government  of  India  and  the  Gov-
 ernment  of  Italy  which  was  initialled
 in  New  Delhi  on  2nd  August,  958  by
 the  leaders  of  the  Indian  and  Itahan
 delegations  appointed  for  the  purpose,
 will  be  formally  signed  as  soon  as  the
 draft  is  approved  by  the  two  Govern-
 ments.
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 वबाई०  to  टाइप  के  रेल  के  पुरातें  इंजन

 +६  ५३.  श्री  मोहन  स्वरूप  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  याई ०  बी०
 टाइप  के  सब  पुराने  रेलवे  इजनों  को  पूर्वोत्तर
 रेलवे  के  आर०  के०  शरार ०  सैक्शन  में  भेज
 दिया  गया  है,

 (ख)  यदि  हा,  तो  इस  इजनो  की
 सख्या  का  ब्यौरा  और  उस  सैक्शन  में  काम
 आने  वाले  सब  इजनों  की  भख्या  का  व्यौर।
 क्या  है,

 ”
 (ग)  क्या  यह  भी  सच  है  कि  निरीक्षण

 करने  पर  यह  पता  लगा  है  कि  अधिकतर
 इजनों  के  एक्‍्सल  और  दूसरे  पुर्जे  खराब  हैं
 आर  फिर  भी  उन्ह  चलाया  जा  रहा  है,

 (प्र)  क्‍या  यह  भी  सच  है  कि  कुछ
 मास  पूर्व  काससज-बरेली  गाडी  ज्योहि  वितरोई
 स्टेशन  से  चली  उस  की  धुरी  टूट  गई,  और

 (ड)  यदि  हा,  त  सरकार  ऐसी  घटनाझो
 को  रोकने  के  लिये  क्‍या  कार्यवाही  कर  रही

 है  7

 रेलवें  उपमंत्री  (क्री  शाहनवाज  खां)
 (क)  जी  नहीं  ।

 (ख)  आर०  कें०  स्रार०  सेक्गन  पर
 ११५५  इजन  हें  जिनमें  ०७  “कैआट्टी  वाल्व
 गियर'  वाले  वाई०  बी।०  इजन  हे  २७
 वाई०  बी०  इजतों  में  सबसे  पूराना  इजन
 १९६३५  में  चलाया  गया  |

 (ग)  'सुपरसानिक  फला  डिक्टेटर  से
 जाच  करने  पर  मालूम  हुआ  है  कि  पुराने  शरारत
 के०  आर०  सेक्शन  पर  चलने  वाले  वाई०  बी०

 टाइप  के  इजनों  के  कई  धुरे  चटक  गये  हैं  ।
 जिन  इजनो  के  धुरे  चटक  जाते  हे  उन्हें  मुख्य
 लाइन  से  हटा  दिया  जाता  है  और  जब  तक

 उनमे  नये  धुरे  नही  लगाये  जाते,  तब  तक  उनसे

 सिर्फ  टिंग  का  काम  लिया  जाता  है  ।
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 (=)  ली हा ।

 (2)  सिर्फ  इस  दर्जे  के  नये  और  मजबूत
 चुरो  में  जो  टूट  फूट  शौर  चटक  पैदा  हो  गया
 है  उससे  इस  बात  का  शक  होता  है  कि  शायद

 किप्राट्टी  बाल्व  गियर'  वाले  बाई०  बो०
 इंजन  काठगोदाम  के  चढ़ाव-उतार  वाले  सेक्शन
 पर  चलते  हें  इसलिये,  उन  पर  बहुत  ज्यादा
 भार  पडता  है,  जिसकी  वजह  से  उन  के  घुरे
 बटक  जाते  हूँ  इस  सम्बन्ध  में  ये  कारंबाइया
 की  गयी  हैँ  —

 (१)  जिन  इजनो  के  धुरे  चटक  जाते
 है  उन्हे  मुख्य  लाइव  को  गाडवों
 से  हटा  दिया  जाता  है  और  जब  तक
 उनके  धुरे  बदले  नही  जाते,  तब  तक
 उनसे  केवल  शटिंग  का  काम  लिया
 जाता  है  7

 (२)  वाई०  बी०  टाइप  के  इजन  जिन
 में  “केनाटूडी  वाल्व  गियर”  लगे  हमे  हैं
 झोर  जिनके  धुरे  मज़वू्‌  है  वे  दू  रे
 डिस्ट्रिक्ट  ने  नेजे  जा  ६  है  in  दिन
 समत  है  क्योकि  समतल  लाइव
 पेर  इस  तरह  के  इ  नो  ने  बहुत
 अच्छ  "परम  किया  था  ।

 (३)  इस  बात  की  भी  जाच  को  जा  रहा
 है  कि  चढ़ाव-उतार  वाले  सेक्शनो  पर
 बलनेका  झसर  सिर्फ  कंप्र-ट्टी  ग्रियर
 वाले  वाई  ०  बी०  इजनो  पर  हो  क्यो
 पडता  है  1

 Import  of  Foodgrains  from  U.S.A,

 "654,  Shri  Nath  Pal:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  the  total  volume  of  fcodgrains
 purchased  by  the  Government  of  India
 through  the  India  Supply  Mission  in
 the  U.S.A.,  since  January,  1984;

 (b)  the  total  value  in  dollars  and
 rupees  of  these  purchases;  and

 (०)  the  charges  paid  to  the  Supply
 Mission  for  its  services?
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 The  Minister  of  Food  an@  Agrioul-
 ture  (Shri  A.  P.  Jaiu):  (a)  and  (b).
 Approximately  508  lakh  tons  of  food-
 grains  costing  about  $330  million
 equivalent  to  about  Rs.  57  crores
 were  purchased  and  shipped  by  the
 India  Supply  Mission,  Weshington
 during  the  period  Ist  January,  48854  to
 3lst  July,  958

 (c)  3%  as  Departmental  charges.

 Southern  Regional  Minor  Irrigation
 Conference

 *655.  Shri  N.  R.  Munisamy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  stat2  what  are  the  financial
 requirements  for  inercasing  food  pro-
 duction  in  the  current  year  for  the
 States  of  Andhra  Pradesh,  Madras,
 Kerala,  Mysore  and  Bombay  through
 Minor  Irrigation  Schemes  and  pro-
 grammes?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  PL  Jain):  As  a  result  of
 the  discussicns  of  the  Annual  Plan  for
 the  States  of  Andhra  Pradesh,  Madras,
 Kerala,  Mysore  and  Bombay,  a  sum  of
 Rs  59080  lakhs  was  allotted  to  these
 five  States  during  the  current  year
 for  their  Minor  Irrigation  Program-
 me  The  States  have  asked  for  an
 additional  allocation  of  Rs  240  lakhs
 ‘uring  the  currcnt  year  This  demand

 under  consideration

 Purchase  of  Rice  from  Andhra  Pradesh

 "656.  Shri  Maniyangadan:  Will  the
 Minister  cf  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  quantity  of  mce  purchased
 by  the  Central  Government  from
 Andhra  Pradesh  since  April,  ‘1958;

 (b)  the  price  paid  for  the  same;

 (c)  the  quantity  of  rice  purchased
 by  the  Kerala  State  Government  from
 Andhra  Pradesh  and  Madras  res-
 pectavely,  and

 (d)  the  price  at  which  the  purchases
 were  made  by  the  State  Government?
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 The  Minister  ef  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (9)  The
 quantity  of  rice  purchased  during  the
 period  Ist  April  to  l7th-August,  1958
 is  about  55°5  thousand  tons.

 (b)  The  prices  of  the  different
 varieties  ranged  from  Rs.  5°50  nP.  to
 Rs,  20°00  per  maund  (bagged)  inclu-
 sive  of  the  cost  of  gunny.

 (९)  From  Andhra  Pradesh  about
 20,000  tons  from
 August,  957  to
 June  1958.

 From  Madras  Nil.
 (a)  The  prices  ranged  from  Rs.  34:34

 nP.  to  Rs.  36°87  nP.  per  bag  of  2
 maunds.

 Agricultural  Demonstration  in
 Manipur

 *657,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  D—4
 threshers  and  graders  sent  to  Manipur
 by  the  T.C.M,  were  never  shown  for
 agricuJtural  demonstration  in  the  rural
 areas  of  the  territory;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.
 (b)  The  agricultural  fields  in  Mani-

 pur  are  not  suitable  for  demonstration
 of  the  thresher  or  the  grader.  The
 grader  is  normally  used  for  construc-
 tion  of  roads  and  it  was  utilised  for
 this  purpose.

 Ravi  Canal  Project
 "658.  Shri  Ramji  Verma:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Ravi  Canal  pro-
 ject  in  Jammu  province  of  Kashmir
 State  has  been  retained  in  the  revised
 Second  Five  Year  Plan;

 (b)  if  so,  whether  any  work  on  it
 hag  started;  and

 (c)  when  it  is  likely  to  be  com-
 pleted?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 The  Jammu  and  Kashmir  Govern-
 ment  are  carrying  out  certain  investi~
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 gations  in  regard  to  the  Ravi  Canal
 Project.  The  investigations  are  in
 progress  anq  the  final  Project  Report
 has  not  so  far  bean  received  by  the
 Government  of  Indie.  The  question
 of  including  the  Project  in  the  Second
 Five  Year  Plan  will  arise  only  after
 the  scheme  has  been  fully  investigat-
 ed  and  a  Project  Report  for  the  same
 prepared  and  scrutinised  by  the
 Central  Water  and  Power  Commission.

 Co-operative  Societies  in  Tripura
 *659,  Shri  Dasaratha  Deb:  Will  the

 Minster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  co-operative
 societies  set  up  in  Refugee  Colonies
 and  Camps  of  Tripura;

 (b)  the  number  of  such  _  gocieties
 where  all  posts  of  office  bearers  are
 held  by  displaced  persons  alone  and
 not  by  any  Government  employee;

 (c)  whether  running  of  co-operative
 societies  by  employees  of  Relief  and
 Rehabilitation  Department  of  Tripura
 Administration  goes  against  the  ac-
 cepted  policy  of  the  Central  Govern-
 ment  so  far  as  management  of  Co-
 operative  Societies  is  concerned;  and

 (d)  whether  Government  propose  to
 hand  over  these  Co-operative  societies
 to  the  displaced  persons?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  47.  Be-
 sides,  there  are  25  artisan  co-opera-
 tives.

 (b)  व5.
 (c)  The  officials  have  been  associat-

 ed  at  the  formative  stage  of  these
 societies.  The  decisions  in  the
 Managing  Committees  are  taken  on
 the  basis  of  majority  views.

 (d)  Yes,  in  due  course.

 Civil  Hospital,  Imphal

 «660.
 {ohn

 Narayanakutty  Menon:
 Shri  Warior:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  no  departments  for  specialised
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 treatment  of  specific  diseases  in  the
 Civil  Hospital,  Imphal;  and

 (b)  if  30,  the  steps  proposed  to  be
 taken  to  open  such  departments?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Except  for  cases  of
 general  surgery  and  dental  treatment,
 there  are  no  departments  for  specia-
 lised  treatment  of  specific  diseases  in
 Civil  Hospital,  Imphal.

 (b)  Steps  are  being  taken  for  con-
 struction  of  Hospital  building  as
 without  accommodation  opening  of
 departments  for  specialised  treatment
 of  specific  diseases  is  not  possible

 खजुराहो  मन्दिर  के  यत्र |

 +*६६१.  श्री  रा०  स०  तिवारी  :  क्‍या

 परिवहुम  तथा  संचार  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 के  जिला  छतरपुर  में  खजुराहों  के  मन्दिर
 को  देखने  के  लिये  बहुत  से  विदेशी  पर्यटक
 आते  हे  ,

 (ख)  ब्या  यह  भी  सच  है  कि  खजु  राहो
 में  कोई  रेलवे  स्टेशन  या  हवाई  प्रड्डा  न  होने
 के  कारण  पर्यटकों  को  बहुत  असृुबिधा  का
 सामना  करना  पडता  है  ;  और

 (ग)  यदि  हा,  तो  पर्यटकों  की  सुविधा
 के  लिये  क्‍या  कार्यवाही  की  जायेगी  ?

 परिवहन  तथा  संचार  संत्रालय  में  राज्य-
 शंत्री  श्री  राज  बहादुर):  (क)  जीहा।

 (ख)  जीहा।

 (ग)  दिल्ली  से  पन्ना  तक  जल्दी  ही
 एक  साप्ताहिक  हवाई  सविस  शुरू  की  जाने
 की  आशा  है  -  खजुराहो  से  सब  से  नज़दीक

 हवाई  अड्डा  पन्ना  ही  है।  खजुराहो  के
 पास  विदेशी  पर्यटकों  और  उचे  दर्जें  के
 भारतीय  पर्यटकों  के  लिये  एक  अच्छा  भौर

 बड़ा  विश्वास  गृह  चाल  ग्रोजना  की  झवधि
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 में  बसाया  जाने  वाला  है।  इसके  अलावा
 मिचले  और  भोसत  श्राय  वाले  पर्यटकों  के  लिये
 भी  इसी  अवधि  में  एक  विश्रामगृह  बनाने
 का  विचार  किया  गया  है।  जहां  तक  रेलवे
 लाइन  का  सम्बन्ध  है,  रेलवे  मंत्रालय  ने

 हमको  सलाह  दी  है  कि  कोष  झौर  अुनियादी
 निर्माण  सामग्री  फम  होसे  के  कारण  यह  जरूरी

 है  कि  जोर  उन्ही  तरीको  पर  दिया  जाना  चाहिये
 जो  विशिष्ट  औद्योगिक  गोजनाओशो  के  लिये
 आवश्यक  हो  ।  इसलिये  इस  योजना  की
 अवधि  में  खजुराहो  तक  सीधी  रेलवे  लाइन
 बिछाने  की  व्यवस्था  हो  सकेगी  इसकी  सम्माव-
 ना  अभी  बहुत  कम  है  1

 Railway  Employees  removed  from
 service  under  National  Security
 *662.  Shrimati  Renu  Chakravartty:

 Will  the  Munster  of  Railways  be
 pleased  to  state

 (a)  whether  any  employees  remov-
 ed  from  service  under  National  Secu-
 rity  (Railway  Services)  Rules  of  1949,
 have  been  reinstated  as  a  result  of
 leview;  and

 (b)  how  many  ere  still  under  sus-
 pension  from  duty  under  these  rules?

 The  Deputy  Minister  for  Railways
 (Shri  Shahnawaz  Khan):  (a)  As  a
 result  of  a  review  made  in  953  in
 pursuance  of  an  undertaking  given  at
 that  time,  23  employees  were  re-
 employed  A  fresh  review  is  in  hand
 now

 (b)  26  in  all.

 Embezzlement  by  Postal  Employees

 *663.  Shri  Kunhan;  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 employees  of  the  postal  department
 embezzleq  Rs.  10,000  given  to  them
 for  conveying  to  Modinagar  Post
 Office  on  the  28rd  June,  ‘1958;

 (b)  if  so,  action  taken  against  the
 employees;  and
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 {c)  Whether  the  amount  has  been
 recovered?

 The  Minister  of  Transport  and
 Communications  (Shri  S.  K.  Patil):
 ‘a)  A  sum  of  Rs.  10,000,  has  been  lost
 from  the  custody  of  the  mail  over-
 seer  who  was  entrusted  the  same  for
 conveyance  to  Modinagar  Suh-office
 from  Meerut  Head  Office  duly  accom-
 panied  by  the  Complaints  {aspectar

 (b)  The  case  was  reported  to  the
 police  who  have  arrested  both  the
 officials  They  are  also  kept  under
 suspension

 (c)  No

 Hydro  Electricity  to  Bikaner  City

 *664  Shri  Karni  Singhji-  W:ll  the
 Muinister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  the  year  by  which  Hydro  Elec-
 tricity  will  be  made  available  accord-
 ing  to  plan  to  the  City  of  Bikaner,

 (9)  whether  any  delay  is  anticipat-
 ed  in  this  regard,  and

 (c)  7९  so,  what  steps  are  being  taken
 by  the  Central  Government  to  help
 Rajasthan  to  tide  over  this  delay?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 According  to  the  present  phased  pro-
 gramme,  Bikaner  should  expect  to  re-
 ceive  Power  from  Bhakra  in  4959
 According  to  the  original  programme,
 power  w.  to  be  delvered  at  Sri-
 Ganganagar  and  Rajgarh  by  the
 Punjab  Government  in  April,  4956
 Owing  to  difficulties  in  the  matter  of
 procurement  of  Steel,  they  have  not
 been  able  to  adhere  to  this.  pro~
 gramme  The  bulk  of  the  foreign  ex-
 change  required  for  the  Ratangarh-
 Bikaner  line  has  since  been  released
 and  orders  have  been  placed  or  are
 being  placed  for  the  required  equip-
 ment  It  is  hoped  to  complete  this
 line  by  the  time  power  is  made  avail-
 able  to  the  State  Government  at
 Rajgarh.
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 Delivery  ef  Telegrams  in  Villages
 *665  Shri  8  C  Mullick:  Will  the

 Minister  of  Transpert  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  it  35  8  fact  that  there
 is  no  arrangement  in  village  telegraph
 offices  to  deliver  telegrams  except  on
 beat  days,  and

 (b)  if  so,  steps  being  taken  to  en-
 sure  every-day  delivery?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S  K  Patil):  (a)
 No  All  telegraph  offices,  whether  in
 villages  or  elsewhere,  have  arrange-
 ments  for  free  delivery  of  telegrams
 within  5  miles  radius,  irrespective  of
 postal  beats

 Regarding  villages  beyond  5  mules
 radius  of  telegraph  offices,  special
 delhvery  of  telegrams  is  effected,
 irrespective  of  postal  beats,  provided
 suitable  porterage  charges  are  paid  at
 the  time  of  booking  the  telegram.

 (b)  Does  not  arise

 श्लयें  संत्रालय  को  लिये  सया  सत्यन

 *६६६.,  श्री  Wo  Wo  भालवीय
 क्या  रेलवे  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया यह  सच  है  कि  रेलवे  मत्रालय
 के  लिये  एज  नया  भवन  बनाया  जा  रहा  है,

 (ख)  यदि  हा
 व्यय  क्या  होगा  ,

 तो  उसका  श्रनुमित

 (ग)  यह  भवन  कहा  बनाया  जायेगा,
 झौर

 (घ)  इस  भवन  के  बनाने  में  ब  तक
 क्या  प्रगति  हुई  है  *

 रेलवे  उपमंत्री  (६. |  दाहनवाज  खां)  :

 (क)  जी  हा  ।

 (ख)  लगभग  ७८  लाख  रुपये  |

 (ग)  यह  दृमारत  रायसीना  रोड  पर

 उस  जगह  बनायी  जा  रही  है  जहा  पहले
 पन  ब्लाक  था  ।
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 (घ)  कुल  मिला  कर  लगभग  ४

 फीलतदी  काम  हो  गया  है  t

 Land  Reclamation  in  Assam

 *667.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  total  area  of
 land  reclaimed  so  far  in  Assam  with
 the  assistance  of  Central  Tractor  Or-
 ganisation  and  how  the  reclaimed  land
 is  being  used?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  A  total  area  of
 6,252  acres  has  been  reclaimed  by  the
 Central  Tractor  Organisation  in
 Assam.

 Out  of  the  area  of  5,0I8  acres  re-
 claimed  in  Philobari,  4,635  acres  have
 been  allotted  to  earthquake  and  flood
 affected  families.  234  acres  reclaim-
 ed  in  Cachar  are  being  distributed  to
 displaced  persons  for  cultivation.

 Import  of  Foodgrains

 +668  Shri  Rami  Reddy:
 Shri  Kodiyan:

 Will  the  Minister  of  Food  and  Agri-~
 culture  be  pleased  to  lay  a  statement
 showing:

 (a)  the  quantity  of  food-grains  pro-
 posed  to  be  imported  during  the
 current  year;

 (b)  the  countries  from  which  the
 foodgrains  are  to  be  imported  and  the
 quantities  to  be  imported  from  each
 country;

 (c)  the  value  of  such  imports;  and

 (da)  how  the  payments  are  to  be
 made?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a),  (b)  and
 (d).  A  statement  of  imports  so  far
 arranged  for  958  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  IT,
 annexure  No.  66.)

 (०)  The  total  om  &  F.  value  of  the
 imports  so  far  arranged  for  would  be
 about  Rs.  08  crores.
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 Groundwater  Exploration  Project
 Shrimati  Parvathi  Krisknan:

 Will  the  Minister  of  Foed  and  Agri-
 culture  be  pleased  to  state;

 (a)  whether  the  Government  of
 India  has  decided  to  extend  the
 Groundwater  Exploration  Project  for
 another  period  of  2  years  from  April,
 1959;

 (b)  if  so,  the  number  of  new  tube-
 wells  proposed  to  be  drilled  during
 the  period;  and

 (c)  the  areas  and  States  in  which
 they  are  proposed  to  be  drilled?

 The  Minister  of  Food  and  Agricual-
 ture  (Shri  A.  P.  Jain):  (9)  A  proposal
 for  the  extention  of  the  Project  is
 under  consideration.

 (b)  The  proposal  is  to  drill  about
 200  exploratory  bores  in  two  years.

 (c)  The  State  Governments  and  the
 Geological  Survey  of  India  are  being
 consulted  about  the  promising  areas
 in  need  of  groundwater  exploration
 for  irrigation  and  related  uses.

 Pakistanis  Employed  in  Merchant
 Shipping

 670  |  Shri  Gotay:
 Vv  Shrimati  Mafida  Ahmed:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  lay  a
 statement  showing:

 (a)  the  number  of  Pakistanis  em-
 ployed  as  ratings  and  officers  in  our
 Merchant  Shipping  at  present;

 (b)  what  is  the  number  of  Pakis-
 tani  dock  labourers  in  the  various
 docks  of  our  country  at  present;  and

 (c)  the  steps  being  taken  to  replace
 them  by  Indian  nationals?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur);  (a)  (i)  Ratings:
 There  are  about  36000  Pakistani  Sea-
 men  registered  in  India  of  whom
 about  475  are  employed  on  Indian
 ships  at  any  one  time.



 4365  Written  Answers

 (i)  Officers:  'B.

 (b)  Number  of  Pakistani  Labourers

 Calcutta  *  2528

 Vizagapatam  Nil

 Madras  76
 Cochin  Ni

 Bombay
 *  708

 Kandla  Nil
 *  includes  number  working  under

 Dock  Labour  Board.
 (c)  It  is  not  the  policy  of  Govern-

 ment  to  displace  the  existing  Pakis-
 tani  nationals  but  when  they  go  away
 the  resulting  vacancies  are  filled  by
 Indian  Nationals.

 Employees’  Provident  Fund

 *67i.  Shri  Rajendra  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  mandatory  provision  in  the  Indian
 Railway  Establishment  Code.  Vol.  I
 that  as  5007  as  possible  after  the
 close  of  each  year,  an  annual  state-
 ment  of  the  assets  in  an  employee’s
 Provident  Fund  account  shall  beStént
 to  the  subscriber  for  his  information
 and  satisfaction  that  correct  account
 of  his  Provident  Fund  is  main-
 tained;  and

 (b)  whether  it  is  a  fact  that  in  2
 very  large  number  of  cases  the  annual
 Provident  Fund  account  shps  are  not
 supphed  to  the  Railway  employees  in
 time,  and  if  so,  why?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  Yes.

 ‘b)  While  some  of  the  accourtirg
 units  are  able  to  issue  the  slips  to  the
 subscribers  according  to  the  normal
 schedule,  others  have  not  been  abdie
 to  do  so,  due  to  arrears  in  the  Prov:
 dent  Fund  Accounts  work.  Special
 efforts  have  been  made  to  pull  up
 these  arrears  as  early  as  possible.
 OCenstraction  ef  Rohtak-Gohana  Line

 *673,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  525  on  the  25th  Feuru-
 ary,  7958  and  state  the  progress  so  far
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 made  in  construction  of  Rohiak-
 Gohana  line?

 The  Deputy  Minister  of  Railways
 (Shri  8.  दि  Ramaswamy):  Upto  the
 end  of  July,  3958,  75  per  cent.  of  the
 work  has  been  completed.

 Grant  of  Post-retirement  Passes  to
 Railway  Employees

 Shri  T.  B.  Vittal  Bao:
 *615,  Shri  Bhakt  Darshan:

 ३  Shri  S.  C.  Samanta:
 Shri  Vajpayee:

 Will  the  Minister  of  Railwsys  oe
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  377  on  the  ast
 April,  958  and  state:

 (a)  whether  a  decision  has  since
 been  arrived  at  regarding  the  remevai
 of  the  disparity  between  class  Il!  and
 IV  staff  in  the  matter  of  grant  of  post-
 retirement  passes;  and

 (b)  if  not,  the  reasons  for  the  delay?
 The  Deputy  Minister  Of  Railways

 (Shri  Shahnawaz  Eban):  (a)  Yes;
 at  has  been  decided  that  it  will  not
 be  feasible  to  grant  post-retirment
 passes  to  class  IV  staff  on  the  same
 scale  as  for  class  III]  but  the  minimum
 period  of  qualifiying  service  for
 eligibility  for  such  passes  will  be  25
 years  for  both  class  III  and  class  IV
 staff.

 (b)  Does  not  arise.

 Slaughter-House  in  Dein:

 ०९१6
 Shri  D.  C.  Sharma:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  refer  to  the  reply  given  to  Starr-
 ed  Question  No  365  on  the  20th  Feb-
 ruary,  858  and  state  the  progress  made
 with  regard  to  the  proposal  for  re-
 locating  the  present  slaughter-house
 in  Delhi?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  recommendation  of
 the  Town  Planning  Organisation  in
 this  regard  has  been  referred  to  the
 Municipal  Corporation  of  Delhi  for
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 implementation.  The  matter  ig  under
 consideration  of  the  Corporation.

 Report  of  the  Lower  Damodar
 Investigation  Committee

 (Shri  S.  0.  Samants;
 617,  <  Shri  Bhakt  Darshan:

 L  Shri  Rameshwar  Tantia;

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  when  the  Lower  Damodar  In-
 vestigation  Committee  was  set  up  by
 the  Damodar  Valley  Corporation;

 (b)  when  the  Committee  submitted
 their  report;

 (c)  their  main  recommendations;
 (d)  how  far  they  have  been  imple-

 mented;  and

 (e)  whether  a  copy  of  the  Report
 will  be  placed  on  the  Table?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Lower  Damodar  Investigation  Com-
 mittee  was  set  up  by  the  Damodar
 Valley  Corporation  on  the  24th  Feb-
 ruary,  1955.

 (b)  It  submitteg  its  report  on  the
 4th  March,  1957.

 (c)  The  Committee  made  the  fol-
 lowing  recommendations:—

 (i)  Encroachment  on  the  river
 by  private  interests  must  be
 prevented  by  suitable  legis-
 lative  and  other  measures.

 (2)  The  growth  of  vegetation  in
 the  bed  of  the  river  and  also
 along  the  bank  should  be
 earefully  watched  and  suit-
 able  action  taken  so  as  to
 cause  minimum  obstruction  to
 the  flood  flow,  frequency  of
 which  would  be  definitely  less
 than  what  it  is  now.  Con-
 trolled  cultivation  above
 normal  high  flood  level  and
 im  chars  will  be  helpful  in
 restricting  jungle  growth.
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 doses
 should  be  occasionally  releas-
 ed  down  the  river  in  the  in-
 terest  of  the  conservancy  of
 the  river  channels.  Proper
 studies  should  be  made  while
 releasing  the  flushing  doses
 as  to  the  effect  of  such
 operation  on  the  regime  of
 the  river  as  well  as  on  the
 various  interests  on  the
 banks.  Such  studies  would
 be  of  valuable  guidance  for
 future  operation  of  the  re-
 servoirs.

 In  fixing  the  priority  of  water
 uses  the  conservancy  of  the
 river  channel  itself  must  not
 be  ignored  and  should  be
 given  due  consideration  along
 with  other  uses  of  water  viz.,
 irrigation  and  generation  of
 power.  The  operation  of  the
 reservoirs  should  be  flexible
 enough  in  the  initial  stages,
 so  that  a  proper  and  careful
 study  can  be  made  and  suit-
 able  adjustments  in  the  plan
 of  operation  are  introduced
 for  the  benefit  of  all  con-
 cerned.

 Some  suitable  method  of  sup-
 ply  of  irrigation  water  for
 the  trans-Damodar  area  may
 be  investigated.

 The  problem  of  dramage  of
 local  area  in  the  lower  valley
 should  be  separately  studied
 and  investigation  and  suitable
 action  for  drainage  of  these
 areas  should  be  taken  up  by
 the  appropriate  authorities.

 Detailed  investigations  should
 be  carried  out  to  effect  im-
 provement  over  the  present
 condition  of  the  Amta  chan-
 nel.  Care  should,  however,
 be  taken  to  ensure  that  it
 does  not  affect  the  river
 Rupnarain  adversely.

 Immediate  and  suitable  steps
 should  be  taken  for  carrying
 out  systematic  hydrological
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 investigations  and  observation
 in  this  area.

 (9)  It  is  well-known  that  several
 problems  arise  in  the  lower
 reaches  of  the  river  after
 construction  of  the  dams.  In
 the  present  case  the  problems
 are  further  complicated  by
 the  tides  in  the  lower  reaches.
 It  is,  therefore,  difficult  to
 forecast  the  actual  problems
 that  would  crop  up  in  this
 area  after  the  completion  of
 the  Damodar  Valley  Project.
 It  would,  therefore,  be  neces-
 sary  to  have  a  proper  control
 so  as  to  co-ordinate  the  ac-
 tivities  of  the  different
 authorities  concerned.

 A  Board  to  be  called  the  “Lower
 Damodar  Conservancy  Board”  be  set
 up  with  the  representatives  of  the
 Government  of  West  Bengal,  Calcutta
 Port  Commissioners  and  the  Damodar
 Valley  Corporation.  The  function  of
 this  Board  will  be:—

 Gi)  to  formulate  the  necessary
 hydrological  and  engineering
 investigations  that  will  have
 to  be  carried  out  to  study  the
 effect  of  operation  of  dams
 especially  the  releases  during
 the  floods;

 (il)  to  suggest  alternative  plans
 of  operation,  if  any;  and

 )  to  formulate  schemes  for  im-
 provement  of  channels  and
 any  local  area  in  the  lower
 valley.

 It  is  necessary  to  have  a  proper  uni-
 fied  development  of  the  entire  lower
 valley  as  a  whole  instead  of  solution
 of  individual  problems  for  local  and
 short-term  benefits.

 (a)  The  recommendations  stated
 above  cannot  be  implemented  unless
 the  main  recommendation  for  consti-
 tuting  a  “Lower  Damodar  Conser-
 vancy  Board”  is  implemented.  Since
 the  steps  suggested  by  the  Committee
 g0  much  beyond  the

 ey,
 func-~

 tions  of  the  D.V.C.,  the  D.V.C.  in
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 consultation  with  the  Government  of
 India,  have  asked  the  West  Bengal
 Government  to  constitute  the  Board.

 (e)  Copies  of  the  Report  will  be
 Placed  on  the  Table  of  the  House
 shortly.

 Import  of  Fertilizers

 “678,  Shri  Tridib  Kumar  Chaudhuri:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  whether
 any  special  allotment  of  fertilisers  has
 been  made  during  the  current  year  for
 Jute,  Tea  and  other  foreign  exchange
 earning  agricultural  crops  in  States
 luke  West  Bengal?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  8  P.  Jain):  It  has  not
 been  possible  to  make  any  _  special
 allotment  of  fertilisers  for  jute,  tea,
 coffee  and  rubber  plantations  having
 regard  to  the  overall  deficit  of  45
 per  cent.  in  nitrogenous  fertilizers.
 The  new  fertilisers,  namely,  urea,
 ammonium  sulphate  nitrate  and
 calcium  ammonium  nitrate  have,
 however,  been  allotted  in  full  to  the
 Plantation  crops  as  their  demand  for
 these  is  comparatively  small.

 Assam  Rail  Link

 f  Sardar  Iqbal  Singh:
 "679.  4  Shri  Hem  Barua:

 (  Shri  Barman:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  323  on  the  20th
 February,  958  and  state:

 (a)  the  progress  since  made  in  the
 survey  for  the  alternate  Assam  Rail
 Link;  and

 (b)  the  steps  taken  to  stabilise  the
 existing  Assam  Rail  Link  and  make  it
 a  dependable  and  all-weather  line  of
 communication?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  Field
 work  of  the  survey  has  been  com-
 pleted  and  the  Reports  are  under  pre-
 paration  of  the  Railway  Administra-
 tion.
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 fb)  An  Urgency  Certificate  arnount-
 ing  to  Rs.  3-5  crores  approximately
 has  already  been  sanctioned  for
 strengthening  the  major  bridges  and
 stabilising  their  approaches.  Out  of
 the  total  39  of  such  works  tentatively
 fixed  for  the  purpose  and  proposed  to
 be  carried  out  within  two  to  three
 years,  77  were  taken  up  in  ‘1957-58
 and  are  almost  complete  excepting
 erection  of  girders  in  some  cases  and
 ancillary  works  in  others.  The  re-
 maining  22  works  will  be  taken  up  in
 1958-59  and  later.

 Venereal  Diseases

 *680.  Pandit  0.  है.  Tiwary:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  the  State  in  which  the  incidence
 of  venereal  diseases  35  the  highest  in
 the  country;

 (b)  what  special  measures  have
 been  formulated  for  preventive  aspect
 of  the  diseases;

 (c)  whether  clinics  for  venereal
 diseases  have  been  opened  in  all  the
 States;  and

 (da)  if  so,  whether  both  aspects,
 curative  and  preventive  are  covered
 in  the  clinics?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  No  accurate  data
 are  available  on  the  incidence  of
 venereal  diseases  in  the  different
 States.  However,  from  limited  sur-
 veys  conducted  in  recent  years,  it
 appears  that  the  incidence  of  Syp-
 hilis  is  high  in  the  sub-Himalayan
 tracts  extending  from  Kashmir  in  the
 west  to  Assam  in  the  east.

 (9)  A  national  Venereal  Diseases
 Control  Scheme  has  been  included  in
 the  Second  Five  Year  Plan.  The
 scheme  envisages  both  curative  and
 preventive  measures.  It  also  includes
 educational  prograrnme.

 (c)  Under  the  V.D.  Control  scheme
 clinics  haye  been  opened  in  Andhra
 Pradesh,  Assam,  Bihar,  Himachal  Pra-
 desh,  Madrasa.  and  Uttar  Pradesh.

 (d)  You.
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 Raliway  Empicyers  Opting  ह... अ
 Pension

 Shri  Raghunath  Singh:
 Shri  Vajpayee:

 *68i.
 Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  Railway  em-
 ployees  (Category-wise)  who  have  so
 far  opted  for  pension;

 (b)  whether  any  modification  has
 been  made  in  the  scheme;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 Shri  Shahnawaz  Khan):  (a)
 Class  I.  70
 Class  In  5
 Class  III.  646l
 Class  IV.  7624

 Toran  4260

 (b)  No.

 (ec)  Does  not  arise.

 Passenger  Amenities  in  Electric
 Trains

 *682.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in
 electric  train  running  between  Howrah
 and  Bandel  there  is  no  lavatory;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  it  is  also  a  fact  that  in
 the  said  trains  the  alarm  chain  is
 provided  only  on  one  g6ide  of  the
 coaches;  and

 (d)  if  so,  the  reasons  for  not  having
 it  on  both  sides?

 The  Deputy  Minister  of  Rafiways
 (Shri  Shahnawax  Khan):  (a)  Yes.
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 (b)  Blectric  Multiple  Unit  Stock  are
 used  for  Suburban  Service  only.  Pro~
 vision  of  lavatories  has  been  dis-
 pensed  with  in  order  to  make  avail-
 able  maximum  accommodation  for
 Suburban  passengers  and  to  minimise
 overcrowding.

 {c)  On  the  16  Electric  Multiple
 Unit  supplied  by  a  German  Firm,
 the  alarm  chain  is  provided  on  one
 side  only.

 (d)  The  modern  practice  is  to  have
 the  alarm  chain  pulls  on  one  side
 only.  The  time  lag  between  the
 effectiveness  of  the  brakes,  whether
 the  alarm  is  provided  only  on  one
 side  or  both  sides,  is  so  little  that
 provision  on  both  sides  is  not  con-
 sidered  justified  when  the  additional
 initial  cost  and  maintenance  diffi-
 culties  therefrom  are  considered.

 Merger  of  All  India  Railwaymen’s
 Federation  and  National  Feder-

 ation  of  Railwaymen

 683.
 Shri  Tangamani:
 Shri  M.  Banerjee:

 Will  the  Minister  of  Railways  be
 pleased  to  state  at  what  stage  have
 the  unity  proposals  mooted  by  Gov-
 ernment  about  the  merger  of  All
 India  Railwaymen's  Federation  and
 National  Federation  of  Indian  Rail-~
 waymen,  reached?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawart  Khan):  Copies  of
 the  Resolutions  passed  by  the  two
 Federations  in  June  i958,  are  placed
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  HI,  annexure  No.  67}.  In
 view  of  these,  Government  feel  that
 they  will  have  to  wait  for  an  oppor-
 tune  moment  when  probably  the
 representatives  of  the  two  Federations
 cam  come  together  at  another  con-
 ference  and  revive  their  efforts  for
 merger.
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 Ticketiess  Travelling

 *g84,  Shri  Kalika  Singh:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  Railway  authorities  in
 coordination  with  U.P.  State  Govern-
 ment  Officers  carried  out  successful
 raids  on  three  passenger  trains  at
 Gorakhpur  Cantt.  Railway  Station  on
 the  North  Eastern  Railway  on  the
 27th  June,  1938,  and  found  8  large
 number  of  passengers  including  Rail-
 way  servants  travelling  without
 tickets;

 (b)  if  so,  the  details  thereof;  and

 (ec)  what  further  steps  have  been
 taken  to  stop  such  travelling  without
 tickets,  particularly  when  a  number
 of  Railway  servants  are  found  to  be
 themselves  violating  the  rules?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द अ  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  IT],
 annexure  No.  68].

 (c)  In  addition  to  the  normal
 checks  against  ticketless  travel,
 special  mass  raids  with  large  forces
 of  ticket  checking  parties  are  also
 conducted.  All  these  measures  are
 directed  against  both  the  general
 public  and  the  railway  staff  travelling
 without  or  with  improper  tickets  or
 passes.  In  addition,  the  Railway  staff
 involved  are  dealt  with  departmentally
 depending  on  the  merits  of  each
 case.

 C.D.  and  N.E.S.  Blocks  in  Kerala
 State

 Shri  Maniyangadan:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  whether  during  his  recent  tour
 of  the  Kerala  State  he  expressed  the
 opinion  that  working  of  Community
 Development  and  National  Extension
 Service  Blocks  are  not  satisfactory  in
 the  State;
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 (b)  the  reasons  for  such  unsatis-
 factory  state  of  affairs;  and

 (c)  what,  if  any,  are  the  remedies
 suggested?

 The  Minister  of  Community  De-
 velopment  (Shri  S.  K,  Dey):  (9)  Yes
 Sir,  so  far  as  programme  relating  to
 agriculture.  animal  husbandry  and
 village  Industry  is  concerned.

 (b)  Inherent  weakness  of  the  De-
 partments  which  have  been  the  legacy
 of  a  long  feudal  past.

 (c)  Adequate  organisation  including
 personnel,  procedure,  and  supervision.

 Non-Departmentai
 Operators

 *686.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 Telephone

 (a)  whether  any  steps  have  been
 taken  to  make  the  non-departmental
 telephone  operators  working  under
 the  Posts  and  Telegraphs  in  West
 Bengal  permanent;  and

 (b)  what  is  their  number?

 The  Minister  of  Transpott  and
 Communications  (Shri  S.  K.  Patil):
 (a)  The  Government  have  issued
 general  orders  in  November,  १957
 that  all  Non-Departmental  Telephone
 Operators  could,  if  they  satisfy  cer-
 tain  conditions,  be  absorbed  as  re-
 gular  telephone  operators.  They  are
 eligible  for  being  made  permanent  in
 due  course,  in  their  turn.

 (b)  About  86  out  of  which  46
 Non-Departmental]  telephone  operators
 working  in  West  Bengal  are  eligible
 for  being  absorbed  as  regular  tele-
 phone  operators.

 Mata  Tila  Dam

 +687,  Dr.  Sushila  Nayar:  Wil!  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  completion  of
 Mata  Tila  Dam  Project  has  been  re-
 duced  to  priority  3  under  the  Second
 Five  Year  Plan;
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 (b)  if  so,  the  reasons  thereof;  and

 (९)  has  the  Government  received  any
 representations  against  it?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 The  Planning  Commission,  while
 making  reappraisal  of  tne  Second  Plan
 provision,  have  only  considered  the
 question  of  categorisation  of  irriga’ion
 and  power  projects.  They  have  not
 fixed  priorities  inter  se  these  categor-
 ies.  It  is  really  for  the  State  Govern-
 ment  concerned  to  give  priorities  to
 the  schemes  included  in  various  cate-
 gories.

 The  Matatila  Dam  Project  Stage
 It  has  been  included  by  the  Planning
 Commission  under  Category  (8),  i.e.
 néw  schemes  taken  up  in  1956-58  as
 against  Category  (A)  which  is  for
 schemes  continuing  from  the  First
 Plan.

 The  Matatila  Hydro-electric  Pro-
 ject  has  been  included  under  Cate-
 gory  (4)  which  =  includes  projects
 which  are  neither  in  an  advanced
 stage  of  construction  nor  included  in
 the  ‘Core’  of  the  Second  Plan  nor
 assured  of  foreign  assistance.

 (c)  Representation  against  the
 postponement  of  the  construction  of
 the  Matatila  Hydel  Project  has  been
 received  and  is  receiving  consider-
 ation.

 tabbing  of  Railway  Employees

 (  Shri  Rajendra  Singh:
 |  Shri  Damani:

 *688.  <  Shri  Tridib  Kumar
 Chaudhuri:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 the  last  few  months  a  number  of
 Railway  employees  have  been  done
 to  death  by  stabbing  or  shooting  while
 discharging  their  duties;
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 (b)  what  are  their  names,  design-
 ations,  places  and  dates  of  occur-
 rences;

 (c)  what  Government  have  done
 so  far  in  rendering  help  financial  or
 otherwise  to  the  bereaved  families;
 and

 (d)  what  steps  Government  have
 taken  so  far  or  propose  to  take  in  the
 near  future  to  meet  this  situation?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  There
 have  been  0  cases  in  the  past  i8
 months.

 (b)  and  (०),  A  statement  is  lad
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  69)

 (d)  The  following  steps  are  being
 taken:—

 l.  Close  Liaison  is  being  main-
 tained  with  the  State  and
 Government  Railway  Police.

 2  Government  Railway  Police
 have  been  requested  to  de-
 pute  plain  clothes  staff  m
 running  trains  during  night
 time  in  notorious  sections

 3.  Armed  men  from  the  RPF
 are  posted  at  places  where
 timely  intelhgence  is  received
 of  possible  danger  to  Raal-
 way  Employees.

 4.  All  passenger  and  goods  trains
 in  disturbed  areas  of  Assam
 are  being  escorted  by  Armed
 men.

 5  Armed  Police  pickets  have
 been  posted  at  strategic
 stations.

 Import  of  Rice  trom  Burma

 ead.  Shri  D.  0,  Sharma:  Will  the
 Minister  of  Pood  and  Agriculture  be
 pleased  to  state:

 (a),  the  total  quantity  of  rice  im-
 ported  in  1958-59,  so  far  from  Burma;

 (b)  how  much  of  this  has  been  sold
 out  so  far;  and
 I45  LSD.—3.
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 (९)  the  loss  incurred  by  Govern-
 ment  in  respect  of  the  rice  already
 sold?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्  Jain):  (a)  229.3
 thousand  tons  received  upto  3ist
 July,  1958.

 (9)  The  quantity  of  Burma  rice
 sold  during  1958-59  (upto  3lst  July,
 3958)  was  37.4  thousand  tons  includ-
 ing  sale  of  stocks  m  hand  at  the
 beginning  of  the  year.

 (c)  Rs  i9  lakhs  approximately.
 Export  of  Fruit  Products

 *690.  Shri  Tridib  Kumar
 Chaudburi:  Will  the  Minister  ०
 Food  and  Agricniture  be  pleased  to
 state:

 (a)  whether  Government  have
 sanctioned  a  scheme  of  subsidy  on
 indegenous  and  umported  tin  plate
 used  in  the  manufaceure  of  “Open
 top  sanitary”  type  of  tin  cans  for  the
 fruit  preservation  industry  for
 stimulating  the  export  of  =  fruit
 products;

 (b)  what  is  the  amount  of  sub-
 sidy;

 (c)  whether  Government  are  aware
 that  the  Metal  Box  Company  (India)
 Ltd.  are  the  only  suppliers  of  such
 cans  in  this  country  and  will  the
 subsidy  be  paid  to  this  Company
 alone;  and

 (d)  whether  Government  have
 worked  out  the  precise  terms  and
 conditions  on  which  the  subsidy  will
 be  paid?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.

 (b)  Rs  500  per  ton  of  tin  plate  used.
 (c)  The  subsidy  is  paid  to  the  fruit

 products  manufacturers  through  an
 arrangement  with  fabricators

 (d)  Yes,  Sir.  A  copy  of  the  terms
 and  conditions  regarding  the  subsidy
 on  tin  plates  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  ITI,
 annexure  No,  70]
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 Supply  of  Electricity  in  Deihi

 *e01,  Sardar  Igbal  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  88l  on  the  8th
 December,  4957  and  state  the  pro-
 gress  made  so  far  to  increase  the
 supply  of  electricity  to  Delhi?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  III,  annexure  No.  721).

 Dismissal  of  Railway  Employees
 *692.  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  review  into  the
 cases  of  railway  employees  dismissed
 or  discharged  under  Article  3(2)(c)
 of  the  Constitution  has  been  finalised;

 (b)  the  total  number  of  employees
 involved;

 (c)  the  number  of  cases  reviewed;
 and

 (d)  number  of  employees  reinstated
 in  their  former  services  as  a  result
 of  the  review?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 review  328  in  progress.

 (b)  77.

 (c)  One  completed.

 (d)  Nil.

 Railway  Bridge  at  Kanpur
 °693.  Shri  Vajpyee:  Will  the  Min-

 ister  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  the  Starred
 Question  No.  752  on  the  7th  March,
 3988  and  state:

 (a)  whether  the  District  Officers
 joint  enquiry  into  the  causes  of  a
 depression  in  the  track  over  the  Rail-
 way  bridge  on  the  ganges  at  Kanpur
 has  since  been  completed;
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 (b)  if  so,  its  findings;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  implement  them?

 The  Deputy  Minister  of  Raitways
 (Shri  8.  क  Ramaswamy):  (a)  Yes,
 Sir.  This  enquiry  was  held  and
 completed  on  llth  February,  ‘1958.

 (b)  The  Heads  Sarang  and  the
 Bridge  Inspector  of  the  section  were
 held  responsible.

 (c)  The  Head  Sarang  has  been  per-
 manently  reverted  to  his  substantive
 grade  of  Sarang.  A  departmental
 enquiry  against  the  Bridge  Inspector,
 who  was  served  with  a  charge  sheet
 for  removal  from  service,  is  in  pro-
 gress.
 Railway  Track  in  Assam  Section  of

 N.E.F.  Railway

 ‘1013,  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  some  track  renewals
 have  fallen  due  in  Assam  Section  of
 the  NEF.  Railway,

 (b)  if  so,  what  is  the  total  length
 of  such  track;  and

 (c)  whether  the  work  has  been
 taken  in  hand?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Re-
 newals  have  fallen  due  between
 Dhubri  and  Golaghanj,  Sorbhog  and
 Tihu,  Rangapara  and  Tezpur,  and
 Amingaon  and  Tihu  stations  on  the
 Section  of  the  North-East  Frontier
 Railway  falling  within  the  State  of
 Assam.

 (b)  The  total  length  involved  ts
 1745  miles.

 (९)  All  these  works  of  retaying
 have  been  taken  in  hand  and  are
 expected  to  be  completed  within  two
 years,  subject  to  the  availability  67
 track  materials.

 Rolling  Stock  of  Metre-Gauge
 30i4.  Shrimati  Mafida  Ahmed:  Will

 the  Minister  of  Railways  be  pleased
 to  state  what  is  the  number  of  rolling
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 stock  of  metre-gauge  proposed  to  be
 acquired  during  7958.59  and  how
 many  of  engines,  passenger  carriages
 and  goods  wagons  are  going  to  he
 allotted  to  the  Assam  Section  of  the
 N.EY¥.  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  A  statement
 is  laid  on  the  Table  of  Lok  Sabha.
 {See  Appendix  YI,  annexure  No.  72).
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 Supply  of  Fertilizers  te  Bombay
 1015.  Shri  Pangarkar:  Will  the  Min-

 ister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  quantity  of
 fertilizers  supplied  by  the  Central
 Government  to  Bombay  during  the
 year  1958-59  so  far?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  The  following
 quantities  of  ferilizers  have  so  far
 been  allotted  and  supplied  to  the
 State  Government:—

 (Ali  figures  in  tons.)

 Name  of  Fertilizers

 Sulphate  of  Ammonia

 Urea

 Ammonium  Sulphate  Nitrate

 Calcium  Ammonium  Nitrate

 Quantity  allotted  fron  Quantity  supplied
 Ist  Apri!,  958  to  छा!  sth  August,

 30th  September,  3958  958

 26,860  193500
 £,500  ‘1,000,

 7,225  3,700

 3,800  3,600
 The  supply  35  expected  to  be  completed  before

 Development  of  Goshalas  in  Bombay
 State

 0i6.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  grants  given  to
 Bombay  State  during  ‘1957-58  by  the
 Centra]  Government  for  the  develop-
 ment  of  Goshalas?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Rs.  96,664.

 Irrigation  and  Power  Projects.  in
 Bombay  State

 1617.  Shri  Pangarkar:  Wiil  =the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  the  Central  assistance
 in  the  form  of  loans  and  grants  given
 to  Irrigation  and  Power  projects
 located  in  the  State  of  Bombay
 during  the  First  Five  Year  Plan  and
 the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  statement
 showing  the  loan  assistance  given  by
 the  Centre  to  the  State  of  Bombay
 is  placed  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  II,  annexure
 No.  78}

 30th  September,  1958,
 Harnessing  of  River  Waters  in  U.P.

 0l8.  Shri  Pangarkar:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  number  of  schemes  to  har-
 ness  the  river  waters  in  U.P.  which  aie
 under  the  study  of  the  Central  Water
 and  Power  Commission;  and

 (b)  the  number  of  schemes  approv-
 ed  during  the  year  4957-58?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Only
 one  scheme  viz.  Ramganga  project
 included  in  the  Second  Plan  is  under
 examination  in  the  Central  Water
 and  Power  Commission.

 Final  comments  of  the  Commission
 are  being  drawn  up  on  Matatila  Pro-
 ject  Stage  II,  which  has  already  been
 approved  for  execution.

 (b)  The  following  eight  projects
 were  approved  by  the  Planning  Com-
 mission  during  -1957-58:—

 lh  Ohen  Reservoir.
 2.  Upper  Khajuri  Reservoir.
 3.  Kuwand  Pumped  Canal.
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 4,  Jirgo  Reservoir
 5  Meja  Reservoir
 6  Matatila  Stage  II
 7  Sarda  Sagar  Stage  IT
 8  Tumaria  Reservoir

 Another  scheme  viz  Nanak  Sagar
 was  recommended  by  the  Central
 Water  and  Power  Commission  for
 approval  during  1957-58  and  approval
 of  the  Planning  Commission  is  await-
 ed

 Conversion  of  DC  Electric  Lines  into
 A.C.  in  Areas  in  New  Delhi

 Shri  Vasudevan  Nair: ante  Shri  Warior:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state

 (a)  whether  Government  have
 decided  to  transform  DC  _  electric
 lanes  into  AC  in  areas  round  about
 Janpath,  Feroze  Shah  Road  and
 Ashoka  Road  in  New  Delhi,

 (b)  i€  so,  when  will  it  start,  and
 (९)  how  long  !t  will  take  to  cam-

 plete  it?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi).  (a)  Yes

 (७)  The  work  ४५  already  in  hand

 (c)  The  entire  work  is  expected  to
 be  completed  during  the  current
 financial  year

 Chittaranjan  Locomotives

 020  fs  Shri  S.  M  Banerjee:
 v  Shri  Jaganatha  Rao:

 Wil  the  Mimister  of  Railways  be
 pleased  to  state

 (a)  the  number  of  locomotives
 manufactured  in  Chittaranjan  during
 (1957-88  (lst  April,  48987  to  3ist  March,
 1958);

 (9)  the  cost  of  each  locomotive,

 28  AUGUST  49988  Written  Answers  3384

 (c)  the  number  of  loeomotives
 manufactured  in  TELCO  Jamshedpur
 during  the  same  period;  and

 (d)  the  cost  of  each  locomotive?

 The  Deputy  Minister  of  Railways
 (Shei  Shahnawas  Khan):  (a)  364  WG
 locos

 (b)  Rs  46  lakhs  without  dividend,
 and  Rs  46  lakhs  including  dividend
 charges

 (c)  64  YP  &  2l  YG  locos

 (d)  *Rs  4,42,755  for  a  YP  loco,  and
 *Rs  4,44,873  for  a  YG  loco

 *These  prices  have  been  fixed  by
 the  Tariff  Commission  and  are  sttb-
 ject  to  escalator  vide  paras  2  7  and
 2]  8  of  their  “Report  on  the  prices
 of  locomotives  and  boilers  produced
 by  Tata  locomotive  and  Engineering
 Co  Ltd”—a  copy  of  which  35  also
 available  in  the  Parhament  Library

 Rural  Indebtedness  in  Tripura

 02i  Shri  Dasaratha  Deb.  Will  the
 Minister  of  Food  and  Agricuiture  be
 pleased  to  state

 (a)  the  per  capita  indebtedness  of
 the  peasants  of  Tripura,

 (b)  whether  Government  propose
 to  scale  down  the  indebtedness,  and

 (c)  if  so,  the  steps  proposed  to  he
 taken  in  this  direction?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  Accord-
 ing  to  the  All  India  Rura}  Credit
 Survey  Report  (Vol  I)  1951-82,  the
 average  debt  per  indebted  family  of
 the  cultivators  in  Tripura  wes
 Rs  387

 (ob)  and  =  (८)  The  following
 measures  are  proposed  to  be  under-
 taken  during  the  Second  Five  Year
 Plan  The  implementation  of  these
 measures  will  go  a  long  way  in  re-
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 ducing  the  indebtedness  of  the
 peasants.

 1,  Regulation  of  money  lending,
 2.  Limiting  interest  rates,

 3.  Supply  of  credit  through  co-
 operatives  and  re-orientation
 of  loan  policies  to  meet  ‘he
 needs  of  production.

 4.  Improvement  ०  agricultural
 techniques  and  the  pro-
 ductivity  of  the  farmers,

 5.  Development  of  cottage  and
 smal]  scale  industries,  and

 6.  The  various  measures  of  land
 reform.

 Late  Running  of  Trains

 1022.  Shri  Bibhuti  Mishra:  Will  tne
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  trains
 on  the  North-Eastern  Railway  are
 running  usually  late  as  the  engincs
 are  worn  out;  and

 (b)  if  so,  the  action  being  taken  in
 the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  Does  not  arise.

 Koyana  Project

 1023.  Shri  Asar:  Will  the  Minister
 of  Irrigation  and  Power  be  plcased
 to  state:

 (a)  total  amount  sanctioned  by  the
 Central  Government  for  Koyana  Pro-
 ject;

 (७)  ६0४80  amount  allotted  to  Bombay
 Government  till  S8ist  July,  958  for
 Koyana  Project;  and

 (c)  system  of  allotting  amount  for
 Koyana  Project  i.e.,  whether  yearly
 or  lumpsum  and  if  yearly,  the
 amount  of  instalment?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Bathi):  (a)
 An  amount  of  Rs.  80  lakhs  has
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 been  advanced  by  the  Central  Govern-
 ment  to  the  Government  of  Bombay
 by  way  of  loans  for  the  execution  of
 the  Koyana  Project  during  the  period
 ending  the  3lst  March,  1958.

 (b)  Provision  has  been  made  in  the
 Central  Government  Budget  for
 Rs.  700  lakhs  to  be  advanced  as  loan
 to  the  Government  of  Bombay  to
 cover  expenditure  on  the  Project
 during  the  current  financial  year  end-
 ing  the  8lst  March,  1959.

 (c)  A  ceiling  of  Rs.  29  crores  hag
 been  fixed  for  expenditure  on  the
 project  during  the  Second  Five  Year
 Plan  period.  Having  regard  to  this
 ceiling  and  also  the  availability  of
 Tesources  and  the  phased  programme
 of  expenditure,  yearly  allotment  of
 funds  is  made.

 Seed  Multiplication  Farms  in  Bombay
 State

 1024.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  allotted
 to  the  Bombay  Government  for  the
 establishment  of  seed  multiplication
 farms  as  subsidy  during  (1958-597

 The  Minister  of  Food  and  Agricul
 ture  (Shri  A.  P.  Jain):  Rs  4]  lakhs.

 Pumping  Sets  in  Bombay  State

 1025.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have  given
 any  assistance  for  setting  up  of  pump-
 ing  sets  in  Bombay  State;

 (b)  the  total  amount  given  to  the
 Bombay  Government  in  this  respect
 during  i957-58  and  1958-59  so  far;  and

 (c)  how  far  the  Bombay  Govern-
 ment  have  utilised  this  amount?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes  Sir.

 (b)  The  total  amount  of  Central
 assistance  given  during  1957-58  is
 Rs.  ‘18,14,750  and  that  agreed  to  for
 1958-59  is  Rs.  7,53,000.
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 (९)  A  sum  of  Ra  15,80,144  has  beea
 utilised  by  the  State  Government
 during  1957-58  As  regards  the
 amount  utilised  in  1958-59,  the  in-
 formation  will  be  available  only  at
 the  end  of  the  financial  year

 TB  In  Rajasthan

 4026  Shri  Onkar  Lal:  Will  the
 Minister  of  Health  be  pleased  to
 state  the  total  amount  to  be  given  to
 Rajasthan  for  the  prevention  of  TB
 during  1958-597

 The  Minister  of  Health  (Shri  Kar-
 markar).  A  sum  of  Rs  2,22,000/-  is
 proposed  to  be  given  to  Rajasthan  for
 the  prevention  of  TB  during  1958-59
 for  (l)  the  establishment  of  40  Isolat-
 ion  beds  and  (2)  reservation  of  90
 beds  for  free  treatment  of  and  grant
 of  cash  assistance  to  indigent  displaced
 TB  patients  from  West  Pakistan
 Tuberculin,  Vaccine  and  Pubheity
 Material  for  the  Mass  BCG  Vacin
 ation  Campaign  is  also  supphed

 Soil  Conservation  t  in  Rajasthan

 1027  Shri  Onkar  Lal:  7  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  total  amount  allotted  for
 soil  conservation  in  Rajasthan  for  the
 year  1958-59,

 (b)  the  names
 sanctioned,  and

 of  the  schemes

 (c)  the  amount  already  spent
 during  that  year?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P  Jain):  (a)  Rs  800
 Jakhs  including  Central  and  State’s
 share

 (b)  The  following  schemes  have
 been  included  in  the  State  Plan  for
 1958-59

 (3)  Field  smprovement  in  Agni-
 cultural  lands  by  Agricultural
 Department

 ()  Junior
 Scheme

 Staff  Training
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 (ii)  Afforestation  of  eroded  mar
 gurtal  lands

 (iv)  Sol  Conservatrion—Ajmer

 (c)  In  Scheme  No  (i)  some  contour
 bunding  and  survey  work  has  been
 done  but  no  expenditure  is  reported
 to  have  booked  so  far  Scheme  No
 (1)  has  not  been  started  Expendi-
 ture  of  Rs  14,200  upto  30th  June  958
 has  been  reported  under  Scheme  Nos
 (ni)  and  (iv)

 Train  Halt

 3088  Shri  Siddiah:  W:ll  the  Muinis-
 ter  of  Railways  be  pleased  to  state

 (a)  whether  he  has  received  any
 representation  regarding  the  re-
 opening  of  the  way-side  hait  at
 Chinnadagudihund  on  Mysore-
 Chamarajanagar  Section  in  Mysore
 Division,  Southern  Railway,  and

 (b)  77  so  what  is  the  action  there-
 on?

 The  Deputy  Minister  of  Railways
 (Shri  8  V.  Ramaswamy).  (a)  Yes

 (b)  The  matter  is  under  examin-
 ation

 Minor  Irrigation  Schemes  in  Andhra

 1029.  Shri  M  V  Krishna  Rao:  Wi)!
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  whether  they  have  received  any
 new  schemes  of  minor  irrigation  from
 the  Government  of  Andhra  Pradesh
 during  the  course  of  the  year,  and

 (b)  whether  any  special  grant  is  be-
 ing  made  by  the  Central  Government
 for  the  purpose?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain):  Yes  Sir  An
 additional  provision  of  Rs  45°00  lakhs
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 has  been  asked  for  by  the  State
 Government  for  the  following  Minor
 Irrigation  Schemes:—

 (Rs.  in  jakhs)

 (i)  Tank  improvement  and
 restoration  40:00

 (2)  Sinking  of  wells.  3°00

 (3)  Distribution  of  oil  en-
 gines  and  electric
 motors.  2°00

 TOTAL  45:00

 (b)  The  matter  is  under  consider-
 ation,

 Surplus  Rice  in  Andhra

 1030.  Shri  M.  V,  Krishna  Rao:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  how  much  of  the
 surplus  rice  in  Andhra  Pradesh  has
 been  allotted  to  each  of  the  States
 in  the  different  zones  for  the  current
 year?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  162,809  tonr
 of  rice  were  actually  taken  over
 from  the  millers  in  Andhra  Pradesh
 during  the  period  Ist  January,  958  to
 l7th  August,  958  and  were  despatch-
 ed  to  the  Central  Reserve  Depots  in

 Simla
 Kangra
 Hoshiarpur Kulu  Sub  Dn.  (Kangra  District)
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 the  following  States  for  distribution
 from.  those  depots:—
 States  (Quantity  in  Tons)

 3.  West  Bengal.  30,634
 2.  Bombay.  39,736
 8.  Bihar.  ‘14,730
 4.  Kerala.  5,528

 TOTAL.  90,628

 The  balance  of  72,181  tons  has  been
 stored,  for  the  time  being,  in  depots
 in  Andhra  Pradesh,  Mysore,  and
 Madhya  Pradesh.

 Fair  Price  Shops  in  Punjab

 1031.
 Sari  Daljit  Singh:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  number  of  fair  price  shops
 opened  upto  3ist  July,  958  in  the
 different  districts  of  Punjab  district-
 wise;

 (b)  the  quantity  of  different  kinds
 of  foodgrains  released  for  sale  through
 the  fair  price  shops  and  the  rates  at
 which  foodgrains  are  sold;  and

 (c)  the  position  of  the  stock  of  food-
 grains  as  on  the  3ist  July,  1958?

 The  Minister  of  Food  and  Agricui-
 ture  (Shri  A.  P.  Jain):  (a)  The  dis-
 trict-wise  break-up  of  30  fair  price
 shops  functioning  in  Punjab  as  on
 31-7-1958  is  as  under:—

 (b)  About  14,028  maunds  of  wheat
 and  1,190,  maunds  of  rice  have  been
 released  through  these  shops  from

 i-4-58  to  31-7-58.  The  rates  at  which
 foodgrains  are  being  sold  from  these
 shops  are  mentioned  below:—

 (Iasue  rates  per  maund)

 Districts  Wheat  Atta  Rice

 Simla
 Kangra

 Hoshiarpur

 Kalu  Sub  Dn.  (Kangra  District)

 Rs.  Rs.  Rs.
 I5°90
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 The  above-mentioned  prices  in  Kulu
 Sub-Division  are  subsidized  prices.
 Tne  State  Government  bears  50  per
 cent  of  the  incidental  cost  on  the
 handling  and  transport  of  foodgrains

 (c)  On  Sist  July,  958  the  State
 Government  had  a  stock  of  about  7,640
 maunds  of  wheat  and  ‘1,844  maunds  cf
 rice  70  these  districts

 Scheduled  Castes  and  Scheduled
 Tribes  in  Posts  and  Telegraphs

 Circle,  Punjab
 2082  Shri  Daljit  Singh:  Will  =the

 Munister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  the  number  of  posts  reserved
 for  Scheduled  Caste.  and  Scheduled
 Tribes  m  each  category  which  have
 been  filled  up  in  each  postal  division
 in  Punjab  Posts  and  Telegraphs
 Circle  from  the  year  ‘1955-58  upto
 ‘1957-58,

 (b)  whether  the  full  quota  reserved
 for  them  had  been  filled  up,

 (९)  if  not,  the  reason  thereof,  and
 (d)  what  steps  are  being  taken  in

 this  respect  by  Government?

 The  Minister  of  Transport  and
 Communications  (Shri  S  हू  Patil).
 (a)  to  (d)  The  required  information
 for  the  calendar  years  955  to  957
 and  for  the  period  January-July,  95?°
 has  been  called  for  from  the  Post-
 master-General,  Punjab  Circle,
 Ambala  and  will  be  laid  on  the  Table
 of  the  Sabha  as  soon  as  it  is  received

 Quarters  for  P  &  T.  Employees

 ‘1033,  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  the  number  of  quarters  for  the
 Past  and  Telegraph  employees  con-
 structed  in  the  Punjab  circle  during
 ‘1957-58  and  3958  so  far;  and

 (b)  the  number  of  quarters  for
 Post  and  Telegraph  employees  to  be
 constructed  in  tthe  Punjab  circle
 during  the  Second  Five  Year  Plan
 period?
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 The  Mintster  of  Trauspart  ana
 Communications  (shri  9  K.  Patil):
 (a)  1957.58.  5  Units.

 ‘1958  so  far  2  Units.

 (b)  277  umtts  approximately.

 Quarters  for  Raliway  Employees

 1034.  Shri  Daljit  Singh:  Will  the
 Minster  of  Railways  be  pleased  to
 state’

 (a)  how  many  quarters  for  Rail-
 way  employees  have  been  constructed
 on  the  Northern  Railway  during
 1957-58  and  1958-59  so  far,

 (b)  the  amount  spent  thereon,  and

 (०)  the  number  of  quarters  pro
 posed  to  be  constructed  during  tlic
 Second  Five  Year  Plan  period  on  the
 Northern  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  In
 (1957-58,  3,145  quarters  and  3  barracks
 were  constructed  During  1958-59,
 construction  of  372  quarters  has  so
 far  been  completed

 (b)  In  1957-58,  a  sum  of  Rs  347
 crores  was  spent  The  actual  ex-
 penditure  incurred  on  quarters  con-
 structed  so  far  during  1958-59  Ib
 roughly  Rs  9  lakhs

 (c)  About  8,245

 Development  of  Tourism  in  Punjab
 085  Shri  Ram  Krishan:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state.

 (a)  whether  the  Punjab  Govern-
 ment  have  submitted  any  proposal  for
 the  development  of  tourism  m  that
 State  durmg  ‘1958-59,  and

 (b)  af  so,  what  kind  of  assistance  is
 proposed  to  be  given  by  the  Central
 Government  for  the  purpose?

 The  Minister  of  State  in  the  Minis.
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  <b).  A
 statement  is  laid  on  the  Table  of  the
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 Lok  Sabha  {See  Appendix  III,
 annexure  No.  74]

 बरेली-सेरठ  राष्ट्रीय  राजन्पथ

 १३०३६.  श्री  सोहन  स्वरूप:  क्या  परिवहल
 लझा  संचार  मंत्रो  यह  बताते  की  कृपा  करेगे

 ह ज

 (क)  क्‍या  यह  सच  है  कि  बरेली-मेरठ
 ह. 1  द्रीय  राज-पथ  पर  दोनों  ओर  के  हरे  वक्षो
 को  बरेली  और  सबग्या  पुल  के  बीच  मे  काटा
 ४7  रहा  है  जिसके  कारण  पैदल  चलने  वालो
 को  अ्रसुविधा  हो  रही  है  जो  गर्मियो  में  छाया
 ग बचित  हो  गये  है  ,

 (रू  )  यदि  हा,  तो  इस  प्रबा *  कितने
 न््क्ष  बेचे  गये  तथों  इससे  कितनी  राशि  प्राप्त

 हुई

 (१)  क्‍या  बेचने  से  पहटे  उनका  मत्य
 निर्भारित  किया  गया  था

 (घ)  यदि  हा,  तो  उसकी  रद  क्‍या
 थी  और  क्या  निर्भारिस  मूल्य  और  जिक्रय

 मुल्य  में  कोई  श्रन्‍्तर  था  और

 (ड)  क्या  ये  वक्ष  नीलाम  क्यि  गये
 थे?

 परिवहन  तथा  संखार  सत्रालय  में  राज्य-
 श्री  (भी  राज  बहादुर)  :  (१)  प्रश्नों
 में  पूछे  गये  पेडो  की  बिक्री  राज्य  जगल
 विभाग  (State  Forest  Department)
 द्वारा  कर  दी  गई  है।  यह  पेड़  पक्‍की  सडक
 से  १०  फुट  की  दूरी  के  अन्दर  अाते  थे  झौर
 यातायात  में  रुकावट  पैदा  करते  थे।  सडक
 की  केन्द्र-रेग्ला  से  उचित  दूरी  पर  नए  पेड
 यथासभव  लगा  दिये  जायेगें  i  इस  सडक
 पर  पैदल  चलने  वालो  को  छाह  के  लिये  ब
 भी  बुछ  पेड  छूटे  हुए  हैं  ।

 (ख)  १५८  पेड  हटाये  गये  जिस  से

 ak  बिक्री  की  रकम  ८,६००  रुपये हैं
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 (a)  जी,  हा ।

 (3)  प्राप्त  की  गई  बिक्री  की  रकग
 शकी  गई  कोमत  से  अधिक  थी  ।  इनको
 झाकी  गर्र  बोमत  re co  रुपय  था  जज्  ि
 नीलाम  से  मिली  हुड़े  रकंभ  Foo  म्प्ग
 थी  ,

 (3)  जी  ,  हा  ।

 Construction  of  Over-bridges  on
 Northern  Railway

 1037.  Shri  Mohan  Swarup:  W4ll  the
 Minister  of  Railways  be  pleased  to
 state  whether  Government  have  been
 considering  the  construction  of  over-
 bridges  on  the  stations  of  Bhitaura,
 Nagaria,  Sadat,  Dhanata  and  Milak  of
 Northern  Railway  to  avoid  the  hard-
 ship  of  the  passengers,  as  all  the  down
 trains  stop  on  3rd  hne?

 The  Deputy  Minister  of  Railways
 (Sar]  Shahnawaz  Khan):  There  78  no
 proposal,  at  present  to  provide  foot-
 over-bridges  at  these  stations  The
 necessity  to  provide  foot-over-bridges
 al  these  stations  vi8~a-u:s  others  will
 be  examined  by  the  Raliway  Admunis-
 tration  in  consultation  with  the  Rail-
 way  Users’  Amenity  Committee  with
 which  the  public  is  associated,  subject
 to  the  availability  of  funds  and  mate-
 rials  It  may  be  mentioned  further
 that  due  to  shortage  of  steel,  works
 of  this  kind  which  have  already  been
 appioved  are  also  being  curtailed  or
 deferred  for  the  present

 Milk  Boards

 Shri  D.  ९.  Sharma:
 7038  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  322  on
 the  20th  February,  958  and  state  the
 names  of  the  places  where  the  Milk
 Boards  have  been  set  up  so  far?

 ¥he  Minister  of  Pood  and  Agricul-
 tare  (Shri  A.  P.  Jain):  a)  An  ad-hoc
 Milk  Board,  with  Chief  Commissioner,
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 Dethi,  as  Chairman,  has  been  get  up
 in  Delhi  for  planning  and  implemen-
 tation  of  the  Delhi  Milk  Supply
 Scheme

 (7)  The  position  mm  respect  of  the
 various  States  is  as  under

 (a)  Madras,  UP  and  Bihar  are
 taking  action  for  setting  up
 Milk  Boards

 (b)  Madhya  Pradesh  and  Mysore
 will  be  taking  up  the  question
 after  their  Milk  Schemes  are
 established

 (०)  Bombay,  Rajasthan  and
 Jammu  and  Kashmir  are  still
 considering  the  question

 (Qu)  Replies  from  other  States  are
 awaited

 Willingdon  Hospital,  New  Delhi

 1039.  Shri  D.  C  Sharma.  Will  the
 Mnnister  of  Health  be  pleased  to  state

 (a)  the  average  attendance  per  day
 of  outdoor  patients  during  3957  and
 958  so  far  separately  at  the  Willing-
 don  Hospital  New  Delhi,  and

 (b)  the  number  of  doctors  to  attend
 them  during  957  and  958  separately

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  daily  average
 attendance  of  outdoor  patients  in  the
 Willingdon  Hospital,  New  Delhi  for
 957  and  958  (upto  30th  April)  is  881
 and  648  respectively

 (b)  Normally  seven  doctors

 All-weather  Aerodrome  at  Shillong

 1040.  Shrimatl  Ila  Palchoudhuri
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  for  construction  of  an  all
 weather  aerodrome  at  Shillong
 (Assam)  or  near  about  it  is  under  the
 consideration  of  Government;
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 (b)  if  so,  the  progress  made  in
 regard  thereto;  and

 (c)  when  a  final  decision  is  likely
 to  be  arrived  at?

 The  Deputy  Minister  of  Civil  Avia-
 tien  (Shri  Mohiuddin):  (a)  to  (९)
 Owing  to  technical  difficulties  and
 paucity  of  funds,  it  is  not  proposed  at
 present  to  consfruct  an  all-weather
 aerodrome  at  Shillong

 Cancellation  of  Trains  on  Kurila-
 Mankhand  Section

 304l.  Shri  i  B.  Vittal  Rao:  एझी])  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 Centra]  Railway  has  cancelled  a  num-
 ber  of  trains  on  the  Kurla-Mankhand
 section  of  Bombay  since  the  Ist  April,
 1958,

 (9)  whether  Government  have
 received  any  protests  against  this
 action  of  the  Rat!way  authorities  from
 the  residents  of  Chembur,  and

 (c)  what  are  the  reasons  for  reduc-
 ting  the  number  of  trains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 three  trains  each  way  during  the  non-
 peak  period  have  been  cancelled  with
 effect  from  ist  April,  958

 (b)  Yes

 (ce)  There  was  no  traffic  justification
 for  these  trains  However,  the  matter
 has  been  reviewed,  on  receipt  of  re-
 presentations  from  the  residents  of
 Chembur,  and  the  following  additional
 trains  have  been  introduced  on  the
 section  with  effect  from  Ist  July,  938

 a)  One  Bombay-Kurla  Local  has
 been  extended  to  Chembur

 (n)  One  extra  train  has  been  intro-
 duced  between  Kurla  and  Mankhand
 between  the  hours  of  59  0९  and  22.08.
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 Fisheries  Extension  Unit,  Patna

 i942.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  start  Fisheries  Extension  Unit  at
 Patna;  and

 (0)  if  so,  when?

 The  Minister  of  Food  and  Agricul-
 ¢are  (Shri  A.  ह  Jain):  (a)  and  (b).
 A  Fisheries  Extension  Unit  has  already
 been  sanctioned  at  Patna  and  is
 expected  to  start  functioning  in  Octo-
 ber  1958.

 Compensation  to  Families  of  Raflway
 Workers  Killed  in  Kalka  Firing

 1043.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  compensation  to
 the  railway  workers  killed  in  the
 Kalka  firing  on  May  29,  956  has  been
 paid  to  the  families  of  al)  the  workers;
 and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and
 (b).  No  compensation  has  been
 paid  to  the  dependents  of  any  of
 the  persons  by  the  Railway,  as  death
 did  not  arise  in  the  course  of  their
 duties.  The  Government  of  Punjab  to
 whom  the  matter  was  referred  have
 stated  that,  out  of  the  five  persons
 who  died,  three  died  as  a  result  of
 the  round  of  firing  which  was  held
 by  the  Judicial  Commissioner  of
 Enquiry  to  be  unjustifiable  and  that
 in  their  cases,  the  dependents  were
 paid  an  ex-gratia  compensation  of
 Rs.  3,000  in  each  case;  the  death  of
 the  other  two  persons  occurred  due
 to  the  round  of  firing  held  to  be  justi-
 fiable  and  no  compensation  was
 granted.
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 बिल्ल,  ह || &

 १०४४.  थ्भो  ह. 8  प्रमाकर  :  क्‍या
 सा  1... (ह  क्च  मंत्री  यह  बताने  की  कृपा  करेंग
 कि

 (क)  कया  यह  सच  है  कि  दिल्ली  राज्य
 में  सुलतानपुर,  घिटोरनी,  महरौली,  खिड़की,
 होज़  खास  शौर  गढ़ईपुर  के  बांध  मरम्मत
 न  होने  की  वजह  से  जीर्ण  अवस्था  में  हैं;
 झौर

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 उनकी  मरम्मत  कराने  फका  विचार  है  ?

 खाद्य तथा कृषि मंत्री तभ  कृषि  मंत्री  (शी re  प्र०  जंग)  :

 (क)  शौर  (ख)  जीहां।

 अलांपुर  जिकास  सांड,  दिल्ला  में  ुझों  का
 निर्माण

 १०४४.  की  लज्  प्रभाकर  :  क्‍या
 खाद्य  तथा  कृषि  मत्रो  यह  बताने  को  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  EMERG
 में  अलीपुर,  दिल्ली  विकास  खण्ड  में  किसानों
 को  कुएं  बनाने,  रहट  लगवाने  तथा  बैल
 खरीदने  के  लिये  तकावी  नहीं  दी  गयी  ;

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण
 हैं  ;  झौर

 (ग)  उक्त  अवधि  में  कितने  किसानों
 ने  तकाबी  के  लिये  प्रार्थना-यत्र  भेजे  ?

 खास तथा  कुषि  मंत्री (शी  ero  प्र०  जम )  :

 (क)  और  (ख).  केन्द्रीय  शासित  दिल्ली
 राम्य  के  ग्रामीण  क्षेत्रों  में  किसानों  को  ऋण
 के  रूप  में  एडवान्स  (advance)  देने  के  लिये
 ६  लाख  रुपये  उपलब्ध  थे।  इस  में  से
 ४  लाख  रुपये  खर्च  किये  गये  भौर  २  लाख
 रुपये  खर्च  नहीं  हुए,  इस  का  कारण  ऋण
 देने  से  पहले  यगथाविधियों  को  पूरा  करने
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 में  देर  होने  का  था।  अलीपुर  से  कोई  भी

 मनुष्य  ऐसा  ऋण  प्राप्त  नही  कर  सका  ।

 (ग)  बुओ  के  निर्माण  के  लिये  भ्रलीपूर
 विकास  ब्लाक  से  ३७  मनुध्यो  ने  ऋण  के  लिये
 ऑार्थेना  पत्र  दिये  थे  ।  किसी  ने  रहट  लगवाने
 या  बैल  खरीदने  के  लिये  ऋण  छेने  के  लिये
 प्रार्थना  पत्र  नही  दिये  ।

 Khesri  Dhal

 ३046  Shri  Rameshwar  Tantia:
 4  Shri  S,  0.  Samanta:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  what  is  the
 annual  preduction  of  Khesri  Dhal?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  production
 of  Khesri  Dhal  was  about  260,000  tons
 in  1956-57

 Pay  Scales  of  Railway  Employees

 1047.  Shri  Tridib  Kumar  Chaudhuri:
 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Class  of  employees  designated  §  as
 “Store-Issuers”’  and  ‘Coal-Issuers”
 serving  under  the  South  Eastern  Raul-
 way  (the  Ex-BN  Railway)  are  con-
 tinuing  in  a  lower  scale  of  pay  viz,
 Rs  55—85  although  similar  categories
 of  employees  such  as  ‘Coal  Checkers”
 “Fuel  Checkers”  etc  both  in  the  South
 Eastern  Railway  and  the  Eastern  Razl-
 way  who  perform  almost  identical
 duties  have  been  given  a  higher  scale
 of  pay  mz,  Rs  60—130,

 (b)  whether  Government  and  the
 Railway  Board  have  received  any
 representation  from  the  said  ‘Store
 Issuers”  of  the  South  Eastern  Rail-
 way  who  perform  almost  2dentical
 of  their  scale  of  pay;  and

 (6)  77  so,  what  decisions  have  been
 taken  on  these  representations?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  It  is  a
 fact  that  Store  Issuers  and  Coal

 28  AUGUST  4988  Written  Answers  3400

 Issuers  on  the  South-Eastern  Railway
 are  in  the  scale  of  Rs.  S5—85.  It  is
 also  a  fact  that  Coal  Checkers/Fuel
 Checkers  on  the  Eastern  Railway  and
 Fuel  Clerks  on  the  South  Eastern
 Railway  are  in  the  scale  of  Rs.  60—30.
 However,  the  duties  of  Stores  lssyers
 are  not  identical  with  those  of  Fuel
 Checkers/Coal  Checkers  on  the  Eastern
 Railway  or  Fuel  Clerks  on  the  South
 Eastern  Railway

 (db)  Yes
 (c)  As  a  result  of  detailed  exami-

 nation  it  was  found  that  there  was  no
 justification  for  revision  of  the  seate
 from  Rs  55---85  to  Rs  60—130

 Pay  Scales  of  Railway  Employees

 3048,  Shri  Tridib  Kumar  Chaudhuri:
 Will  the  Mhunister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Store
 Issuers  attached  to  water  softening  in
 SE  Railway  are  continuing  in  the
 pay  scale  of  Rs  55—85  while  em-
 ployees  in  analogous  posts  in  the  same
 Railway  or  other  Railways,  such  as
 Time  Keepers  (in  Eastern  Railway),
 Material  Checking  Clerks  (in  SE
 Railway),  water  treatment  Miustries
 (Qian  Eastern  Railway),  and  QT  Van
 Clerks  (Qn  SE  Railway),  who  perform
 similar  duties,  have  been  given  a
 higher  scale  of  pay  at  Rs  60—30  or
 Rs  80—160,  and

 (b)  ‘SO,  whether  the  Railway
 Board  have  taken  any  steps  to  remove
 this  anomaly?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Kham):  (a)  and  (b)
 Store  Issuers  attached  to  water  soften
 ing  on  the  SE  Ralway  are  in  scale
 of  Rs  55—85  The  question  whether
 the  duties  of  Time  Keepers  on  the
 Eastern  Railway  are  comparable  to
 those  of  such  Store  Issuers  38  under
 examination  There  are  no  QT.  Van
 Clerks  or  Material  Checking  Clerks
 on  the  SE  Railway.  There  is,  how-
 ever,  a  category  of  staff  designated  as
 Material  Checkerg  in  scale  Re,  55—
 85  on  that  Railway.  There  are  50
 water  treatment  Mistries  on  the  East-
 ern  Railway
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 Development  Work  in  Rural  Areas

 1048.  Shri  Balmiki:  Will  the  Minis-
 ter  of  Community  Development  be
 pleased  to  state:

 (a)  the  number  and  the  names  of
 non-official  organisations  which
 rendered  help  in  the  development  work
 in  rural  areas  between  1955-56,  1958-
 57  and  ‘1957-58;  and

 (b)  the  amount  spent  in  this  way?
 The  Minister  of  Community  Deve-

 lopment  (Shri  8,  K.  Dey):  (a)  and
 (b).  A  number  of  nan-official  organi-
 sations  e.g.,  Vikash  Mandals,  Mahila
 Mandals,  Youth  Clubs,  Farmers’  Clubs,
 Bharat  Sewak  Sama},  Kastruba  Trust,
 Social  Welfare  Board,  Rama  Krishna
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 Mission  ete.  are  participating  in  the
 programme.  But  the  specific  infor-
 mation  asked  for  is  not  available.

 Anti-T.B,  Work  in  Panjab

 40S0.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Heaith  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  89  on  the  12th  February,  ‘1988,
 and  state  the  amount  given  for  anti-
 YT  B.  work  to  institutions  in  Punjab
 so  far  (institution-wise)?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  The  required  informa-
 tion  is  given  below:—

 Statement  showing  amounts  given/
 allotted  to  institutions  in  Punjab  for
 anti-T  B.  work.

 1956-57,  1957-58  7958-59

 Rs.  Rs.  Rs.

 th  Gulab  Dev:  T.  8  Hos-  50,000  $4,580  For  reservation  of  beds  for  dis-
 pital,  Jullundur.  placed  T.  B.  patients  and

 purchase  of  cinema  pro-
 jector.

 2.  Punjab  Government  286,000  2,7I,I§0  142,000,  For  reservation  of  beds  and  cash
 assistance  to  displaced  T.  B.
 patients.

 3.  Lady  Linlithgow  Sana-  78,278  77,473  g,000  For  reservation  of  beds  for  dis-’
 tormum,  Kasault.  placed  T.  B.  patients  and

 Central  Government  Servants.

 4.  Lady  Irwin  Sanatorum,  66,755  72,000  18,000  For  reservation  of  beds  for
 Jubar.  displaced  T.  B.  patients.

 Se  Chrishan  General  4,500  15,900  9,000  For  reservation  of  beds  for
 Hospital,  Palwal.  displaced  T.  B.

 paints
 and

 construction  of  a  B.  ward.

 6.  T.  8.  Chinic,  Sengrur  50,000  7

 7.  T.  8.  Clinic,  Nabha  50,000
 $.  पा,  B.  Clinic,  Ambala  50,000  Cost  of  X-Ray  and  Laboratory

 equipment.
 cs  T.  8.  Clinic,  Ludhiana  50,000

 1.  T.  8,  Clinic,  Simla  50,000  है|
 a3.  Civil  Hospital  Bhiwani,  0,000,  For  purchase  of  equipment.

 Hissar.

 qd  T.  B.  Demonstration  2,00,000  Approxmate  cost  of  X-Ray  and

 arrd  ing  Centre,  laboratory  equspment.

 TOTAL  4595,533  T1103,  378,000
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 Pusa  institute
 1  1,  |  की Radba  Raman;  Will  the

 Minister  of  Beod  and  Agriculture  be
 pleased  to  state:

 ta)  whether  it  is  a  fact  that  Govern-
 ment  had  allowed  a  passage  for  resi-
 dents  of  village  Naraina  behind  Pusa
 Institute  for  use  at  the  time  of  acquisi-
 tion  of  land  for  this  Institute  from
 villagers;

 (b)  if  so,  whether  this  passage  is
 consequently  closed  for  vehicular
 traffic  to  the  disadvantage  of  the  resi-
 dents  of  Naraina  and  newly  developed
 colony  of  Inderpuri;

 (c)  whether  Government  would
 consider  the  desirability  of  providing
 facilities  of  vehicular  traffic  to  these
 residents;  and

 {d)  if  so,  what  23s  proposed  to  be
 their  nature?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes;  it  is
 a  fact  that  a  Kutcha  cart  track  was
 provided  outside  the  boundary  fence
 of  the  ].A.R.I.  at  the  time  of  its  shift-
 ing  to  the  present  site  in  4936  for  use
 by  the  villagers  of  Naraina,  Todapur
 and  Dasghara  purely  on  humanitarian

 ~Srounds
 (b)  No;  this  passage  has  not  been

 closed,  but  the  cart  track  was  shifted
 from  its  original  position  along  the
 toe  of  the  Illock  in  1952,  because
 additional  land  of  241  acres  was
 transferred  to  the  Institute  end
 it  was  not  desirable  in  the  interest
 of  the  research  work  of  the  Institute
 to  allow  a  public  passage  through
 experimental  plots.

 (९)  and  (d).  The  desirability  of
 Providing  facilities  of  vehicular  traffic
 to  the  village  of  Naraina  is_  already
 under  active  consideration.  Estimates
 have  been  framed  for  providing  a
 link  from  near  the  National  Physical
 Laboratory  to  Naraina  and  then  join-
 ing  the  Cantonment  and  Najafgarh
 road,

 बंचपिस्यस्कया  की  योजना

 Pon.  भी  डामर  कया  रेखओ  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्या  यह  ह... ल  'है  कि  पश्चिम
 रेलवे  के  दोहद  तथा  रतलाम  स्टेशनों  के  योच
 स्थित  पंचपिम्पलिया  स्टेशन  का  नक्‍शा  बदला
 गया  है  ;  और

 (ख)  इस  परिवर्तेत  के  फलस्वरूप
 ठेकेदार  को  कितना  अतिरिक्त  रुपया  मंजूर
 किया  गया  ;

 रेलवे  उपमंत्री  (ली  शाहमनबाज  जा)  :
 हायद  माननीय  सदस्य  का  मतलब  पच्रपिम्प-
 लिया  (  Panchpimolye  )  स्टेशन  से  है  ।
 यदि  ऐसा  है,  तो  जवाब  इस  प्रकार  है

 (क)  जी  हा  ।  मूल  योजना  मे  सिर्फ

 एक  'डाउन  रिफ्यूज  साइडिग'  बनाने  की
 भ्यवस्था  थोी।  लेकिन  बाद  में  परिचालन-
 सम्बन्धी  कारणो  से  एक  प  रिक्यज  साइडित
 अनाना  भी  ज़रूरी  समझा  गया  ताकि  स्टेशन
 के  पास  वाली  सूरग  से  होकर  सिर्फ  इकहरी
 लाइन  से  काम  चल  जाय  और  दोहरी  लाइन
 बिछाने  का  भारी  रूच  बच  जाये

 (ख)  दूसरी  'रिफ्यूज  साइडिय  का
 जितना  काम  ठेकेदार  को  दिया  गया  था
 उसमे  मिट॒टी  डालने  की  लागत  ३५,०००  रुपये
 शौर  पुल-सम्बन्धी  काम  की  लागत  ८,५००
 रुपये  थी  ।

 Sugar  Mills
 1053.  Shri  Anirudh  Sinha:  Wil  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  and  names  of  sugar
 mills  which  have  sought  the  permis-
 sion  and  financial  assistance  for  ex-
 pansion  of  their  existing  units;  and

 (b)  7  so,  the  permission  accorded
 and  financia]  assistance  given  factory-
 wise?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  and  6).
 A  statement  giving  the  required  in~-
 formation  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Appendix  If,
 annexure  No.  75.}  No  sugar  mill  has
 sought  financial  assistance  for  its  ex-
 pansion  project.
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 Tampering  with  Railway  Tracks
 1984.  Shri  Gza:  Will  the  Minister  of

 Railways  be  pleased  to  state:

 (a)  whether  any  attempt  to  tamper
 with  track  was  made  near  Jetpur
 (Morvi)  Station,  Western  Railway,  on
 the  5th  June,  1958;

 (०)  whether  any  inquiry  wag  held
 in  this  incident;  and  .

 (९)  uf  so,  what  is  the  finding  of
 such  inquiry?

 The  Deputy  Minister  of  Railways
 (Shri  Shahmawar  Khan):  (a)  Yes.
 An  attempt  to  tamper  with  the  track
 was  made  on  5th  June,  958  at  mile
 727-  between  Morvi  and  Jetpur.

 (b)  Yes.  Sub-Inspector  of  Police,
 Morvi  has  registered  the  offence  under
 section  26()  of  the  Indian  Railways
 Act  and  section  379  I.P.C.  and  investi-
 gation  is  in  progress.

 de)  The  result  of  the  police  investi-
 gation  is  awaited.

 Representation  from  Merchants
 Association  at  Kharagpur

 2055
 Shri  8.  C.  Samanta:
 Shri  Subedh  Hansda:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3540  on  the
 8th  May,  958  and  state:

 {a)  whether  the  representation  re-
 ceived  from  the  Merchants  As$ociation
 at  Kharagpur  on  the  South  Eastern
 Railway  has  been  considered  and
 decision  taken;

 {b)  whether  it  is  q  fact  that  in  all
 electrical  establishments  preference
 is  given  to  consumers  for  industrial
 purposes;  and

 (ce)  if  so,  why  pooled  rate  hag  been
 applied  to  all  consumers  at  Khareg-
 pur  indiscriminately?

 The  Deputy  Minister  of  Raitways
 (Sbsi  8S.  V.  Ramaswamy):  (a)  the
 representation  received  from  the

 28  AUGUST  7868  Written  Answers  3406

 Merchants  Association  at  Kharagpur
 ig  under  consideration;

 (b)  and  (c).  Generally  power  sup
 ply  authorities  have  different  tariff
 for  domestic  and  power  purposes.
 The  Railways  are  not  in  the  business
 for  supply  of  Power  and  generete
 normally  only  for  their  own  needs
 and  those  of  their  staff.  They  have
 fixed  one  rate  for  domestic  and  power
 purposes  for  their  staff  and  have  ap-
 plied  the  same  principle  in  charging
 the  outside  consumers  at  Kharagpur.
 Compared  to  the  rate  charged  by  the
 West  Bengal  Electricity  Board,  the
 rates  charged  by  the  Railway  are
 lower  for  electric  power  used  for
 domestic  purposes.

 Naraj  and  Tikarapada  Project

 056  Shri  Panigrahi:  Will  the
 Minster  of  Irrigation  and  power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3603  on  the
 8th  May,  958  and  state  whether  the
 construction  of  proposed  dams  at
 Nara}  and  Tikarapada  for  prevention
 of  floods  in  River  Mahanadi  will  be
 taken  up  during  the  Second  Plan
 period?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  There  is  no
 prospect  of  taking  up  the  construction
 of  a  dam  either  at  Naraj  or  at
 Tikarapada  during  the  Second  Plan
 period.  Experience  of  regulation  of
 Hirakud  Reservoir  in  2956  and  9०»7
 has  indicated  that  there  35  enormous
 flood  control  potential  at  Hirakud.
 The  Chief  Engineer,  Hirakud  Dam
 Project,  75  of  the  opinion  that  no
 more  flood  control  reservoirs  on  the
 main  stem  of  the  Mahanadi  down
 stream  are  necessary.

 शूर्बोसर  रेखने  की  लाइमें

 18  ी  भक्त  बदन  :

 १०५७- थी  स०  Wo  सामस्त  :

 क्या  रेलने  मंत्री  यह  बताने  की  कृपा  करेगे  कि  =

 (क)  उत्तर  रेलबे  के  नजीबाबाद  +

 कोटद्वार  स्टेदानों  क ेबीच  भौर  रायवाला  +
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 ऋषिकेश  स्टेशनों  के  बीच  तथा  पूर्थोत्तर
 रैसये  के  मुरादाबाद  झौर  रामनगर  स्टेशनों
 के  जीच  रेल  की  पटरियां  कब  बिछायी  गयी
 थीं;

 1६.0  क्‍या  कभी  उन  पटरियों  को  बदला
 अभी  गया  है  ;

 (ग)  क्‍या  उन  पटरियों  का  जीवन
 समाप्त  हो  च॒का  है  ;

 (घ)  क्‍या  यह  सच  है  कि  इसी  कारण
 से  उन  पटरियो  पर  चलने  वाली  रेल  गाड़ियो
 की  चाल  नहीं  बढाई  जा  सकती  ओऔर  रात्रि
 के  समय  वहां  गाडिया  नहीं  चलाई  जा  सकती

 हैं,  भौर

 (ड)  उपरोक्त  स्थिति  में  सुधार  करने
 के  लिये  कौन  से  कदम  उठाये  जा  रहे  है  ?

 रेलबे  उपमंत्री  (शची  रु०  Yo  रामस्थासो):
 (क)  उत्तर  रेलवे  के  नजीबाबाद-कोटद्वारा
 सेक्शन  (१५  मील)  श्रौर  रायबाला-ऋषिकेश
 सेक्शन  (७  मील)  यातायात  के  लिये  क्रामदा, '
 १८६६  और  १६२७  में  खोले  गये  |

 रेलवे.  का  मरादाबाद-रामनगर  सेक्दान

 (69.9%  मील)  यातायात  के  लिये
 LRoy—ot  में  खोला  गया  |

 (ख)  जी  नहीं  ।

 (7)  जी  नहीं  -  सिर्फ  पूर्वोत्तर
 रेलये  के  म्रादाबाद-रामनगर  सेक्शन  की

 KRIS  पौंड  की  पटरियों  और  फिशप्लेटो
 की  मियाद  खत्म  हो  चुकी  है  |

 (घ)  उत्तर  रेलवे  के  नजीबाबाद-
 कोटदारा  और  र  यवाला-ऋषिकेश  सेक्शनों
 पर  जितना  यातायात  होता  है,  उसे  देखते

 हुए  इन  सेक्दनो  पर  गाडियो  की  रफ्तार

 जढ़ाने  या  रात  क॑  समय  गाडी  चलाने  को
 जरूरत  नहीं  जान  पड़ती  ।  मुरादाबाद-
 रामनमर  सेक्शन  पर  गाड़ियो  की  रफ़्तार

 सद्ाना  सामव  सहीं  है  क्योंकि  इसकी  पटरियों

 पूर्वोत्तर
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 झौर  पिदाप्लेंटों  से  बहुत  अधिक  काम  लिया
 जा  चुका  है

 (2)  उत्तर  रेखबे  के  नजीबाबांद-
 कोटड्वारा  और  रायया  7-ऋषिफेश  ेक्शनों
 पर  लाइन  की  'रिछेयिंग'  करने  का  इसे  समय
 विचार  नहीं  है  लेकिन  पूर्वोत्तर  रेलबे
 के  सुरादाबाद-रामसगर  सेक्शन  पर  घालू
 वित्तीय  वर्ष  में  अ्रधिक  वजनी  पटरियां  बिसाले
 की  मंजरी  दे  दी  गई  है  ।

 डाक  लथा  तार  जिभाग  में  जिभ  गातिरिफ्त
 कर्मचारियों  सम्बन्धी  समिति

 थी  लगत  ददन :
 श्री  स०  Yo  सार म्त :
 श्री  राम  कृष्ण  :
 थनी  सुबोध  हूंसदा  :

 श्री  संबंदस  :

 १०५८.

 पया  परिवहन  तथा  संचार  मंत्री
 ८  मई,  १६५८  के  अताराकित  प्रश्न
 सख्या  ३५०२  के  उत्तर  के  संबध  में  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  डाक  तथा  तार  विभाग
 की  विभागातिरिक्त  प्रणाली  की  जाब  करते
 के  लिये  निधुक्त  समिति  ने  इस  बीच  झपनी
 स्पोर्ट  पेश  कर  दी  है  ;

 (ख)  समिति  की  सिफारिशों  पर  क्‍या
 नर्णय  किया  गया  है  ;

 (ग)  क्‍या  समिति  की  रिपोर्ट  की  एक
 प्रति  सभा  -पटल  पर  रखी  जायेगी  ;

 (4)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो.  तो  ह: ल  तक  उस  समिति
 ने  झपने  कार्य  में  क्या  प्रगति  की  है  ;  शौर

 (ड)  समिति  की  रिपोर्ट  देर  से  देर
 कब  तक  मिल  जाने  की  आशा  है  ?

 परियहन  तथा  संचार  शंभ्ी  व्यी सभ चार० fo  qo
 चांहिल)  :  (क)  जी  नहीं  ।

 ह

 3ac8

 t
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 (we)  यह  ्र्क्म  महीं  उठता  |

 (स)  रिपोर्ट  के  प्राप्स  होने  के  पदचात
 इस  पर  विचार  किया  जायेगा  1

 (घ)  और  (3)  यह  रिपोर्ट  तैयारी

 की  स्तिम  झजस्था  में  है  भौर  सितम्बर,  १६५८
 के  आरम्भ  में  सरकार  को  इसके  भेजे  जाने  को
 सम्भावना  है  3

 Inter-State  Goods  Traffic

 1058.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state

 (a)  whether  there  is  an  increase  in
 the  Inter-State  goods  traffic  by  road
 between  Dejhi-Punjab  and  Delhi-
 Uttar  Piadesh;

 (b)  77  so,  to  what  extent,  and

 (c)  the  steps  taken  by  Government
 to  cope  with  it?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (9)  The  merease  in  traffic  is
 ported  to  be  about  400  per  cent.

 (c)  The  number  of  public  carrier
 permits  on  the  Inter-State  routes  has
 been  increased  as  follows:—

 In  October  Present

 re

 987
 Delhi-Punjab  600  650
 Delhi  Uttar

 Pradesh  582  992

 Vegetable  Ghee

 1060.  Sardar  Iqbal  Singh:  Wil  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  vegetable
 ghee  consumed  in  each  State  during
 the  last  five  years,  State-wise?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  The  consump-
 tion  of  Vanaspati,  State-wise,  during
 the  last  five  years  was  as  follows:—-

 (Figures  in  thousand  tons  )

 Prior  to  re-organisation  of  States  After  re-organi«ation
 of  States

 Serial  Name  of  State  —
 No  3953  7954  7955

 (apie
 Nowieeer

 2957

 October)  December
 १  2  3  4  5  6  7  8

 .  Andhra  Pridesh  0  08  ०  89  0  62  y  54  ०  69  3°74
 2  Assam  3  49  5  00  6  62  6  II  0०  79  8  36

 3  Bihar  72  06  74  57  6  77  73  94  2  82  27  2

 4  Bombay  30  22  36°6<  37  32  29  94  8  05  49  99

 s  Kerala  ०  १4  9  73

 6  Madhya  Pradesh  7  48  8  46  8  9०  6  49  2  24  76  30

 7  Madras  7  8  8  I4  9  26  6  95  l  41  9  86

 8  Mysore  2  84  2  86  3  44  2  8I  9०  65  5  092

 9  Orissa  2:02  2  36  2°56  2  35  ०  66  4  00

 10  Punjab  72  79  39  29  21°06  17  75  au  38  98

 at  Rajasthan  690  0-42  36r  5°35  I  50  33  64

 ta  Uttar  Pradesn  33°79  39  60  47°84  36  96  5  29  डु *78ि

 i445  LSD—4.
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 x  2  3  4  's  6  7  8

 33  West  Bengal  23°96  25°42  29°92  2513  477  32°I6
 34  Delhi  26°28  2557  (29°10  25°60  517  26°26

 १5  Himachal  Pradesh  ors  ०.36  ०:05  ०.०4  0-07

 36  Andaman  &  Nicobar
 Islands  0:02,

 37  Pondicherry  0°03  0:02,  0°09
 38  Tripura  o-r0  O01  0-04  0°03  0:07

 19  Pepsu  3°80  4°77  5°09  4°50
 20  Madhya  Bharat  3°53  4776  4°74  3°60
 21  Vindhya  Pradesh  0°30  (0°33  Oss  0°50
 22  Ajmer  159  (2°§2  2°81  2°0I

 23  Hyderabad  2°40  2°96  3.76  2°60

 24  Bhopal  0°84  T-08  I°l7  T°08

 25  Travancore-Cochin  0°28  (0°30  ०:३5  0:30
 26  Saurashtra  3°56  alg  4°37  2-77

 27  Kutch  0°53  O52  0°96  0°58
 Toray.  380°0  230°2]  240°25  798  83  38-28  282°33

 Telegraph  and  Telephone  wire  Thefts  The  Minister  of  Transport  and
 Communications  (Shri  8.  K.  Patil):

 ‘1061.  Shri  Tridib  Kumar  Chandhurt:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 {a)  the  total  number  ०  circruit-
 hours  lost  weekly  in  trurfk  telephones
 and  telegraphic  services  due  to  tele-
 graph  and  telephone  wire  thefts  since
 May,  958  so  far,  Circle-wise;

 (b)  the  areas  where  such  thefts  are
 frequent;

 (c)  number  of  cases  of  such  thefts
 apprehended  by  the  police'so  far;

 (a)  number  of  cases  launched  by
 the  police  under  the  provisions  of  the
 Telegraph  Wires  (Unlawful  Posses-
 sion)  Act,  2950  as  amended;  and

 (e)  the  cost  of  replacement  of  the
 wire  stolen?

 (a)  to  (e):  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.  {See
 Appendx  III,  annexure  No.  76.}

 हिसालल  प्रदेश  में  सड़कें

 १०६२.  श्री  पदुम  देव  :  क्‍या  परियहम
 तथा  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  जब  से

 सुंगेरी-बहाली  सड़क  को  जो  पहले  कशची
 थी,  मोटर  चलाने  लायक  बनाने  के  लिये
 इसकी  मरम्मत  झारम्म  की  गयी  है,  तब  से
 इसकी  हालत  झभौर  भी  अधिक  खराब  हो
 शयी  है  ;
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 (ख)  क्‍या  यह  सच  है  कि  मरम्मत  का
 काम  सूंगरी  के  बजाय  बहाली  से  आरम्भ
 किया  गया  है  ;  और

 (ग)  क्या  इस  सबंध  में  कुछ  जाच  की
 जायेबी  ?

 परिवहम  तथा  संचार  मंत्रालय  में  राज्य-
 मंत्री  (शी  राज  बहादुर)  :  (क)  सगेरी-
 बहाली  सड़क  को  मौटरों  के  आवागमन  के
 लायक  नहीं  बनाया  जा  रहा  है  7  पहाड़
 की चढद्ढानों  अथवा  मलबे  के  खिसक  जाने
 या  भा  गिरने  से  यह  सड़क  कभी  कमी  रुक
 जाती  है  लेकिन  देखभाल  शौर  मरम्मत  करने
 बाली  मजदूर  टोलिया  इन  को  साफ  करती

 रहती  हैं  और  पहले  से  अब  यह  सडक  जाहिरा
 में  खराब  हालत  में  नही  है  t

 (@)  मरम्मत  का  काम  पहले  खदरौली
 में  कुरू  किया  गया  था  लकिन  अब  काम  को
 शीष  पूरा  कर  देने  के  उद्देश्य  से  सडक  के  भिन्न
 भिन्न  खण्डो  पर  मरम्मत  करने  वाली
 कामगर-टोलिया  लगा  दी  गई  हैं  ।

 (ग)  इस  विषय  पर  किसी  प्रकार  की
 जाच  झ्ावष्यक  प्रतीत  नहीं  होती  ।

 ह  &  T  Forms  Committec

 ४985
 Shri  Subodh  Hansfa:
 Shri  S  C  Samanta:

 Wil)  the  Minister  of  Transport  and
 Communications  be  pleased  tc  state:

 (a)  whether  the  Posts  and  Tele-
 graphs  Forms  Committee  set  up  by
 the  Government  in  the  Posts  and
 Telegraphs  Directorate  has  submitted
 its  repert,  and

 (b)  3f  so,  what  are  its  recommenda-
 tions?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  5.  K  Patil):  (a)
 No

 (b)  Does  not  arise

 Late  Running  ef  Madras  Mail

 1064,  Shri  Ghosal:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 what  is  the  average  late  running  time
 of  the  Madras  Mail  of  the  South-
 Eastern  Railway  in  the  months  of  May
 and  June,  19587

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  aver-
 age  late  running  of  the  Madras  Mail
 trains  over  the  South-Eastern  and
 Southern  Railways  during  the  months
 of  May  and  June,  958  ts  indicated  be-
 low’—-

 3  Up  Howrah—  Madras  Mail  4  Dn  Madras—Howrah  Mail

 On  S,  E  Railway  On  Southern  Ra:l-
 way

 On  ह  Railway  OnS.F  Railway

 (Howrah—~Waltair)  (Waltayr—  Madras)  (Madras—Waltair)  (Waltair-——How  rah)

 May  68  Mts.  9  Mts.

 June  38  «(Cs  W27  ७
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 ‘Wagons  for  Export  of  Eggs
 1065.  Ghri  Ramam:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state.
 (a)  the  number  of  wagons  supplied

 for  the  export  of  duck  eggs  from  the
 districts  of  Krishna  ang  West
 Godavary,  Andhra  Pradesh,  during
 the  years  ‘1954,  1955,  956  and  ‘1957;
 and

 (b)  whether  any  complaints  have
 been  received  regarding  the  lack  of
 adequate  supply  of  wagons  for  ex-
 porting  these  eggs  in  season?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Duck

 eggs  in  baskets  are  not  offered  for
 booking  in  wagon  or  van  loads,  but
 only  in  small  lots  by  passenger  trains.
 Details  of  traffic  booked  by  passenger
 trains  during  the  years  2954  to  957
 from  stations  on  the  Srishna  and
 West  Godavari  Districts  are  indicated
 in  the  statement  laid  on  the  Table  of
 the  House.  {See  Appendix  III,
 annexure  No.  गाउ

 (b)  No,  but  complaints  nave  been
 received  insisting  on  the  clearance  of
 the  entire  traffic  of  duck  egg  baskets
 by  Mail  and  Express  trains,  which  is
 not  feasible  due  to  limited  luggage
 when  accommodation  available  on  such
 trains.

 कासपुर-कासगंज  पेसेंजर  गाड़ी  का  ्नखरगंज
 स्टेशन  पर  रोका  जाना

 १०६६.  श्री  जगदीश  '्रवस्थी :  क्‍या
 रेखजे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  २८  जून,
 १६५४८  को  पूर्वोत्तर  रेलबे  पर  अनवरगंज  के
 समीप  कानपुर-कासगंज  पैसेंजर  गाडी  रोकी
 गई  थी

 (@)  यदि  हां,  तो  कितनी  देर  तक  श्रौर
 उसका  प्रयोजन  क्या  था  ;  और

 [ग)  क्या  इस  के  कारण  यात्रियों  को
 जो  भ्रसुतिधा  हुई  थी  उसकी  जांच  की
 गई  ?
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 देस  उपभंत्री  (ली  सत्तनभाण न्
 (क)  जी  हां  ।

 (ख)  कानपुर-अनवरगंज  स्टेशन  पर
 गाड़ी  ६३  मिनट  तक  रुकी  रही  जिसके  कारण
 इस  प्रकार  हैं  :---

 (१)  झार०  एम ०  एस०  के  कर्मचारी
 अनधिकृत  रूप  से  एक  दूसरे  दर्ज  के  डिब्बे  में  बैठ
 गये  जब  कि  उनके  लिये  एक  तीसरे  दर्ज  का
 डिब्बा  झलग  रखा  गया  था  और  रेलवे  क्से-
 चारियों  के  कहने  पर  जन्हों  ने  दूसरे  दर्ज  के
 डिब्बे  को  खाली  करने  से  इनकार  किया  q

 (२)  नं  ३१  शप  कटिहार-कानपुर
 सवारी  गाड़ी  लेट  चल  रही  थी,  उससे  मेल
 लेने  के  लिये  रेल  कर्मचारियों  ने  नं०  १७  श््प
 सवारी  गाड़ी  को  अनावष्यक  रूप  से  रोक
 लिया  ।

 (ग)  जी  हां,  जहा  तक  ३१  श्र्प  सवारी
 गाड़ी  का  मेल  लेने  के  लिये  भसनावध्यक  ख्त्प
 से  गाड़ी  को  रोकने  का  सवाल  है  उस  सम्बन्ध

 "में  सम्बन्धित  कर्मचारियों  के  खिलाफ  उपयुक्‍त
 कार्यवाही  की  गयी  है  7  श्ार०  एम०  एस०
 कर्ंचारियों  के  कारण  जो  गाड़ी  को  रुकना
 पड़ा,  उसकी  रिपोर्ट  डाक  विभाग  के  अधि-
 कारियों  से  की  गयी  है

 कानपुर-कासगंज  पेसेंजर  गाड़,  का  रोका
 जाना

 १०६७.  श्री  जगंदोश  अबस्थो  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  ४  जुलाई,
 १६५८  को  १७  झप  कानपुर-कासगंज  पैसेंजर
 गाड़ी  को  पूर्वोत्तर  रेलवे  के  अभनवरणगंज  स्टेक्षम
 के  केबिन  के  पास  रोका  गया  था  ;

 (ख)  यदि  हां,  तो  कितनी  देर  तक  झौर
 उसका  प्रयोजन  क्‍या  था  ;  और

 (ग)  क्या  हसके  कारणों  की  जांच  की
 गई  थी?
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 1... 4  दपशेतरी  पुँ्वी  एलन  deo  शलस्वामी)
 (क)  भौर  (स)  जी  हूं।  १७  झप  कानपुर-
 कासगंज  सवारी  गाडी  कानपुर  भनवरगंज
 स्टेशन  के  केबिन  के  पास  ३४  मिनट
 तक शकी  रही  क्योंकि  यह  गाडी  बिना  सिगनल
 पाये  स्टेक्नन  की  सीमा  में  दाखिल  हो  गयी  थी  ।

 (ग)  सीनियर  स्केल  अफसरों  द्वारा
 इस  टना  की  जाबथ  करायी  गई  ।  गाडी
 का  ड्राइवर  इस  बात  के  लिये  ज़िम्मेदार

 ठहराया  गया  है  कि  उसने  गाडी  को  स्टेशन
 के  बाहरी  और  निकट  सिगनल  से  झागे  बढ़ा
 दिया  जबकि  यें  सिगनल  श्स्को  सकेत  दे  रहे  थे  ।

 Volume  of  Traffic  on  Bhatinda
 Railway  Station

 1068.  Sardar  Iqbal  Singh:  W3:!)  the
 Manister  of  Railways  be  pleased  to
 state

 {a}  the  volume  of  traffic  at  Bhatinda
 Railway  Station  at  present,

 (b)  whether  there  is  any  proposal
 to  extend  the  present  Waiting  Halis
 at  the  Bhatinda  Station,  and

 (c)  ४  so,  when  and  at  what  cost?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawaz  Khan)  (a)  The
 number  of  passengers  dealt  with  at
 Bhatinda  during  the  year  3957-58  is
 as  under

 Outward  traffic—2i5  lakhs  ap-
 proximately

 Inward  Traffic—i84  lakhs  ap-
 proximately

 (b)  Yes,  Sir
 {c)  During  the  current  financial

 year,  at  an  approximate  cost  of
 Rs  56,000
 Accidents  on  Bangalore-Harihar  Sec-

 tion  of  the  Railway
 32069  Shri  Mohammed  Imam:  Wil

 the  Minister  of  Railways  be  pleased
 to  state.

 (a)  whether  Government  are  aware
 thet  there  have  been  two  accidents
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 of  derailment  on  the  Léth  May,  4958
 and  8th  June,  72958  on  the  Bange'ore-
 Herthar  Section  of  the  Railway;

 (b)  the  causes  of  these  accidents,
 and

 (c)  the  total  losg  sustained  by  Rail-
 ways  in  each  case?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V  Ramaswamy):  (a)  Yes
 One  on  l6th  May,  1958,  when  twenty
 wagons  of  2844  Up  Goods  train  got
 deraileg  between  Kadur  and  Devanur
 stations  and  the  second  on  8th  June,
 +1958,  when  nine  wagons  of  2960  Dn
 Goods  train  derailed  between  Honna-
 valli  Road  and  Tiptur  stations

 (b)  In  the  former  accident  it  was
 the  excessive  speed  and  uneven  load-
 ing  of  one  of  the  wagons  of  the  train
 while  mn  the  latter  case  it  was  due  to
 a  mechanical  defect

 {c)  The  cost  of  damages  incuired
 in  each  of  the  accidents  was  assessed
 at  Rs  20,350  and  Rs  6,000,  respec-
 tively

 nat  site  बिजोरिया  स्टेशन  के  बीच  पुल

 १०७०.  श्री  मोहन  स्वरूप  क्‍या  रेले
 मन्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  को  विदित  है  कि

 पू्षोच्चर  ,  रेलवे  के  शाही  और  बिजौरिया
 स्टेदानो  के  बीच  पुराने  पुल  के  साथ  जो  नया

 पुल  पुराने  पुल  की मरम्मत  के  लिये  बनाया
 गया  था  वह  वर्षा  से  गह  गया, है  ,

 (ख)  क्‍या  यह  भी सच  है  कि  जिस
 बद  पर  ट्रेने  चलाने  फे  लिये  नई  लाइमें  बनायी
 गयी  थी  उसमें  भी  दरारें  पथ  गयी  हे  भ्रौर  उनके

 बह  जाने  का  खतरा  है  ,  और

 (ग)  यदि  हा,  तो  इन  बदो  झौर  पुल  के
 बनाने  में  इतनी  सुस्ती  के  क्‍या  कारण  है  भौर
 सरबर  ह. ल  इस  विषय  में  क्‍या  कार्यवाही
 करना  चाहती  है  ?'

 रेल  उपमंत्री  (थी  एस०  ato  रामस्थासी )
 (क)  ee  (ख)  जी  नहीं।  दूसरी  लाइन
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 (diversion)  का  सिर्फ  कुछ  हिस्सा  बताया

 गया है  झौर  उससे  एक  अस्थायी  पुल  के  लिये

 जगह  छोड  दी  गयी  है।  बरसात  के  बाद

 मौजूदा  पुल  की  मरम्मत  का  काम  शुरू  होने
 वाला  है।  उस  समय  इस  लाइन
 (diversion)  को  पूरा  करके  उसे  काम
 में  लाया  जायेगा  |

 (ग)  सवाल  नहीं  उठता  |

 Guards  on  Northern  Railway

 407]  Sardar  Iqbal  Singh:  Will  the
 Mamister  of  Railways  be  pleased  to
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 (a)  the  number  of  posts  of  A,  B  and
 C  Class  Guards  in  each  Divisidn  of
 Northern  Railway,

 (b)  whether  it  58  a  fact  that  the
 number  of  Class  A  Guards  has  been
 reduced  by  abolishing  Conductor
 Guards,

 (९)  if  ‘60,  how  the  Guards  have  been
 compensated  for  this  reduction,

 (d)  whether  it  is  a  fact  that  guards
 are  not  being  confirmed  for  the  Jast
 few  years,  and

 (€)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 state  (Shri  Shahnawaz  Khan)  (a)

 Guards

 }ivision  Total

 Gr  Gr  Gr
 A  B  Cc

 Delbs  26  67  267  360
 Ferozepore  4  56  729  799
 Allahabad  37  49  332  8
 Moradabad  24  6  295  376
 Lucknow  73  74  239  326
 Bikaner  7  47  7२5  779
 Jodhpur  I0  25  94  ३29

 Torat  333  379  1477  7,967

 (b)  Yes  Power  Plant  at  Chandrawal  in  Dejhi

 (c)  It  was  not  necessary  as  except
 for  a  shght  reduction  in  the  number
 of  A  Grade  guards,  no  individual
 guard  suffered  any  reduction

 (a)  &  (९)  No,  but  on  the  ex-EI
 Railway  Divisions  of  the  Northern
 Railway,  there  was  some  delay  in
 confirmation  due  to  difficulties  in  fix-
 ing  the  relative  seniority  of  directly
 recruited  Guards  vis-a-vis  staff  pro-
 moted  ag  Guards  from  cther  categor-
 jeg  The  matter  has  since  been
 finalized  and  confirmations  have  been
 ordered

 0  0712  ४)  Iqbai  Singh:  Wi!)  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  there  is  any  proposal
 to  construct  power  plant  at  Chandra-
 wal  in  Delhi,

 (9)  main  features  of  thig  proposal,

 (c)  tota}  cost  of  these  plants,  and

 (d)  when  this  project  will  be  com-
 pleted?

 The  Deputy  Minister  of  Irrigation
 ana  Power  (Shri  Hatht):  (a)  to  (d).
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 Two  units  of  1,600  kw  each  of
 thermal  generating  plant  are  being
 erected  at  Chandrawal  by  the  Delhi
 Electric  Supply  Undertaking.  This
 plant  will  be  connected  to  the  33  kv
 grid  of  the  Undertaking  and  would
 ensure  a  regular  supply  of  energy  to
 the  water  pumping  station  and  the  All
 India  Radio  transmitters  situated  in
 that  locality  even  when  supply  fiom
 the  main  power  house  or  the  Bhakra-
 Nangal  system  fails.  The  total  cost
 of  the  plant,  as  erected,  is  estimated
 to  be  Rs.  9°35  lakhs.  ‘The  plant  is
 expected  to  be  commissioned  by  the
 eng  of  1958,
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 Offtake  of  Sugar  from  Factories

 ‘1073.
 <

 Will  the  Minister  of  Food  and  ह
 culture  be  pleased  to  state  the  total
 off-take  of  sugar  from  the  factories
 during  3957  and  958  so  far,  month-
 wise?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  The  mon-
 thly  offtake  of  sugar  during  957  and
 958  was  as  under:—

 Sardar  Iqbal  Sing:
 Shri  Pangarkar:

 (In  Lakh  tons.)
 Offtake  of  Sugar

 7957  7958

 For  For  For  For
 Internal  =  exports  Jotal  Internal  exports  ‘Total
 consump-  consump- tion  thon

 January  :  Ege  ब्थ्ा  45  I°45

 February  I°72  (0°04  7°76  3°95  I°95

 March  I-84  O-48  2°02  I-72  i-72

 April  .  1-68  0°30  i°98  r°84  I°84

 May  5  767  0:25  192  5583  3  85

 June  +  1°73  O27  2°00  4°98  re  78

 July  पु  I°44  o-9  7°63  I°60  009  r°69

 August.  हे  3°95  Orls  55  to

 September  42  वट

 October  दग3  0:06  4°79

 November  i°§2  0°02,  °54

 December  °37  0°05  I°42

 Strength  of  Railway  Protection  Force

 J  Sardar  Iqbal  Singh:
 bdiak @  Shri  Daljit  Singh:

 Will  the  Minister  of  Railways
 pleased  to  state:

 be

 (a)  what  was  the  strengtn  of  the
 Railway  Protection  Force  of  Northern
 Railway  as  on  the  3ist  July,  ‘1958;

 (b)  the  number  of  Chief  Secunty
 Officers,  Assistant  Security  Officers,
 Inspectors,  Sub-Inspectors  and  other
 Junior  Officers;  and
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 ९०)  the  total  expenditure  imvolved
 m  maintaning  the  Force  during  1987~
 $8  and  ‘1958-59  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)

 Chief  Security  Officer  ]

 Security  Officer  l
 Commandant  Armed  Wing  1

 Assistant  Security  Offi-
 cers  8

 Assistant  Commandant
 (Armed  Wing)

 Principal,  R  P  F  ‘Train-
 ing  Centre  1

 Inspectors  39

 Sub-Inspectors  45
 Others  (including  fire  fight-

 ing  staff)  7586

 Total  strength  7783

 (८)  1957-58—Rs  77,53,000
 958-59—Actual  expenditure

 booked  not  yet  available

 Contractors

 075  Shri  8.  K  Gaikwad  Wl)  the
 Munster  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 work  of  loading  and  unloading  was
 being  done  previously  by  the  Railway
 Department  at  Delhi  Lahori  Gate
 Station  but  now  it  is  being  done  by
 the  contractors,

 (b)  whether  it  3५  a  fact  that  con-
 tractors  harass  the  workers  by  paying
 them  less  wages  and  many  times  not
 paying  the  workers  regularly,

 (c)  whether  Government  have  re-
 ceived  complaints  and  representations
 from  the  Mazdur  Workers’  Union  in
 Delhi  in  this  behalf,  and

 (d)  what  action  Governmci  have
 taken  in  this  direction?

 The  Deputy  Minister  of  Railways
 4Shri  Shahnawax  Khan):  (a)  Yes
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 During  the  period  from  23rd  January,
 3984  to  3lst  March,  1987  the  work
 was  done  through  Departmental
 labour  but  since  ist  April,  OST  it  is
 being  done  by  a  contractor

 (b)  and  (c)  <A  representation  has
 been  received  from  the  Secretary,
 Mazdur  Workers’  Union,  Delhi,  alleg-
 ing  less  payment  of  wages  and  not
 paying  the  workers  regularly

 (d}  According  to  the  agreement  en-
 tered  into  with  the  contractor,  the
 contractor  shall  comply  with  the  pro-
 visions  of  the  Payment  of  Wages  Act
 and  pay  not  less  than  the  fair  wage
 to  the  labourers  engaged  by  him  on
 the  work,  the  fair  wage  being  the
 wage  including  the  allowances  paid
 for  similar  work  in  the  neighbour-
 hood  The  matter  was  examined  by
 the  Northern  Railway  and  it  was
 ascertained  that  the  labourers  were
 being  paid  at  the  rate  of  Rs  50  per
 month  A  check  was  also  made  re-
 garding  the  dates  on  which  the  wages
 have  been  paid  to  the  labourers  from
 Apri]  958  to  the  period  ending  20th
 July  958  and  it  was  found  that  there
 has  been  no  inordinate  delay

 Balwantrai  Mehta  Committee  Report

 ३076  Shri  Pangarkar,  Will  the
 Minister  of  Food  and  Agriculture  he
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  993  on  5th
 May,  958  and  state  in  which  of  the
 States  agricultural  loans  are  being
 sanctioned  as  per  recommendations  of
 the  Balwantra:  Mehta  Committee  Re-
 port?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain).  In  ali  States
 except  West  Bengal

 Cancer

 2077  “Shri  Pangarkar:  ‘Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  whether  any  financial  assist~
 ance  has  been  sanctioned  during  1958-
 58  to  the  Tata  Memorial  Hospitat  of
 Bombay,  and



 3425  Written  Answers

 (४७)  if  so,  the  amount  sanctioned?

 The  Minister  for  Health  (Shri
 Marmarkar):  (a)  Yes.

 (b)  Rupees  two  lakhs.

 Pilet  Project  in  the  Community
 Development  Block  at  Thoubai

 1078,  Shri  L.  Achaw  Singh:  Will!
 the  Minister  of  Community  Develop-
 ment  be  pleased  to  state:

 (a)  whether  the  Pilot  Project  in  the
 Community  Development  Hilock  at
 Thoubel  for  the  development  of  cot-
 tage  and  small  scaie  industries  has
 produced  any  result  in  that  area  in
 Manipur;

 (by  whether  the  said  production-
 cum-training  centre  is  to  continue  its
 work;  and

 (c)  if  so,  what  are  the  trades  and
 industries  in  which  training  is)  un-
 parted  to  the  villagers  and  how  many
 trainees  have  been  turned  out  so  far?

 The  Minister  of  Community  Deve-
 Jopment  (Shri  S.  K.  Dey):  (a)  There
 is  no  pilot  project  in  Thoubal  Deve-
 lopment  Block  but  there  35  one  Arts
 and  Crafts  Training-cuwm-production
 Centre  at  Thoubal;

 (b)  Yes.  Sir.

 (c)  Training  is  imparted  in  four
 trades  viz.,  qa)  weaving  including
 dyeing;  (2)  Carpentry;  (3)  Black-
 smithy  and  (4)  Foundry.  Till  the
 end  of  May,  3958  thirty  two  trainees
 have  been  trained  in  this  centre

 T.C.M.  Programme  in  Manipur

 1079.  Shri  L  Achaw  Singh:  Wl)
 the  Minister  of  Feod  ang  Agriculture
 be  pleased  to  state:

 (a)  whether  tractors  and  its  im-
 plements  meant  for  Manipur  under
 the  T.C.M.  programme  have  been
 properly  utilised;  and

 (b)  if  so,  how  it  has  benetited  the
 agriculturists  in  general  and  agricul-
 tural  training  in  the  Union  Territory?
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 The  Minister  of  Feod  and  कैद
 culture  (Shri  A.  P.  Jain}:  (a)  Yes,
 Sir.

 (b)  As  a  result  of  demonstration  of
 power-operated  tractor,  its  use  is
 growing  in  popularity  amongst  far-
 mers  and  Co-operative  Societies  in
 land  reclametion  work.

 Co-operative  Societies

 3080.  Shri  L.  Achaw  Singh:  Wiil
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  total  amount
 of  loan  granted  to  Co-operative:
 Societies  during  957-58°

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  A  sum  of
 Rs  230-38  lakhs  was  given  by  the
 Central  Government  as  loan  by  the
 State  Governments/Union  Territories
 for  assistance  to  co-operative  societies.
 Besides  the  Central  Government  con-
 tributed  a  sum  of  Rs.  7  4  lakhs  to-
 wards  the  share  capital  of  co-opera-
 tive  societies  in  the  Union  Yerritories.

 American  Aid  for  Community
 Development

 208l.  Shri  Hem  Ray:  Will  the
 Ministe:  of  Community  Development
 be  pleased  to  state:

 (a)  the  amount  of  aid  received
 from  U.S.A.  in  the  form  of  materials
 for  Community  Developmen:  during
 957  and  958  so  far;  ang

 (b)  the  main  items  of  materials
 which  were  received  during  the  above
 period?

 The  Minister  of  Community  Deve-
 lopment  (Shri  S.  K.  Dey):  (a)

 $  824,635°53  during  1957.
 $  i,290,80°92  during  1958.

 (b)  A  statement  indicating  the
 items  of  equipment  received  ic  laid
 on  the  Table  of  the  Lok  Sabha,  [See
 Appendix  III,  annexure  No.  ‘8.]



 3487  Written  Answers

 Marine  Engineering  College,  Calcutta

 1082.  Shri  Raghunath  Singh.  W2!!
 ‘tthe  Munster  of  Transpert  and  Com-
 munications  be  pleased  to  state  whe-
 ther  it  ig  a  fact  that  the  building  of
 Marime  Engineering  Colleg>,  Calcutta
 which  was  completed  in  1952-53,  has
 cracked  at  several  places  and  the  roof
 is  leaking  resulting  in  inconvenience
 to  students  during  the  rainy  season?

 The  Minister  of  State  हा  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  There  have  been
 no  cracks  in  the  main  building  of  the
 Marine  Engineering  College  Somc
 cracks  have  however,  been  reported
 to  have  occurred  in  >uiface  plaster
 ing  9  the  roof  of  the  Cadet’s  Hoste!
 during  rainy  seasons  resulting  some-
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 times  in  leakage  of  rain  water  through
 the  joints  between  concrete  slabs  used
 in  the  construction  of  the  roof  Al-
 ternative  accommodation  in  other
 vacant  rooms  is  provided  to  the
 affected  cadets  pending  repairs  to  the
 surface  plastering

 Calcutta  and  Bombay  Docks

 083  Shri  Raghunath  Singh,  Will
 the  Minist  r  of  Transport  and  Cem-
 munications  be  pleased  xo  state  the
 number  of  foreigners  particularly
 Pakistan:  and  Portuguese  Nationals
 employed  at  present  at  Calcutta  and
 Bombay  Docks?

 The  Minister  of  State  in  she  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur)

 Europeans  Pakistanis  Portuguese

 Calcutta  Port  Commusstorers  9  2478  Nil

 Clacutta  Dock  Labour  Board-(emplovment
 as  Stevedore  workers)  Nu  50  Nal

 Bombay  Port  Trust  2  748  343

 Bombay  Dock  Labour  Board  (employment as  stevedore  workers)  Ni  $90  द्

 Allotment  of  Khas  Land  in  Tripura
 l084  Shri  Dasaratha  Deh  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  number  of  non-tribal  land-
 less  peasants  who  applet  for  settle-
 ment  of  Khas  land  in  Tr-pura  so  far

 (b)  whether  such  petitions  are
 lymg  with  Government  for  n.ore  than
 two  or  three  years,  and

 (c)  what  steps  are  being  taken  to
 settle  such  peasants  in  fallow  khas
 land?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain):  (a)  to  (८)
 The  rnformation  has  been  called  for
 from  the  Tripura  Admunistration  and
 will  be  placed  on  the  Table  of  the
 Sabha  85  tsoon  as  it  becomes  available

 Production  of  Foodgrains  in  Tripura

 4085  Shri  Dasaratha  Deb.  W2ll  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  steps  taken  to  increase  pro-
 duction  of  foodgrains  in  Tripu.a

 (b)  the  steps  taken  to  enlist
 people’s  co-operation  ir  growing
 more  food,  and

 (c)  whether  Government  would
 form  any  popular  committee  to  assist
 the  Admunistration  in  all  matters  re-
 Jating  to  foog  problem?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A  P  Jain):  (a)  The
 following  steps  have  been  taken  to
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 increase  production  of  foodgrains  in
 Tripura:—

 Q@)  Chemical  fertilizers,  improv-
 ed  seeds  and  bonemea]  are
 being  distributed  among  cul-
 tivators  at  subsidised  rates.

 (ii)  Pumping  sets  are  being  let
 out  to  cultivators  at  a  con-
 cessional  rate.  The  sets  are
 also  sold  to  them  at  cost
 price  which  is  payahle  in
 easy  instalments

 (ui)  Seed  farms  have  been  open-
 ed  for  the  multipheation  of
 improved  varieties  of  seed  for
 distribution  to  cultivators.

 (iv)  Cultivators  are  being  educat-
 ed  in  improved  methods  of
 cultivation  and  use  of  local
 manurial  resources

 (v)Loans  are  being  given  to  cul-
 tivators  for  increasing  food
 production

 (b)  An  Agricultural  school  has  been
 established  to  impart  training  in  im-
 proved  agriculture  to  suns  of  culti-
 vators  Training  of  farm  leaders  in
 approved  methods  of  agriculture  is
 also  being  organised  in  the  Develop-
 ment  Blocks  to  ensure  increased  food
 production  through  rural  leaders.

 (९)  No  such  proposal  is  under  con-
 sideration  at  present

 Ship  “ALLEGEA”  in  Distress

 ‘hese.  Shri  Raghunath  Singh:  wil
 the  Minister  of  Tramspert  and  Com-
 munications  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  ship
 named  “Allegea”  which  sprang  a  leak
 in  one  of  its  holds  on  the  high  seas
 about  450  miles  west  of  Bombay
 trangmitted  as  S.O.S.  for  help  to
 gave  the  life  of  the  crew;  and
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 (b)  if  so,  what  steps  were  taken  by
 the  Indian  Marine  Department  or  sny
 Indian  ship  to  save  the  said  ship?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  It
 is  a  fact  that  the  ship  “Allegra”  of
 Panama  Nationality  (and  not
 ‘Allegea’)  sprang  a  leak  in  No.  l  hold
 while  she  was  about  700  miles  from
 Bombay  and  sent  out  a  general  dis-
 tress  message  for  assistance  to  save
 the  crew.  The  need  for  taking  any
 steps  by  the  Mercantile  Marine  De-
 partment  or  by  an  Indian  ship  for  the
 rescue  of  the  crew  did  not  however
 arise,  as  at  about  the  same  time  an-
 other  message  was  received  stating
 that  the  British  Ship  RMS.
 “Carthage”  on  her  way  to  Aden  was
 proceeding  to  the  scene  and  that  she
 did  actually  rescue  23  out  of  24  crew
 on  the  2lst  July,  1958.  The  fate  of
 the  mussing  member  of  the  crew  is
 not  known

 Engines  under  District  Mechanical
 Engineer,  Samastipur

 ‘1087.  Shri  Rajendra  Siugh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  engines  in  Dis-
 trict  Samastipur  (N.E.  Riy.)  which
 are  not  provided  with  dynamos,
 vacuum  gauze  and  vacuum  combina-
 tion;

 (b)  whether  these  engines  are  put
 on  line  without  proper  repairing;

 (c)  whether  these  engmes  were  not
 attended  to  though  several  drivers
 booked  such  engines  for  repairs;  and

 (d)  whether  it  is  not  in  contraven-
 tion  of  safety  rules*
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 The  Deputy  Minister  of  Railways
 (Saal  Shahnawasz  Khan):  (a)  Number
 ef  engines  not  provided—

 G)  With  Dynamos  as  well
 as  vacuum  gauges  3

 (ii)  With  dynamos  only  I!

 (०)  No.

 (ce)  Booked  repairs  on  all  engines
 are  attended  to  immediately  except
 in  case  of  deficiencies  of  fittings
 which  are  not  available  and  no
 engine  which  3s  not  in  a  fit  condition
 is  permitted  to  work  a  train.

 (d)  No  if  this  part  refers  to  using
 engines  without  dynamos  and  vacuum
 gauges.

 कट  ी-अ  ना  रेलवे  साइन

 १०८८.  पंडित  ज्या०  प्र०  ज्योतिषी:

 क्‍या  रेलवे  मत्री  यह  बताने  की  क्रपा  करेगे

 कि

 (क)  क्‍या  यह  सच  है  कि  जिस  क्षेत्र  से

 कटनी-बीना  रेलवें  लाइन  गुजरती  है  वहा

 के  लोग  बहुत  समय  से  यह  माग  कर  रहे  है

 कि  शीक्र  ही  बहा  एक  एक्सप्रेस  गाडी  या

 अतिरिक्त  गाडी  जारी  की  जाये  और

 (स्व)  क्‍या  सरकार  का  यहा  के  भारी

 यातायात  की  सभावना  को  दृष्टिगत  रखते

 हुये  शीघ्र  ही यह  सेवा  आरम्भ  करने  का

 बिचार  है  ?

 ६... ह  उपलत्री  (को  काहमवाज  खां)  :

 (क)  जी,  हा  ।
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 (@)  साइन-क्षमता  न  होने  के  कारण

 कंटली-बीना  सेक्दान  पर  एक  और  गाड़ी  चलाना

 समव  नही  है  ny  लेकिन  इस  सेक्शन  की  गाड़ियों

 में  भीड  कम  करने  के  लिये  उनमें  “MRE NS

 से  तीसरे  दर्जे  का  एक  और  डिब्बा  लगाया

 गया  है  और  इस  बात  पर  भी  विचार  किया

 जा  रहा  हैं  कि  क्या  इन  गाड़ियों  मे  और

 डिब्बे  लगाये  जा  सकते  है  ?

 Rihand  Dam  Project

 1089,  Sardar  Iqbal  Singh:  ०१)])  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  estimate  of  Rihand
 Dam  has  greatly  increased,  and

 (b)  af  so,  to  what  extent  and  what
 were  the  main  causes  of  this  wiewease?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 The  revised  estimate  for  fhe  Rihand
 Project  indicates  an  imerease  im  the
 total  cost  of  the  Project  by  Rs  0  84
 erores

 The  =  origina}  estimates  for  the
 Rihand  Dam_  Project  comprising
 generation,  transmission,  and  distribu-
 tion  was  sanctioned  by  the  Govern-
 ment  of  Uttar  Pradesn  in  1952  for
 Rs.  35.2]  crores  according  to  the
 revised  (1956)  estimate,  the  Rihand
 Project  is  estimated  to  cost  Rs.  46  05
 crores.

 Major  revision  in  the  estimate  has
 been  made  in  respect  of  the  concrete
 dam,  spill-way  and  earthfill  embank-
 ments  (excluding  gates  and  appurten-
 ances)  According  to  the  revised
 estimate,  the  rise  in  these  items  alone
 is  of  the  order  of  Rs  crores.  This
 excess  is  due  to  the  adoption  of  higher
 unit  rates  based  on  actual  cost  ana
 also  increase  in  the  cost  of  cement
 and  steel.  There  is  an  increase  in
 the  cost  of  compensation  for  Jand,
 structures,  etc,  by  Ks.  76.8  lakhs.
 The  unit  rate  provided  in  the  original
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 eatimate  was  based  on  incomplete
 and  meegre  deta  then  available  for
 the  cost  of  execution  of  a  project  of
 this  magnitude.  In  the  revised  esti-
 mate,  there  are  saving:  also  against
 certain  items  of  work  which  are  based
 on  tendered  prices.

 The  revised  estimate  is  being
 examined  by  the  Rihand  Dam  Control
 Board  set  up  by  the  Government  of
 Uttar  Pradesh.  After  the  Control
 Board  and  the  State  Government  have
 made  their  recommendations,  the
 revised  estimates  will  be  placed  be-
 fore  the  Planning  Commission  for
 approval.

 झायुवेंद

 १०६०.  ओ  पद्म  देख  :  क्या  स्वास्थ्य
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  सरकार  ने  भारत  में  आयुर्वेद
 की  शिक्षा  के  प्रचार  के  लिये  कितन  शिक्षा  केन्द्र
 खोले  है  ;

 (4)  उन  पर  प्रतिवर्ष  कितना  व्यय
 होना  है.  प्रीर

 (ग)  सरकारी  सस्थाग्रों  मे  इस  समय
 किनने  छात्र  शिक्षा  प्राप्स  कर  रहहै  ?

 स्वास्थ्य  मंत्री  (क्री  करमरकर)  :

 (क)  सरकार  ने  भूतपूर्व  सौरा'्ट्र  सरकार

 (अब  बम्बई  सरकार)  तथा  गुलाब  कुवरवा
 आयुर्वेदिक  सोसाइटी  की  सहकार्यता  में  जाम-
 नगर  में  आयुर्वेद  का  एक  अधिस्नातक  प्रशि-
 क्षण  केन्द्र...  (पोस्ट  ग्रेजुण्ट  ट्रेनिंग  सेंटर)
 स्थापित  किया  हैँ  ।

 (स्व)  केन्द्र  पर  अब  तक  हुआ  वबाषिक
 व्यय  इस  प्रकार  है

 ्य  राशि
 2६५४-४६  Yo,coo
 १६५६-५७  R,00,0e00
 १६५७-५५  R,I,0c0
 १६५८-भ्ह  2,009,000

 (अराज  की  तिथि
 तक  )
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 (7)  प्रथम  वर्ष  पाठ्यक्रम  में  २५  भौर
 द्वितीय  वर्ष  पाठ्यक्रम  में  श्प  |

 Passenger  Amenities  on  Assam  Rail
 Link

 1081.  Shri  Hem  Barua:  Will  the
 Minister  of  Railways  be  pleased  to
 state’

 (a)  whether  it  is  a  fact  that  no
 amenities  for  passengers  are  provided
 in  and  along  the  Assam  Link  of  the
 NEFR,  and

 (b)  2f  so,  the  steps  taken  in  the
 matter  so  far  and  the  results  achieved?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  needs  of  the  area  by  way  of
 improvement  of  amenities  have  been
 borne  in  mind  and  continue  to  receive
 attention

 Uptill  now,  provision  for  Rs.  Ad
 jJakhs  used  to  be  made  annually  for
 passenger  amenity  works  by  the
 North  Eastern  Railway  for  the  ex-
 Assam  Railway  portion.  This  amount
 has  been  increased  to  Rs  30  lakhs
 during  1958-59.

 रेलवे  पदाधिकारियों  हारा  यात्रायें

 १०६२.  श्री  Ao  Alo  बारूपाल  :

 क्या  रेलवे  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  आफिसर  मैलून  द्वारा  उत्तर
 रेलवे  में  बीकानेर  स्टेशन  से  दिल्ली  स्टेशन
 तक  की  यात्रा  में  कितना  व्यय  होता  है
 और

 स्व  एक  पदाधिकारी  द्वारा  प्रथम
 श्रेणी  के  डिब्बे  में  यात्रा  करने  पर  कितना

 व्यय  होता  है,  और  इससे  प्रतिवर्ष  रेलबे  को

 कितनी  बचत  हो  सकती  है  ?

 रेखबे  उपसंत्रो  (शो  शाहनबाज  खां)  :

 (क)  और  (स्व)  इस  बात  का  पता  नहीं

 लगाया  जा  सकता  कि  किसी  गाडो  से  /क

 डिम्ब्रे  के क्षण  =  (haulage)  या  एक  मरां।-
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 फिर  के  कोनें  की  लागत  कितनी  होती  हैं  और
 इसलिये  सबाल  में  लागत  और  बचत  की  जो
 बात  पूछी  गयी  है  उसका  हिसाब  लगाना
 संभव  नही  है  ।

 चतुर्थ  श्रेणो  के  कर्मचारियों  का  जुनाव  बोई

 १०६३.  श्री  To  Alo  बाख्याल  :  क्‍या
 शल्य  मत्री यह  बताने  की  कृपा  करगे
 कि

 (क)  क्‍या  उत्तर  रेलवे  में  चतृथ्थ  श्रेणी
 के  कमंचारियो  की  भर्ती  के  लिये  कोई  चुनाव
 बोर्ड  बनाया  गया  है  ,

 (@)  यदि  हा,  तो  इस  बोर्ड  के  कितने
 =

 सदस्य  हैं

 (ग)  क्‍या  इनमें  कोई  सदस्य  अनुसूचित
 जाति  और  अनुसूचित  आदिम  जाति  का  है

 (घ)  उनकी  सख्या  क्‍या  है  और  क्‍या
 उनकी  एक  सूची  टबल  पर  रखी  जायेगी

 (3)  बोडं  द्वारा  भर्ती  की  क्‍या  विधि
 निश्चित  की  गयी  है.  और

 (च)  उम्मीदवारों  की  भर्ती  के  लिये
 क्या  क्‍या  योग्यताये  और  परीक्षाये  नियत  की
 गयी  है  eo

 रेलवे  उपमंत्री  (क्री  शाहनवाज  र्स)  :

 (क)  जी  हा  जब  जैसी  जरूरत  होती
 हैं,  चनाव-बोई  बनाये  जाते  है  ।

 (६ है  तीन  t

 (ग)  जी  नहीं  ।

 (घ)  सवाल  नहीं  उठता  |

 (डः)  एक  नोटिस  जारी  करके  सीधे
 सादे  फार्स  पर  झजिया  मागी  जाती  है  ।  जिस
 क्षेत्र  में भर्ती  होती  हैं  वहा  के  रेलवे  दफ्तरों  के

 बाहर  सोटिस-बोर्डों  पर  यह  नोटिस  लगा  दिया
 जाता  है  ।  इसकी  एक-एक  प्रतिलिपि  यूनिट
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 के  एम्पालयमेट  एक्सडेज  दफ्तरो  के  अलावा

 झनृुसूचित  जातियों  श्रौर  अनुसूचित  भाविम
 जातियों  के  सबधित  सगठनों  को  भी  भेजी
 जाती  हूँ  |  जब  सहायक  कसमिक  अफसर
 (Assistant  Personal  Officer  }
 जो  चुनाव  बोर्ड  का  सदस्य  भी  होता  है,  इन
 अजियो  की  प्रारश्मिक  जाच  कर  लेता  है,  तो

 चुने  हये  उम्मीदवारों  का  'इन्टरव्यू”  होता
 हैं  ।  आमतौर  पर  जितनी  जगहें  होती  है  उनसे
 छ  गुत  उम्मीदवार  इन्टरव्यू'  के  लिये  बुलाये
 जाते  हैं  y

 (4)  काम  के  अनुसार  उम्मीदवारों
 के  लिये  यह  जरूरी  होता  है  कि  वे  किसी  एक
 प्रादेशिक  भाषा  (regional  language)
 में  साधारण  वाक्य  लिख  पढ़  ले  ।  इसके
 अलावा  उम्मीदवारों  की  तन्दुरुस्‍्ती  समझ-
 दारी  और  चुस्ती  पर  भी  सम्‌च्छित  ध्यान  दिया
 दिया  जाता  है  ।

 Passenger  Coaches  at  Izatnagar

 1094.  Shri  Mohan  Swarup:  Wil]  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  how  many  contractors  have
 been  assigned  the  manufacturing  of
 passenger  coaches  and  wagons  at
 Izatnagar  (North  Eastern  Railway);

 (b)  whether  the  Railway  Admunis-
 tration  is  also  doing  the  job  in  addi-
 tion  to  the  contractors  at  that  place;

 (c)  how  many  wagons  and  passen-
 ger  coaches  are  prepared’  every
 month,  and

 (d)  the  actual  cost  thereof  and  the
 commission  paid  to  the  _  contractors
 therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Three
 contractors  are  constructing  coaches
 at  Izatnagar  at  present  Wagons  are
 not  built  at  Izatnagar

 (b)  Yes
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 (९)  At  present  the  average  number
 ef  coaches  constructed  by  all  the  con-
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 tractors  together-is  about  6  per  month.

 Name  of  rhe  Contractor  No  and  type  of  coaches  ordered  Date  of  Contract  price
 Contract  per  coach

 Rs.

 3.  M/s.  D.  0  Dhiman  &  Bros,  (a)  30  bogie  ITI  Luggage  and  =  10-1-58  56,900
 Calcutta.  Brake  Vans

 Oy  30  do  27-2-58  §63750°

 2.  Mis  Paharpur  Timbers  (P)  32  bogie  I  &  TIE  class  coaches  I§~7-457  62,300°
 Lrd  Calcutta.

 3.  Mrs.  K  B.R  Corporation  (a)  3  bogie  I  &  II]  class  coaches  3-6-57,  62,300
 (by  20  bogie  III]  Luggage  &

 Brake  Vans  12-  2-57  575750

 The  contractors  are  supplhed  under-~
 frames  and  wheelsets  only  by  the
 Railway  free  of  cost  All  other  eq-
 uipment  and  materais  needed  in
 coach  construction  have  to  be  supphed
 by  the  contractor

 Signalling  Arrangement  at  Olavakkot

 1095.  Shri  I.  Eacharan:  Wl)  the
 Minster  of  Railways  be  pleased  to
 state

 (a)  whether  there  is  any  railway
 message  signailing  arrangement  at
 Olavakkot,  which  is  the  Divisional
 Headquarters  and  controlling  centre
 of  the  Division;  and

 (b)  what  are  the  reasons  for  not
 shifting  this  station  alone  from  Poda-
 nur  after  the  establishment  of  the
 Divisional  Headquarters  at  Olavakkot?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir

 (b)  The  telegraph  office  at  Podanur
 could  not  be  shifted  to  Olavakkot  due
 to  the  following  reasons:—

 (i)  Some  of  the  Divisional  Offices
 continued  to  remain  at  Poda-
 nur  even  after  the  establish-
 ment  of  the  Divisional  Head-
 quarters  at  Olavakkot.  These
 offices  were  shifted  in  stages

 ‘
 (ii)  The  shifting  of  the  major

 portion  of  the  telepragh  office

 is  linked  with  the  shifting  of
 the  wireless  office  from  Poda-
 nur,  which  requires  the  con-
 sent  of  the  other  wireless
 user  Departments  in  the  area
 and  the  approval  of  the  Radio
 and  Cable  Board

 Railway  Hospitat  at  Shoranur

 I096.  Shri  I.  Eacharan:  Will
 Minister  of  Railways  be  pieased
 state’

 the
 to

 (a)  whether  the  construction  of  the
 Railway  Hospital  building  at  Shoranur
 has  been  compieted,

 (b)  if  not,
 delay,

 the  reasons  for  fe

 (c)  whether  there  45  any  crack  on
 the  wall  of  the  completed  building;
 and

 (d)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  Not  yet,
 Sir.  About  40%  of  work  has  been
 done

 (b)  Revision  of  the  design  to  suit
 up-to-date  requirements  delayed  the
 starting  of  the  work

 (c)  There  are  no  cracks  in  any
 portion  constructed  to  date

 {d)  Does  not  arise
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 Revision  of  Seniority  in  the  Assistants
 Cadre  in  Railway  Board

 ‘1097.  Shri  T.  B.  Vittal  Rao:  Will  the
 “Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 question  of  revision  of  seniority  in  the
 Assistants  cadre  of  Railway  Board's
 office  on  the  basis  of  the  incumbents
 clerical  service  in  Board’s  office  5
 pending  for  a  long  time,  and

 (b)  if  so,  the  reasons  for  the  delay?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 matter  is  stall  under  examination  and
 it  is  hoped  to  finalise  this  shortly,

 (b)  The  various  implications  of
 different  alternatives  had  to  be  tho-
 roughly  examined

 Waiting  Rooms  on  Sadulpur-
 Hanumangarh  Section

 1098.  Shri  Karni  Singhji.  Wl)  the
 Minister  of  Railways  be  pleased  ६०
 state  whether  Government  are  aware
 that  there  are  no  waiting  rooms  at
 almost  all  the  stations  on  the  Sadul-
 pur-Hanumangarh  Section  of  the
 Northern  Railway  as  a  result  of  which
 the  travelling  public  has  to  face  the
 inclemencies  of  weather  in  open  space
 and  thus  suffer  great  hardships?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan).  On  the
 Sadulpur-Hanumangarh  Section  of
 the  Northern  Railway,  waiting  rooms
 for  upper  class  passengers  have  been
 provided  at  stations  where  they  are
 justified  on  the  basis  of  the  _  traffic
 offermg  For  exainple,  at  Nohar  and
 Tehsil  Bhadra  waiting  rooms  already
 exist  One  waiting  room  is  under
 construction  at  Ellenabad  Waiting
 halis  for  III  class  passengers  exist  at
 Sherekan,  Tibi,  Kalana,  Sidhmukh,
 YTulwara  Jhil,  Hansiawas  and  Narwasi,
 while  a  waiting  hall  is  proposed  to  be
 constructed  at  Rangarh  Ujalbas
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 Boundary  Wali  near  Parihara  Village

 1099.  Shri  Karni  Singh}i:  Will  the
 Minister  of  Rafitways  be  pleased  to
 state

 (a)  whether  investigation  has  been
 completed  regarding  the  desirability
 of  providing  fencing  or  boundary  wall
 along  the  Railway  lhne  opposite  the
 Parihara  village  for  safety  purposes;
 and

 (b)  if  so,  the  steps  being  taken  in
 this  connection?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V  Ramaswamy):  (a)  Yes,
 Sir

 (b)  The  result  of  the  investigation
 did  not  imdicate  any  necessity  for
 deviating  from  the  normal  practice  of
 not  providing  a  fencing  or  a  boundary
 wall  between  stations

 डोलक्स  रेल  गाडिया

 ११५००  श्री  Ho  भे०  मालवीय  :  दया
 रखें  मत्री  यह  बतान  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  द्वितीय  श्रेणी
 के  पास  रस्वन  वाले  रेलब  कर्मचारियों  को
 डीलक्स  गाडी  के  वातानुकूलित  तृतीय  श्रणी
 के  डिब्बे  में  यात्रा  करने  की  अनुमति  नहीं
 है.  और

 (व)  यदि  हा  ता  इसके  क्‍या  कारण

 है  7

 रेलवे  उपसंत्री  (श्री  शाहनवाज  खां)  :

 (+)  जिन  कमंचारियों  की  ड्यूटी  खास  तौर
 पर  इन  गाडियो  में  होती  हैं,  बे  तीसरे  दर्जे
 के  वातानूकूल  डिब्बे  में  सफर  कर  सकते  है
 चाहे  उनके  पास  किसी  भी  दर्ज  का  पास  हो
 लेकिन  दूसरे  लोग  तीसरे  दर्जे  के  वातामुकूल
 डिब्ब  मे  तभी  सफर  कर  सकते  हैं  जब  उसका
 अ्रधिभार  (surcharge)  दे  दें  चाहे  उसके
 पास  किसी  भी  दर्ज  का  पास  हो  |
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 (@)  टिकट  की  तरह  पास  पर भी  उसी

 साधारण  दर्ज  में  सफर  किया  जा  सकता  है
 लो  उसमें  दर्ज  हो  y

 wee  बोर्ड  की  केम्त्रीम  जांच  एजेंसी

 ११०१.  श्भी  wo  भे०  सालबीय  :
 क्या  रेले  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  रेलबे  बोद  की  केन्द्रीय  जांच

 एजेन्सी  नो  फरवरी,  १६५७  शौर  फरवरी,
 १६४५८  के  बीच  कितने  मामलों  की  जांच
 की  ;

 (सत्र)  कितने  मामलों  की  जांच  सफल

 हुई;  झौर

 (ग)  सरकार  ने  इस  एजेन्सी  पर  उक्त
 अवधि  मे  वेतन  भत्तों  श्रादि  को  मिलाकर

 कुल  कितना  व्यय  किया  ?

 रेसवे  उपमंत्री  (६ |  हाहनवाज  खां)  :

 (क)  १७०

 (ख)  ७१

 (ग)  त्वच  के  बारे  में  सूचना  भभी  नही
 मिल  रही  है  क्‍योंकि  झ्राफिस  सिब्बन्दी

 (office  establishment)  पर  सचों
 का  हिसाब  वित्तीय  वर्ष  के  अनुसार  रखा
 जाता  है  अौर  बहू  स््च  डाइरेक्टर  (सिक्‍यू-
 रिटी  एण्ड  विजिलेंस)  के  अधीन  जो  दूसरे
 स्ल्चं  हे  उनके  साथ  मिला  कर  रखा  गया  है
 फिर  भी,  १६५७-४८  में  पूरे  निदेशालय

 (Directorate)  पर  जो  खर्च  हुआ
 बह  R94, ¥90  रुपये  झाता  है  ।

 Accommodation  for  Postmasters

 ‘lez,  Shri  Sublman  Ghose:  Will  the
 Minister  of  Transport  and  Communt-
 eations  be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  Post
 Mastere  and  Sub-Postmasters  of  the

 ae
 Offices  are  provided  with  rent

 446  LSD—5
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 (b)  if  so,  how  many  Postmasters
 have  not  been  provided  with  accom-
 modation  in  West  Bengal;

 (c)  whether  it  is  a  fact  ‘Bat  in  West
 Bengal  Rs.  9/-  or  Rs.  10/-  are  given
 monthly  as  house  rent  allowance  to
 such  Postmasters  who  have  not  been
 allotted  quarters;  and

 (a)  if  so,  whether  any  information
 has  been  taken  by  the  Ministry  as  to
 how  many  such  Postmasters  have
 been  able  to  procure  residence  at  a
 monthly  rental  of  Rs.  9/-  or  10/-5  and

 (९)  whether  there  is  any  proposal
 to  provide  Postmasters  with  accom-
 modation  in  the  near  future?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 Yes.

 (b)  179.

 (c)  Head  Postmasters  and  Sub-
 Postmasters  who  are  not  provided
 with  rent  free  quarters  are  paid  House
 Rent  Allowance  in  lieu  thereof  at  the
 rate  of  10%  of  average  of  the  scale  of
 the  official  concerned  plus  Dearness
 Pay.  Payment  is  generally  as  fol-
 lows:
 Grade  and  scale

 of  pay
 (i)  Time  Scale

 (Rs.  60/170).
 (ir)  Lower  Selec-

 tion  Grade
 CRs.  160/250)

 (iii)  Higher  Selec-
 tion  Grade
 (Rs.  250/325).

 (a)  No  information  has  been  collec-
 ted.

 (e)  Only  one  Postmaster  is  expected
 to  be  provided  with  quarters  in  the
 near  future.

 Rallway  Station  at  Malahar
 ‘1103.  Shri  C.  K.  Bhattacharyya:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  was  a  proposal  to
 open  a  Railway  Station  at  Malahar
 between  Bhaluka  Road  and  Samsi  on

 House  rent
 allowance

 Rs.  13,31  घर.

 Rs,  34.2  nP.

 Rs.  34.2  nP.
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 the  Katthar-Singabad  ection  of
 NZ.  Railway  and  whether  the  pro-
 posal  was  supported  by  the  Dustrict
 Magistrate  of  Malda,  the  Regional
 Railway  Users’  Consultative  Com-
 mittee,  Pandu  and  the  Zonal  Railway
 Users’  Consultative  Committee;

 (b)  whether  the  Railway  Board  has
 considered  a  proposal  of  opening  a
 contractor  operated  passenger  halt  at
 Malahar  and  made  any  decision  on
 the  same,  and

 (c)  if  not,  when  the  decision  is
 hikely  to  be  made  and,  if  any  decision
 has  been  made,  when  the  halt  or  the
 station  25  likely  to  be  opened?  ,

 The  Deputy  Minister  of  Railways
 (Shri  s.  द  Ramaswamy):  (a)  Yes,
 except  that  the  Zonal  Railway  Users’
 Consultative  Committee  has  not  yet
 given  its  opinion  on  this  proposal  and
 the  matter  is  pending  further  cons:-
 deration  by  that  Committee

 (b)  and  (c)  The  proposal  will  be
 eonsidered  by  the  Railway  Board  on
 receipt  of  the  views  of  the  Zonal
 Railway  Users’  Consultative  Com-
 mittee.

 Plant  Disease  in  Manipur
 ‘1104,  Shri  L.  Achaw  Singh:  Wl

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 disease  in  an  epidemic  form  has
 invaded  the  crop  plants  in  almost  all
 parts  of  Man:pur,

 (b)  xf  so,  what  is  the  total  acreage
 of  paddy  lands  affected  by  the
 disease;  and

 (ce)  what  are  the  steps  taken  to
 protect  the  paddy  plants  in  Manipur?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  The  paddy
 crop  in  all  the  revenue  sub-divisions
 of  the  Territory  was  affected  by
 insect  pests  in  a  few  localised  areas
 It  was  not  in  an  epidemic  form  and
 the  affected  crop  after  treatment  is
 rapidly  reviving.

 ib)  No  data  regarding  the  area
 affected  is  available.
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 (c)  The  insecticides  were  sold  at
 50%  subsidised  sale  pricé  and  equip-
 ment  distributed  to  the  farmers
 the  Manipur  Administration.  Insec
 ticides  and  the  control  equipment
 were  also  despatched  to  the  area  for
 distribution  %  the  affected  area  by
 the  Central  Plant  Protection  Station,
 Gauhati.

 All-India  Rallwaymen’s  Federation

 (  Shri  Vajpayee:
 [Shri  8.  M.  Banerfee:

 Wiil  the  Minister  of  Railways  be
 pleased  to  state

 1105.

 (a)  whether  leaders  of  the  All
 India  Railwaymen’s  Federation  met
 the  Members  of  the  Railway  Board
 recently,

 (9)  if  so,  the  points  discussed  at
 the  meeting,  and

 (c)  the  decisions  taken  thereon?

 The  Deputy  Minister  of  Ratiways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  A  copy  of  the  agenda  is  given
 below

 l  Withdrawal  of  the  Essential
 Services  Maintenance  Act
 Withdrawal  of  the  Railway
 Service  (Conduct  Rules,  986)

 2  Victimisation  of  Railwaymen.

 3  Decasualisation  of  Labour

 4  Equal  treatment  in  the  matter
 of  privileges  to  Class  II  and
 Class  IV  employees

 5  Stoppage  of  recruitment  in
 intermediate  grades

 6  Extension  of  the  NEW  DEAL
 advantages  to  the  Workshop
 Staff

 7  Equality  in  treatment  to  all
 staff  in  respect  of  privileges.

 8.  A  42-hour  week  in  the  Rali-
 ways,

 9  Calculation  of  Overtime
 allowance  on  daliy  besis.
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 te  Abolition  of  efficiency  bars
 and  promotion  by  seniority
 in  the  next  two  higher
 grades  above  the  initial
 grade.

 it.  The  Permanent  Negotiating
 Machinery.

 12.  Issues  before  the  Tribunal  of
 Shri  Justice  Saran.

 13.  Filling  up  of  vacancies.

 i4.  Station  Masters.

 (९)  The  record  of  discussions  is
 being  finalised  in  consultation  with
 the  All  India  Railwaymen's  Federa-
 tion.

 Electricity  in  States

 1206,  Shri  Bidhati  Mishra:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  kilowattage  of  electricity
 produced  in  all  States  under  the  First
 and  Second  Five  Year  Plans  till  3ist
 July,  ‘1958;

 (b)  what  portion  of  the  total  out-
 put  in  each  State  has  been  utilised
 for  Industrial  and  Agricultural  pur-
 poses  with  increase  of  production;
 and

 (८)  to  what  extent  people  are
 being  benefited  by  that?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Two
 statements,  I  and  Il,  showing  units
 of  electricity  produced  in  all  States
 and  Centrally  Administered  areas,
 under  the  First  Five  Year  Plan
 (1951-56)  and  the  Second  Five  Year
 Plan  (1956  till  the  3lst  July,  +1958),
 are  attached.  [See  Appendix  III,
 annexure  No.  79).

 (४)  Two  statements,  ITI  and  IV,
 showing  the  quantity  in  Kilowatt
 Hours  sold  for  industrial  and  agricul-
 tural  purposes  by  public  electric
 utilities  in  the  various  States  and
 Centrally  Administered  areas  during
 the  periods  1951-58  and  3956  to  3st
 July,  ‘95a,  are  attached.  [See  Ap-
 pendix  TT,  annexure  79].
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 Information  regarding  increase  in
 industrial  and  agricultural  produc-
 tion  छ  not  available.

 (c)  A  statement  द  is  attached
 {See  Appendix  Tz,  annexure  No.  ‘Tal.

 देहाती  क्षेत्रों  में  डाशघर

 ११०७.  भी  wo  Wo  few:  क्या

 परिवहन  तथा  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  १६५६-५७  भौर  LEX KS
 में  उत्तर  प्रदेश  के  देहाती  क्षेत्रों  में  किसने
 डाकघर  खोले  गये  ;

 (ख)  इनमें  से  कितने  शाखा  डाकभर
 झौर  कितने  सदर  डाकधर  हे  भौर  उन  पर
 झलग-झलग  कितना  वार्षिक  व्यय  होता
 है;

 (ग)  क्‍या  यह  सच  है  कि  इन  डाकथरों
 में  से  अधिक  में  हानि  हो  रही  है;  जौर

 (घ)  यदि  हां,  तो  ऐसे  डाकंथरों  की
 संख्या  और  उन  पर  कितनी  हानि  हुई  ;

 (2)  क्‍या  यह  भी  सच  है  कि  इन
 चाटे  पर  चलने  वाले  डाकधरों  के  कारण
 उन  स्थानों  पर  नये  डाकधर  नहीं  खोले  जा

 रहे  हैं  जहां  इनकी  झावश्यकता  है;  ौर

 (च)  यदि  हां,  तो  जहा  पत्र  भादि

 भेजना  कठिद  है  वहां  डाकभर  खोलने  के  लिये

 क्या  कार्यवाही  कीजाही  है?

 चरिवहस तथा  संचार  मंत्री  (भी स० eo  दा०

 पाटिल)  :  (क)

 १९५६-५७  में  «.  बे७२

 QEKVAKS  में  रणर
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 (#)  संख्या  विधिक  व्यय

 (भनुमानत.  )

 स०  न०्पै०

 (१)  अतिरिक्त
 विभागीय  छाखा

 डाक-धर  ६४५०  3,2¥,200,00
 (२)  भतिरिक्‍त

 विभागीय उप  डाक-घर  २  २,१६०.  ००

 (३)  उप  डाक-घर  रे  ¥¥o,  ००

 योग  द्  दे, डर, ००  ००

 (7)  जी  हा
 (घ)  लगभग  १,१६,८६०  रुपयो  की

 कुल  बाबिक  हानि  पर  ४१८  डाक-घर

 (ड)  जी  नहीं
 (च)  यह  प्रश्न  नहीं  उठता  |

 हिस्दो  में  तार  भेजने  को  सुतिधायें

 ११०८  श्यो  Ao  Ho  fa  क्या

 परिवहन  तथा  सखर  मत्री  यह  बताने  की
 की  कृपा  करेगे  कि  :

 (क)  उत्तर  प्रदेश  के  किन-किन  जिलो
 में  हिन्दी  में  तार  देने  की  सुविधा  दी  गई
 है।  शौर

 (ख)  कब  तक  यह  शेष  जिलो  में  भी
 उपलब्ध  हो  जायेगी  ?

 परिवहन  सथा  सथयार  सत्रो  (क्री  स०
 का०  पाटिल)  (क)  उत्तर  प्रदेश  के
 ५२  जिलों  के  सब  मुख्यालयों  में  हिन्दी  में
 तार  भेजने  की  सुविधायें  उपलब्ध  है।  इसके
 झलावा  सम्पूर्ण  उत्तर  प्रदेश  में  इसी  प्रकार
 के  १५२  अन्य  दफ्तर  हे

 (ल)  अत  शेष  जिलों  में  इन  सुविधाशो
 को  उपलब्ध  कराने  का  प्रश्न  नहीं  उठता  है।

 Compensation  for  Acquisition  of  Land
 for  Bhakra  Dam

 ‘1109,  Shri  Daljit  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  x3  a  fact  that  com-
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 pensation  has  not  yet  been  paid  to
 the  land  ownerg  whose  land  had  been
 acquired  for  the  Bhakra  Dam;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No.
 Out  of  the  total  compensation  payable
 amounting  tu  about  Rs  67  lakhs,
 compensation  amounting  to  about
 Rs  67  lakhs  has  been  paid  by  the  end
 of  March,  1958,  either  in  cash  or  in
 the  shape  of  land

 (b)  Reasons  for  the  non-payment
 so  far  of  the  remaining  amount,  ३९,
 about  Rs  3200  lakhs,  are

 Qa)  the  compensation  in  many
 cases  33  disputed  and  can  be
 paid  only  after  final  decision
 by  competent  court,  and

 (i)  7  some  cases,  the  payments
 are  withheld  for  want  of
 sanction  of  mutations  entered

 \  in  revenue  records  as  a  result
 of  inheritance  and  other  trans-
 actions

 Cholera  and  Smallpox
 3i0  Shri  Daljit  Singh:  W:ll  the

 Minister  of  Health  be  pleased  to  state
 the  total  number  of  deaths  due  to
 Cholera  and  Smal-pox  epidemics  _  in
 Punjab  State  during  the  current  year
 upto  3ist  July,  19587,

 The  Minister  of  Health  (Shri
 Karmarkar):  The  requisite  informa-
 tion  is  given  below

 Deaths

 (l)  Cholera  १६
 (2)  Smallpox  249
 Rural  Water  Supply  Schemes  in

 Himacha!  Pradesh

 1  Unk  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  amount  allotted  to
 Himachal  Pradesh  for  implementing
 the  rural  water  supply  scheme  has
 been  utilised  during  the  First  and
 Second  Five  Year  Plans;  and
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 (b)  if  so,  the  exact  amount  the
 State  Government  has  utilised?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 Placed  on  the  Table  of  the  Sabha  in
 due  course,

 Seed  Multiplication  Farms  in
 Himachal  Pradesh

 1112,  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  allotted  to
 the  Himachal  Pradesh  for  the  estab-
 lishment  of  seed  multiplication  farms
 as  subsidy  during  1958-597

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Himachal
 Pradesh  being  a  Centrally  Administer-
 ed  area,  the  question  of  subsidy  does
 not  arise.  A  sum  of  Rs,  2,19,500  has
 been  provided  for  during  1958-59,  for
 the  setting  up  of  four  seed  multipli-
 cation  Farms.

 Minor  Irrigation  Schemes  in  Punjab
 ‘1113.  Shri  Daljit  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have
 received  any  new  schemes  of  minor
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 irrigation  from  the  Punjab  Govern-
 ment  during  the  course  of  the  year;
 and

 (b)  whether  any  special  grant  is
 being  made  by  the  Central  Govern-
 ment  in  this  respect?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No  Sir.

 (b)  Does  not  arise.

 Misuse  of  Alarm  Chain  on  Northern
 Railway

 wna  Shri  Daljit  Singh:  W:ll  the
 Minister  of  Ratlways  be  pleased  tu
 state:

 (a)  the  number  of  instances  of  pul-
 ling  of  alarm  Chain  on  the  Northern
 Railway  during  958  so  far,  month-
 wise;

 (b)  the  number  out  of  them  found
 unjustified;  and

 (c)  the  number  of  cases  where
 offenders  have  been  prosecuted  and
 convicted,  during  the  same  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  to  (c).

 No.  of  cases
 No.  of  cases  No.  of  cases  in  which  Number  of

 Month  of  alarm  chain  ofunauthorised  offenders  have  _  persons  con-
 pulling  pulling  been  arrested  victed

 and/or
 prosecuted

 January,  7958  ‘841  672  I  I

 February,  7958  953  700  I

 March,  1958  7,०33  744  5  x

 April,  1958  gir  689  I

 May,  7958  T,089  795

 June,  3958  8९55  6x7  6  I

 TOTAL  S682  4217  Iz  3
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 Amritsar  Rallway  Workshop
 ‘1235,  Shri  Daljit  Singh:  Will  tbe

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  details  of  the  articles  manu-
 factured  annually  at  the  Amritsar
 Railway  Workshop  on  the  Northern
 Railway;  and

 (b>  the  percentage  of  the  annusl
 requirements  of  the  Northern  Rail-
 way  met  by  this  workshop?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  5208
 items  of  Rolling  Stock  components
 were  manufactured  during  the  year
 1957-58,  besides  carrying  out  Period-
 cal  overhaul  to  Locomotives

 (b)  18-5  per  cent  of  the  total  ro-
 quirements  of  Rolling  Stock  Compo-
 nents  of  the  Northern  Railway  during
 the  year  1957-58

 जोनपुर  जंक्शन  पर  पानी  की  सप्लाई

 2226.  ओ  गणपति  राम  :  क्‍या  रेलबे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  जौनपुर  जंक्शन  पर  जल  सभरण  की
 व्यवस्था  बहुत  खराब  है  और  स्टेशन  के

 पापों  में  बहुत  गन्दा  पानी  मिलता  है  ;

 ख)  क्या  यह  भी  सच  है  कि  जौनपुर
 के  प्रथम  श्रेणी  के  प्रतीक्षालय  मे  जो  पीने
 का  पानी  उपलब्ध  है  वह  हानिकारक  है;
 भौर

 (ग)  इस  विषय  में  क्‍या  कार्यवाही
 की  गई  है?

 रेलचे  उपसभंत्री  शी  शाहमवाज  खां)  :

 (क)  जी  नहीं  t  जौनपुर  रेलवे  स्टेजन

 पर  पानी  साफ  करने  OS  कक्‍लोरीन

 मिलाने  का  संयंत्र  Plant  )  है।  नलों

 झौर  प्याऊ  के  जरिये  स्टेशन  पर  पीने  के  लिये
 साफ  पानी  दिया  जाता  है  1
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 (ख)  जी  नहीं  )  फिर  भी,  यह  शस्
 है  कि  प्रतीक्षासलय  के  साथ  जो  नहाने  का
 कमरा  बना  हुआ  है  उसके  नसों  से  बिता
 साफ  किया  हुआ  पानी  भाता  है,  लेकिन
 यह  पानी  पीने  के  लिये  नहीं  है  ।

 (ग)  पहले  जो  नलकूप  (Tube-well)
 लगाया  गया  था,  वह  कारगर  साबित  ने

 हुआ  ।  अब  दूसरा  नलकूप  लगाया  जा  रहा
 है  t  smear  है  कि  इस  नलक्‌प  से  काफी
 पानी  मिलेगा  और  इससे  स्तानघरों  के  नलों
 में  भी  पानी  दिया  जा  सफेगा

 जोनपुर  जंक्शन  का  चाई

 १११७.  श्री  गणपति  रास  :  क्‍या  रेले
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जौनपुर
 जंक्शन  (उत्तर  रेलवे)  के  यां  को  बढ़ाया
 जा  रहा  है  ;

 (स्व)  यदि  हा,  तो  इस  सम्बन्ध  में  अब
 तक  क्या  प्रगति  हुई  है  ;

 (ग)  क्‍या  या  के  साथ  साथ  स्टेशन
 और  प्लेटफार्म  को  भी  बढ़ाने  का  विचार

 है;  और

 (घ)  क्‍या  यह  सच  है  कि  प्लेटफार्म
 सं  १  पर  बहुत  देर  से  एक  शेड  की  आवश्यकता

 भ्रनुभव  की  जा  रही  है  किन्तु  श्रब  तक  वहां
 कोई  दौड  नही  बना  है  ?

 रेखवे  उपमंत्रोी  (भी  शाहनवाज  बला)  :

 (=)  जी  हां  |

 (ख)  काम  अभी  ष््रू  नहीं  हुभा  है  ।
 झाशा  है  कि  अक्टूबर,  १६४८  से  काम  शुरू
 हो  जायेगा  V

 (ग)  स्टेशन  की  इमारत  को  बढ़ाने
 का  विचार  तो  नहीं  है;  लेकिन  बड़ी  लाइव
 के  दो  और  प्लेटफामे  बनाने  का  विचार

 है)
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 (घ)  प्लेटफार्म  नं०  १  के  एक  हिस्से
 में  शेड  पहले  से  है  ।  १६५८-५६  में  पूरे

 प्छेटफार्मस  पर  होड  डालने  का  विचार  या,
 लेकिन  दूसरे  सरूरी  कामों  के  लिये  इस्पात
 को  बचा  रखने  की  गरज़  से  यह  काम  स्थगित
 कर  दिया  गया  ।

 Hindustan  Shipyard

 1118,  Shrimatt  Parvathi  Krishnan:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  what  is  the  loss  incurred  in
 working  of  the  Hindustan  Shipyara
 during  the  years  1956-57  and  i957-58,
 and

 (b)  what  are  the  reasons  for  the
 losses?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  loss
 incurred  by  the  Hindustan  Shipyard
 was  Rs,  3,69,081  for  the  year  1956-57
 and  Rs.  4,75,353  for  the  year  1957-58.

 (b)  The  loss  substained  during  the
 two  years  was  mainly  atributable  to
 the  loss  incurred  on  the  assets  which
 had  to  be  either  discarded  or  dis-
 mantled  consequent  on  the  implemen-
 tation  of  the  Development  Programme
 as  well  as  the  provision  made  for
 obsolescence  of  materials  lying  in
 stock  over  a  long  period.

 Wagons
 4I9.  Shri  Goray:  Wiil  the  Minis-

 ter  of  Rallways  be  pleased  to  state:

 (8)  the  number  of  wagons  that  are
 wasted  on  terminal  delays  and  the
 number  of  wagons  on  the  move  per
 day;

 tb)  the  number  of  hours  for  which
 the  wagons  keep  moving  during  the
 24  hours  per  day;

 (c)  what  steps  have  been  taken  to
 reduce  the  period  of  detention  of
 Gamaged-wagons  before  they  are
 placed  in  sick  lines;
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 (d)  what  suggestions  have  been
 submitted  by  the  Efficiency  Bureau  in
 order  to  cut  down  terminal  delays;  and

 (e)  whether  the  Railways  have
 chosen  any  specific  Section  to  give  an
 aljl-out  trial  of  the  suggestions  made
 by  the  Efficiency  Bureau?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No
 wagons  are  wasted  as  such  at  termi-
 nals  where,  however,  detentions  inci-
 dental  to  working  to  take  place.  A
 close  watch  is  kept  on  such  detentions
 during  various  operations  at  the
 terminals  and  every  endeavour  is
 made  to  cut  it  down  to  a  minimum.

 The  average  number  of  wagons  on
 line  daily  in  terms  of  4-wheelers
 during  1957-58  was  (175,334  on  the
 Broad  Gauge,  83,296  on  the  Metre
 Gauge,  and  8,829  on  the  Narrow
 Gauge,  and  the  extent  of  wagon  time
 spent  daily  on  train  service  by  these
 wagons  is  indicated  in  reply  to  part
 (b).

 (b)  The  average  number  of  hours,
 for  which  a  wagon  remained  on  trains
 daily  during  (1957-58  was  5°08  on  the
 Broad  Gauge,  3°66  on  the  Metre  Gauge
 and  °8]  on  the  Narrow  Gauge.

 (c)  The  following  steps  have  been
 taken  to  reduce  the  period  of  deten-
 tion  to  damaged  wagons  before  they
 are  placed  in  sick  lines:—

 (i)  Where  defective  layouts  have
 been  responsible  for  delays  in
 placement,  remodelling  of
 such  yards  by  provision  cf
 through  tracks  instead  of
 dead-ends  has  been’  under-
 taken  for  sick  lines;

 (ii)  Adequate  facilities  for  sorting
 out  heavy  and  light  repair
 wagons  are  being  provided;

 (iii)  Repair  capacity  in  sick  lines
 has  been  increased  by  provi-
 sion  of  multiple  placements
 thus  achieving  larger  outturm
 per  day;

 (iv)  As  many  wagons  88  are  possi-
 ble  are  repaired  in  the  goods
 yard;
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 {v)  Delays  to  wagons  requiring
 transhipment  have  been
 reduced  by  sending  such
 wagons  to  goods  shed  before
 placement  in  the  sick  lines;

 (vi)  Railway  administrations  have
 been  directed  to  ensure  the
 closest  watch  on  detentions  in
 traffic  yards  and  to  take  steps
 to  reduce  them.  Targets  for
 major  operations,  i.e.,  place-
 menti:  removal  etc.  have  been
 prescribed  and  traffic.  staff
 are  enjoined  to  work  as  far
 as  possible  within  the  targets.

 (d)  The  following  suggestions  were
 made  by  the  Efficiency  Bureau  in
 order  to  cut  down  terminal  delays:—

 (a)  An  intensive  watch  on  the
 working  of  terminals  where
 facilities  are  limited,  includ-
 ing  aewatch  on  quick
 placement  and  release
 of  wagons  containing  Rail-
 way’s  own  consignments  and
 machinery  to  ensure  that
 wagons  which  are  likely  to  be
 detained  heavily  due  to  one
 reason  or  the  other  are  clear-
 ed  as  quickly  as  possible;

 (b)  A  watch  on  the  working  of
 colliery  sidings  and  ensuring
 regular  running  of  colliery
 pilots;

 (c)  Maintenance  of  ‘in  sight’
 balances  of  wagons,  temporery
 regulation  of  incoming  traffic
 by  quotas,  timely  imposi-
 tion  of  restrictions  in  the
 booking  of  traffic  and  tigh-
 tening  up  of  wharfage  and
 demurrage  rules  as  also  rais-
 ing  their  rates  for  terminals
 which  get  frequently  congest-

 (d)  Appointing  Area  Officers  at
 terminals  where  the  volume
 of  traffic  is  heavy.

 (e)  The  suggestions  made  by  the
 Efficiency  Bureau  have  been  imple-
 mented  by  the  railways  to  cover  all
 their  important  terminal  points  and
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 as  such  the  Railways  choosing  8
 “Specific  Section  to  give  an  all  out
 trial  of  the  suggestions”  does  not
 arise.

 Letter  Boxes

 1120.  Shri  P.  R.  Patel:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  how  many  villages  in  Mehsana
 district  (Bombay  State)  are  not  pro-
 vided  with  letter-boxes  te  post  letters;
 and

 (9)  time  by  which  letter  boxes  wiil
 be  provided?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 The  Posts  and  Telegraphs  Department
 does  not  provide  letter  boxes  in  every
 village.  The  policy  of  the  Depart-
 ment  is  to  provide  letter  boxes  in
 rural  areas  in  localities  which  post
 two  letters  or  more  per  day  and  are
 situated  at  a  distance  of  one  mile  or
 more  from  the  nearest  post  office  or
 Jetter  box.  Although  the  Mehsana  Dis-
 trict  in  Bombay  State  has  7786
 villages,  according  to  this  policy,  letter
 boxes  are  due  to  be  provided  at
 present  in  601  such  villages.  Letter
 boxes  are  already  existing  in  47
 villages.  30  villages  could  not  be
 provided  with  letter  boxes  as  yet  due
 to  short  supply  of  letter  boxes.

 (b)  Letter  Boxes  are  proposed  to
 be  installed  shortly  in  80  villages  of
 the  Mehsana  District  and  the  rest  will
 be  installed  as  secon  as  the  Director
 General,  Supplies  and  Disposais,  who
 is  giving  top  priority  to  the  supply  of
 letter  boxes  to  Bombay  Circle,  is  in  a
 position  to  supply  them.

 Telegram  and  Telephone  Facilities  in
 Villages

 32i.  Shri  P.  R.  Patel:  Will  the
 Minister  of  Transport  and  Cosmuni-
 cations  be  pleased  to  state:

 (a)  the  number  of  villages  having  a
 population  of  3,000  and  more  which
 are  not  provided  with  telegram
 and  telephone  facilities  in  Mehsana
 District  of  Bombay  State;  and
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 (b)  the  time  by  which  such  facili-
 ties  will  be  provided?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)

 *Without  facility
 Telegraph  Telephone

 48  58
 (b)  As  and  when  each  proposal  is

 found  justified  (subject  to  the  avanl-
 ability  of  stores),

 *J,  Villages  with  less  than  5000
 population  are  not  entitled  to  tele-
 graph  facility  on  a  loss  basis.

 2.  Telephone  facility  on  a_  loss
 basis  is  permissible  to  administrat:ve
 stations  upto  the  status  of  Tehsils  and
 Thana  headquarters  stations  in  States
 of  Bihar,  Orissa  and  West  Bengal.  At
 other  places,  the  proposal  must  be
 self-supporting.

 Thefts  of  lead  ingots
 1122.  Shri  B.  Das  Gupta:  Wil)  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  lead
 ingots  booked  from  Katrasgarh
 (Dhanbad  Eastern  Railway)  to
 Howrah  have  been  stolen  by  breaking
 wagons  several  times;

 (b)  if  so,  the  number  of  such  incl-
 dents  since  95i  year-wise  and  the
 date  and  place  of  the  last  incident;

 (c)  what  is  the  total  quantity  of
 lead  ingots  stolen  up-to-date  booked
 from  Katrasgarh;

 (d)  whether  the  offenders  have
 been  detected  and  stolen  lead  ingots
 recovered;  and

 (९)  what  is  the  total  amoun!  of
 compensation  demanded  by  the  sender
 and  paid  by  the  Railway  authorities
 so  far?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.
 There  have  been  a  few  such  cases  of
 shortages  of  lead  ingots.

 (b)  Records  pertaining  to  the  years
 395]  to  I954  are  not  available.  In  the
 subsequent  years,  only  3  incidents
 have  been  reported,  all  in  the  current
 year  ‘1958,  one  on  26-8-58,  one  on
 3i-5-58  and  the  last  one  on  8-6-58.
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 The  iast  incident  was  noticed  on
 arrival  of  the  wagon  in  Howrah  yard.

 (e)  286  pieces  of  pig  lead  are  report-
 ed  to  have  been  stolen  in  the  3  cases,
 from  the  year  955  to  958  (up-to-
 date).

 (a)  No.

 (९)  The  following  amounts  of  com-
 pensation  have  been  demanded  by  the-
 sender  for  alleged  losses  of  lead  ingots
 on  consignments  booked  from  Katras-
 garh  to  Howrah

 I953-3956  Nil.
 २957-58  Rs.  39.77  np.
 7958-59  Rs.  9474.70  np.

 (up-to-dare).
 No  compensation  has  been  paid  by
 the  Railway  Administration  so  far,
 but  some  claims  are  still  under  इटा  प-
 tiny.  These  amounts  include,  some
 claims  relating  to  alleged  shortages
 from  wagons  which  arrived  with
 sending  stations  seals-in-tact  at  desti-
 nation  and  were  repudiated,  as.  the
 loading  is  done  by  the  senders  at
 their  private  siding  without  Railway
 staff.

 Railway  Quarters
 1123,  Shri  Rajendra  Singh:  Wil]  the

 Minister  of  Raflways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Railway
 employees  occupying  Railway  quarterg
 have  to  pay  more  for  electricity
 compared  to  what  is  charged  from  the
 other  citizens  of  Bombay  area  for  the
 same  purpose;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Raliways
 (Shri  V.  Ramaswamy):  (a)  and
 (b).  The  Railway  employees  living  in
 Railway  quarters  are  charged  at  a
 uniform  average  pooled  rate.  The
 pooled  rate  is  worked  out  periodically
 on  “No  profit  no  loss”  basis  taking
 into  consideration  cost  of  power  at  alt
 stations  over  the  entire  length  of  the
 railway  zone.  Pooled  rate  is  reviewed
 from  time  to  time.

 In  Bombay  the  rates  charged  for
 electricity  from  public  by  the  loca}
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 licencees  is  lower  than  pooled  rates
 charged  by  the  Railways.  But  there
 are  many  other  places  where  the
 pooled  rates  charged  by  the  Railways
 from  their  employees  are  much  lower
 than  the  rates  charged  by  the  loca}
 supply  authorities.

 Ghat  Drivers

 1124,  Shri  Assar:  Will  the  Min.ster
 of  Railways  be  pleased  to  state:

 (a)  whether  any  special  training  is
 given  to  Ghat  Drivers  to  drive  trains
 in  Ghats;

 (b)  whether  any  certificate  of
 training  is  given  to  Ghat  Drivers:

 (c)  whether  any  special  Ghat  allow-
 ance  is  given  to  the  Ghat  Drivers;

 ६09)  if  so,  the  reasons  therefor;

 (९)  whether  there  are  any  trains  in
 Bhor  Ghat  on  Central  Railway  run-
 ning  without  Ghat  Engine  and  Ghat
 Drivers;  and

 (f)  if  so,  names  of  the  trains  and
 reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (f)
 Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha  in
 due  course.

 2.03  hrs.

 MOTION  FOR  ADJOURNMENT
 Lay-orr  oF  35  SKILLED  WORKERS  IN

 Messrs  BuRN  AND  Co.

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion...

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  rose—

 Mr.  Speaker:  Is  the  hon.  Member
 referring  to  it?

 Shrimati  Renu  Chakravartty:  I  was
 going  to  ask  about  this  adjournment
 raotion.

 Mr.  Speaker:  {Yam  trying  to  ask
 the  hon.  Member  as  to  how  this  is  ad-
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 missible.  Firstly,  this  seems  to  be
 State  subject.  Secondly,  if  3१85  un
 skilled  workers..........

 Shrimati  Renu  Chakravartty:  Skill-
 ed  workers.

 Mr.  Speaker:  It  is  ‘unskilled’  in  my
 copy

 Shri  S.  M.  Banerjee  (Kanpur):  That
 has  been  corrected  to  ‘skilled’.

 Mr  Speaker:  ‘Unskilled’  is  writ-
 ten  here.

 ‘Un’  is  scored  out,  I  think

 Then,  it  reads:
 Ts  .skilled  workers  of  premier

 engineering  firm  being  laid  off
 resulting  in  creating  a_  situation
 where  priority......  ”

 I  find  that  in  the  original  copy  itself,
 it  is  ‘unskilled’.

 Shrimati  Renu  Chakravartty:  It  was
 a  bit  of  carelessness  on  my  part.  It
 was  my  mistake  I  apo?ogise  for  it

 Mr.  Speaker:  There  is  a  lot  of  dsf-
 ference  between  ‘skilled’  and  ‘unski!l-
 ed’  I  was  wondering  whether  any
 company  has  not  the  right  to  put  off
 some  unskilled  labour  also  when  it
 does  not  find  them  necessary.  Even
 assuming  that  it  is  ‘skilled’,  is  it  con-
 tended  that  no  company  has  got  a
 right  to  lay  them  off  and  take  them
 in  from  time  to  time?

 Shrimati  Renu  Chakravartty:  The
 Position  is  this

 Mr.  Speaker:  My  only  difficulty  is
 this.  Is  the  Parliament  to  take  the
 responsibility  of  deciding  for  any  par-
 ticular  factory  or  any  concern  as  to
 whether,  if  a  few  skilled  or  unskilled
 workers  are  removed  and  then  are
 taken  again,  we  must  sit  in  judgment
 here  and  then  say  they  ought  not  to
 have  sent  them  away?  That  is  my
 difficulty.
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 Shrimati  Renu  Chakravartty:  The
 point  is  this.  It  is  not  only  a  ques-
 tion  of  the  35  skilled  workers  of
 Messrs.  Burn  &  Co.,  a  ptemier  engi-
 neering  works  in  Calcultta,  who  have
 been  laid  off,  but  the  entire  engineer-
 ing  belt  in  Calcutta,  which  has  the
 premier  fabricating  workshops  of  the
 ‘country  which  are  carrying  out  prio-
 rity  projects  for  the  Bhilai,  Durgapur
 and  the  Ganga  bridge  projects  and
 Wagon-building,  is  closing  down,  and
 every  week,  a  hundred  workers  are
 being  thrown  out,  because  there  73
 shortage  of  steel.  We  have  been  com-
 ing  consistently  to  the  Central  Gov-
 ernment,  urging  them  that  there
 should  be  some  pcoling  of  the  avail-
 able  material,  and  that  some  sort  of
 steps  should  be  taken  by  the  Central
 Government  to  see  that  our  entire
 plan  projects  are  not  stopped  or  at
 least  the  lay-off  which  they  contend  is
 necessary  at  the  moment,  and  also  to
 see  whether  there  could  be  some
 agreement  entered  into  between  the
 labour,  the  employers  and  Govern-
 ment.  Otherwise,  there  would  be  a
 complete  paralysis  in  the  whole  engi-
 neering  belt  which  is  situated  in  How-
 rah  and  Calcutta.  That  is  why  it  is  a
 matter  of  urgent  pulic  importance,  not
 only  for  Bengal  or  Calcutta,  but  for
 the  whole  country.  That  is  why  I
 have  raised  this  particular  question.
 It  cannot  be  solved  by  the  State  Go-
 vernment;  it  cannot  be  solved  by  any-
 body  except  the  Central  Government.
 That  is  why  it  has  to  come  before
 this  House.

 The  Minister  of  Health  (Shri  Kar-
 markar):  I  sought  the  permission  of
 the  Home  Minister  in  regard  to  the
 earlier  question  on  which  the  House.
 wanted  further  information.  (Lau-
 ghter).

 Shri  V.  P.  Nayar  (Quilon):  This  is
 about  steel.

 Myr.  Speaker:  The  hon.  Minister
 might  have  waited.  There  is  no  hurry
 for  that  question.

 Shri  Karmarkar:  {  thought  I  might
 state  the  position.
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 Mr.  Speaker:  I  would  request  hon.
 members  to  seriously  think  about  this
 matter.  The  House  is  engaged  in  some
 other  business.  Where  is  the  hurry
 to  interrupt  that  business  like  this?

 Shri  Karmarkar:  I  beg  to  be  par-
 doned.  I  gave  a  message  to  the  Minis-
 ter  of  Parliamentary  Affairs,  and
 when  you  had  a  look  at  me,  I  thought
 I  was  being  called.

 Mr.  Speaker:  I  am  really  sorry.  It
 is  not  mght.  I  cannot  get  along  with
 this  work,  whoever  might  be  in
 charge  of  this.  When  I  am  engaged,
 and  I  have  taken  up  some  other  work,
 what  is  the  hurry?  The  hon.  Minis-
 ter  might  have  waited  until  this  was
 over  and  then  brought  it  to  my  notice.

 Shri  Karmarkar:
 don.

 i  beg  your  par-

 Mr.  Speaker:  The  adjournment  mo-
 tion  is  more  serious  than  the  other
 item.  I  would  like  to  know  from  the
 Minister  of  Commerce  and  Industry
 whether  he  is  prepared  to  make  any
 statement  regarding  this  adjournment
 motion.

 Shri  Karmarkar:  After  I  had
 (Laughter).

 Mr.  Speaker:  Order,  order.

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):
 So  far  as  the  general  question  of
 shortage  of  steel  is  concerned,  the
 hon.  Member  is  quite  correct  in  say-
 ing  that  the  shortage  is  there  and  in
 certain  respects  it  is  serious.  But  the
 House  is  very  well  aware  of  the  fact
 that  we  are  trying  to  get  as  much
 steel  as  possible.  But,  in  that  regard
 too,  there  is  the  limitation  of  the
 foreign  exchange.  So,  certain  res-
 trictions  have  to  be  imposed,  and  we
 cannot  provide  adequate  quantity  of
 steel  to  all  the  industries.

 This  particular  motion  is  related  to
 a  particular  firm,  a  premier  engineer-
 ing  firm,  Messrs.  Burn  &  Co.  in
 Howrah.  I  have  not  got  the  details
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 {Shri  Lal  Bahadur  Shastri!
 with  me.  There  are  two  other  Minis-
 tries  also  concerned,  namely  the
 Ministry  of  Railways  and  the  Ministry
 of  Steel.  So,  if  you  so  like,  and  the
 House  so  desires,  I  am  _  prepared  to
 make  a  statement  a  day  or  two  later,
 when  I  have  been  able  to  collect  all
 the  information.

 Mr.  Speaker:  Allright.  I  shall
 take  this  up  on  Monday.  The  _  hon.
 Minister  may  make  a_  consolidated
 statement.

 2  07  hrs.

 STATEMENT  RE:  STARRED  QUES-
 TION  ON  WITHDRAWAL  OF  PRO-
 SECUTION  AGAINST  DR.  GAI-

 TONDE

 Mr.  Speaker:  Regarding  the  ques-
 tion  relating  to  Dr.  Gaitonde,  I  have
 adjourned  it  to  some  other  day.  So,
 why  can  it  not  wait?  If  the  Minis-
 ter  makes  a  statement  now,  the  hon.
 Members  may  ask  supplementary
 questions.

 The  Minister  of  Health  (Shri  Kar-
 markar):  They  can  ask.

 Mr.  Speaker:  Let  this  be  on  some
 other  day.

 Shri  Karmarkar:  What  I  thought
 was  that  this  being  an  important
 question,  the  House  may  not  be
 kept  in  suspense.  Therefore,  I  sought
 the  permission  of  the  Home  Minister
 to  give  the  grounds  for  the  with-
 @rawal  of  the  case,  so  that  there
 might  be  no  suspense.  That  was  I
 thought.

 Mr.  Speaker:  Very  well.  The  hon.
 Minister  may  make  a  statement  now.
 And  if  hon.  Members  want  to  ask
 any  questions....

 Shri  Geray  (Poona):  May  I  say
 something?  This  question  invoives
 the  reputation  of  one  of  the  foremost
 of  surgeons  that  we  have,  and  unless
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 the  hon.  Minister  is  prepared  to  allow
 us  to  ask  more  supplementary  ques-
 tions,  I  think  it  may  do  harm  to  Dr.
 Gaitonde  who  has  a  very  high  name,
 so  far  as  surgery  is  concerned.  He  is
 one  of  those  people  who  stood  fore-
 most  in  our  Goa  struggle.  Of  coure;
 I  do  not  mean  to  say  that  because  he
 is  a  patriot,  even  if  he  has  done  some-
 thing  wrong,  it  should  not  be  brought
 up  here  But  what  I  would  like  to
 press  is  that  before  we  discuss  this,
 Jet  us  bear  in  mind  that  his  is  not
 here  to  defend  himself,  and  perhaps,
 all  our  discussion  may  harm  his  re-
 putation  as  a  surgeon.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  I  was  not  here  when  this
 question  was  raised.  So  I  do  not
 know  what  happened.  But  as  the
 House  is  interested,  I  should  hke  to
 say  what  came  to  my  knowledge  be-
 cause  I  was  somewhat  intimately  con-
 nected  with  this  matter.  As  soon  as.
 this  matter  came  to  my  knowledge,
 we  appointed  a  Committee  informally
 of  eminent  doctors  and  others  to  go
 into  all  these  facts  and  to  report  to
 us  what  they  thought  about  it.  We
 consulted  others  too,  and  the  unani-
 mous  report  of  al]  those  people  was
 that  it  was  not  fair  to  bmng  any
 charge  against  Dr.  Gaitonde.  The
 police  automatically  had  taken  some
 steps  without  any  inquiry.  They
 started  some  kind  of  proceedings.
 They  ought  to  have  really  consulted
 others.  As  soon  as  they  were  con-
 sulted,  the  Home  Ministry  took  steps
 to  consult  these  doctors  and  they
 went  thoroughly  into  this  and  said
 that  they  saw  no  ground  for  proceed-
 ing  in  this  matter.  It  was  on  that
 basis  that  it  was  withdrawn.

 Shri  Tyagi  (Dehra  Dun):  Obviously
 what  the  Prime  Minister  has  said  is
 not  sufficient  ground  for  withdrewal
 of  the  case.  If  the  Committee  had
 said  that  there  was  no  ground,  they
 must  also  have  mentioned  on  what
 ground  the  case  was  weak,  whether
 the  forceps  were  implanted  in  the
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 body  and  so  on.  Was  it  due  to  lack
 of  proof  or  was  it  on  some  other
 ground  that  they  recommended  with-
 drawal  of  the  case?

 Shri  Jawaharlal  Nehru:  They  said
 that  there  was  nothing  to  connect
 Dr.  Gaitonde  with  this.  We  are  now
 concerned  with  this  gentleman.  If
 I  may  say  so,  I  looked  up  numerous
 cases  like  this,  in  fact,  books  on  the
 subject  because  I  was  interested  in
 it.  As  my  hon.  friend,  Shri  Goray,
 said,  Dr.  Gaitonde  is  a  man  of  the
 highest  ability  and  integrity.  Now,
 when  an  operation  is  conducted,
 there  are  large  numbers  of  people  in
 the  operation  theatre—surgeons,
 junior  surgeons,  nurses  and  others,
 and  undoubtedly  the  operator—the
 big  surgeon.  So  all  kinds  of  people
 are  there.  Nobody  can  ever  be  ab-
 solutely  sure  as  to  whose  lapse  or
 error  it  was  that  something  was  left
 in  the  body.  It  may  be  of  the  nurses;
 it  may  be  of  somebody  else’s.

 It  is  very  unfortunate.  But  nobody
 can  ever  be  sure  as  to  whose  lapse
 it  was.  Even  if  the  matter  is  taken
 up,  it  is  impossible  to  prove  out  of  a
 group  of  persons  whose  momentary
 error  it  was.  That  was  one  thing.
 Other  facts  too  were  mentioned.  So
 far  as  Dr.  Gaitonde  was  concerned,
 it  was  quite  clear,  looking  at  it  from
 the  strictest  point  of  view,  that  noth-
 ing  in  the  nature  of  any  proof  could
 be  brought  against  him.  All  his
 reputation  was  in  his  favour,  of  being
 an  extraordinarily  careful  man.
 Apart  from  being  an  able  surgeon,
 he  is  a  very  careful  man.

 So  we  felt  that  it  was  not  right
 to  take  this  matter  to  a  court  of  law
 when  both  in  his  entire  record,  which
 ‘was  very  fine,  and  in  this  particular
 instance,  there  was  nothing  against
 him  as  far  as  we  could  gather,  ex-
 cept  vague  charges.  At  the  most,
 nothing  could  be  done  because  no
 proot  could  be  found  and  there
 was  no  point  in  proceeding  with  it,
 except,  no  doubt,  if  people  wanted
 to  injure  his  reputation—a  very  fine
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 and  patriotic.:man.  That  was  the  only
 thing  ieft.

 Mr.  Speaker:  They  wanted  to
 know  whether  at  an  earlier  stage there  was  any  proof  to  show  that
 these  forceps  which  were  found  in
 the  cremation  ground  were  really  in
 the  dead  body  or  not.

 Shri  Jawaharlal  Nehra:  As  I  ven-
 tured  to  say,  it  is  very  very  difficult
 to  prove.  In  fact,  it  is  not  even  prov-
 able  that  these  forceps  belonged  to
 the  Hospital.  Nobody  can  say;
 nothing  can  be  proved  about  this
 matter.

 Shri  Karmarkar:  With  your  per-
 mission,  I  would  like  to  supplement
 what  the  hon.  Prime  Minister  has
 said  because  I  should  not  like  to  keep
 the  House  away  from  the  analysis.
 The  matter  came  up  before  the  Home
 Ministry.  They  forwarded  the  sum-
 mary  evidence  furnished  by  the
 police  with  the  statements  of  others
 as  well  as  the  brief  note  submitted
 by  Dr.  Gaitonde  to  the  Ministry  of
 Health.  They  were  forwarded  to  the
 technical  officers  in  the  Ministry  of
 Health.  They  were  examined  by  the
 Directorate  General  of  Health  Ser-
 vices  and  upon  the  evidence  as  was
 available,  the  comments  they  offered
 were  briefly  as  follows:

 “(l)  Regarding  the  police  re-
 port,  there  is  no  conclusive  evid-
 ence  to  prove  that  the  artery
 forceps  in  question  was  recovered
 from  the  abdominal  cavity  of  the
 deceased.  Merely  finding  it  in
 the  ashes  at  the  cremation  ground
 does  not  prove  that  the  artery
 forceps  was  inside  the  body.  It
 might  have  been  used  to  fasten
 the  ligatures  outside  or  to  clip
 dressings  or  drainage  tube  that
 was  put  in  to  prevent  them  from
 going  inside  the  body.  It  might
 also  have  been  inadvertently  in-
 cluded  in  the  dressings.  If  the
 defence  adopts  any  of  the  above
 arguments,  it  would  be  difficult
 to  counter  them.
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 (2)  There  is  no  conclusive  evi-
 dence  to  prove  that  artery  forceps
 in  question  is  missing  from  the
 Irwin  Hospital.

 (3)  No  evidence  whatever  is
 forthcoming  in  the  investigation
 as  to  the  steps  of  technique  that
 were  adopted  during  the  operation.
 Such  information  would  be  availa-
 ble  only  if  the  investigating
 officer  is  assisted  by  a  technical
 officer,  namely,  a  surgeon,  This
 does  not  seem  to  have  been  done.
 To  prove  culpable  negligence  in
 a  case  like  this,  it  would  be
 necessary  to  prove  definitely  that
 the  Surgeon  did  not  do  what  he
 should  have  done  or  did  what
 he  should  not  have  done,  that  is,
 ordinarily,  he  should  have  taken
 al)  precautions  before  closing  the
 abdomen  to  see  that  the  abdom-
 nal  cavity  is  free,  that  there  is  no
 bleeding  and  that  no  foreign  body
 like  sponges  and  instruments  have
 been  left  behind.  He  should  also
 have  asked  the  Sister-in-charge  if
 all  sponges  and  instruments  were
 coliected  before  closing  the  ab-
 domen.  These  have  not  been  elicit-
 ed  in  the  investigation.  The  state-
 ment  of  Dr.  Gaitonde  that  this
 was  done  is  not  enough;  and

 (4)  From  the  evidence,  it  is
 extremely  doubtful  if  the  prosecu-
 tion  is  sustainable”.

 The  above  comments  of  the  Directorate
 General  of  Health  Services  were  for-
 warded  to  the  Ministry  of  Home
 Affairs.  That  Ministry  (Home
 Affairs}  however,  after  consulting  the
 Ministry  of  Law,  instructed  the  Delhi
 Administretion  to  withdraw  the  case
 from  the  police  as  it  was  extremely
 doubtful  if  the  prosecution  was  sus-
 tainable.  The  case  was  accordingly
 withdrawn  by  the  Delhi  Administra-
 tion.  These  are  the  full  facts.

 Shri  Ranga  (Tenali):  Why  was  not
 all  this  information  given  to  the
 House  when  the  question  was  under
 discussion?
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 Mr.  Speaker:  Now  it  has  been
 given.  There  is  nothing  more  re-
 quired  to  be  done.

 Shri  Ranga:  The  way  in  which
 they  proceeded  about  this  is  rather
 strange.

 Mr.  Speaker:  In  view  of  the  state-
 ments  made,  there  is  no  useful  puz-
 pose  served  by  my  transferring  this
 question  to  some  other  day  for  the
 Minister  of  Home  Affairs  to  answer.
 The  matter  is  now  set  at  rest.

 32.8  hrs.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  ON  FLOOD  CONTROL  PRO-
 GRAMME  AND  FLOOD  SITUATION  IN

 THE  COUNTRY

 The  Minister  of  Irrigation  and  Power
 (Hafiz  Mohammad  Ibrahim):  Before

 I  lay  the  Statement,  as  promised  by
 me,  on  the  Table  of  the  House,  with
 your  permission,  I  beg  to  make  certain
 observations.

 The  magnitude  of  the  flood  damage
 in  the  country  is  a  matter  of  grave
 concern  to  the  Central  and  State
 Governments  and  the  Members  of  the
 House  would  naturally  like  to  be
 appraised  of  the  measures  undertaken
 so  far  in  the  sphere  of  flood  control.
 On  14th  August  ‘1958,  while  speaking.
 on  the  admissibility  of  an  adjourn-
 ment  motion  in  the  Lok  Sabha  re-
 garding  the  flood  situation  in  some
 parts  of  the  country,  I  promised  to
 lay  a  comprehensive  statement  on  the
 Table  of  the  House.  Before  doing  so,
 I  would  like,  with  your  permission,  to
 appraise  the  House  of  the  general
 position  in  a  few  words.

 The  problem  of  affording  protection
 to  all  the  areas  vulnerable  to  floods
 in  the  country  is  of  gigantic  magnitude
 while  our  ability  to  implement  the
 programme  of  flood  control  works  is
 naturally  governed  by  avatlability  of
 resources  and  technical  personnel
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 The  House  is  aware  that  the  provi-
 sion  for  flood  control  works  originally
 estimated  at  Rs.  7  crores  for  the
 Second  Plan  period  was  reduced  to
 Rs.  60  crores  in  the  light  of  the  overall
 financial  resources.  As  a  result  of  a
 fresh  appraisal  of  available  resources
 made  by  the  National  Development
 Council  which  has  led  to  the  reduction
 in  the  total  outlay  on  the  Second
 Plan  from  Rs.  4,800  crores  to  Rs.  4,500
 crores,  the  Plan  provision  for  flood
 control  has  had  to  be  reduced  further
 to  Rs.  4°9  crores.

 Heavy  precipitation  of  a  local
 character  occurs  in  different  parts  of
 the  country  in  different  years  and,
 because  of  the  unpredictability  of  the
 natural  forces,  unprecedented  situa~
 tions  are  created  in  areas  which  may
 not  have  been  badly  affected  by  floods
 in  the  past.  Each  river  thus  poses
 different  problems  at  different  times.
 Stil]  we  have  to  continue  our  efforts
 to  eradicate  the  causes  and  afford
 relief  to  the  extent  possible.

 It  was  for  the  first  time  is  1954-55
 that  Flood  Control  measures  were
 planned  on  a  scientific  basis  and  top
 priority  was  accorded  to  the  collection
 of  hydrological  and  other  essential
 data  as  well  as  for  the  formulation  and
 execution  of  schemes  of  an  emergent
 nature  in  the  worst  affected  areas.
 Among  the  works  completed  in  pursu-
 ance  of  the  emergent  programme  I
 should  like  to  make  a  special  mention
 here  of  the  flood  protection  works  at
 Dibrugarh.  These  works  have  with-
 stood  the  floods  in  the  Brahmaputra
 very  well.

 Mr.  Speaker:  Is  it  a  long  one?

 Hafiz  Mohammad  Ibrahim:  No,  Sir.
 Only  one  more  paragraph.

 The  flow  through  the  left  channel
 clese  to  Dibrugarh  town  is  reduced  to
 ahnost  one-third  of  what  it  was  in
 1934-65  and  in  many  places  where  the
 depth  previously  ranged  from  20  to
 30  8  it  is  now  only  5  to  6  ft.  This
 38  very  elear  proof  thet  the  spurs  have
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 been  effective  in  diverting  the  river
 from  the  left  channel  to  the  central
 channel.  The  channel  for  storm
 water  drainage  has  also  functioned
 effectively  in  spite  of  the  fact  that.
 Dibrugarh  recorded  unusually  heavy
 rainfall  of  707  inches  (82°Omm)
 during  the  24  hours  ending  8  a.m.  on
 the  3th  July  1958.  The  Kosi  em-
 bankments  have  stood  well  and
 afforded  protection  to  a  population  of
 about  I§  lakhs.  The  floods  protection
 works  so  far  executed  in  the  country
 have  given  protection  to  over  50  lakh
 acres.  In  addition,  42  towns  have
 been  protected  and  4,000  villages
 raised  above  the  flood  level.  A  good
 beginning  has  thus  been  made  in
 mitigating  flood  damage  and  I  can
 assure  the  House  that  every  effort  will
 be  made  to  give  protection  to  as  large
 an  area  as  possible.

 Sir,  I  beg  to  lay  the  statement  on
 the  Table  of  the  House.  {Placed  in
 Library.  See  No.  LT-869/58.]

 Shri  D.  C.  Sharma  (Gurdaspur):
 May  I  submit  that  the  statement  may
 be  circulated  to  all  of  us?

 Mr.  Speaker:  Yes;  let  the  statement
 be  circulated  to  all  hon.  Members.

 NOTIFICATIONS  UNDER  Detar  DEVELOP-
 MENT  Act.

 The  Minister  of  Health  (Shri  Kar-
 markar):  Sir,  I  beg  to  lay  on  the
 Table,  under  section  58  of  the  Delhi
 Development  Act,  1957,  a  copy  of  each
 of  the  following  Notifications: —

 (l)  G.S.R.  No.  39]  dated  the  ॥7प्थ
 May  1958,  containing  in  the
 Delhi  Development  Authority
 (Election  of  Representatives
 of  Delhi  Municipal  Corpora-
 tion)  Rules,  1958,  [Placed  in
 Library.  See  No.  LT-867/58.7

 (2)  G.S.R.  No.  479  dated  the  I4th
 June  ‘1958,  containing  the
 Delhi  Development  Authority
 Rules,  1958.  {Placed  in
 Library.  See  No.  LT-868/58.}
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 NorricaTIons  UnpER  ESSENTIAL  Com-
 mopirres  ACT

 The  Deputy  Minister  of  Food  and
 Agricultare  (Shri  A.  M.  Thomas):

 Sir,  I  beg  t>  lay  on  the  Table,  under
 sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  ‘1955,  a
 copy  of  each  of  the  following  Notifi-
 ations  :—

 (l)  G.S.R.  No.  638A  dated  the
 25th  July  1958,  containing  the
 Wheat  (Regulation  of  Use  in
 Roller  Mills)  Order,  1958.

 (2)  G.S.R.  No.  687  dated  the  8th
 August  1958.

 (3)  G.S.R.  No.  702  dated  the  l4th
 August  1958.

 (4)  G.S.R.  No.  703  dated  the  6th
 August  958  containing  the
 Wheat  (South  Zone  Export
 Control)  Order,958.  [Placed
 in  Library.  See  No.  LT-866/
 58.]

 12.233  hrs.

 ‘COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-FIFTH  REPORT

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  present  the  Twenty-fifth
 Report  of  the  Committee  on  Private
 -Members’  Bills  and  Resolutions.

 12,24  hrs.

 CENTRAL  SALES  TAX  (SECOND
 AMENDMENT)  BILL—Contd.

 Mr.  Speaker:  The  House  will  now
 ‘take  up  further  consideration  of
 the  following  motion  moved  by
 Shrimati  Tarkeshwari  Sinha  on  the
 “Zith  August  ‘1958,  namely:

 “That  the  Bill  further  to  am-
 end  the  Central  Sales  Tax  Act,
 1058,  as  amended,  be  passed.”
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 Shri  ्  ह  Nayar  may  conNnue  his
 speech.

 Shri  द  P.  Nayar  (Quilon):  Mr.
 Speaker,  you  observed  yesterday
 morning  that  there  must  be  some
 arrangement  to  make  the  proceed-
 ings  more  lively.  Even  then  it  did
 not  work  and  we  saved  about  an
 hour  and  a  half  on  the  Bill.

 Yesterday,  while  I  was  attending
 to  the  debate  on  this  I  had  the  im-
 pression  that  hon.  Deputy  Minister,
 despite  her  attending  the  Select
 Committee  and  also  hearing  the
 speeches  here,  did  not  quite  under-
 stand  the  point  of  view  of  the  Op-
 position.  Referring  to  Shri  Bharucha
 she  said  yesterday  that  she  was  of
 the  opinion  that  Shri  Bharucha
 himself  doubted  the  intelligency  of
 the  Bill.  I  for  one  would  never
 think  that  Shri  Bharucha,  of  all
 persons,  would  doubt  the  _  intelli-
 gence  of  anything  in  cold  print  even
 though  he  doubts  the  _  intelligence
 of  the  Mover.

 The  points  which  we  have  urged
 in  the  dissenting  minutes  are  of
 great  importance.  We  made  an
 effort  in  the  Select  Committee  to
 put  across  our  point  of  view,  and,
 as  usual,  in  vain.  There  is  a  speci-
 fic  exclusion  of  the  newspapers  from
 the  purview  of  this  legislation,  and
 it  was  brought  to  the  notice  of  Go-
 vernment  in  the  Select  Committee.
 The  answer  was  that  this  Bill  has
 been  brought  forward  under  item
 92A  of  List  I  in  the  Seventh  Sche-
 dule  of  the  Constitution.  And  the  hon.
 Deputy  Minister  yesterday  con-
 tended  that  it  was  therefore  barred.
 She  said  that  we  were  barred  from
 considering  this  aspect  because  item
 926  did  not  include  newspapers.

 We  know  that  the  Sixth  Amend.
 ment  of  the  Constitution  had  speci
 ally  provided  for  924  and  ihe  origi
 nal  Act  to  which  we  are  now  having
 this  amendm:nt—  if  I  semember
 correctly—was  passed  in  September
 1956.  It  was  in  November  that  the
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 original  Sales  Tax  Bill  was  intro-
 auced  by  the  then  Finance  Minister,
 Shri  Krishnamachari.  Before  _  that,
 the  Constitution  had  the  provision
 and  I  do  not  see  any  reason  why  at
 this  time  the  Government  should
 say  that  because  item  920  specifi-
 cally  excludes  newspapers  from  the
 purview  of  Inter-State  Sales  Tax,
 wa.have  no  power  to  include  them.

 Ags  a  matter  of  fact,  by  this  Bill
 Government  have  sought  to  clarify
 the  position.  In  the  original  Act,
 as  it  stood,  newspapers  should  ne-
 cessarily  have  been  included  because
 there  was  no  specific  exemption  and
 under  a  law  made  by  Parliarfent,
 which  was  competent  to  pass  a  law
 for  inter-State  Sales  Tax  on  news-
 papers,  there  was  no  reason  why
 sales  tax  was  not  collected  from
 newspapers.

 Our  argument  has  been  very
 clearly  indicated  in  the  Minutes  of
 Dissent,  and,  aft  I  might  be  allowed
 to  repeat,  we  consider  that  the
 newspapers  have  no  case  for  exemp-
 tion  at  all.  Sur,  I  have  made  some
 calculations.  If  we  calculate  at  the
 rate  of  one  million  papers  as  being
 subject  to  inter-State  sales,  my  con-
 tention  is  that  already,  even  though
 they  are  not  paying  sales  tax,  they
 are  earning  more  than  Rs  5,000
 per  day.  How  does  it  happen?  Be-
 cause,  85  you  know,  when  the  coun-
 try  adopted  the  decimal  system  of
 coinage,  most  of  the  leading  news-
 papers  increased  their  prices.  If  a
 newspaper  was  priced  at  24  annas,
 on  conversion,  it  ought  to  have  been
 only  5nP;  but  we  find  that  the
 price  has  been  raised  to  16nP.  Some
 Papers  which  were  selling  at  6nP
 have  raised  it  to  8nP.  Even  taking
 the  average  increase  inherent  in  the
 conversion  to  decimal  coin  as  half  a
 nP,  the  newspaper  magnates  have
 been  getting  an  addittonal  income
 of  Rs.  ($8,000  per  day.  According  to
 my  computetion,  the  average  should
 be  at  least  one  nP  in  which  case
 the  average  additional  amount  earn-
 ed  purely  on  account  of  the  Goven-
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 ment’s  conversion  to  decimal  coin-
 age  should  be  Rs.  10,000.

 We  know  the  attitude  of  the  news-
 paper  owners,  especially  in  the
 matter  of  labour  and  in  the  case  of
 working  journalists.  Why  =  should
 we  have  this  softness  for  newspapers
 whom  we  have  allowed,  despite  the
 legislation  by  which  we  are  compe-
 tent  to  have  sales  tax,  to  go  on  col-
 lecting  this  additional  revenue  and
 paying  nothing  to  Government.
 Government  do  not  seen  to  be  alive
 to  this  situation  at  all.  We  were
 under  the  impression  when  we
 heard  replies  in  the  committee  as
 250  m  this  House  that  Government
 have  an  unwarranted  softness  for  the
 newspaper  magnates  I  do  not  know
 how  to  express  it  in  other  words.
 But,  I  want  Government  to  consi-
 der  whether  in  view  of  the  additional
 revenue  which  the  newspapers  have
 been  getting  and  also  in  view  of  the
 enormous  money  which  they  get  by
 advertisements—let  alone  the  fact
 that  many  of  them  indulge  in  black-
 marketing  newsprint—they  should  not
 be  taxed.  All  that  is  not  relevant
 for  the  time  being.  Why  should
 we  not  include  newspapers,  at  least
 inter-State  sales  of  newspapers,  in
 the  ambit  of  this  enactment?  The
 argument  of  the  hon.  Minister  was
 that  article  269  stands  in  the  way.
 If  I  have  the  freedom  I  should  have
 said  that  it  is  a  ridiculous  argument.
 Iam  glad  that  the  hon.  Minister  read
 one  of  two  provisions  of  the  Consti-
 tution,  and  I  would  very  much  like
 her  to  read  the  other  provision
 also  so  that  she  will  not  raise  the
 same  point  again.

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  I
 shall  always  be  prepared  to  be  en-
 lightened  by  you.

 Shri  ्,  P.  Nayar:  Such  enlighten-
 ment  will  never  be  gratuitous  in
 such  matters.

 The  other  point  which  I  raised  in
 the  Minute  of  Dissent  was  about  the
 question  of  taxing  vegetable  oil  at
 source.  Here  again,  the  Minister's
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 answer  was  that  Government  876
 not  prepared  to  go  on  adding  to  the
 hist  of  commodities  We  know  that
 sales  tax  is  today  levied  on  certain
 other  articles  of  importance  in  inter-
 State  commerce  and  trade  along
 with  the  excise  duty  The  answer
 in  the  Committee  was  that  we  did
 not  have  sufficient  experience  to  con-
 sider  or  to  decide  whether  the  time
 was  right  for  having  sales  tax  ad-
 ded  on  to  the  excise  duty  I  submit
 vegetable  oils  have  a  separate  case
 and  an  importance  which  very  many
 other  commodities  do  not  have  Even
 granting  that  they  are  equally  am-
 portant,  in  the  case  of  vegetable  oils
 it  was  pointed  out  by  the  Delhi  Trade
 Association  that  because  of  the  sur-
 reptitious  practices  and  because  of
 the  law  prevailing  in  adjoining
 States  in  the  matter  of  sales  tax,  the
 Delhi.  Admunistration  alone  should
 be  losmg  a  sum  of  Rs  6,000  a  day
 You  know,  Sir,  in  the  neighbouring
 State  of  UP  groundnut  oi]  hay  no
 sales  tax  on  it  and  —  was  specifi-
 cally  pointed  out  to  the  Committee
 in  a  printed  memorandum  that  be-
 eause  of  this  one  aspect  the  avoid-
 ance  of  sales  tax  is  so  great  in  res-
 pect  of  vegetable  oily  that  it  can
 easily  be  computed  to  be  Rs  6,000  per
 day  I  want  the  Government  to  con-
 sider  whether  it  35  a  small  sum  to
 be  left  out  from  the  purview  of  this
 Bill

 We  know  that  if  it  is  added  to  the
 excise  duty,  there  is  a  lesser  chance
 of  avoidance  and  much  less  of  eva-
 sion,  and  India  beimg  the  largest
 producer  of  vegetable  ols  m_  the
 whole  world,  I  submit  that  Govern-
 ment  did  not  take  the  opportunity
 to  have  this  additional  revenue,  and
 if  they  do  not  want  to  accept  our
 suggestion,  it  only  means  that  they
 are  not  interested  in  getting  money
 whether  it  is  possible  and  in  stop-
 ping  evasion  wherever  १६  Is  possible

 The  third  pont  which  we  had
 raised  in  our  Minute  of  Dissent,  and
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 which  was  also  not  answered  yester~
 day,  was  about  inter-branch  trans-
 actions  We  know  that  even  before
 we  brought  forward  this  measure,
 many  leading  concerns  in  our  coun-
 try  had  opened  branches  at  places
 where  there  was  no  justification  for
 the  branches  of  such  companies  If
 a  leading  manufacturer  of  vanas-
 pati,  for  example,  opens  a_  branch
 in  Ghaziabad,  what  is  the  justifica-
 tion  unless  at  be  that  they  want  to
 manipulate  in  the  trade  and  show
 that  it  is  an  inter-State  trade?  Inter-
 branch  transactions  cannot  be,  ac-
 cording  to  us,  controlled  and  a  tax
 on  inter-branch  transactions  which
 is  legitimately  due  cannot  be  col-
 lected  if  the  provisions  remain  as
 they  are  As  it  is  the  third  read-
 ing  stage,  I  do  not  want  to  elaborate
 upon  it  because  it  is  rather  late

 My  submission  45५  that  we  have
 given  the  suggestions  in  all  earnest-
 ness  and  with  the  idea  that  Govern-
 ment  may  avail  of  them,  if  they  them-
 selves  did  not  think  of  them,  in  order
 that  they  may  collect  more  money
 through  sales  tax  Oui  efforts  have
 been  in  vain,  and  however  ‘much  we
 pressed  it  appeared  to  us  that  Govern-
 ment  were  not  prepared  to  accept  our
 Suggestions  if  they  themselves  could
 not  take  credit  for  bringing  forward
 such  provisions  Therefore  I  sub-
 mit  that  even  if  it  35  not  possible  in
 the  present  Bill  the  hon  Miunister,  in
 all  her  earnestness  for  bringing  more
 money  to  our  revenues,  should  take
 up  this  matter  with  all  sincerity  and
 before  long  bring  forward  another
 measure  incorporating  the  amendments
 which  we  have  suggested  It  is  usual
 mm  such  cases,  as  we  find  in  the  case  of
 the  Bill  to  be  discussed  later  m  the
 day,  the  Estate  Duty  (Amendment)
 Bill,  that  our  suggestions  which  are
 thrown  out  in  all  good  spirit  and  in
 all  earnestness  are  not  accepted  at
 that  time,  but  five  years  later  they
 come  forward  and  accept  the  sugges-
 tions  without  any  exception.  This
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 should  not  be  the  case  in  the  case  of
 taxation  measures  especially,  and  3
 wish  very  much  that  the  hon.  Minis-
 ter  considers  these  questions  and
 brings  forward  amending  Bills  for  this
 in  the  light  of  the  suggestions  which
 we  have  given,  and  in  doing  so  will
 not  take  the  times  which  usually
 Government  takes  in  such  matters.

 Shri  Ghosal  (Ulberia):  Though
 certain  improvements  have  been  made
 on  the  anvil  of  the  Select  Committee,
 still  it  is  not  to  our  satisfaction.

 I  would  only  confine  myself  to  two
 points,  regarding  the  absence  of  uni-
 formity  in  the  structure  of  sales  tax
 in  the  different  States  and  also  regard-
 ing  the  matter  of  evasion.

 At  present  there  is  anarchy  in  the
 rates  of  sales  tax  in  the  different
 States.  There  is  no  fixed  rate,  it  varies
 from  State  to  State.  In  some  States
 there  is  the  multi-poiunt  system,  39
 some  the  single-point  system  and  in
 others  the  double-point  system.  There-
 fore,  taking  advantage  of  these  differ-
 ent  systems,  the  tax  evaders  get  oppor-
 tunities  to  go  scot-free  and  avoid  the
 tax.  Of  course,  the  States  will  try
 to  augment  their  income  by  imposing
 sales  tax,  but  there  must  be  some
 parity  in  the  rates  of  sales  tax  in  the
 different  States,  because  ultimately
 the  sales  tax  is  paid  by  the  consumer,
 it  is  realised  from  his  pocket.  So,  in
 the  interests  of  the  consumers  and  the
 people  at  large,  the  Central  Govern-
 ment  should  see  that  a  uniform  rate  of
 sales  tax  is  maintained  in  the  different
 States.

 Secondly,  regarding  the  evasion  of
 taxes,  I  am  very  happy  that  the
 traders  themselves  have  openly
 acknowledged  that  they  are  addicted
 to  the  evasion  of  sales  tax  because  of
 haphazard  rates  and  also  the  much-
 condemned  procedure  of  realisation.
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 Sales  tax  evasion  generally  takes
 place  in  three  ways—firstly  by  not
 giving  vouchers  for  cash  purchases.  In
 Calcutta  I  have  seen  it  is  prevalent
 among  many  traders  and  in  many
 shops.  They  do  not  give  cash  memos
 and  vouchers  to  the  customers,  and
 the  customers  also  do  not  demand  it
 because  they  also  will  be  relieved  of
 paying  sales  tax.

 Secondly,  it  is  done  by  maintaining
 two  sets  of  accounts  books.  In  our
 side  it  35  called  do  number  khata,  and
 they  maintain  a  whole-time  account-
 ant  for  maintaining  these  khatas  in
 order  to  avoid  payment  of  sales  tax,
 and  they  save  much  more  by  sales  tax
 evasion  than  the  amount  they  pay  by
 way  of  salary  to  the  accountant.

 The  third  method  of  evasion  is  the
 manipulation  of  the  realising  officers.
 That  is  also  prevalent  very  much.  I
 know  that  lawyers  who  have  acquain-
 tance  with  the  officers  are  only  briefed
 with  sales  tax  and  income-tax  cases
 because  the  procedure  of  realising
 sales  tax  is  much  the  same  as  the  pro-
 cedure  of  realising  income-tax.
 Naturally  all  the  loop-holes  of  the
 realisation  system  of  the  income-tax
 also  exist  in  the  realisation  system  of
 the  sales  tax.  Therefore,  my  request
 to  the  Government  is  that  the  Govern-
 ment  should  at  least  see  that  there  is
 parity  of  sales  tax  in  different  States.
 It  should  be  achieved  at  least  on  a
 zonal  basis  and  the  ltoop-holes  in  the
 realisation  of  the  sales  tax  should  be
 plugged.  That  is  my  submission.

 श्र  राम  हाररण  (मरादाबाद)  ग्रध्यक्ष

 महांदय,  में  माननीय  मंत्री  महोदय  का  ध्यान
 सेक्शन  ५  (२)  (बी)  की  तरफ  दिलाना  चाहता

 हूँ  जिस  के  सम्बन्ध  में  में  ने  अपने  मिन  धाफ
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 [at  राम  शरण
 डिसेंट  में  चर्चा  की  है  हस  में  'रजिस्ट्ड  झौर
 अनरजिस्टर्ड  ढोलसे  और  डिक्लेशर्ड  और
 झन्डिक्लेश्ड  गुड्स  का  जो  भेद  है  उस  के
 सम्बन्ध  में  मेरा  यह  कहना  है  कि  जो  झन-
 रजिस्टर्ड  डीलर  है  और  जो  अ्न्डिक्लेशर

 गुड्स  हैं  उन  पर  जो  इस  बिल  के  द्वारा  ७  परसेन्ट
 रेट  लगाया  जा  रहा  है  उस  का  असर  छोटे
 छोटे  दूकानदारों  पर  बहुत  श्रधिक  बुरा  पड़
 जायेगा,  खास  तौर  से  उन  राज्यों  में  जहां  पर
 कि  सेल्स  टैक्स  की  दर  ७  परसेन्ट  से  कम  है  ।

 ऐसे  बहुत  कम  राज्य  है,  बम्बई  हो  शायद

 एक  ऐसा  राज्य  है,  जहां  सेल्स  टैक्स  की  दर
 ७  परसेन्ट  से  ज्यादा  है  |  वहां  पर  तो  इस  का

 बुरा  झअझसर  नहीं  पड़ेगा,  लेकिन  बहुत  ऐसे
 राज्य  हैं  जहां  सेल्स  टैक्स  की  दर  ७  परसेन्‍्ट  से
 क्रम  है  |  ५  परसेन्ट  है  या  इस  से  भी  कम  |

 कहीं  तो  ३  है।८  परसेन्ट  है  |  वहां  पर  जो
 छोटे  दूकानदार  हूँ  उन  पर  और  खास  तौर  से
 जो  प्ननरजिस्टर्ड  हैं  उन  पर  इस  का  ब्रा  असर

 पड़ेगा  ।  इस  सम्बन्ध  में  में  बह  कहना  चाहता

 हूँ  कि  इस  सम्बन्ध  में  जो  रूलस  बनाये  जायें
 उन  में  रजिस्ट्रेशन  के  नियमों  को  लिबरल  कर
 दिया  जाये  जिस  से  कि  अधिक  से  अधिक  लोग
 अपने  झ्राप  को  रजिस्टर  करा  सकें  ।

 दूसरी  बात  इस  के  सम्बन्ध  में  यह  कहना
 है  कि  जो  छोटे  उद्योग  धघंथे  हैं  उन  के  ऊपर  भी

 इस  का  बुरा  असर  पड़ेगा  ।  जो  लोग  बाहर  से,

 दूसरी  स्टेट्स  से  सामान  मगायेंगे  उन  पर  अगर
 ७  परसेन्ट  कर  देना  पड़ेगा  तो  जिन  चीजों  की
 कीमत  आज  कम  देनी  पडती  है  उन  की  कीमत

 बढ़  जायेगी  ।  जो  छोटी  छोटी  दस्तकाशियों
 की  चीजें  हैं  उन  की  कीमत  साधारण  लोगों
 को  ज्यादा  देनी  पड़ेगी  जिस  से  कि  वे  चीजें  चल

 नहीं  सकेंगी  शौर  उन  के  चलाने  का  उत्साह
 लोगों  में  पैदा  नहीं  हो  सकेगा  ।

 इन  बातों  की  तरफ  मैं  ध्यान  दिलाना

 बाहता  हैं  और  आशा  करता  हूं  कि  आगे  चल

 कर  तमाम  स्टेट्स  में  ७  परसेन्ट  की  दर  हो

 जायेगी,  जैशा  कि  समझा  जाता  है  कि  विक्त
 मंत्रियों  का  विचार  है  झोर  जब  तक  यह  न  हो
 तब  तक  कुछ  इस  प्रकार  के  नियम  बना  दिये
 जायेंगे  जिस  से  कि  जो  छोटे  छोटे  बिक्री  करने
 वाले  हैं,  जो  छोटे  उद्योग  धंधे  हैं  जिन  की  बस्तुझों
 की  कोमत  कम  है,  उन  पर  इस  बिल  का  ब्रा
 प्रसर  नहीं  पड़े  ।

 पंडिस  ठाक्र  दास  भागे  (हिसार)  :

 मुझे  आज  इस  मौके  पर  वह  दिन  याद  आता  है
 जब  हम  ने  अपना  कांस्टिट्यूशन  बनाते  वक्‍त

 एक  दफा  १६  रखी  थी  जिस  की  मुराद  यह  थी
 कि  सब  स्टेट्स  में,  सारे  हिन्दुस्तान  में  ही
 “ट्रेड  शेल  बी  फ्री”  स्टेट  इंटरकोर्स  ऐंड  ट्रेड
 एटसेटरा  शुड  बी  फ्री”,  यह  फंडामेन्टल  राइट
 रखा  गया  था  |  होते  होते  वह  फंडामेन्टल  राइट

 नहीं  रहा  और  उस  के  बजाय  कुछ  दीगर
 सेक्शन्स  हमारे  कांस्टिट्यूशन  में  दाखिल  हुए,
 लेकिन  फिर  भी  हम  ने  खास  तौर  पर  कांस्टि-

 ट्यूजन  में  इस  चीज  को  रखा  ।  जहां  तक

 ऐसी  चीजों  का  सवाल  है  जो  रोजमर्रा  की
 जिन्दगी  में  काम  ग्राती  है,  फूडग्रेन्स  वगैरह  की,
 उन  के  वास्ते  खास  प्रोटेक्शन  रखा  ।  श्राहिस्‍ता
 आहिस्ता  खुसूसन  मद्रास  शौर  दूसरी  स्टेट्स
 के  ग्रन्दर  जरूरत  पैदा  होने  से  यह  हुमा  कि

 बहुत  से  आ्थिकल्स  पर  स्टेट्स  |  टैक्स  लगा
 आखिर  में  जनाव  वाला  को  याद  हूं  गा,  जनाब
 वाला  उस  सेलेक्ट  कमेटी  के  चेश्ररमैन  थे  जिस
 में  यह  सवाल  रखा  गया  कि  सारे  देश  में  सेल्स
 टैक्स  के  वास्ले  एक  यूनिफार्म  पालिसी  कायम  की
 जाये  और  एक  बिल  हाउस  के  सामने  रखा
 गया  ।  उस  वक्‍त  हमारे  श्री  सी०  डी०  देशमुख
 साहब  फाइनेन्स  मिनिस्टर  थे  और  बहुत  काफी
 झगड़ा  उन  से  हुआ  |  मुझे  याद  है  कि  सेलेक्ट
 कमेटी  में  हम  ने  यह  तय  किया  कि  जहां  तक

 फूडस्टफ्स  का  सवाल  है,  उन  को  सारे  देश  में
 सेल्स  टैक्स  से  बरी  रला  जाये  I  उस  बग्त
 उन्होंने  एक  ऐस्योरेन्स  इस  के  लिये  दिया  था,
 जिस  के  लिये  उन्होंने  कहा  था  कि  वह  ऐश्योरेम्स
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 नही  अ्न्डरस्टैन्डिग  है  a  उस  के  बाद  दूसरा
 बिल  आया  जिस  में  यह  शर्त  उड  गई  t  झाज
 यह  बिल  झाया  है  जिस  के  अन्दर  मुझे  बहुत  सो
 गोज  पर  एतराज  है  जिन  में  से  एक  यह  भी  है  कि

 जहां  तक  फूडस्टफ्स  का  ताल्लुक  है  उन  को
 टैक्स  से  बरी  नहीं  रखा  गया  tr  आज  हिन्दुस्तान
 के  प्रन्दर  फूडस्टफ्स  की  क्‍या  हालत  है  ?  दाज
 गरीब  ह्रादमियों  को  क्‍या  हालत  है  फूडस्टफ्स
 ओर  दूसरी  लाने  पीने  की  चोजो  के  महगे  होने
 से  वह  किसो  से  पोशीदा  नही  है  1  रोज  श्रस्वबारों
 में  पढते  है  कि  स्टार्वेशन  डेब्स  हो  रहो  है  ।  रोज
 पालियामेंट  में  हम  कहते  हैं  कि  हम  हिन्दुस्तान
 में  सोशलिस्ट  पैटर्न  आफ  सोसायटो  लायेंगे  ।
 मैं  तो  एक  ही  सोशलिस्ट  पैटर्न  को  जानता  हू
 कि  कोई  झादमी  ऐसा  न  रहे  जो  कि  भूख्वा  रहे,
 जिस  को  पेंट  भर  खाना  न  मिले  ।  में  तो  इसी
 को  सोशलिस्ट  वैदनें  समझता  ह  बाकी  किसो
 भी  चीज  को  सोशलिस्ट  पैटर्न  नही  समझता  हू  t
 मेरी  गुजारिश  यह  है  कि  फूडस्टफ्स  पर  सेल्स
 टैक्स  नहीं  लगना  चाहिय  ।  झगर  खाने  पोन  की
 चीजों  पर  टैक्स  लगता  है,  गर  ऐसा  वक्‍त  श्मा
 जाता  हैं  कि  फूड  स्टफ्स  पर  टैक्स  लगाया
 जाता  है  तो  यह  वाजिब  नहीं  है  ।  हम  अपन

 आइडियल्स  से  बहुत  दूर  जा  रहे  है  जब में
 देखता  हु  कि  रजिस्टई  शौर  झनर्गाजसस्‍्टर्ड
 डीलस  में  इतना  फर्क  है  कि एक  को  सात  टाइम्स
 टैक्स  देना  पडता  है  तो  मेरे  ताज्जब  को  कोई
 हद  नहीं  रहती  t  गरीब  श्रादमी  को  इस  देश  में
 बैसे  ही  बडी  बरी  हालत  है,  उस  पर  ज्यादा
 टैक्स  नही  लगना  चाहिये  सिर्फ  इस  बिना  पर  कि
 उन  के  सेल्स  ज्यादा  नही  हैं  और  बह  रजिस्टर्ड

 नही  है  भाइनदा  जो  मी  सेल्स  टैक्स  बिल  आये,
 जो  भी  उस  के  मुताबिक  डीलर  बने  उस  में  भौर

 दूसरे  डीलर  में  हिन्दुस्तान  के  हर  एक  हिस्से  में
 कोई  फर्क  नहीं  होना  चाहिये  ।  हर  एक  हिस्से
 में  फ्री  ट्रेड  होना  चाहिये  |  हमारे  तो  ध्येय  यह  है
 लिस  को  हमें  पूरा  करना  चाहिये  ।  में  तो  कहता

 हैं  कि  अगर  पंजाब  में  भासरा  डैम  बना  और

 वहां  गल्ला  ज्यादा  पैदा  होता  है  तो  यह  हरगिज
 दंजाबियों  का  हक  नही  है  कि  वह  सस्ता  गल्‍्ला
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 खायें  और  सारे  हिन्दुस्तान  में  इस  कदर  मुसीबत
 हो  झौर  लोगो  को  खाना  न  भिले  ।  हिन्दुस्तान
 के  हर  हिस्से  में  हर  ादमी  के  लिये  एक  सा
 भाव  होना  चाहिये  ।  अगर  कोई  फर्क  हो  तो
 सिर्फ  ट्रान्स्पोर्ट  चार्जज  का  हो  ।  बाकी  कोई
 फर्क  नही  होना  चाहियें।  मै  तो  सुन  कर  हैरान
 हो  गया  कि  ्ागरे  के  प्रन्दर  गेह  का  भाव
 ३०  Fo  मन  है  और  पजाब  के  प्रन्दर  गवर्नमेट
 कहतो  है  कि  १५  bo  मन  गेह  बिकता  है  4  में
 जानता  हू  कि  दिल्ली  में  हालत  क्‍या  है  t  मामूली
 स्वाने  पीने  को  चोजो  मे,  जब  कि  हम  सारे  लोग
 एक  मल्व  के  है,  हमारा  देश  एक  स्टेट  है,  तो
 कोई  वजह  नहीं  कि  दूसरे  स्टेट्स  में  जो  लोग
 रहने  हैँ  उन  को  यह  महसूस  हो  कि  हालाकि
 हम  एक  मुल्क  के  हिस्से  हैं  लेकिन  हम  मुसीबत
 में  हैं  और  हिन्दुस्तान  की  पैदावार  का  पूरा
 फायदा  नहीं  उठा  सकते  ।  इस  चबास्ते  जो  खाने
 पोने  को  चोजें  और  कपडे  हूँ,  जो  जरूरियातें
 जिन्दगी  हैं,  उन  के  अन्दर  ज्यादा  फर्क  सारे

 हिन्दुस्तान  भे  नही  होना  चाहिये  |  यह  श्राइडियल
 है  हमारे  सामने  जिस  को  तरफ  सारे  सेल्स  टैक्स

 के स्ट्रक्चर  को  लाना  चाहिये  |  मैं  इस  चीज  का
 इस  बिल  के  पअ्रन्दर  कोई  इडिकेशन  नही  पाता  ।
 मैं  श्र्ज  करना  चाहता  हु  कि  हर  रोज  गवर्नमेट
 सबक  सिखातो  है  युनिफार्सिटी  का,  एक  देक्ष  का,
 लेकिन  जहा  तक  सारे  देश  को  एक  बनाने  का
 सवाल  है,  मैं  गवर्नमेट  के  ऐक्शन्स  में  इस  का
 कोई  इडिकेशन  नहीं  पाता  ।  मुझे  यह  चोज

 बहुत  दू  व  देतो  है  |  में  तो  अर्ज  करूगा  कि

 झाइंदा  जो  भी  बिल  इस  सेल्स  टैक्स  के  सिलसिले
 में  श्राये  :स  में  इस  श्र  इ  इयन  का  पूरा  करने
 की  कादिश  की  जाये  जिस  को  हमारे  कांस्टि-

 ट्यूगन  ने  रखा  था,  जिस  के  बारे  में  हमारी
 पिछली  हिस्ट्री  का  हमे  पता  है  झौर  जिन  के
 बारे  में  मैं  ने  बताया  था  कि  किन  वजूहात  से

 हम  उन  को  मजूर  करे  झौर  इस  तरह  से  उन  को
 बनाये  कि  जिस  से  हम  अपने  झ्ाइडियल्स  को

 श्रटेन  कर  सके  ।

 Shrimati  Tarkeshwari  Sinha:  Mr.
 Speaker,  Sir,  yesterday,  while  answer-
 ing  to  some  of  the  points  raised  by
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 {Shrimati  Tarkeshwari  Sinha]
 the  hon.  Members,  I  had  already
 answered  the  point  just  now  raised
 by  the  hon.  Member  about  the  sale
 of  foodgrains.  It  is  a  subject  entirely
 within  the  competence  of  the  State
 Governments  and  our  jurisdiction
 does  not  apply  to  that.  The  only
 thing  that  we  can  do  is  to  recommend
 the  importance  of  the  things.  I  du
 not  think  the  whole  idea  comes  under
 the  purview  of  this  Bill  with  which  I
 am  concerned  now.

 Another  hon.  Member  has  raised
 the  point  of  taxing  the  unregistered
 dealer;  the  tax  is  7  per  cent.  I  had
 already  taken  much  time  of  the  House
 in  explaining  the  details  of  the  pro-
 visions  and  why  and  how  we  have
 allowed  that.  I  do  not  want  to  re-
 peat  the  story  again.  I  will  only  try
 to  meet  the  little  confusion  that  has
 been  created  by  the  hon.  Member.  He
 has  confused  the  whole  issue  and  I
 want  to  explain  to  him  these  things.
 The  seven  per  cent,  tax  is  not  on  the
 sale  by  an  unregistered  dealer  about
 which  he  is  feeling  very  anxious.
 It  is  a  sale  to  4  consumer  or  an  un-
 registered  dealer  which  is  to  be  taxed
 at  7  per  cent.  So  there  is  a  funda-
 mental  difference  between  this  and  a
 sale  by  an  un-registered  dealer  to  an
 un-registered  dealer  in  the  next  State.
 A  dealer  who  makes  the  original  sale
 cannot  be  un-registered,  because
 under  statutory  provisions  he  has_  to
 register  himself,  otherwise  he  is  liable
 to  be  penalised.  Therefore,  in  impos-
 ing  7  per  cent  tax  on  un-registered
 dealers,  a  person  who  does  the  original
 sale  does  not  come  under  this  category
 at  all.  I  want  to  assure  him  that  when
 the  registration  of  that  sale  or  that
 dealer  is  a  necessity  under  law,  there
 is  no  question  of  his  being  penalised  by
 this  7  per  cent;  he  will  be  penalised
 under  law  if  he  does  not  get  himself
 registered.

 Another  point  was  raised  by  the  hon.
 Member  opposite.  He  has  also  raised
 it  in  his  Minute  of  Dissent,  and  in
 spite  of  the  best  efforts  of  mine  I  could
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 not  satisfy  him.  I  would  like  to  just
 narrate  a  little  history  behind  the
 whole  thing,  why  newspapers  have
 been  excluded  from  the  purview  of
 the  present  Bill.  It  is  not  the  intention
 of  Government  to  patronise  a  parti-
 cular  section  of  society  or  a  particular
 business.  The  entire  scheme  of  Cen-
 tral  Sales  Tax  is  based  more  or  less
 on  the  recommendation  of  the  Taxa-
 tion  Enquiry  Commission  and  it  was
 accepted  by  the  Government  of  India
 with  small  or  minor  modifications  here
 and  there.

 The  Commission  themselves  recom-
 mended  that  in  levying  sales  tax  on
 inter-State  sales  the  Central  Govern-
 ment  should  Jargely  depend  upon  the
 State’s  tax  system.  They  recom-
 mended  further  that  as  sales  tax  has
 a  strong  local  economic  bearing,  it
 should  wholly  belong  to  the  States  and
 be  administered  by  them.  Thirdly,
 they  said,  in  permitting  Jevy  of  sales
 tax  on  inter-State  sales  the  main
 intension  should  be  to  ensure  that
 some  revenue  accrues  to  the  exporting
 State  without  violating  the  general
 principle  that  sales  tax  is  primarily  a
 tax  on  consumption  and  should  accrue
 to  the  State  in  which  the  article  is
 consumed.  Therefore,  Sir,  the  sales
 of  goods  which  are  exempt  under  the
 sales  tax  law  of  the  exporting  State
 should  be  exempt  from  the  inter-State
 sales  tax  as  well.  All  the  provisions
 of  those  recommendations  were  by  the
 Taxation  Enquiry  Commission,  and
 Government  accepted  them.

 I  am  not  for  a  moment  denying  the
 competence  of  the  hon.  Member  to
 refer  to  this  point,  because  there  is  a
 provision  in  the  Constitution  that  we
 can  override  the  present  position  by
 further  amending  the  Constitution.  I
 would  always  be  happy  to  be  enlight-
 ened  on  constitutional  matters  by  the
 hon.  Member  sitting  opposite.  But  the
 difficulty  with  the  present  Bill  is  thet
 it  is  outside  the  scope  of  the  present
 Bill  to  have  any  jurisdiction  over  the
 newspapers  at  all.  It  is  not  within
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 the  scope  of  the  present  Bill  to  touch
 the  newspapers  as  they  are.

 There  is  another  difficulty  also.
 Under  entry  54  of  List  II  of  the
 Seventh  Schedule,  State  Governments
 are  also  not  competent  to  levy  sales
 tax  on  newspapers.  In  List  I  also,  as
 has  been  mentioned  before,  there  is
 entry  92A  under  which  the  Act  derives
 its  power  to  levy  an  inter-State  sales
 tax,  but  that  excludes  newspapers.  I
 mentioned  about  it  yesterday,  and  the
 hon.  Member  sitting  opposite  also
 knows  about  that.  According  to  these
 provisions,  not  only  the  Central  Gov-
 ernment  has  no  competence  to  levy
 any  tax  on  newspapers,  the  State  Gov-
 ernment  also  has  no  competence  to
 levy  any  sales  tax  on  newspapers.
 These  are  the  considerations  by  which
 newspapers  cannot  be  included  within
 the  scope  of  the  present  Bill.

 Shri  V.  P.  Nayar:  With  your  per-
 mission,  Sir,  may  I  ask  one  question?
 I  did  not  say  that  we  have  any  power
 or  not.  The  hon,  Deputy  Mhnister  is
 now  referring  to  entry  92A,  while  I
 was  referring  to  92  92A  was  brought
 in  by  the  sixth  amendment.  Even
 before  that  this  House  had  power  to
 legislate  for  inter-State  sales  tax  on
 sale  of  newspapers.  If  entry  No.  92  is
 looked  into,  we  will  find  that  this  is
 specifically  mentioned.  It  reads  like
 this:  “Taxes  on  the  sale  or  purchase
 of  newspapers  and  on  advertisements
 published  therein”.  That  was”  the
 position  in  the  Constitution  as  it
 stood  before  until  we  brought  in  the
 sixth  amendment  in  1956.  The  con-
 tention  of  the  hon.  Deputy  Minister
 now  is  that  this  is  under  92A.  My
 submission  was  only  that—it  may  be
 argued  that  it  is  under  92A—nothing
 precludes  the  House  from  imposing  a
 sales  tax  on  the  sale  of  newspapers,
 because  even  before  the  sixth  amend-
 ment  to  the  Constitution  was  brought
 we  were  given  express  powers  under
 entry  92.  There  jis  also  no  indication
 either  in  the  Statement  of  Objects  and
 Reasons  of  this  Bill  or  the  original  Bill
 that  this  particular  Bill  has  been
 brought  under  entry  92A.
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 Shrimati  Tarkeshwari  Sinha:  I  was
 myself  going  to  point  out  that  we  have
 authority  under  entry  92  to  levy  tax
 on  sale  or  purchase  of  newspapers.
 But  even  if  the  power’  is  assumed
 under  this  provision,  as  I  said  before,
 a  separate  legislation  will  have  to  be
 promoted  which  will  embrace  within
 its  purview  not  only  tax  on  sale  or
 purchase  of  newspapers  in  the  course
 of  inter-State  sale  but  also  on  such
 sales  that  are  inside  States.

 Mr.  Speaker:  Is  it  clear  that  entry
 No.  92  relates  to  inter-State  sales  tax?

 Shri  दि  P.  Nayar:  It  is  not.  We
 have  an  overall  power.  Even  if  it  is
 not  inter-State,  we  can  levy  tax  on
 sale  of  newspapers.  There  As,  also
 article  269  which  says  that  in  case  an
 inter-State  tax  is  levied  on  sale  of
 newspapers  then  it  has  to  be  distribut-
 ed  among  the  States  or  something  like
 that.

 Shrimati  Tarkeshwari  Sinha:  That
 is  why  I  was  saying  that  even  if  the
 tax  is  levied  with  the  agreement  of
 the  States  and  the  Centre,  we  shall
 have  to  think  of  a  system  of  distribu-
 tion  of  such  tax  as  provided  under
 article  269(2)  of  the  Constitution,  and
 we  have  also  to  ascertain  the  possible
 revenue  to  be  derived  from  such  a
 tax.  We  have  also  to  take  into  consi-
 deration  the  reaction  likely  to  be
 caused,  by  and  large,  in  the  newspaper
 industry  as  a  whole.  It  is  not  only
 that  the  problem  of  distribution  of  tax
 is  difficult,  but  certain  other  difficulties
 are  likely  to  be  caused.  Except  for
 certain  important  newspapers  which
 have  a  wide  and  all-India  circulation
 and  which  might  give  a  little  revenue,
 mostly  the  newspapers  are  confined  to
 particular  States.  They  are  mostly  not
 newspapers  with  so  much  circulation,
 and  I  think  they  would  yield  a  very
 very  negligible  amount  of  revenue.
 By  bringing  this  provision  it  may  seri-
 ously  affect  the  very  circulation  of
 these  newspapers  which  have  only  a
 very  limited  circulation.  These  are
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 {Shrimati  Tarkeshwari  Sinha}
 the  difficulties.  We  have  placed  them
 before  the  House  even  in  our  previous
 discussion,  and  I  would  like  to  place
 them  again  before  this  hon.  House
 and,  therefore,  express  our  inability
 to  accept  the  suggestion  given  by  the
 hon.  Member  sitting  opposite.

 He  raised  another  point,  of  which
 reference  was  given  in  his  Minute  of
 Dissent.  Because  no  hon.  Member
 raised  that  point,  I  did  not  enlighten
 the  House  on  that  point.  The  point
 that  he  raised  was  about  the  transac-
 tion  between  branches  and  head  offices
 and  vice  versa  situated  in  different
 States.  Our  difficulty  is  that  for  levy-
 ing  a  tax  on  sales  of  goods  in  the
 course  of  inter-State  trade  or  com-
 merce  this  Act  derives  power  under
 entry  92A  of  List  I  of  the  Seventh
 Schedule  of  the  Constitution.  The
 words  used  in  the  entry  have  to  be
 given  their  national  meaning;  that  is,
 transaction  or  sale  should  involve
 transfer  of  property  in  goods  from  one
 person  to  another.  Thus,  Sir,  the  Act
 has  to  confine  itself  to  taxing  transac-
 tions  or  actual  sales  involving  transfer
 of  property  in  goods  and  commodities.
 Inter-branch  transactions  do  not
 involve  transfer  of  property  from  one
 Person  to  another  and  as  such  do  not
 come  under  the  purview  of  entry  92A
 mentioned  by  the  hon.  Member
 in  his  Minute  of  Dissent  We
 have,  therefore,  no  competence
 to  legislate  on  that.  About  excise
 duty  on  oil,  I  have  to  repeat  that  all
 these  matters  are  to  be  decided  by
 the  State  Governments.  We  are
 only  a  recommending  or  advisory
 authority  and  I  do  not  think  the
 State  Governments  would  be  very
 agreeable  to  making  the  sales  tax
 on  vegetable  oil  into  an  excise  auty.
 That  is  our  difficulty.  I  have  nothing
 more  to  add.  I  move.
 पड  hrs.

 Shri  8.  M.  Banerjee  (Kanpur):
 It  was  suggested  by  Pandit  Thakur
 Das  Bhargava  as  also  by  me  that
 because  of  the  high  prices  of  food-
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 stuffs  at  least  the  foodstuffs  should  be
 exempted  from  the  sales  tax.  I  wish
 to  know  whether  a  suggestion  wouid
 be  made  to  the  State  Government
 about  this.

 Mr.  Speaker:  Hon.  Memberd  for-
 get  again  and  again  that  there  are  legis-
 latures  in  States;  let  them  take  this
 up.  It  is  not  for  the  Central  Govern-~-
 ment  to  go  on  giving  suggestions;
 the  State  Governments  may  resent
 it.  The  Centre  cannot  legislate  for
 States  so  far  as  that  matter  is  con-
 cerned.  Let  provincial  autonomy
 work  very  well  in  our  country.

 The  question  is:

 “That  the  Bill,  as
 be  passed.”
 The  motion  was  adopted.

 amended,

 23.02  hrs.

 INDUSTRIAL  DISPUTES  (BANK-
 ING  COMPANIES)  DECISION

 AMENDMENT  BILL

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali)  Sir,  I  beg  to  move:

 “That  the  BiJl  further  to
 amend  the  Industrial  Disputes
 (Banking  Campanies)  Decision
 Act,  ‘1955,  be  taken  into  consi-
 deration.”

 This  is  a  simple  Bill  to  amend  the
 Industrial  Disputes  (Banking  Com-
 panies)  Decision  Act,  1955.  The  ori-
 ginal  Act  was  intended  to  give  effect
 to  the  recommendations  of  the
 Bank  Award  Commission  which  had,
 inter  alia,  recommended  certain
 formulae  for  adjustment  of  dear-
 ness  allowance  in  accordance  with
 variations  in  the  cost  of  living.
 According  to  the  original  formulae,
 the  dearness  allowance  can  be  rais-
 ed  or  lowered  when  the  average
 cost  of  living  index  in  a  period  of
 six  months,  i.e,  from  January  to
 June  and  July  to  December  increas-
 es  or  decreases  by  ten  points  over  344.
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 ease  of  clerical  staff,  this  variation
 will  be  one-seventh  and  in  the  case
 of  subordinate  staff  one-tenth  of  the
 dearness  allowance  admissible  at
 the  index  level  of  144,

 The  employees  have  represented
 to  us  that  the  six  months’  period
 and  70  points  variation  act  to  their
 detriment.  The  State  Bank  of  India
 and  its  employees  union  have  since
 entered  into  an  agreement  to  change
 the  ten-point  limit  in  the  Commis-
 sion’s  formulae  to  five  and  _  the
 period  from  six  to  three  months.
 The  other  bankers  are  also  agree-
 able  to  accept  the  changes  in  the
 formuJae  on  the  same  lines.  Accord-
 ingly  this  Bill  is  only  intended  to  give
 Power  to  Government  to  appropriat-
 ly  modify  the  original  formulae  of
 the  Bank  Award  Commission,  of
 course,  adhering  to  the  proposition  laid
 down  therein.

 With  these  words,  I  commend  that
 the  Bill  be  taken  into  consideration.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Industrial  Disputes  (Banking
 Companies)  Decision  Act,  1955,
 be  taken  into  consideration.”

 Shri  Prabhat  Kar  (Hooghly):  Sir,
 I  welcome  the  spirit  of  the  Bill,  I  am
 sorry  to  say  the  contents  of  the  Bill
 ‘will  not  mitigate  the  hardships  of  the
 bank  employees,  the  purpose  for
 which  the  hon.  the  Lapour  Minister
 is  bringing  this  Bill  before  the  House,
 I  am  glad  that  unlike  in  other  in-
 stances  where  they  did  not  agree  to
 amend  the  Banking  Companies  Deci-
 sion  Act  in  spite  of  the  fact  that  cer-
 tain  provisions  were  creating  consi-
 derable  hardship  for  the  employees,
 at  least  in  this  particular  case  they
 have  taken  the  matter  into  considera-
 tion  and  have  come  before  the  House.

 Sir,  we  represented  to  the  Govern-
 ment  on  various  occasions  how  provi-
 sions  relating  to  the  classification  of
 areas  and  other  things  were  creating
 hardships  to  the  employees,  but  we
 were  told  that  the  Government  of

 28  AUGUST  958  (Banking  Companies)  3490
 Decision  Amendment

 Bul
 India  did  not  consider  that  any  action
 is  required  on  our  demand  so  long  as
 the  Award  remained  in  forcs.  In  this
 particular  matter  the  Government
 have  changed  their  attitude  and  for
 that  I  congratulate  them.

 Sir,  I  would  like  to  ask  the  Labour
 Minister  as  to  whether  the  purpose
 for  which  the  Bill  has  been  introduced
 will  be  served  by  the  amendment
 sought  to  be  made.  In  order  to  con-
 vinee  the  House,  I  crave  your  indul-
 gence  to  refer  to  the  existing  state  of
 affairs,  The  Bank  Award  Commis-
 sion  has  in  paragraph  (e)  of  their
 recommendation  said:

 “If  the  average  all-India  cost  of
 living  index  for  the  half  yeur
 ending  June  or  December  for  any
 year  should  rise  or  fall  by  more
 than  I0  points  as  compared  to  44
 the  dearness  allowance  for  the
 succeeding  half  year  will  be  raiscd
 or  lowered  by  one-seventh  of  the
 dearness  allowance  admissible  at
 the  index  leve!  of  44  for  each
 variation  of  ten  points.”

 This  is  for  the  clerical  staff.

 For  the  subordinate  staff:

 “If  the  average  all-India  cost  of
 living  index  for  the  half  year  end-
 ing  June  or  December  of  any  year
 should  rise  or  fall  by  more  than
 ten  points  as  compared  to  ‘144,  the
 dearness  allowance  for  the  suc-
 ceeding  half  year  will  be  raised
 or  lowered  by  one-tenth  of  the
 dearness  allowance  admissible  at
 the  index  level]  of  44  for  each
 variation  of  ten  points.”

 This  is  the  formula  which,  as  has
 been  stated,  the  hon.  the  Deputy
 Labour  Minister  proposes  to  amend.
 Before  I  place  my  points  before  the
 House  to  show  that  this  is  not  going
 to  help  the  bank  employees,  I  would
 only  urge  upon  the  Deputy  Labour
 Minister  not  to  carry  any  prejudice
 against  the  statement  I  am  making.
 I  had  the  privilege  of  representing



 3497  Industrig!  Disputes

 {Shri  Prabhat  Kar]
 these  facts  before  the  Labour  Minister
 as  the  General  Secretary  of  the  All
 India  Bank  employees  association  for
 a  long  time,  and  I  am  sorry  to  say
 that  steps  had  not  been  taken  to  miti-
 gate  the  hardships  of  the  employees,
 in  spite  of  our  repeated  requests.

 Now,  Sir,  it  has  been  said  that  the
 employees  represented  that  the  inter-
 val  of  six  months  is  too  long  a  period.
 I  would  say  specifically  that  this  was
 not  the  demand  made  by  the  em-
 ployees.  The  employees  wrote  to  the
 Labour  Ministry  that  the  formula  as
 it  exists  at  present  works  hardship  on
 the  workmen  and  they  urged  for  द
 amendment  of  it.  We  said  that  it  is
 very  necessary  that  there  should  be
 a  special  compensatory  allowance
 This  was  what  we  were  told  on  the
 llth  July  1958:

 “Tam  directed  to  say  that  the
 question  of  revising  the  formula
 of  adjustment  of  dearness  allow-
 ance  through  legislation  is  already
 engaging  the  attention  of  the  Gov-
 ernment  of  India.  In  view  of  this
 it  is  considered  no  useful  purpose
 will  be  served  by  calling  a  Tri-
 partite  meeting  to  discuss  the
 question  of  compensatory  allow-
 ance.”
 Now,  the  House  can  very  well  sec

 that  while  this  particular  formula  was
 introduced  and  was  binding,  a  ccm-
 pensatory  allowance  was  asked  for,
 and  the  Government  informed  us  that
 it  is  not  necessary  to  have  a  confcr-
 ence  for  the  compensatory  allowance
 as  they  were  now  thinking  in  terms
 of  amending  the  formula  of  the
 dearness  allowance.  Naturally,  it  was
 expected  that  when  the  formula  would
 be  given,  that  formula  would  add  to
 the  amount  of  the  dearness  allow-
 ance  available  to  the  bank  employee«
 all  over  the  country.

 I  will  just  give  the  House  a  gist  of
 what  has  happened  as  a  result  of  this
 particular  amendment,  at  a  time  when
 the  prices  of  the  daily  necessities  of
 life  are  going  up  and  when,  as  has
 been  said,  the  prices  of  foodstuffs  are
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 soaring  high  in  every  part  of  the
 country.  Perhaps,  you  will  be  sorry to  note  that  as  a  result  of  the  formula
 now  proposed  by  the  Labour  Minister,
 there  will  be  a  reduction  of  the  dear-
 ness  allowance  in  the  case  of  the  bank
 employees,  as  it  is  linked  up  with  the
 cost  of  living  index  on  certain  avera-
 ges,  and  the  average  today  shows  a
 downward  trend.  But,  in  the  case  of
 employees  in  other  industries  in  the
 cities  of  Bombay,  Calcutta  or  Madras
 or  Delhi,  their  dearness  allowance  is
 linked  up  with  the  cost  of  living
 index,  they  are  getting  an  increase  in
 their  dearness  allowance.  It  is  the
 experience  of  all  people  today  that
 the  cost  of  living  is  going  up.  Even
 as  a  result  of  the  introduction  of  this
 amendment,  the  dearness  allowance
 of  the  bank  employees’  will  be
 reduced.  It  is  not  going  to  be  increas-
 ed.  When  you  say  that  you  want
 to  mitigate  the  hardship  of  the  em-
 ployees  and  introduce  an  amendment,
 and  that  amendment  also  results  in
 a  reduction  of  the  dearness  allowance
 at  8  time  when  the  prices  of  the  daily
 necessities  of  life  are  going  high,  I
 do  not  know  how  the  purpose  _  for
 which  this  amendment  has_  been
 brought  can  be  served.  Your  inten-
 tion  is  to  redress  the  hardship,  miti-
 gate  the  hardship,  but,  as  a  result  of
 this,  there  will  be  a  reduction.  Where
 is  mitigation?  According  to  the  exist-
 ing  dearness  allowance  scheme,  there
 will  be  a  reduction  of  Rs.  7  ard  ac-
 cording  to  the  suggestion  that  nas  been
 put  forward  by  the  hon.  Deputy
 Minister  of  Labour,  there  will  be  a
 reduction  of  Rs.  34.

 When  you  talk  of  the  amendment
 and  when  you  talk  of  the  mitigation
 of  the  hardship,  the  first  question  is
 whether  there  should  be  any  reduc-
 tion  or  whether  there  should  be  any
 increase.  What  we  find  today  is,
 while  the  dearness  allowance  of
 other  employees  is  going  up,  the
 dearness  allowance  of  the  bank
 employees,  according  to  this  amend-
 ment,  will  only  go  down.  I
 would  also  inform  the  hon.  Deputy
 Minister  one  thing  about  the  formula
 which  he  has  chalked  out.  I  do  not
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 know  whether  he  is  aware  that  even
 that  formula  is  not  working  in  ‘the
 State  Bank  of  India,  for,  if  the  formula
 has  been  adhered  to  in  the  State  Bank
 of  India,  the  fact  is  that  the  other
 employees  were  continuously  getting
 Rs.  57  as  the  maximum  dearness
 allowance,  and  according  te  this  for-
 mula,  the  State  Bank’  employees,
 during  this  period,  were  getting
 Rs.  53°57,  The  State  Bank  employees
 again  represented  the  matter  to  the
 State  Bank  Management  and  _  the
 State  Bank  management,  finding  it
 difficult  to  reduce  that  amount  accord-
 ing  to  the  formula  because  al!  othcr
 bank  employees  were  getting  Fs.  57.
 did  not  reduce  that  amount  and  they
 allowed  this  amount  to  continuc.  So,
 as  a  result  of  the  State  Bank  formula
 the  employees  were  to  get  less  than
 what  the  other  bank  employces  were
 getting  today.  I  shall  give  the  exact
 figures  month  by  month  according  to
 which  the  State  Bank  employees  are
 getting  and  other  bank  emplovees  are
 getting—the  employees  in  the  diff-
 erent  parts  of  the  country.  As  I  said
 I  want  the  hon.  Deputy  Minister  not
 to  carry  the  prejudice,  because  I  want
 him  to  consider  this  without  anv  bias
 against  anybody  or  any  organisation

 3.44  hrs,

 (Mr.  Deputy-SpeaKer  in  the  Chair]

 When  it  is  his  intention  to  mitigate
 the  hardship  of  the  employees.  I  want
 that  he  should  take  every  factor  into
 consideration  so  that  really  his  inten-
 tion  is  fulfilled.  I  would  not  have
 placed  all  these  factors  before  the
 House  if  the  proviso  in  the  amending
 Bill  was  not  put  in  there.  The  pro-
 viso  says:

 “Provided  that  any  adjustment
 so  made  shall,  so  far  as  may  be.
 bear  to  the  rise  or  fall  of  the  cost
 of  living  index  the  same  ratio
 as  is  indicated  between  the  udjust-
 ment  of  dearness  allowance  and
 the  rise  or  fall  of  the  cost  of  liv-
 ing  index  in  the  formulae  recom-
 mended  in  that  clause.”
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 It  was,  otherwise,  an  enabling  clause
 and  the  Government  to  decide  the
 dearness  allowance  formula  should  he
 adjusted.  But  for  this  proviso.  I
 would  not  have  placed  all  the  factors
 here  for  consideration,  for,  I  would
 have  taken  the  opportunity  of  meet-
 ing  him,  and  making  a  representation
 and  discussing  with  him,  before  the
 Government  came  out  with  the  for-
 mula.  But  here,  he  wants  to  bind
 himself.  In  spite  of  my  representa-
 tion  to  the  Labour  Minister,  after-
 wards,  it  would  not  have  been  possible
 for  the  Government  to  accede  to  our
 request,  although  they  may  he  con-
 vinced  of  the  reasonableness  of  our
 demand  and  the  lacuna  of  this  parti-
 cular  formula  for  the  dearness  allow-
 ance.  I  may  tell  the  House  that  even
 today,  as  a  result  of  the  recommenda-
 tions  of  the  Bank  Award  Commission,
 they  will  be  surprised  to  know  that
 the  employees  are  getting  a  dearness
 allowance,  in  a  city  like  Calcutta,
 Bombay,  or  Delhi,  of  Rs.  3  to  Rs.  5
 per  mensem.  When  the  prices  of  the
 main  commodities,  that  is  to  say,
 foodstuffs,  are  so  abnormal,  just  ima-
 gine  that  the  bank  employces”  tre
 getting  a  dearness  allowance  of  Rs.  3
 in  a  city  lke  Calcutta,  Bombay  or
 Delhi.  And  you  are  now  coming
 before  this  House  to  say  that  with  a
 view  to  mitigate  that  hardship  of  the
 bank  employees,  “we  have  put  for-
 ward  this  amendment.”  The  amend-
 ment,  when  it  is  implemented,  will
 result  in  a  reduction  of  the  dearness
 allowance.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 No  worker  in  other  industries  gets
 such  a  low  amount.

 Shri  Prabhat  Kar:  That  is  why  I
 want  to  place  before  the  Housc  exactly
 what  this  amendment  would  mean.  I
 would  give  you  certain  figures.  Take
 for  instance  Bombay.  In  the  Bombay
 State,  the  number  of  bank  employees
 will  be  about  15,000.  The  employees
 are  governed  by  the  cost  of  living
 index  of  that  particular  place—in  big
 firms  and  big  commercial  firms.  I  am
 giving  you  the  figures.  January,  1987,
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 355;  January,  ‘1958,  882.  The  differ-
 ence  wes  27  points.  (1957-58:  Febru-
 ary,  ‘1987,  357-380,  Difference  is  23
 March  (1958,  356-381;  Difference  is  25
 April,  1958,  356-379;  May,  363-387;
 June,  370-395  Aj)  the  time,  the  diff-
 erence  is  ranging  between  23  and  25
 points.

 The  employees  who  are  governed
 by  the  dearness  allowance  linked  up
 with  the  Bombay  cost  of  hving  andex
 were  gettung  in  January,  1958,  95  per
 cent  of  their  basic  salary  as  dearness
 allowance  Today,  or  rather,  in  June,
 they  were  getting  00  per  cent  In
 the  case  of  the  bank  employees,  they
 were  getting  Rs  57  4xAs  a  result  of
 this  amendment,  they  wil)  get
 Rs  53  57.  In  the  other  case,  from  95
 per  cent.,  it  goes  to  00  per  cent  In
 our  case,  from  Rs.  57,  it  s  coming
 down  to  Rs  ‘53.57.

 I  shall  give  you  the  fAgures  for
 Calcutta.  January,  ‘1957,  414-427;
 February,  1958,  414-427;  March,  418-
 428;  April,  ‘417-482;  May,  425-432,
 June,  425-437  The  dearness  allow-
 ance  payable  to  the  employees
 working  m_  firms  other  than
 banking  institutions—<ommercial
 firms,  etc  —was,  in  February.  1958,
 325  per  cent  of  their  basic  salary
 In  May,  I958,  they  were  gctting  730
 per  cent  of  their  basic  salary  In
 July,  they  were  getting  35  per  cent
 of  their  basic  salary  50,  in  their  case,
 the  dearness  allowance  is  rising  beca-
 use  there  is  a  rise  in  the  cost  of  hving

 In  the  case  of  employees  working
 in  Calcutta  numbering  about  10000,
 from  Rs.  57  it  will  come  down  to
 Rs.  3:51  np.  Also,  the  smallest
 amount  of  Rs.  3  which  the  bank
 employees  get  will  be  again  rcduced
 In  one  case,  it  will  be  an  increase,  but
 in  another  case,  it  will  be  a  reduction
 at  a  time  when  rice  is  selling  at  Rs.  40
 in  the  city  of  Calcutta.

 Take  Delhi.  In  March,  ‘1958  che
 figure  was  103;  in  April  205  and  in
 Stine  107.  The  deafness  allowance
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 paid  in  March  was  420  per  cent,  ih
 April  425  per  cent,  in  May  725  per
 cent,  in  June  30  per  cent  and  in  July
 30  per  cent.  These  are  the  figures
 relating  to  middle-class  employees
 working  in  commercial  firms  in  the
 city  of  Deihi.  There  are  6,000  bank
 employees  in  Delhi  Out  of  85,000
 bank  employees  all  over  the  country,
 Calcutta,  Bombay  and  Delhi  contain
 about  45  to  50  per  cent  of  the  bank
 employees  Whereas  their  counter-
 parts  working  m  commercial  firms
 shall  be  getting  an  increase  m_  the
 dearness  allowance  due  to  rise  in  cost
 of  living  to  the  tune  of  42६  per  cent,
 the  bank  employees  working  in  these
 cities  coming  from  the  same  strata  of
 society  shal]  be  receiving  less  dearness
 allowance  Today  they  are  getting
 Rs  57,  but  hereafter  they  will  be
 getting  only  Rs  53  57  np

 We  appeal  to  the  Labour  Minister
 that  the  dearness  allowance  scheme
 should  be  amended,  because  it  is
 working  hardship  on  the  employees  I
 agree  that  at  a  certain  stage  it  35  an
 improvement  But,  as  I  have  said,
 even  the  State  Bank  of  India  could  not
 allow  this  scheme  to  continue  to  work,
 because  as  a  result  of  this  particular
 formula,  whereas  the  other  employees
 of  A  Class  banks  will  get  Rs.  57,  the
 State  Bank  of  India  employees  will
 get  only  Rs  53-57np  But  it  was  not
 possible  for  the  State  Bank  authorities
 to  reduce  the  dearness  allowance,
 becauce  of  the  agitation  of  the  hank
 employees  there  and  so  that  has  not
 been  adhered  to  in  that  particular
 bank,  So  far  as  the  other  banks  are
 concerned,  from  January  to  March,
 i958,  the  employees  would  get
 Rs  5732  np  DA  _  under  the  State
 Bank  scheme  and  Rs  57.82np.  D.A.
 according  to  the  original  bank  award’s
 decision  also.  But  from  April  to  June,
 ‘1958,  it  would  be  Rs.  §3.57np.  under
 the  State  Bank  scheme  and  Rs,  57.32
 np,  under  the  original  award.  Here
 is  an  adjustment  and  an  amendment
 to  mitigate  the  hardship  of  the  bank
 employees.  Where  they  are  getting
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 Rs.  57.32np  today,  they  would  have
 got  only  Rs  83:57nP

 My  main  contention  is  that  while
 in  the  case  of  other  workers  and
 middle-class  employees,  the  dearness
 allowance  38  going  up—whether  st  as
 Rs  i-8-0  or  As  4—:n  the  case  of  bank
 employees,  it  is  going  down  We  have
 all  the  time  approached  the  Labour
 Minister  saying  that  this  particular
 dearness  scheme  is  working  hardship
 on  the  bank  employees  Now  they
 have  come  forward  with  this  amend-
 ment,  but  even  this  does  not  stop  this
 reduction,  at  a  time  when  the  prices
 of  daily  necessities  are  going  up
 Therefore,  while  I  welcome  this  Bull,
 I  might  say  that  the  contents  of  this
 particular  amendment  are  not  gong  to
 mitigate  the  hardship

 What  is  the  formula  today”?  You
 will  be  surprised  It  is  linked  up
 with  the  all-India  average  cost  of
 living  undex  In  that  for  8  points,
 there  will  be  no  difference  in  the
 dearness  allowance  From  35  to  ‘158,
 there  will  be  no  increase  in  the  DA
 Whereas  the  employees  will  get  Rs  50
 as  DA  when  the  cost  of  living  index
 is  385  they  will  get  the  same  DA
 even  when  the  index  is  53  The
 employees  getting  Rs  33  m  big  cities
 will  continue  to  get  the  same  propor-
 tion,  in  spite  of  the  fact  that  there  is
 a  difference  of  1B  points  in  the  all-
 India  average  cost  of  living  index,
 while  in  between  there  have  been  in-
 creases  to  the  tune  of  20  to  30  per
 cent  m  the  DA  of  the  other  people
 working  in  big  cities

 I,  therefore,  request  the  hon  Labour
 Minister  to  consider  this  matter  The
 original  Shastri:  award  made  certain
 specific  recommendations  This  was
 confirmed  by  the  Labour  Appellate
 Tribunal  and  again  confirmed  by  the
 bank  award  commission  For  the  last
 five  years,  this  particular  DA  scheme
 was  working  hardship  on  the  bank
 employees  During  the  food  debate,
 we  found  how  every  section  of  the
 House  was  complaining  that  as  a  result
 of  shortage  of  foodstuffs,  the  prices
 ere  going  up.  At  this  particular
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 moment,  at  a  imperative  on  the  part
 of  Government  to  see  that  those  pro-
 visions  which  work  hardship  should
 be  so  amended  that  the  hardship  may
 be  mitigated

 I  would  plead  with  the  hon  Labour
 Monister  that  while  he  has  come
 before  this  House  amending  this  parti-
 cular  DA  scheme,  he  should  take  all
 the  factors  into  consideration  I  am
 quite  sure  that  he  has  received  repre-
 sentations  from  the  bank  employees
 from  all  parts  of  the  country  I  am
 quite  sure  that  at  least  he  has  seen
 that  there  is  a  demand  as  to  how  this
 particular  DA  scheme  should  98
 amended  There  is  unanimity  on  the
 part  of  bank  employees  on  this  parti-~
 cular  point  It  is  possible  for  the
 Government  to  make  the  employers
 agree  to  discuss  this  matter  and  accede
 to  the  demands  suggested  by  the  bank
 employees

 Evidently  because  the  bankers  have
 agreed  to  accept  this  particular  amend-
 ment  it  has  been  brought  before  the
 House’  It  is  stated  in  the  Statement
 of  Objects  and  Reasons  that

 “An  agreement  has  been  arrived
 at  between  the  State  Bank  of
 India  and  its  employees  to  solve
 the  above  difficulties  The  two
 associations  of  banks  are  agreeable
 to  follow  suit”

 Simply  because  the  banks  are  agree-
 able  to  it,  this  amendment  has  been
 brought  before  the  House  It  does  not
 matter  whether  the  workers  are  ex-
 periencing  hardship  This  amend-
 ment  has  not  been  brought  before  the
 House  with  a  view  to  mitigate  the
 hardship  of  the  workers  I  would  say
 that  this  particular  formula  was  put
 before  us  by  the  banks  as  early  as
 September,  957  and  it  was  rejected
 by  the  employees,  because  it  did  not
 work  to  their  advantage  As  I  have
 already  said,  the  State  Bank  of  India
 had  to  agree  to  the  change  in  the
 formula,  because  as  a  result  of  that
 formula,  there  was  reduction  in  the
 dearness  allowance  The  employers
 offered  this  formula  directly  to  us  and
 we  did  not  agree  Now  because  the



 3499  Industrial  Disputes

 (Shri  Prabhat  Kar]
 employers  have  agreed  to  follow  suit,
 Government  comes  before  this  House
 with  this  amendment  and  not  with  a
 view  to  mitigating  the  hardship  of  the
 employees  It  75  a  statement  of  fact
 that  I  have  made  with  all  the  neces-
 sary  facts  and  figures.

 As  I  have  said,  as  a  result  of  this,
 the  bank  employees  will  get  a  reduc-
 tion  in  their  D.A_  If  the  intention  of
 the  Government  is  to  mitigate  the
 bardship  of  the  bank  employees,  it  35
 not  surely  going  to  serve  that  purpose
 I  want  to  know  the  real  intention  of
 the  Government.  Is  it  because  the
 banks  have  agreed  to  implement  that
 formula  or  25  it  the  real  intention  of
 the  Government  to  mitigate  the  hard-
 ship  of  the  employees?  I  would  have
 very  much  hked  the  hon  Labour
 Minister  to  have  said,  “Let  it  not  be
 decided  here;  let  the  Government  be
 given  the  power  to  decide  what  should
 be  the  future  DA  after  hearing  the
 representations  that  have  been  made”
 Then,  I  would  have  understood  that
 there  was  an  opportunity  to  cxpress
 our  viewpoint  and  to  convince’  the
 Labour  Mhunistry  of  the  justnes:  of
 our  demands,  but  it  comes  within  a
 frame  work  As  I  have  said,  today,
 according  to  the  existing  award,  the
 reduction  would  be  Rs  7  Asa  result
 ef  the  adjustment  the  reduct.on  would
 be  Rs  3'57  But  the  reduction  wil}  be
 there  The  only  difference  as  that
 instead  of  a  reduction  of  Rs  7  at  a
 time,  it  will  be  in  two  instalments  of
 Rs.  357  each  But  do  you  expect,  in
 view  of  the  existing  circumstances
 about  the  price  of  the  daily  necessities
 of  life,  it  will  be  possible  for  the  bank
 employees  to  accept  this  reduction”  I
 know  even  the  bankers  todav  hesitate
 to  reduce  the  amount,  because  they
 know  the  real  position.  They  know
 the  market  prices.  The  bankers
 hesitate  to  reduce  it,  because  they
 feel  it  is  not  justified.  As  I  said,  even
 in  the  case  of  the  State  Bank  of  India,
 in  spite  of  the  fact  that  they  also  come
 under  the  scheme,  they  did  not  imple-
 ment  it  until  March  ‘1957,  They  did
 not  implement  this,  because  it  was  not
 possible  to  do  so,  As  &  result  of  its
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 implementation  the  dearness  allowance
 of  the  State  Bank  of  India  employees
 would  have  gone  down  by  Rs.  3.  Se,
 it  is  not  possible  even  for  the  bankers
 to  reduce  the  amount.

 If  we  agree  to  this  amendment  and
 if  we  simply  say  “all  right,  because
 there  is  less  reduction;  therefore,  it
 is  an  improvement”  this  negative  ap-
 proach  will  not  solve  the  problem.  It
 is  a  problem  of  one’s  life  and  death.
 Today  in  the  case  of  a  middle  class
 family,  people  belonging  to  fixed
 income  group,  even  the  reduction
 of  Rs  will  cause  great  hard-
 ship,  because  it  is  impossible  for
 them  to  reduce  their  budget  It  35  not
 possible,  because  they  have  no  non-
 essential  item  in  their  budgets  to  cut
 So,  they  can  cut  only  their  own
 throats  So,  if  it  is  a  question  of  any
 reduction  in  the  existing  emoluments,
 it  is  not  going  to  be  accepted  by  the
 bank  employees.

 I  would  only  appeal  to  the  Labour
 Minister  not  to  be  carried  away  by  the
 pleading  of  the  bankers  I  am  saying
 this  again  and  again,  because  he  does
 not  care  whenever  we  make  any  re-
 presentation  The  Ministry  do  not  care
 at  all  to  go  into  them  and  find  out  the
 reasonableness  of  the  demands  But
 they  are  prepared  to  accept  the  re-
 quests  of  the  bankers  I  would  say
 that  it  38  shamelessness  on  the  part
 of  the  Government  to  come  forward
 and  say:  “the  two  bankers’  associa-
 tions  wanted  this  and  we  are  agree-
 able  to  follow  swt”,  as  if  the  whims
 of  the  bank  management  will  be  the
 guiding  factor  in  deciding  these  mat-
 ters.  Here  is  a  statement  made  by
 the  Labour  Ministry—I  am  reading
 from  the  Statement  of  Objects  and
 Reasons—‘The  two  associations  of
 banks  are  agreeable  to  follow  suit.”
 It  is  not  the  hardship  of  the  bank
 employees  that  is  responsible  for  the
 Government  bringing  in  this  measure.
 That  is  not  the  motive  of  the  Goyern-
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 ment.  It  is  not  because  the  other
 employees  in  the  big  cities  like
 Bombay,  Calcutta  or  Delhi  are  getting
 higher  wages,  that  this  Bil]  is  brought
 forward,  They  are  not  going  to  take
 into  consideration  whether  the  dear-
 ness  allowance  and  the  cost  of  livirg
 index  have  any  relationship.  Simply
 because  the  bankers  have  agrecd  to
 this,  Government  have  brought  for-
 ward  this  measure.  The  bankers  are
 not  prepared  to  pay  more;  they  will
 pay  less;  they  wanted  a  reduction,  so
 Government  came  forward  with  a  Bull.
 That  is  the  reason.  I  want  to  say
 that  I  never  knew  that  the  Labour
 Ministry  would  shamelessly  come
 forward  with  this  suggestion.

 The  matter  has  been  examined  by
 the  two  associations  of  bankers  and
 they  are  agreeable  to  follow  suit  But
 is  not  the  viewpoint  of  the  workers’
 associations  to  be  consulted”  That
 has  not  been  done  by’  the  Labour
 Ministry.  They  consider  only  the
 viewpoint  of  the  employers  Because
 the  employers  wanted  the  Tabour
 Ministry  to  act  in  a  particular  way,
 they  have  acted.  They  do  not  care  for
 the  feelings  of  the  employees  They
 are  only  anxious  to  see  that  the  em-
 ployers  are  pleased  When  it  is  a
 question  of  dearness  allowance,  it  is
 only  the  employers  that  are  to  be
 consulted  and  not  the  employees;  that
 seems  to  be  the  view  of  the  Govern-
 ment.  If  the  employers  are  agreeable
 they  are  prepared  to  take  any  course
 of  action.

 The  All  India  Bank  Employees
 Association  took  up  this  natter  with
 the  Government  as  early  as  in  the
 month  of  March  1987.  Since  then  we
 are  carrying  on  correspondence  with
 the  Government.  We  were  told  on
 the  lith  July  that  the  question  of
 revising  the  wages  and  adjustment  of
 dearness  allowance  is  already  engag-
 ing  the  attention  of  the  Government
 of  India.  It  raised  hopes  in  ur  minds
 that  after  all  we  have  been  able  to
 convince  the  government  of  the  neces-
 sity  of  amending  this  formula.  We
 never  knew  that  the  amendment  was
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 at  the  instance  of  the  employer.
 Everytime  we  represent,  they  say
 there  is  no  justification  for  our  repre-
 sentation.  We  wanted  the  classifica-
 tion  of  areas  to  be  abolished.  I  am
 confident  that  many  hon.  Members  of
 this  House  are  in  agreement  with  me
 on  this  issue  The  other  day,  the  hon.
 Member,  Shri  ९  D.  Pande,  was  telling
 us  that  Nain:  Tal  is  classified  as  a
 Class  IV  area,  though  the  cost  of  living
 there  is  very  high,  and  that  we  should
 take  up  the  matter  with  the  Labour
 Mimstry  These  are  facts  which
 everybody  will  experience.

 But  when  we  make  a  representation,
 they  say  it  is  not  necessary  to  amend
 the  Act,  because,  after  all,  the  Act  has
 been  passed  Now  there  is  a  tendency
 on  the  part  of  the  Government  to  say:
 afer  all,  the  Act  has  been  passed,
 now  it  338  not  good  to  touch  it  I  can
 understand  the  parents  of  an  ugly
 child  saying  it  is  beautiful  There  the
 parents  try  to  make  the  child  beauti-
 ful.  Here,  as  far  as  the  Government
 5  concerned,  once  an  Act  is  passed,
 whether  good,  bad  or  indifferent,  they
 are  not  going  to  change  it,  because  it
 is  an  Act.  It  may  be  causing  hard-
 ship  to  a  large  number  of  employees,
 but  that  does  not  matter.  The  only
 thing  35  that  it  should  not  cause  any
 hardship,  so  far  as  the  employers  are
 concerned,  so  far  as  the  capitalists  are
 concerned.

 Here  there  is  an  indication  of  it  in
 the  Statement  of  Objects  and  Reasons.
 The  Government  is  coming  forward
 with  this  Bill,  not  because  they  have
 consulted  the  employees  and  they
 have  agreed,  but  because  the  employers
 wanted  it.  It  is  a  shamless  statement.
 It  says:  “The  two  associations  of
 banks  are  agreeable  to  follow  suit.”
 That  is  why  they  have  come  forward
 with  this  Bill.

 Mr.  Deputy-Speaker:  The  hon.
 Member  १3  labouring  the  same  point
 again  and  again.

 Shri  Prabhat  Kar:  I  want  to  place
 before  you  my  case.  In  my  anxiety
 to  state  the  case,  I  may  have  repeated
 a  port.
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 Mr.  Deputy-Speaker:  He  has  drawn
 up  his  case  very  beautifully

 Shri  Prabhat  Kar:  I  want  to  stress
 wpon  the  House  that  the  result  of  this
 amendment  will  92९  reduction  of
 dearness  allowance  in  the  case  of
 bank  employees

 I  would  ask  the  hon  Mhunister  what
 should  be  the  interpretation  of  the
 term  “dearness  allowance”  Here  we
 have  got  an  authority  on  the  inte:pre-
 tation  of  this  term  who  is  no  less  than
 our  Law  Mimister  This  is  the  view
 of  such  a  eminent  lawyer,  who  ts  to-
 Gay  the  Law  Minister  So  I  would
 appeal  to  the  Labour  Minister  to  take
 anto  consideration  that  view  and
 amend  the  Act  m  such  a  way  that
 there  should  be  at  least  no  eduction
 in  the  dearness  allowance  of  the  bank
 employees  at  this  particular  juncture
 when  all  the  employees  in  the  fixed
 mcome  group  are  facing  a  crisis  2n
 their  family  budgets  That  is  the  ap-
 peal  that  I  would  hke  to  make  to  him
 now  He  may  consider  the  matter  and
 Jet  him  go  through  the  interpretation
 given  by  the  Law  Miunister  himself
 Instead  of  having  5  point  tse  or  70
 points  rise,  let  there  be  2  point  tise
 Let  20  be  calculated  monthly  and  let
 there  be  an  increase  Under  the  pre-
 sent  scheme  there  may  be  even  a
 reduction  in  the  dearness  allowance
 That  will  psychologically  be  bad  A
 small  increase  in  their  wages  7६५  not
 going  to  ruin  the  bankers  A  reduc-
 tion  of  Rs  3  57  from  the  total  emolu-
 ments  of  Rs  85,  Rs  90  or  even  Rs  420
 is  too  much  for  a  middle  class  family
 Therefore,  it  will  not  be  possibie  for
 them  to  accept  this  amendment  T
 would,  therefore,  request  the  hon
 Labour  Mimister  to  consider  this  as-
 pect  which  I  have  placed  before  you
 on  behalf  of  the  bank  employees  of
 this  country

 Shri  S.  M.  Banerjee  (Kanpur)  Mr
 Deputy-Speaker,  my  hon  friend,  Shri
 Prabhat  Kar,  has  very  ably  presented
 the  view  point  of  the  bank  employees
 As  far  as  the  mtentions  of  the  Bill
 are  concerned,  I  do  not  doubt  the
 sincere  motive  behind  it.  In  the  State-
 ment  of  Objects  and  Reasons  it  is
 stated,
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 changes  after  intervais  of  six
 months  and  after  a  fail  or  rise  of
 not  less  than  ten  points  in  the
 cost  of  living  mdex  level  It  has
 been  represented  on  behalf  of  the
 employees  that  the  interval  of  six
 months  is  too  long  a  period”

 I  wish  to  know  one  thing  There  is
 one  organisation  called  the  All  India
 Bank  Employees  Association,  of  which
 my  hon  friend  Shr)  Prabhat Kar  is  the
 General  Secretary  Before  bringing
 this  piece  of  legislation  before  this
 House  may  I  know  from  the  hon
 Minister  whether  he  cared  to  consult
 on  this  particular  point  or  discuss  this
 particular  point  with  the  All  India
 Bank  Employees  Association?  I  know
 this  i5  the  only  representative  organi-
 sation  of  bank  employees  in  the  coun-
 try  and  as  such  it  would  have  been
 better  if  the  sentiments  of  the  bank
 employces  now  expressed  by  Shri
 Prabhat  Kar  were  taken  into  account
 and  were  considered  before  bringing
 this  piece  of  legislation  before  this
 House

 About  dearness  allowance,  when  I
 say  something,  I  would  refer  to  the
 various  recommendations  of  the  Gadgil
 Committee  This  Committee  was
 appointed  with  a  view  to  see  whether
 a  portion  of  the  dearness  allowance,
 the  whole  of  the  dearness  allowance  or
 75  per  cent  of  the  dearness  allowance
 or  even  50  per  cent  can  be  neutrahsed
 and  can  be  merged  with  the  pay  Shri
 Gadgi]  and  the  other  eminent  econo-
 mists  who  were  on  this  Committee
 tried  their  best  to  ascertain  the  views
 of  the  various  unions  of  Central  Gov-
 ernment  employees  and  also  the  views
 of  the  various  economists  belonging  to
 the  different  trends  They  wanted  to
 know  whether  prices  had  been  stabi-
 lised  I  remember  that  the  First  Pay
 Commission  had  summarily  sssumed
 that  prices  had  stabilised  at  I60—-I75
 after  the  war  It  is  most  unfortunete
 that  the  war  gave  us  a  serious  set
 back  and  or  entire  ecomamy  was
 disturbed  with  the  result  thet  fhe
 prices  of  all  things  shot  up  a,  the
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 Gedgil  Coramittee  came  to  the  conclu-
 sion  that  dearness  allowance  had  come
 ao  stay.  This  Committee  submitted  its
 report  in  1952,  and  a  portion  of  the
 report  was  implemented  also  in  the

 of  the  Central  Government
 loyees.  The  bank  employees  are

 afraid  today  because  of  one  thing.  The
 intention  of  the  ‘bank  magnates  may
 not  be  very  well  known  to  the  hon
 Minister,  but  it  is  well  known  to  us
 and  the  employees  whom  we  represent.
 They  take  the  benefit  of  all  legislation.
 They  treat  all  legislation  as  a  double-
 edged  sword,  and  they  use  it  as  qa  sharp
 instrument  in  depleting  the  emolu-
 ments  or  earnings  of  the  bank  emplo-
 yees.  Their  fear  is  that  this  formula,
 if  this  Bill  is  accepted,  will  vevise  the
 @earness  allowance  after  every  three
 months  or  after  rise  or  fall  of  every
 frve  points.  May  I  submit  for  your
 information  and  also  for  the  informa-
 tion  of  the  hon  Minister  that  the  mini-
 mum  dearness  allowance  given  to  a
 Central  Government  employee  is  Rs.  45
 or  Rs.  50.  The  interim  report  submit-
 ted  by  the  Pay  Commission  gives  a
 further  sum  of  Rs.  5,  thus  making  it
 from  Rs.  40  to  Rs.  45  and  from  Rs.  45
 to  Rs.  50,  to  those  employees  getting
 less  than  Rs.  250.  This  clearly  indi-
 eated  that  the  index  figure  today  does
 mot  warrant  any  reduction  mn  the
 dearness  allowance.  This  dearness
 allowance  or  house  rent  allowance  or
 compensatory  allowance  demanded  by
 the  bank  employees  was  a  sort  of
 substitute  for  wage  increase.  There  is
 a  genera]  demand  from  all  classes  of
 employees,  whether  textile  workers,
 Sate  workers,  bank  employees  or  Cen-
 tral  Government  employees  for  wage
 increase.  They  are  unable  to  maintain
 their  social  status  with  this  rising  cost
 of  living.  If  the  dearness  allowance
 is  reduced,  I  know  the  serious  effects
 on  the  employees.  I  have  bitter  expe-
 rience  of  the  textile  employees.  In
 Kanpur,  the  textile  workers  are  paid
 Gearness  allowance  according  to  the
 vise  or  fall  in  the  cost  of  living.  I
 remember  they  lost  about  Rs.  5  or  6
 in  a  month  because  the  price  of  clu
 or  dgingan  or  a  particular  vegetabie
 15  LSD—7
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 fell  down.  The  employees  and  work-
 ers  in  that  particular  mill  were  dis-
 appointed.  They  said  to  the  unions
 and  to  the  management  also,  how  can
 it  possibly  be  reduced,  this  is  only  a
 temporary  fall  in  the  price  of  certain
 vegetables,  can  it  possibly  warrant  a
 reduction  of  the  dearness  allowance.
 They  said,  no,  no,  your  dearness  allow-
 ance  is  lunked  with  the  cost  of  living
 and  as  such  the  misfortune  or  fortune
 is  yours.  J  feel  that  there  should  be
 some  minimum  guaranteed.  The  hon.
 Minister  should  not  reject  the  amend-
 ment  which  has  been  given  by  my  hon.
 friend  Shr  Prabhat  Kar  only  because
 it  has  been  sponsored  by  a  Member
 who  is  fortunately  or  unfortunately,  I
 should  say,  ain  the  Opposition.  This
 will  have  to  be  considered  and  a  mini-
 mum  dearness  allowance  will  have  to
 be  assured.  A  bank  employee  working
 in  A  class  banks  gets,  I  think,  Rs.  50a
 month  as  dearness  allowance.  If  this
 particular  Bill  is  accepted,  or  if  this
 clause  is  accepted,  I  want  to  know
 from  the  hon.  Minister  whether  this  is
 going  to  affect  the  minimum  dearness
 allowance  which  is  given  to  him
 according  te  the  present  rules.

 There  is  another  point  which  is  very
 vital:  on  what  index  figure  this  is  ta
 be  based.  I  know  this  jugglery  of
 statistics  When  I  gave  my  evidence
 before  the  Central  Pay  Commission
 this  time,  I  quoted  certain  figures  men-
 troned  by  our  Ex-Finance  Minister
 Shri  T.  T.  Krishnamachari  here  and  I
 said  that  the  All-India  figure  is  like
 this.  The  Chairman  of  the  Pay  Com-
 mission  asked  me,  what  is  the  source
 of  your  information,  whether  it  is  the
 Reserve  Bank  or  some  _  Statistical
 institute.  I  said,  my  source  of  infor-
 mation  is  the  source  of  the  Finance
 Minister  and  his  words.  He  said,  look
 here,  we  cannot  take  it  as  correct.
 That  is  what  they  feel.  I  may  be
 excused  by  you  if  I  say,  there  is  a  lie,
 there  is  a  damn  lie  and  more  than
 this  is  statistics.  Sometimes  it  works
 like  this.  Unless  there  is  an  All-India
 national  index,  we  do  not  know  what
 we  are  atming  at.  Some  employer
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 may  come  forward  and  say,  look  here,
 this  has  been  reduced,  we  quote  the
 Reserve  Bank  figure.  Somebody  can
 come  and  say,  we  are  quoting  the
 Labour  Ministry’s  figures.  What  is  the
 safety  against  all  these  things?  I
 submit  that  the  hon.  Minister  may  try
 to  understand  the  sentiments  of  the
 bank  employees  very  well  expressed
 by  my  hon.  friend  Shri  Prabhat  Kar
 and  the  sentiments  expressed  by  me
 and  try  to  convince  the  House  that  this
 piece  of  legislation  has  been  brought
 not  as  a  pressure  from  the  capitalists,
 not  as  the  sweet  will  of  some  people,
 who  wanted  to  revise  it  immediately
 and  they  could  not  do  it  before  six
 months.  Because,  we  personally  feel
 that  the  bank  employees  have  been
 betrayed  many  times  not  only  by  the
 bank  magnates,  but  also  by  the  Gov-
 ernment  officials  in  the  various  phases
 of  their  struggle.  When  they  demand-
 ed  compensatory  allowance,  they  were
 told  that  it  could  not  be  sanctioned.
 Now,  the  Government  have  come  for-
 ward  with  a  piece  of  legislation  say-
 ing  we  are  very  much  concerned,  you
 have  made  an  appeal  to  us,  now  we
 will  revise  D.A.  after  every  three
 months.  The  intention,  though  very
 pure  and  sublime,  we  have  reasons  to
 doubt  because  of  our  past  experience.

 I  may  humbly  submit  that  dearness
 allowance  today  has  come  to  stay.  We
 cannot  possibly  dabble  with  it  on  the
 ground  that  after  every  three  months
 it  will  rise  and  fall.  We  have  seen  how
 after  946  prices  have  risen.  Prices  of
 all  commodities  are  rising.  We  are
 unable  to  check  that.  When  we  talk
 about  food  prices,  when  we  talk  about
 stabilisation  of  food  prices,  we  get
 peculiar  replies  from  the  Ministers.
 When  I  heard  the  different  versions  of
 the  different  Ministers  when  the  food
 pelicy  was  being  discussed,  I  was
 reminded  of  the  story  of  the  nine
 blind  men  and  the  elephant.  Nobody
 knows  what  the  elephant  is,  because
 nobody  has  seen  it.

 When  the  cost  of  Jiving  index  has
 increased,  when  the  prices  of  different
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 commodities,  whether  it  be  cloth  or
 grain  or  anything  else,  are  not  showing
 any  tendency  towards  decrease,  I  fesl
 that  such  a  piece  of  legislation  as  this,
 if  not  correctly  followed,  if  not  honest-
 ly  followed,  will  harm  the  bank
 employees.

 I  would  request  the  Minister  who  is
 very  well  connected  with  the  bank
 employees,  who  knows  the  bank  em-
 ployes  very  well  and  whom  the  bank
 employees  also  know  very  well,  and
 who  can  feel  the  pulse  of  the  bank
 employees,  to  try  to  ascertain  their
 sentiments  through  their  undisputed
 representative  Shri  Prabhat  Kar,  and
 try  to  solve  their  problems  not  only
 by  this  piece  of  legislation,  bet  by
 trying  to  convince  this  House  that  this
 piece  of  legislation  hag  been  brought
 forward  with  a  sincere  motive,  and  not
 at  the  instigation  of  the  bank
 magnates,  and  not  for  their  advantage.
 These  magnates  who  have  earned
 fabulous  profits  are  denying  the  bank
 employees  of  their  dearness  allowance,
 they  are  denying  the  bank  employees
 of  wage  increases,  and  they  are  deny-
 ing  them  of  everything.  So,  we  should
 not  try  to  protect  their  interests  any
 more.  We  have  done  it  enough.  Let
 us  have  this  piece  of  legislation,  if  we
 are  at  all  interested,  and  let  us  accept
 this  amendment  of  Shri  Prabhat  Kar,
 so  that  the  bank  employees  may  restore
 their  confidence  in  this  piece  of  legis-
 lation,  and  they  may  also  congratulate
 the  Ministers  as  we  have  done.

 Dr.  Melkote  (Raichur):  I  am  happy
 that  the  Labour  Ministry  has  thought
 fit  to  bring  forward  this  amendment
 to  the  benefit  of  the  bank  employees.
 The  bank  employees  form  what  is
 called  the  white-collared  section  of  the
 population,  and  it  is  usual  for  this
 white-collared  section  not  to  resort  to
 a  strike  as  in  the  case  of  ordinary
 Jabour.  But  they  should  not  Be  driven
 to  the  extreme.  It  is,  therefore,  a-wel-
 come  feature  that  the  Labour  Ministry
 has  taken  early  measures  to  mitigate
 the  grievances  of  the  bank  employees in  order  to  give  them  some  benefit,  2
 have  listened  fully  t>  the  arguments
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 [Dr.  Melkote}
 of  both  the  Members  of  the  Oppositian,
 but  I  must  admit  that  I  have  not  been
 able  to  the  convinced  of  their  argu-
 ments.  They  have  tried  to  argue  it
 out  from  only  one  side  of  the  picture.
 But  there  is  the  other  aspect  of  the
 question  which  I  would  like  to  place
 before  the  House  for  its  consideration.

 It  is  known  that  in  most  of  the
 modern  countries,  whenever  there  is  a
 rise  in  the  cost  of  living  index,  a
 proportionate  rise  in  the  dearness
 allowance  is  usuaily  granted  the  very
 next  month,  and,  therefore,  the  differ-
 ent  employees  do  not  have  to  suffer
 for  a  prolonged  period.  Six  months  is
 too  long  a  period,  especially  in  a
 country  like  India  where  the  cost  of
 living  indices  vary  rapidly.

 Take,  for  instance,  a  case  where
 instead  of  once  in  six  months,  it  is
 once  in  one  year.  By  the  time  the
 award  is  implemented,  if  the  rise  goes
 down,  the  employees  do  not  benefit
 themselves  m  any  manner,  because
 most  of  the  employers  would  reflect
 their  argument  on  the  lower  cost.  I
 think  six  months  is  too  long  a  period,
 especially  in  8  country  like  ours.
 Therefore,  the  amendment  that  has
 been  sought  to  be  moved  or  rather  has
 been  moved  in  this  House  to  bring  it
 down  to  three  months  is  welcome,  but
 it  is  still  unsatisfactory.  But  that  is
 not  the  only  thing.

 So  far,  in  the  agreement  already
 entered  into  it  has  been  said  that  for
 every  rise  of  ten  points,  once  in  six
 months,  the  employees  should  be
 proportionately  paid;  or  if  the  indices
 went  down  by  ten  points,  the  allow-
 ance  would  be  reduced  in  the  same
 proportion.  Suppose,  for  a  period  of
 nearly  five  and  a  half  months,  the
 increase  in  the  index  ig  only  about  oh
 points.  oh  is  almost  10,  but  the
 employers  would  come  up  and  say  that
 it  is  not  ३0  points,  and,  therefore,  the
 employees  should  not  benefit  them-
 selves  even  by  a  single  pile.  That
 argument  legally  would  पण्ात  good,  but
 the  employees  would  suffer  enor-
 Mously.  Therefore,  instead  of  40
 Points,  if  it  is  points,  and  instead  of
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 six  months,  it  is  three  months,  then
 to  that  extent,  with  every  rise  in  the
 index  by  5  points,  and  once  in  three
 months,  the  dearness  allowance  can
 be  modified  to  the  benefit  of  the
 employees.

 I  would  take  another  instance  now.
 S-ppose,  instead  of  five  points,  it  is
 o  ly  three  points,  and  instead  of  ten
 po..its,  it  75  thirteen  points.  If  the
 same  35  months  and  ten  points  had
 prevailed,  then  the  increase  by  three
 points  would  not  give  them  any  bene-
 fit.  If  it  is  13,  they  will  get  an  increase
 up  to  only  ten  points;  and  the  extra
 three  points  will  not  give  the
 employees  any  benefit  for  the
 next  six  months,  just  as  in  the
 case  of  an  increase  by  sy  points.
 But,  in  this  particular  instance,
 they  will  get  up  to  at  least  30  points,
 and  for  the  next  three,  the  suffering
 will  not  be  so  great  and  acute  as  in
 the  case  of  94  points.  But,  if,  instead
 of  13,  70  is  16,  they  would  get  the
 benefit  up  to  5  points,  and  they  would
 lose  the  benefit  of  only  one  point.
 Therefore,  this  specious  argument  that
 this  would  not  benefit  the  employees
 to  a  great  extent  is  not  very  valid.
 Equally  so,  that  argument  can  be  plac-
 ed  when  it  is  to  the  convenience  of
 the  employers.

 I  personally  feel  that  the  dearness
 allowance  that  is  permitted  today  is
 not  quite  adequate  and  that  it  should
 be  revised  more  frequently,  if  pos-
 sible,  month  after  month,  and_  that
 there  should  be  a  national  register
 where  we  should  give  the  exact  num-
 ber  for  both  the  employees  and  the
 employers  to  calculate  the  increase  or
 the  decrease  as  the  case  may  be.

 Similarly,  the  employees  could  argue
 it  out  that  they  are  in  favour  of  a
 particular  level  of  dearness  allowance,
 and  that  a  basic  level  has  to  be  fixed;
 that  would  be  to  the  good  of  the
 employees.  But  whilst  they  argue
 their  case  and  say  that  an  increase  or
 decrease  by  ten  points  should  propor-
 tionately  affect  the  dearness  allowance
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 [Dr.  Meikote]
 either  plus  or  minus,  the  employees
 will  have  no  right  to  argue  their  case
 out  when  it  is  a  decrease.  They  have
 got  to  take  both  sides  of  the  picture
 and  not  merely  say  that  if  it  is  to  their
 advantage,  they  agree,  but  if  it  is  to
 their  disadvantage  they  do  not  agree.
 That  will  not  be  correct  when  this
 particular  clause  has  been  accepted  by
 the  employees.  That  is  why  I  say
 that  it  is  good  to  the  benefit  of  both
 to  have  this  arrangement.  Whenever
 the  cost  of  living  in  the  country  goes
 down,  it  is  necessary  for  the  employees
 to  have  their  scales  of  dearness  allow-
 ance  affected  proportionately  in  a
 decreasing  manner,  and  if  there  is  an
 increase,  they  can  benefit  themselves.
 That  is  the  logical  conclusion  which
 the  employees  themselves  have  accept-
 ed,  and  therefore,  this  amendment  that
 is  being  moved  is  to  the  benefit  of  the
 employees,  though  not  to  the  maximum
 extent  at  least  to  some  extent

 Therefore,  I  welcome  this  measure
 from  the  Labour  Ministry  and  con-
 gratulate  them  for  having  brought  it
 forward  at  an  early  opportunity.

 Shri  Tangamani  (Madurai):  I  am
 glad  that  the  previous  speaker  also
 feels  that  the  revision  of  dearness
 allowance  should  be  on  a  monthly
 basis.  Having  advanced  those  argu-
 ments,  he  somehow  supports  the  new
 amendment  which  Government  are
 seeking  to  bring  before  us  today.
 4  hrs.

 Shri  Prabhat  Kar  has  explained  to
 us  the  difficulties  which  will  be  caused
 if  this  legislation  enters  the  Statute-
 book.  This  deals  only  with  one  aspect
 of  the  emoluments  of  bank  employees,
 namely,  dearness  allowance.  I  would
 like  to  give  a  very  short  summary  of
 how  the  question  of  fixing  the  dearness
 allowance  to  the  bank  employees  has
 come  about.  Through  their  organisa-
 tion,  the  All  India  Bank  Employees’
 Association,  the  bank  employees  have
 been  for  quite  a  number  of  years  tak-
 ing  up  the  case  of  their  emoluments.
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 It  was  first  before  the  tribunal  which
 was  presided  over  by  Mr.  Shastri.
 Later  it  was  taken  to  the  Appellate
 Tribunal  presided  over  by  Mr.  Jeeji-
 bhoy,  and  Government  thought  it  fit
 to  interfere  with  the  decision  of  the
 Labour  Appellate  Tribunal.  Because
 there  was  so  much  justified  agitation
 amongst  the  bank  employees,  support-
 ed  by  public  opinion  also,  the  Govern-
 ment  has  to  revise  their  decision  and
 a  one-man  Commission  with  Mr.
 Justice  Gajendragadker  was  appoint-
 ed.  That  is  a  story  which  is  very  well
 known  to  this  House.  Ultimately  on
 25th  July  1955,  the  Gajendragadker
 Commission  submitted  its  recommen-
 dations  and  these  recommendations
 have  been  more  or  less  adopted  by
 Act  43  of  1955.  The  Appellate  Tribu-
 nal’s  decision  as  amended  by  the
 suggestions  and  recommendations  of
 the  Gajendragadker  Commission  is
 now  in  vogue.

 Shri  Prabhat  Kar  referred  to  recom-
 mendation  (९)  which  appears  in  the
 Report  (Chapter  XI,  page  176).  For
 the  sake  of  completeness,  I  will  read
 that  recommendation  in  full:

 “The  follow.ng  formulae  should
 be  adopted  for  adjustment  of  the
 dearness  allowance  for  variations
 in  the  cost  of  living  index  for
 clerical]  and  subordinate  staff  res-
 pectively  in  lieu  of  the  provision
 in  the  Labour  Appellate  Tribunal’s
 decision:

 Clerical  staff:  If  the  average  all-
 India  cost  of  living  index  for  the
 half  year  ending  June  or  Decem-
 ber  of  any  year  should  rise  or  fal?
 by  more  than  ten  points  as  com-
 pared  to  44  (1944:  100),  the
 dearness  allowance  for  the  suc-
 ceeding  half  year  will  be  raised  or
 lowered  by  l/7th  of  the  dearness
 allowance  admissible  at  the  index
 level  of  44  for  each  variation  of
 ten  points.

 Subordinate  staff:  If  the  average all-India  cost  of  living  index  for
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 the  half  year  ending  June  or
 December  of  any  year  should  rise
 or  fall  by  more  than  ten  points  as
 compared  to  44  (1944:  100),  the
 dearness  allowance  for  the  suc-
 ceeding  half  year  will  be  raised  or
 lowered  by  /0th  of  the  dearness
 allowance  admissible  at  the  index
 level  of  344  for  each  variation  of
 ten  points”.

 This  is  the  material  point  so  far  as
 dearness  allowance  is  concerned.  How
 does  it  work  out?  I  will  tell  the  House
 how  it  has  worked  in  the  past  and
 how  it  is  working  in  the  present  also.
 The  Government  of  India  have  _  the
 all-India  cost  of  living  index  fixed,  and
 as  ably  pointed  out  by  Shri  Prabhat
 Kar,  it  has  nothing  to  do  with  the
 regional  cost  of  living  index.  If  we
 take  the  city  of  Madras,  for  the  first
 six  months  of  958  there  has  been  on
 the  average  an  increase  of  0  to  5
 points.  In  big  cities  like  Madras,
 Bombay,  Calcutta  and  Delhi,  during
 the  first  six  months  of  ‘1958,  the  cost
 of  living  index  has  recorded  an  increase
 of  30  to  20  points.  But  the  all-India
 cost  of  living  index  will  show  a  differ-
 ent  picture,

 At  the  time  the  award  was  publish-
 ed,  the  cost  of  living  index  was  144.
 So  far  144,  the  dearness  alowance—
 I  will  take  the  case  of  the  lowest  paid
 employee—paid  is  Rs.  50.  If  the  cost
 ef  living  index  comes  down  to  135,  he
 will  still  get  Rs.  50;  if  it  goes  up  to
 153,  he  will  still  get  Rs.  50,  but  if  it
 reaches  154,  he  will  get  in  addition
 i/Tth  of  what  he  has  been  getting,  that
 is,  instead  of  Rs,  50,  he  will  get  Rs.  57.
 In  other  words,  from  35  to  153,  that
 is,  an  8-point  increase,  there  is
 absolutely  no  increase  in  the  dearness
 allowance  at  all.  That  is  from  the
 theoretical  point  of  view.

 During  the  last  six  months—as  the
 House  knows,  the  average  of  the  last
 six  months  is  taken,  that  is,  July  to
 December  is  taken,  and  if  on  the  ave-
 rage  it  shows  l0  points  or  more  over
 i044,  then  the  employee  will  be  given
 for  the  first  six  months  in  958  at  the
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 rate  of  /7th  more,  that  is,  Rs.  57—
 during  the  six  months  ending  with
 December  ‘1957,  it  is  seen  that  on  the
 average  the  cost  of  living  index,  taking
 944  as  the  base,  is  354  point  some-
 thing.  In  other  words,  they  are
 getting  Rs.  57  dearness  allowance.
 Now,  what  is  the  story  from  January
 to  June  of  1958?  He  has  given
 detailed  figures  month  by  month  how
 the  cost  of  living  index  has  been
 increasing  in  centres  like  Bombay,
 Calcutta  and  Delhi.  The  all-India  cost
 of  living  index  shows  that  in  January
 it  was  53°8  (taking  944  as  the
 base)—gencrally  939  or  949  is  taken
 as  the  base,  but  for  the  purpose  of
 this  award  944  35  chosen—in  Febru-
 ary  it  was  5°80,  in  March  5i°90,  in
 Apri]  ‘153-18,  May  153-56  and  June  453
 point  something.  So  the  average  is
 52  point  something.

 It  is  a  very  peculiar  phenomenon
 that  when  the  cost  of  living  index  has
 been  increasing  regionally  and  locally,
 the  all-India  cost  of  living  index  has
 been  going  down.  It  has  gone  down
 by  two  points.  But  whether  it  goes
 down  by  two  or  three  points  is  imma-
 terial.  The  question  is  how  it  affects
 the  bank  employees  who  were  getting
 Rs.  57  till  the  end  of  June.  On  the
 lst  August,  they  get  not  Rs.  57  but
 only  Rs.  50.  For  the  first  six  months
 in  the  year,  the  cost  of  living  has  been
 going  up,  but  the  all-India  cost  of
 living  has  come  down.  It  is  an  accept-
 ed  fact  that  in  July-August,  the  cost
 of  living  index  has  been  going  up.
 When  the  cost  of  living  index  is  going
 up  and  when  the  other  commercial
 employees  or  industrial  employees  are
 getting  more  and  more  dearness  allow-
 ance,  the  bank  employees  will  be
 getting  less  and  less  dearness  allow-
 ance.  This  is  the  human  problem
 involved  in  this  which  I  would  like
 the  House  to  consider  in  an  impassion-
 ate  manner,  because  if  this  matter  is
 not  Jooked  at  in  this  way  and  if  there
 is  some  discontent  expressed  by  the
 bank  employees,  let  it  nat  be  said  that
 the  House  was  not  told  about  the
 entire  facts.
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 {Shri  Tangeamani}
 I  would  have  been  very  happy  if  the

 hon.  Minister  had  dealt  at  length  with
 the  purpose  for  which  this  particular
 amendment  was  brought.  Even  last
 year—I  remember  3t  was  in  September
 957—-the  bank  employees  did  80६
 want  to  disturb  this.  They  said—‘let
 there  be  a  compensatory  extra  allow-
 ance  paid  to  us,  because  it  is  accepted
 on  all  hands  that  the  cost  of  lhving
 index  35  going  up’.  When  the  cost  of
 living  index  was  going  up,  the  bank
 employees  made  a  submission  to  the
 Government  that  instead  of  disturbing
 the  existing  formula,  they  be  given
 an  extra  compensatory  allowance.  The
 strike  went  on  for  31  days  and  the
 West  Bengal  Government  had_  to
 intervene.  Dr.  B.  C.  Roy  intervened
 in  the  dispute;  it  was  also  the  subject
 matter  of  several  questions  on  the  floor
 of  this  House.  Ultimately,  it  was
 agreed  that  the  terms  of  reference
 would  be  formulated  only  after  con-
 sulting  the  bank  employees.  I  am
 enly  explaining  to  the  House  how
 there  has  been  discontent  over  the
 way  in  which  this  formula  was
 adopted.  This  discontent  was  not  from
 the  side  of  the  bankers,  but  it  was
 from  the  side  of  the  bank  employees

 I  would  like  to  say  that  in  almost
 all  the  industrial  units  which  I  have
 come  across,  textiles  for  example,  the
 cost  of  living  index  is  based  upon  one
 point  rise.  Supposing  the  cost  of  living
 index  for  January  is  54  and  in  Febru-
 ary  it  is  156,  then  for  February,  the
 wages  paid  will  be  an  increase  of  3
 annas  per  point;  that  is  for  two  points
 it  will  be  6  annas.  This  will  be  paid
 by  way  of  dearness  allowance  in  addi-
 tion  to  what  he  has  been  getting.  So,
 month  to  month  consideration  is  a
 practice  that  has  come  to  stay.

 Now,  Government  is  trying  to  make
 a  compromise.  If  we  stick  to  the  0
 point  increase  alone,  then  the  bank
 employees  are  going  to  suffer;  and  it
 will  not  be  related  to  the  real  situation
 today.  The  Government  are  now
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 suggesting  a  compromise  that  instead
 of  a  40  point  increase  or  decrease  let
 there  be  a  5  point  increase  or
 decrease.

 Even  if  that  is  done,  as  Shri  Prabhat
 Kar  has  pointed  out,  the  bank  emplo-
 yee  who  is  getting  Rs.  57/-  today  will
 have  a  wage  cut  of  Rs.  3/8/-.  Tomor-
 row  you  are  going  to  face  this  prob-
 lem.  After  this  amendment  is  passed
 the  thing  that  is  facing  the  bank
 employee  js  a  wage  cut  of  Rs.  3/8/-
 from  tomorrow  onwards,

 This  75  not  going  to  last  very  long
 because  the  life  of  the  Act  itself  is
 only  till  the  3lst  March,  1959.  After
 3lst  March,  1959,  the  whole  question
 will  have  to  be  reviewed.  The  ques-
 tion  of  fixing  the  dearness  allowance
 will  probably  have  to  be  started  de
 novo.  Probably,  the  bank  employees
 will  come  forward  with  a  proper
 charter  of  demands  The  anomalies
 between  A,  B  and  C  categories  is
 decreasing.  The  bank  employees  are
 better  organised.  The  State  Bank
 employees  have  now  entered  into  an
 agreement  with  Government;  the
 Reserve  Bank  employees  have  also
 entered  into  an  agreement  with  Gov-
 ernment  The  organisation  of  the
 bank  employees  today  35  not  the  old
 organisation  of  4954  The  State  Bank
 employees,  the  Reserve  Bank  emplo-
 yees  and  the  employees  of  the  Sche-
 duled  Banks  will  all  combine  together.
 They  are  very  excellent  men.  If  only
 anybody  goes  through  their  arguments
 before  the  L.A.T.  where  they  presented
 their  case  or  when  the  matter  was
 being  discussed  here  or  when  it  was
 being  taken  before  the  Gajendragadkar
 Commission,  he  will  agree  that  these
 bank  employees  are  reasonable  people
 and  that  they  will  help  Government
 in  such  a  way  as  to  explain  to  the
 people  why  the  revision  is  made.

 Mr.  Deputy-Speaker:  Were  all  the
 arguments  prepared  by  themselves?

 Shri  Tangamani:  Mostly,  if  I  may
 say  ‘80,  in  all  these  Tribunals  what
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 really  happens  ws  that  the  lawyer  has
 wery  little  to  do  because  most  of  the
 mater.als  have  to  be  supplied  by  the
 employees.  I  have  appeared  in  various
 Tribunal  cases.

 Mr.  Deputy-Speaker:  I  did  not  want
 an  explanation;  tt  was  only  in  a  hghter
 mood  that  I  asked  it.

 Shri  Tangamani:  What  I  am  saying
 is  this.  The  bank  employees  are
 extremely  clever  people  and  they  do
 not  want  to  mislead.  If  they  want  to
 muslead  they  would  not  have  got  so
 much  support  from  the  House  when
 the  revision  had  to  be  made.

 Anyway,  coming  to  my  point,  al-
 though  its  not  in  the  objects,  the
 thon.  Minister,  when  he  introduced  this,
 said  that  we  are  trying  to  make  it  in
 line  with  the  agreement  that  has  been
 arrived  at  between  the  State  Bank
 employees  and  also  the  Government
 As  he  himself  pointed  out,  the  State
 Bank  employees  are  not  standing  by
 their  agreement  if  that  agreement
 would  mean  a  wage  cut  of  Rs  3/8/-.
 We  can  resist  al]  attempts  when  they
 are  asking  for  more;  but  when  there
 is  a  dehberate  cut,  naturally,  people
 who  are  gettin7  fixed  wages  will,
 certainly,  resist  that

 I  will  explain  how  even  the  State
 Bank  formula  can  work  hardship.

 in  July,  August  and
 September  ‘1958,  if  the  rise  in  cost  of
 living  index  :s  9  points,  then’  the
 dearnesgs  allowance  will  be  Rs.  53/57.
 Supposing  in  October,  November  and
 December  the  average  rise  in  cost  of
 living  index  is  3  points,  then  the
 dearness  will  be  Rs.  53/57  From
 July  to  December,  2  ४  the  original
 thing  was  accepted,  it  will  be  Rs.
 33/52  because  there  has  been  =  an
 increase  of  0  points  and  the  loss  per
 employee  will  be  22/50.  No  State
 Bank  employee  will  accept  that.  I
 am  giving  simple  arithmetic  to  show
 that  the  State  Bank  employees  who,
 mccording  to  the  hon.  Minister,  are
 ‘very  much  agreeable  to  the  agree-
 Tent  that  has  been  arrived  at  will
 ot  be  agreeable  they  will  not
 accept  it.
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 Even  now  the  bankers  know  that

 if  there  was  a  wage  cut  when  the
 monthly  emoluments  were  paid  on  the
 Ist  of  August,  there  would  be  dis-
 content.  No  banker  dared  to  do
 that  If  the  old  formula  applied  the
 banker  would  be  justified  77  he  had
 paid  Rs.  7/-  less.  In  some  cases
 even  more.  But  no  banker  has
 dared  to  do  this  The  issue  has  been
 raised  with  the  Government  by  the
 employees;  and  the  employees  them-
 selves  have  got  a  concrete  proposal.
 The  bankers  want  a  compromise;
 instead  of  cutting  Rs.  7/-  they  say,
 let  us  cut  Rs  3/8/-

 Now  Government  has  come
 forward  with  this  legislation  After
 it  is  passed,  bankers  who  तात  not
 have  the  courage  to  effect  a  wage
 cut  of  Rs  3/8/-  will  be  free  to  effect
 this  wage  cut.  This  is  a  point  I  had
 to  develop  in  detail  because  this  is
 not  such  a  harmless  legislation  as  is
 sought  to  be  made  out.  Because
 there  is  only  one  clause,  any  amend-
 ment  that  we  bring  wll  overthrow
 the  entire  spirit  of  the  thing.  But  we
 outcome  of  this  is  going  to  affect
 85,000  bank  employees.  Let  us  not
 touch  this  hornet’s  nest;  let  us  leave
 them  alone  and  let  us  negotiate.

 Even  if  the  amendment  which  was
 explained  by  Shri  Prabhat  Kar  is  not
 accepted,  I  would  suggest  the  proviso
 in  clause  2  be  deleted.  That  will  at
 least  give  elbow  room  so  that  there
 can  be  an  adjustment  made  and  a
 compromise  arrived  at  between  the
 cost  of  living  index  and  the  formula
 recommended  There  may  be  an
 elbow  room  and  even  when  there  is  a
 fall  there  may  not  be  a  cut.  When
 the  increase  is  5  or  4  points,  which  5
 more  than  50  per  cent  of  §  points,
 then,  there  will  be  an  increase.  The
 ideal  thing  will  be  to  fix  the  dearness
 allowance  on  the  statistics  on  a  month
 to  month  basis  and  7६  must  be  tacked
 on  to  each  point  rise  over  the  previous
 month  and  not  to  0  or  20  points.

 That  was  introduced  so  far  as  the
 Railways  were  concerned  when  the
 Pay  Commission  gave  its  award.
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 [Shri  Tangamani]
 There  was  also  the  tendency  to  take
 the  slab  system.  If  the  hon.  Minister
 cares  to  go  through  many  of  the
 awards  which  have  been  passed  by
 eminent  men  who  presided  over  the
 Labour  Appellate  Tribunais,  he  will
 find  that  they  have  always  held  that
 it  is  better  to  link  up  the  dearness
 allowance  to  each  point  rise  in  the
 cost  of  living  index.  They  have
 always  fixed  the  pre-war  period  as
 100,  and  it  has  developed  in  8  very
 scientific  manner,  but  in  this  _  parti-
 cular  case  if  955  is  taken  as  the  base
 and  in  the  year  in  question  it  was  ‘144,
 let  us  not  disturb  that  144,

 I  will  give  another  argument.  Pro-
 bably  it  is  an  arguable  point.
 Supposing  today  the  bank  employee
 says  that  till  the  end  of  June  he’  was
 getting  Rs.  57  on  the  basis  that  the
 cost  of  living  index  for  July—Decem-
 ber  3957  was  154,  now  the  cost  of
 living  index  average  for  January-
 June  4958  has  gone  down  by
 l$  or  two  points.  Now  it  can  be
 argued  this  way.  The  index  of  44
 can  no  longer  be  the  base;  44  which
 existed  in  955  is  never  going  to  come
 down,  54  is  likely  to  be  the  base.  So,
 unless  there  is  a  rise  or  fall  of  |  ten
 points  from  154,  this  cut  in  the  dear-
 ness  allowance  or  increase  in  dearness
 allowance  wil]  not  arise,  That  is  an
 arguable  point.  That  is  a  point  which
 the  bankers  also  see,  and  it  is  their
 weak  point  because  it  has  more  or  Jess
 stabilised  at  154,

 Now  the  employee  is  getting  Rs.  57.
 Since  it  has  come  down  to  52  the
 employer  wants  to  reduce  it  to  Rs.  50.
 A  compromise  is  said  to  be  arrived  at
 that  it  may  be  Rs.  52-8-0,  but  there  is
 an  arguable  point  that  unless  it  comes
 down  by  ten  points  and  because  it  has
 more  or  lesg  stabilised  at  54,  no  cut  in
 the  wages  will  be  justified.  That
 argument  is  also  open  to  the
 employees.

 If  this  legislation  comes  about,  I  am
 afraid  that  certain  unsocial  elements
 among  the  employers  might  try  to
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 make  use  of  this,  and  if  they  start
 using  it  in  certain  units,  then  the
 disease  is  likely  to  spread  to  other
 Places,  After  all,  by  the  end  of
 March  959  the  whole  thing  is  going
 to  lapse  and  new  legislation  will  have
 to  come.  Till  that  time  let  us  not
 disturb  the  peace  which  is  existing
 today.  And  as  Ihave  _  suggested,
 when  the  clause  is  taken  up,  at  least
 the  provi;o  may  be  deleted  so  that  it
 may  give  more’  elbow  room_  for
 negotiation  between  the  management
 and  the  employees.  With  these
 observations  I  submit  that  though  the
 spirit  and  the  intention  may  be  good,
 in  view  of  the  facts  that  exist  today
 the  outcome  is  likely  to  be  what  was
 never  intended.

 यौ०  रणवीर  सिंहू  (रोहतक)  :  उपा-
 घ्यक्ष  महोदय,  देश  के  आर्थिक  जीवन  में'
 बैकिंग  का  तथा  बैंकों  का  महत्व  बहुल
 बढ़  गया  है  और  बैक  बड़ी  अहमियत  रखते

 है  ।  अगर  बैक  दो  चार  दिन  के  लिय  भी  बन्द

 हो  जाते  हैं  तो  उस  के  कारण  देश  के  आधिक
 जीवन  में  काफी  मुश्किलात  पैदा  हो  जाती  है  +
 में  समझता  हूं  कि  इसी  चीज्ञ  को  ध्यान  में
 रखते  हुए  माननीय  मंत्री  महोदय  ने  यह
 कोशिश  की  है  कि  जो  ः  महीने  का  इंटरक्‍वल
 रखा  गया  था  उस  को  घटा  दिया  जाय  और
 जो  प्वाइंट्स  हैं  उन  को  भी  घटा  दिया  जाय
 ताकि  कभी  इस  देझ्ष  के  भझन्दर  बैकों  के  कर्मचारी

 हड़ताल  न  कर  सकें  श्र  बैंकों  का  जो  काम

 है  वह  ठीक  प्रकार  से  'घलता  रह  सके  ।

 जो  हमारे  साथियों  ने.  इस  विधेयक
 के  बारे  में  अपने  विचार  प्रगट  किये  है  उन
 को  मै  ने  बड़े  व्यान  से  सुना  है  मुझे  तो  कुछ,
 झजीब  सी  उन  की  जो  झार्गुमेंट्स  थीं,  वे.
 लगीं  ।  हमारे  भाइयों  का  एसा  खयाल  है  कि
 जो  तनस्वाहें  हैं  वे  बढ़ती  ही  रहनी  चाहियें,
 जो  से  हैं  थे  बढ़ते  ही  'रहने  चाहियें  तथा
 उन  का  जो  घटता  है  वह  सही  नहीं  है!  1  में
 उन  की  बात  से  सहमसल  हो  जाता  झगर  इस
 देश  के  भ्न्दर  झाम,  झ्राइमी  की  शाज़  जहे
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 २५०  रुपये  साल  झ्रामदमी  है  यह  इतनी  न

 हो  कर  झर  ज्यादा  होती  ।  मुझे  कोई  एतराज़
 नहीं  है  झगर  किसी  का  भत्ता  बढ़ा  दिया
 जाय  ।  यह  श्रच्छी  बात  है  |  लेकिन  जितना
 बड़ा  हमारा  देहा  है  झौर  जितनी  बड़ी  झ्राबादी
 गरीब  आदमियों  की  है,  उस  को  देखते  हुए
 हमें  कुछ  सोच  समझ  कर  चलना  होगा  ।  मुझे
 याद  है  वह  क्त  जिस  वक्‍त  कि  एक  तरफ

 तनख्वाहदार  हुआ  करते  थे  और  दूसरी  तरफ
 खेती  में  काम  करने  याले  तथा  दूसरे  जो  अपना
 झाजाद  काम  करते  है  वे  हुआ  करते  थे  और

 तनख्वाहदार  बहुत  मज़े  में  रहते  थे  ।  एक
 श्रादमी  जो  फौज  में  भरती  हो  जाया  करता
 था  श्रौर  १७  रुपये  माहवार  पाता  था  वह
 उस  कुनबे  के  मुकाबले  में  जो  ५०  या  १००  बीघा
 खेती  करता  था,  ज्यादा  अच्छी  तरह  से
 जीवन  व्यतीत  कर  सकता  था  ।  जो  खेती
 करने  वाला  हुआ  करता  था  वह  पूरे  तौर  पर
 अपना  लैड  रेवन्यू  भी  श््दा  नही  कर  सकता
 था  ।  लेकिन  ्राज  ज़माना  कुछ  बदला  है,  चाहे

 यह  मजबूरी  में  ही  क्‍यों  न  बदना  हो  और  समाज-
 वाद  की  तरफ  इस  का  शुकाव  है  और  गरीब
 का  जीवन  स्तर  यह  ऊंचा  उठाना  चाहता  है  |
 झगर  आराम  गरीब  आदमी  से  मतलब  केवल

 पढ़ें  लिखे  ही  भ्रादमी  से  है,  तो  मेरे  साथियों
 का  जो  सक॑  है,  यह  मेरी  समझ्ष  में  भ्रा  सकता
 था,  लेकिन  अगर  एक  हिन्दुस्तानी  के  नाम
 पर  ३६  करोड़  हिन्दुस्तानियों  को  हमें  लेना

 है,  तो  उन  के  तर्क  को  समझने  के  लिये  हमें
 कुछ  थोड़ी  सी  बुद्धि  लगानी  होगी  ।  मैं  यह
 मानता  हूं  कि  जहां  तक  भले  के  घटने  बढ़ने
 का  ताल्लुक  है,  यह  तो  जैसे  जैसे  भाव  घटें

 बढ़ें,  उन  के  मुताबिक  ही  होना  चाहिये  ।

 एक  झौर  बात  मेरे  साथी  ने  कही  है  ;

 खन्हों  ने  कहा  है  कि  यह  जो  कास्ट  झाफ
 लिविंग  इंडब्स  है,  यह  सही  नहीं  है  मुझे
 भी  इस  में  कुछ  एतराज़  हो  सकता  है  ।  मैं
 भी  जिस  हिसाब  से  उस  को  नापा  जाता  है,
 उस  से  सहमत  नहीं  हूं  भौर  मुझे  भी  उस
 तरीके  से  तसल्ली  नहीं  है  ।  लेकिन  मैं  बतलाना
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 चाहता  हूं  कि  जो  भाई  ध्ाज  इस  लिविंग
 इंडकस  पर  एतराज  करते  हैं  हसी  इंडक्स
 के  नाम  से  इस  देश  के  ध्न्दर  कई  सत्याग्रह
 आर  कई  लड़ाइयां  चलाई  गई  थीं  ।  अगर
 उस  वक्‍त  यह  जो  इंडब्स  था  यह  सही  था
 उन  के  विचार  से,  सो  आज  यह  कैसे  गलत

 हो  सकता  है  श्रगर  उस  रोज़  यह  गलत  था
 तो  श्राज  भी  गलत  है  ।  लेकिन  मैं  इस  बात  को
 मानता  हूं  कि  जो  हिंसाब  लगाने  का  तरीका
 है,  उस  की  अच्छी  तरह  से  जांच  होनी  चाहिये,
 उस  का  अच्छी  तरह  से  एग्जामिनेशन  होना
 चाहिये  ।  हो  सकता  है  जिस  वक्त  इस  को
 बनाया  गया  था,  उस  वक्‍त  ठीक  ढंग  से  न
 बनाया  गया  हो  और  उन  के  दिमाग  में  कुछ
 एसी  चीज़ें  थी  जो  आज  की  बदली  हुई  परि-
 स्थितियों  में  नहीं  होनी  चाहिये  और  उन
 को  श्राज  बदलने-  की  आवश्यकता  महसूस
 हो  रही  हो  ।  जिन  चीज़ों  की  उस  वक्‍त  एक
 श्रादमी  को  जरूरत  थी  या  जो  इंडक्स  बनाने
 वालों  के  दिमाग  में  थी,  हो  सकता  हैं  उनकी
 आज  के  बदले  हुए  समाज  में  जरूरत  न  रह
 गई  हो,  इस  वास्ते  इस  की  जांच  होनी  चाहिये
 ओऔर  शभ्रगर  इस  की  जांच  की  गई  तो  इस  के
 अच्छे  नतीजे  निकलने  की  ही  झादा  की  जा
 सकती  &  1  लेकिन  यह  तक  मेरो  समझ  में  नहीं
 आया  कि  कभी  तो  इस  के  नाम  पर  लड़ाइयां
 लड़ी  जायें  और  कभी  उस  को  एक  दमसे

 बुरा  भला  भऔर  गलत  समझा  जाये  1
 ध्राज  हमारे  देश  के  भाथिक  जीवन  के

 अन्दर  बैंकों  का  बड़ा  महत्व  है  !  बेंकों  में
 करीब  १३८५  करोड़  के  करीब,  रुपया
 लोगों  का  जमा  होता  है  और  इस  तरह  से

 बहुत  बड़ी  मात्रा  में  रुपये  का  लोगों  में  प्रसार

 होता  है  +  मुझे  खुशी  है  कि  हमारा  श्रम  मंभालय
 तो  यह  चाहता  है  कि  लोगों  में  रुपये  का  प्रसार

 हो  लेकिन  जो  वित्त  मंत्रालय  है  जिस  से

 मुझे  गिला  भी  है,  वह  इस  देश  के  श्रन्दर
 झार्थिक  तरक्की  होने  के  बावजूद,  पैदाबार
 के  बढ़त  के  बावजूद,  हस  के  खिलाफ  है  ॥
 रूरल  बैंकिंग  के  बारे  में.जो  कमेटी  बैठी  थी
 उसने  सिफारिश  की  थी  कि  श्प्ये  के  प्रसार
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 को  बढ़ाया  जाये  लेकिन  झाज  रिजर्व  बंक
 तथा  स्टेट  बेक  इसके  हक़  में  नहों  जात

 पड़ते  हूँ  ।  इसका  इन्होंने  घटाया  ही  है  ।

 पिछले  साल  जब  काव्तकारों  की  फसल
 बाजार  में  आई  श्रोर  उसके  बिकने  का  सवाल
 पैदा  हुआ  तो  पिछले  वर्षों  क  मुकाबले  उस  ब्ष

 ३४५  करोड  रुपया  कम  रिज़र्व  बेक  द्वारा  दूसरे
 बैंकों  को  इस  काम  के  लिये  दिया
 गया  ।  श्राज  हमारा  जा  श्रम  मत्रालय  +

 वह  छ:  छ:  महीने  आर  महीने  महोने  का

 हिसाब  रखना  चाहता  है  लेकिन  जो  वित्त

 मंत्रातय  है  तथा  जिस  क  तहत  देश  क
 ७५  प्रतिशत  झआदमियों  क  जीवन  का  सवाल

 है  वह  उतनो  तेंजी  से  उसका  ध्यान  रखना

 नही  चाहता  है  1  म॑  चाहता  हु  कि  जा  वित्त
 सत्रालय  है  वह  श्रम  मत्रालय  की  इस  मामले
 में  नकल  करे ।

 Shri  Ghosal  (Uluberia):  (After  a
 ‘long  tussle  between  the  bank
 employees  and  employers  and  Gov-
 ernment,  the  Government  has  come  to
 realise  in  the  Jong  run  that  the  revi-
 sion  of  the  dearne.s  allowance  of  the
 bank  employees  is  necessary.  The
 present  method  of  determining
 the  dearness  allowance  is  quite
 unsatisfactory.  Though  they  have
 accepted  the  reasonableness  of  the
 demand  of  the  bank  employees,  they
 have  got  no  intention  of  solving
 the  problem  because  there  is  no  possi-
 bdility  of  any  increase  in  the  dearness
 allowance  by  this  Bill  but  there  are
 possibly  plans  for  determining  the
 eduction.

 f

 It  has  been  admitted  on  all  hands
 that  the  system  by  which  the  dearness
 allowance  of  the  bank  employees  §!s
 determined  is  far  from  satisfactory
 and  it  is  causing  hardship  to  the  bank
 employees.  Now  what  is  dearness
 allowance?  If  we  go  into  the  defini-
 tion  of  the  term  dearness  allowance,
 ‘we  find  that  it  will  be  difficult  for  us
 to  determine  even  the  quantum  of
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 dearness  allowance.  Dearness  allow-
 ance  is  temporary  increase  over  the
 basic  pay  in  order  to  meet  the  rising
 costs  till  normalcy  is  restored.  Every
 month  there  is  an  increase  in  the  cost
 of  living  index  and  there  is  no  ques-
 tion  of  coming  down  of  this  index.  So,
 the  real  problem  is  the  revision  of  the
 basic  pay.  The  neutralisation  of  D.A.
 by  slab  system  will  not  solve  the  pro-
 blem.  The  logical  conclusion  is  to
 relate  it  point  by  point  with  the
 increase  of  cost  of  living  index.  The
 Government  has  taken  the  year  944
 as  the  base  year.  We  do  not  know
 why  this  fictitious  year  of  a  dead  and
 bygone  age  has  been  taken  as  the
 base.  There  is  no  chance  of  the  cost
 of  living  index  coming  down  to  _  that
 level  in  the  near  future.  The  Central
 Pay  Commission  fixed  total
 emoluments  with  the  dearness  allow-
 ance  at  the  rate  of  Rs.  55/-  and  Rs.
 90/-  for  the  working  and  middle  class
 people  respectively  in  the  belief  that
 this  abnormal]  rise  in  price  would
 come  down  in  the  near  future.  That
 was  the  basis  on  which  they
 calculated  the  dearness  allowance.
 But  in  actual  practice,  ever  since  1947,
 there  has  been  increase  in  the  co.t  of
 living  index;  there  is  no  question  of
 its  coming  down.  The  dearness  aliow-
 ance  has  ost  its  fundamentai
 character  and  it  is  most  unjust  to
 divide  the  total  emoluments  into  dear-
 ness  allowance  and  basic  pay.  There-
 fore,  the  only  way  out  in  order  to
 decrease  the  hardship  of  the  employee
 is  to  adjust  the  dearness  allowance
 according  to  the  point  of  the  cost  of
 living  index.  When  the  Government
 is  introducing  this  Bill,  it  should  also
 consider  whether  without  disturbing
 the  present  economy  and  without
 reducing  the  dearness  allowance,  the
 total  emoluments  can  be  increased  on
 a  par  with  the  employees  of  the  other
 mercantile  concerns  in  big  cities  so
 that  the  bank  employees  may  not
 suffer,  With  that  request,  I  would  ask
 the  Government  to  reconsider  its
 view  in  order  that  there  may  be  cent
 per  cent  neutralisation  of  cost  of
 living  index  in  0.3,  because  the  bank
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 employees  are  doing  the  most
 important  job  in  the  country,

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Alf):  Sir,  I  must  submit

 in  the  beginning  that,  although  very
 much  accustomed  to  the  speech  of  the
 hon.  Members  opposite,  their  opposi-
 tion  to  this  measure  today  has  com-
 pletely  bewildered  me.

 Shri  Prabhat  Kar:  I  want  to  point
 aut  that  it  is  not  opposition.

 Shri  Abid  AH:  Say,  conclusions
 reached  or  the  charges  made.  Take
 for  instance,  the  last  speaker.  He  is
 puzzled  because  Government  has  fixed
 944  as  the  base  year.  Friends  who
 want  to  participate  in  these  discus-
 sions  should  take  a  little  trouble  amd
 glance  through  the  literature  which
 is  available  in  plenty.  This  has  not
 been  fixed  by  the  Government.  ft
 was  fixed  by  the  award  of  a  commis-
 sion  whose  report  was  submitted  to
 us,  It  was  fixed  in  accordance  with
 an  agreement  reached  between  the
 parties  concerned  and  that  agreement
 was  accepted  unanimou-ly  by  this
 House  in  1955.  We  are  not  to  be
 charged  for  doing  a  thing  which  was
 done  on  the  basis  of  the  agreement
 reached  between  the  parties.

 One  hon.  Member  said  that  we  were
 betraying  the  cause  of  the  workers.
 Yes.  Somebody  is  betraying  the
 workers;  not  we.  He  referred  to  me
 personally  also.  While  tracing  the
 history  of  these  awards  and  adjudica-
 tions,  one  hon.  Member  said  that  these
 adjudications  started  in  1949;  it  is
 incorrect;  it  was  Jong  before  that.  I
 wag  connected  with  that;  it  was
 perhaps  in  1946,  During  that  period
 we  had  an  agreement  between  the
 union  of  which  I  was  the  President  in
 1946,  and  the  banks  in  Bombay.  That
 agreement  today  stands  better  than
 all  the  awards  of  adjudications......
 (UInterruptions.)  The  first  effective
 organisation  of  white-collar  workers
 was  started  by  me.  It  is  not  like
 those  who  exploit  the  workers  for
 their  party  purposes,  selfish  purposes.
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 The  3l  days  strike  in  Calcutta  was
 not  a  trade  union  strike;  it  was  known
 that  nothing  was  coming;  it  was
 known  that  the  strike  cannot  bring
 any  good  to  the  workers.  In  spite  of
 that,  not  only  the  workers’  were
 betrayed;  the  community  was  also
 betrayed  during  the  puja  holidays.
 The  strike  was  forced  on  the  com-
 munity  and  what  was  the  result?  Who
 lost?  The  workers  and  the  com-
 munity.  They  come  here  and  charge
 us  that  we  betray  the  workers.  The
 workers  should  know  better,  There
 was  the  latest  notorious  agreement.
 Did  we  betray?  Friends  living  in
 glass  houses  should  not  throw  stones
 at  others  (Interruptions.)  It
 has  been  said  that  this  will  do  harm.

 Shri  T.  B.  Vittal  Rao:  The  hon.
 Minister  referred  to  some  notorious
 agreement.  May  we  know  what  it  is?

 Shri  Abid  Ali:  “Notorious”  should
 be  sufficient;  |  is  known  to  every-
 body.  Then  why  make  a  mention  of
 it?  (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 He  has  explained  that  it  is  notorious
 and  known  to  everybody.

 An  Hon.  Member:  Only  notorious
 persons  know  it.

 Shri  Feroze  Gandhi  (Rai  Bareli):
 Why  don’t  you  mention  it?

 Shri  Abid  Ali:  श्रे  भाई,  जाने  रो  ।
 It  is  said  that  the  proposed  amend-
 ment  will  harm  the  cause  of  the
 workers.  But  I  am  still  at  a  loss  to
 know  how  the  workers  wil]  be  harmed
 because  there  is  nothing  mentioned  in
 the  amendment  which  only  says  that
 the  Government  should  be  empowered
 to  change  this  formula  while  retaining
 the  proportion  as  has  been  mentioned
 in  the  recommendation  of  the  Com-
 mission  as  accepted  by  Parliament.

 Now,  the  hon.  Member  from  Bengal
 has  said  that  we  have  brought
 forward  this  amendment  on  the
 support  of  the  bankers.  It  is  entirely
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 incorrect,  It  is  mentioned  here  in
 the  Statement  of  Objects  and  Reasons
 and  was  mentioned  by  me  alsoin  the
 opening  remarks  that  the  bank
 employees  approached  us.  Since  then
 agreement  has  been  entered  into
 between  the  State  Bank  and  _  their
 employees.  Afterwards  we  consulted
 the  employers  whether  they  are
 agreeable  to  this  formula.  It  came  on
 the  suggestion  of  the  employees  and
 not  at  the  instance  of  the  employers,
 and  after  the  employees  wanted  a
 particular  system  acceptable  to  the
 bankers  we  have  come  forward  with
 this  amending  Bill  here.  The  inten-
 tion  is  not  to  harm  the  bank
 employees.  We  are  certainly  taking
 powers,  but  before  notifying  any
 change,  I  want  to  make  :t  quite  clear,
 we  will  consult  the  parties  concerned.
 If  the  employees  say  that  this  will  be
 harmful  or  not  beneficial  to  them,  we
 shal]  not  touch  it,  we  will  leave  the
 present  scheme  to  continue.

 As  I  have  said  earher,  the  scheme
 has  been  agreed  to  by  them.  Let  it
 continue.  We  do  not  want  to  do  any-
 thing.  If  we  do  anything,  that  should
 be  to  their  benefit  and  not  to  their
 disadvantage,  Our  intention  is  not
 that  they  should  lose  because  of  any
 action  of  Government.

 It  has  been  said  that  if  this  scheme
 is  accepted  they  will  lose  Rs.  3/50nP.
 If  it  33  not  accepted,  they  will  lose
 Rs.  7/-,  Therefore,  to  that  extent  they
 will  be  benefited.  Every  employee
 will  save  Rs.  3/50nP.  Then  where  is
 the  question  of  their  losing  Rs,  3/50
 nP,  because  of  this  amendment?  If
 this  amendment  is  not  brought  they
 will  be  losing  Rs.  We,  whereas  now
 they  will  be  saving  Rs.  3/50nP.

 Anyway,  as  I  have  already  sub-
 mitted,  we  will  not  make  any
 announcement  under  the  powers  that
 we  are  taking  according  to  this  Bill
 without  consulting  the  parties  con-
 cerned.  If  they  say  that  we  should
 not  come  anywhere  near  it  and  we
 should  leave  them  to  settle  peacefully
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 with  their  employers,  we  shall  be
 happy  to  do  so.  Of  course,  if  increase
 is  expected  because  of  the  cost  of
 living  going  up,  decrease  also  should
 be  there  when  cost  of  living  goes
 down.

 The  suggestion  by  the  hon.  Member
 opposite  is  acceptable  to  us,  that  all
 factors  should  be  taken  into  con-
 sideration  before  making  any  change.
 As  I  have  already  said,  by  this  amend-
 ment  we  are  not  deciding  anything,
 we  are  only  taking  powers.  The
 allegation  is  that  af  we  amend  the  Act
 of  955  and  within  a  short  period
 there  is  a  sudden  rise  then  the
 workers  will  be  put  to  loss.  We  do
 not  want  to  do  that.  But  here  I  must
 submit  that  the  rise  in  the  cost  of
 living  index  for  the’  period  of  six
 months  ending  June,  i958—i:t  8s
 53  87—will  be  9°87  over  the  figure  of
 144,  Under  the  existing  formula  banks
 will  not  pay  the  increased  dearness
 allowance  from  and  for  the  period
 commencing  from  Ist  July,  1958.  With
 a  view  to  solve  such  hardship  only  it
 35  proposed  to  amend  the  clause  which
 is  under  discussion.

 The  difficulty  has  been  felt  on  the
 representation  of  the  bank  employees.
 The  present  scheme  35  that  aft  there  is
 a  rise  of  ten  points  in  six  months  then
 only  the  increase  can  be  allowed,  but
 if  it  is  even  cy  points  then  they  will
 not  get  any  increase.  Therefore,  what
 we  suggest  is,  let  it  be  three  months
 and  five  points.  Still  some  hon.  Mem-
 bers  fee]  that  we  are  betraying  the
 cause  of  workers,

 bri  Tangamani:  We  are  not  feeling
 anything  like  that,  but  it  means  a
 wage-cut  for  the  employees.

 Shri  Abid  Ali:  As  I  said,  Sir,
 for  the  period  ending  June  ‘1958,  the
 rise  is  9°87  and  still  the  workers  will
 not  be  benefited.  According  to  the
 scheme  that  we  are  proposing  they’

 will  be  benefited.  Still  there  is  opposi-
 tion.  It  is  very  much  surprising.  I
 wonder  whether  hon,  Members  2re
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 feeling  that  the  co-t  of  living  index
 will  be  going  down  rapidly,  and  -ve
 should  not  reduce  the  period  from  six
 months  to  three  months  because
 otherwise  the  workers  will  be  harmed.
 That  is  why  I  said  in  the  beginning,  I
 ‘have  not  been  able  to  appreciate  the
 opposition.  They  always  say  that  any
 suggestion  or  amendment  coming
 from  the  other  side  is  rejected  by  us
 because  it  is  coming  from  the  other
 side.  That  is  not  our  intention.  If
 ‘anything  reasonable  is  suggested,
 certainly  we  will  accept  If  it  is
 unreasonable,  certainly  it  is  unreason-
 able  and  it  should  not  be  accepted,  We
 ‘bring  all  facts  and  figures  to  show
 that  the  intention  is  to  benefit  the
 employees,  but  still  they  say  that  we
 are  harming  the  cause  of  employees.
 As  I  submitted,  Sir,  it  is  bewildering.

 The  hon.  Member  has  said  __sitthat
 -workerg  are  now  better  organised  and
 bank  employees  are  very  much  clever.
 I  do  not  agree  with  this  view.  I
 submit  it  is  my  feeling  that  the  bank
 employees’  organisation  was  much
 more  stronger,  much  more  effective
 before  some  of  the  hon.  Members
 could  take  possession  of  it.

 Mr.  Deputy-Speaker:  Why  enter
 into  that  controversy  now.

 Shri  Abid  Ali:  Because  they  were
 having  organisational  strength,  sitting
 -with  the  employers  and  getting  things
 done......  (Interruption)

 Mr.  Deputy-Speaker:  Order,  order.
 ‘That  is  not  the  issue  before  us  today.

 Shri  Abid  Ali:  An  hon.  Member
 said  that.

 Mr.  Depaty-Speaker:  It  is  not  that
 ‘everything  that  has  been  said  has  to
 be  refuted.

 Shri  Abid  Ali:  It  is  true.  I  was
 referring  to  that.  As  soon  as  the  first
 Bank  Award  came  it  was  called  a
 “black  award’,  not  by  the  organisation
 first  but  by  some  of  the  leaders.
 ‘Because  it  was  called  a  ‘black  award’,
 afterwards  the  employers  went  to  the
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 court,  went  to  the  Supreme  Court  to
 get  it  annulled.  Becau-ce  it  wag  called
 a  ‘black  award’,  the  employees  who
 were  spread  all]  over  the  country  did
 not  give  their  support  to  the  com-
 mittee  which  was  to  defend  the  award.
 The  result  was  that  the  award  was
 squashed  and  another  adjudication  had
 to  be  appointed.  As  soon  as_  the
 Supreme  Court  said  that  it  was  a  bad
 award,  the  employees  came  forward
 and  said  that  it  was  a  good  award,  and
 wanted  Government,  by  Ordinance,  to
 restore  the  award

 Shri  Prabhat  Kar  (Hooghly):  Sir,
 to  submit  that  these  are  not  facts.
 This  tg  not  what  exactly
 happened  during  the  year  1949-50.  It
 was  not  the  employees  who  said
 it  was  a  ‘black-award’—the  reference
 is  to  Sen  Award.  It  was  the  em-
 Ployees  who  welcomed  this  award.  It
 was  the  employees,  again,  who
 defended  this  award  in  the  Supreme
 Court  spending  not  less  than  Rs.  30,000
 to  Rs  35,000,  bringing  im  the  best
 lawyers  and  paying  them  huge  sums
 of  money  to  conduct  the  case.  Now
 he  says  that  the  employees  said  that
 it  was  a  ‘black  award’  and,  therefore,
 the  employers  came—as  if  to  minimise
 the  wisdom  of  the  employers.  They
 were  all  the  time  trying  to  torpedo
 all  the  attempts  of  workers  to  bring
 in  a  peaceful  settlement.  Now  he  is
 again  supporting  the  employers  by
 Saying  that  they  had  gone  to  the
 Supreme  Court,  instead  of  chastising
 them  that  they  ought  not  to  have  taken
 that  action.

 Mr.  Deputy-Speaker:  It  is  not  a
 support  that  is  being  given  te  the
 employers.

 Shri  Prabhat  Kar:  He  is  finding  out
 &  plea  in  their  support.

 Mr.  Deputy-Speaker:  He  has  only
 stated  what  happened.  I  do  not  think
 that  interpretation  can  be  put  on  what
 he  has  said

 Shri  Abid  Ali:  Sir,  I  stick  to  the
 statement  that  as  soon  as  the  award
 was  out  some  of  the  leaders  of  the
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 bank  employees  came  out  with  a  state-
 ment  that  it  was  a  ‘black  award’  and
 therefore—subsequently,  of  course,
 pleaders  were  engaged—a  committee
 was  formed  to  defend  the  award.  But
 because  of  that  statement  that  it  was
 a  ‘black  award’  that  committee  did  not
 get  the  support  that  it  deserved  and,
 therefore,  its  plea  did  not  prevail  in
 the  Supreme  Court,  that  is  my
 opinion.

 Shri  Prabhat  Kar:  The  Supreme
 Court  decided  the  case  on  technical
 grounds.

 Mr,  Deputy-Speaker:  How  could  it
 be  said  that  because  that  support  was
 not  forthcoming  the  Supreme  Court
 did  not  hold  that  view.  Does  the  hon.
 Minister  mean  to  say  that  if  the  sup-
 port  had  come  the  Supreme  Court
 would  have  held  otherwise?  They
 should  have  engaged  better  lawyers
 and  they  should  have  convinced  the
 Supreme  Court  that  it  was  an  Award
 which  should  be  maintained.  It  could
 be  possible.  Therefore,  I  said  the
 workers’  interest  was  not  sufficiently
 protected  Then  the  position  of  that
 Committee,  became  weak  because  of
 that  statement.  Anyway,  my  submis-
 sion  is—

 Shri  Prabhat  Kar:  For  the  informa-
 tion  of  the  House,  I  may  say  that  the
 Supreme  Court  decided  it  on  a  techni-
 cal  point  of  Jaw,  on  the  failure  on  the
 part  of  the  Government  to  issue  a
 notification  when  Mr  Justice  Chandra-
 sekhar  Aiyar  went  into  the  question.
 That  was  the  ground  on  which  the
 Supreme  Court  decided  it.  So,  the
 Deputy  Labour  Minister  ought  not  to
 make  a  wrong  statement  of  fact.

 Mr,  Deputy-Speaker:  The  Labour
 Minister  had  already  made  it  clear.
 There  is  no  question  of  making  a
 wrong  or  correct  statement.  He  said
 that  the  case  was  not  very  well  repre-
 sented  as  the  Labour  Minister  would
 have  wished  it  te  be  done.
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 Shri  Abid  All:  Still,  the  fact  remains
 that  the  Award  was  called  a  ‘biack
 award’,  and  subsequently,  a  request.
 was  made  to  the  Government  to  restore
 it  through  an  ordinance.  Anyway,  as
 I  have  mentioned  earlier,  our  inten-
 tion  is  to  take  powers  to  benefit  tha
 workers  and  wherever  it  is  necessary
 to  intervene,  and  whatever  we  will
 do  will  be  done  in  consultation  with
 the  representatives  of  the  workers  con-
 cerned.  I  hope  the  hon.  Members,
 after  having  a  little  perusal  of  the
 correct  facts,  will  be  convinced  that
 the  intention  is  honest  and  the  Bill
 will  be  to  the  benefit  of  the  employees.
 I  request  that  the  Bill  be  considered.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Industrial  Disputes  (Banking
 Companies)  Decision  Act,  ‘1955,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Clause  2-—  (Amendment  of  Section  3}

 Mr.  Deputy-Speaker:  We  shall  now
 pass  on  to  the  clause-by-clause  con-
 sideration  Does  the  hon.  Member
 wish  to  move  his  amendment  No.  ?

 Shri  Prabhat  Kar:  Yes.

 Mr,  Deputy-Speaker:  I  thought  that
 perhaps  after  the  explanation  it  will
 not  be  necessary  for  him  to  speak.

 Shri  Prabhat  Kar:  I  beg  to  move:

 Page  l,  for  lines  8  to  25,  substitute-—

 “(5)  Notwithstanding  anything
 contained  in  the  foregoing  provi-
 sions  of  the  Act,  the  dearness
 allowance  available  to  the  bank
 employees  at  figure  344  (1944-100)
 will  not  be  reduced  at  any  time
 and  beyond  that  level  the  dearness
 allowance  will  be  linked  to  the
 month-wise  All-India  cost  of  living
 index  and  adjusted  with  the  rise
 or  fall  of  every  two  points  of  All-
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 India  Consumers  Price  Index
 (1944-100)  with  an  increase  or
 decrease  of  one-tenth  of  dearness
 allowance  available  at  cost  of
 living  figure  144."

 I  want  to  point  out  that  I  have  still
 been  misunderstood.  What  I  have  said
 is  this.  While  the  Bill  seeks  to  amend
 the  dearness  allowance  formula
 evolved  by  the  Bank  Award  Commis-
 sion,  this  relief  intendeq  for  the  bank
 employees  has  not  been  given.  That
 was  my  contention.  What  I  pointed
 out  at  that  time  is  not  any  opposition
 to  the  Bill  as  it  is.  As  far  as  it  goes,
 I  welcome  the  spirit  of  the  Bill.  But
 I  disagree  with  the  content  of  :t.

 Mr.  Deputy-Speaker:  It  is  just  a  one-
 clause  Bill,  so  to  say.  Where  is  the
 doubt  about  the  contents?

 Shri  Prabhat  Kar:  I  agree  with  the
 objects  of  the  Bill.  The  Bill  is  meant
 to  mitigate  the  hardships.  Now,  I
 placed  before  the  hon.  Labour  Minis-
 ter  certain  figures  and  I  placed  before
 him  the  actual  state  of  affairs  in  the
 State  Bank  of  India.  I  wanted  him
 to  take  those  factors  into  considera-
 tion.  Therefore  I  moved  this  amend-
 ment.  Instead  of  sticking  to  the  State
 Bank  formula,  another  formula  could
 be  evolved.  But  here,  I  can  quite
 appreciate  the  difficulty.  The  proviso
 is  there.  It  says:

 “Provided  that  any  adjustment
 so  made  shall,  so  far  as  may  be,
 bear  to  the  rise  or  fall  of  the  cost
 of  living  index  the  same  ratio  as
 ए  indicated  between  the  adjust-
 ment  of  dearness  allowance  and
 the  rise  or  fall  of  the  cost  of  living
 index  in  the  formulae  recom-
 mended  in  that  clause.”

 The  whole  point  here  is,  unless  that
 “same  ratio”  is  changed,  there  will  be
 no  mitigation  of  the  hardship,  because,
 instead  of  a  reduction  of  Rs.  7,  the
 reduction  will  be  Rs.  3-8-0.  Further,
 if  it  is  two  months  instead  of  five
 months,  the  reduction  may  be  to  the
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 tune  of  Rs.  i-2-0,  but  then,  there  will
 be  reduction  still.  I  pointed  out  to
 the  hon.  Minister  that  while  in  every
 part  of  the  country  other  employees.
 are  getting  an  increase  in  their  dear-
 ness  allowance,  in  the  case  of  the  bank
 employees  there  will  be  a  reduction.
 I  am  agreeable  even  to  withdraw  my
 amendment  if  this  particular  proviso:
 is  withdrawn  by  Government  so  that
 we  get  an  opportunity  to  place  our
 facts  and  to  convince  the  Government
 to  evolve  a  formula  by  which  it  will
 be  beneficial  to  the  employees.  As
 there  is  a  provision,  the  Government’s
 intention  is  already  made  out  in  the
 Act,  namely,  that  they  want  to  limit
 themselves  within  the  framework  of
 the  existing  scheme  of  dearness  allow-
 ance  which  is  working  hardship,  and
 that  is  why  I  have  moved  this  amend-
 ment.

 The  first  part  of  the  amendment  is
 the  accepted  interpretation  of  the
 Award  by  no  less  a  person  than  the
 present  Law  Minister.  The  first  part
 as,  as  it  should  be,  the  interpretation:
 of  the  Award  itself,  and  according  to
 the  second  part,  as  I  have  placed
 before  the  House,  there  will  be  a  varia-
 tion  of  two  points  with  the  rise  or
 fall,  with  the  increase  or  decrease
 being  one-tenth  of  the  dearness
 allowance.

 Shri  Abid  Ali:  After  nearly  eight
 years  of  tangle,  a  sort  of  agreement
 was  reached  between  the  representa-
 tives  of  the  workers  and  the  manage-
 ment  on  the  basis  of  which  the  Bank
 Award  Commission  submitted  its
 report  which  was  unanimously  accept-
 ed  by  Parliament  and  which  will
 remain  in  force  for  about  a  year  more.
 We  do  not  intend  interfering  with  this
 scheme  which  has  been  accepted  on
 this  basis.

 This  Bill  has  been  brought  here,  as
 I  have  said  earher,  because  the  em-
 ployees  wanted  it  and  the  employers
 have  consented  to  it.  Otherwise,  we
 would  not  have  interfered  with  the
 Act.  So,  there  is  no  intention  to
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 change  the  scheme  in  the  Act  which
 has  been  accepted  already.  In  the
 ‘remaining  period  of  this  scheme,  we
 want  to  help  the  employees  if  it  is
 found  that  our  help  will  be  necessary.
 ‘To  that  extent,  as  I  have  explained
 earlier,  we  want  to  get  things
 changed,  and  the  suggestion  made  by
 the  hon.  Member  upsets  the  whole
 acheme.  That  is  not  acceptable.

 Shri  Prabhat  Kar:  Only  one  sugges-
 tion.  Is  he  agreeable  to  see  that  the
 present  dearness  allowance  that  is
 being  paid  to  the  bank  employees  will

 ‘be  maintained,—that  is,  the  status  quo
 being  maintained—insteag  of  entering
 into  new  schemes  before  1959?

 Sbri  Abid  Ali:  That  is  what  I  have
 ‘said;  instead  of  a  big  cut—

 Shri  Prabhat  Kar:  Status  quo  not
 of  the  formula  but  of  the  amount.

 Mr.  Deputy-Speaker:  This  is  what
 ‘he  says.  They  are  not  enforcing  any
 ‘adjustment.  Government  have  taken
 ‘powers  to  see  whether  it  is  really
 necessary  to  go  further  or  not.  If  it
 is  not  in  the  interests  of  the  em-
 ployees,  then  they  would  not  do  it.

 :‘Shri  Prabhat  Kar:  Not  the  formula.

 Shri  Abid  Ali:  And  also  after  con-
 ‘sulting  the  representatives  of  both  the
 parties.

 Shri  Prabhat  Kar:  If  the  formula  is
 sallowed  to  continue,  it  will  be  a  reduc-
 ttion  of  Rs.  7.

 Mr.  Deputy-Speaker:  It  is  good  so
 ‘far  as  it  goes.  Let  this  be  given.  But
 if  it  is  not  done,  something  more

 ‘should  be  done.  Seven  should  not  be
 reduced  to  3.  That  is  what  the  hon.

 .Member  says.

 Shri  Abid  Ali:  He  should  appreciate
 -~what  will  be  the  position  if  this
 ‘scheme  is  not  accepted.  The  present
 position  is  more  unfavourable  or  will
 ecome  less......
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 Shri  Prabhat  Kar:  I  have  agreed.  It
 will  be  more  unfavourable.

 Shri  Abid  Ali:  Then  why  should
 there  be  opposition?

 Mr.  Deputy-Speaker:  He  is  not
 opposing  it.  He  says  he  welcomes  it
 so  far  as  it  goes.  But  he  wants  that
 something  more  should  be  done.

 Shri  Abid  All:  All  the  time  he  has
 been  attributing  to  the  Government
 that  we  are  going  wrong  and  that  we
 are  betraying  the  workers.  Now,  they
 are  realising  the  correct  position.

 Shri  Prabhat  Kar:  I  am  sorry  that—

 Mr.  Deputy-Speaker:  I  am  _  also
 sorry.  I  am  now  putting  the  amend-
 ment  to  the  vote  of  the  House.  The
 question  is:

 Page  l,  for  lines  8  to  25,  substitute—

 “(5)  Notwithstanding  anything
 contained  in  the  foregoing  provi-
 sions  of  the  Act,  the  dearness
 allowance  available  to  the  bank
 employees  at  figure  44  (1944-100)
 will  not  be  reduced  at  any  time
 and  beyond  that  level  the  dear-
 ness  allowance  will  be  linked  to
 the  month-wise  All-India  cost  of
 living  index  and  adjusted  with  the
 rise  or  fall  of  every  two  points  of
 All-India  Consumers  Price  Index
 (i944-00)  with  an  increase  or
 decrease  of  one-tenth  of  dearness
 allowance  available  at  cost  of
 living  figure  144."

 The  motion  was  negatived
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  2  stand  part  of  the

 Bill.”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  1,  the  Enacting
 formula  and  the  Title  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
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 Clause  i,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill

 Shri  Abid  Ali;  I  beg  to  move:

 “That  the  Bill  be  passed.”

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  be  passed.”

 Shri  T,  B.  Vitta)  Rao:  I  am  glad  that
 the  hon.  Minister  has  assured  the
 House  that  before  issuing  any  noti-
 fication  or  before  evolving  any  for-
 mula,  he  would  consult  the  represen-
 tatives  of  the  bank  employees  That
 is  a  welcome  thing.

 But  another  point  7  would  lke  to
 say  is  this.  These  awards  or  formule
 which  have  been  evolved  have  been
 made,  having  regard  to  a_  set  of
 figures  compiled  by  the  Government
 of  India,  namely,  the  all-India  cost  of
 living  index  and  the  consumer  price
 index.  The  Gadgil  Committee  on
 dearness  allowance  had  held  that  the
 very  method  of  compilation  of  these
 figures  did  not  represcnt  the  correct
 cost  of  living  obtaining  in  the  coun-
 try.  The  Government  had  accepted
 that  recommendation  and  in  pursu-
 ance  of  that  recommendation,  they  are
 carrying  out  fresh  surveys.  But  my
 grievance  is  that  though  the  com-
 mittee  reported  in  952  and  the  Gov-
 ernment  accepted  the  recommenda-
 tions  in  1953,  now  we  are  only  in  the
 stage  of  conducting  a  survey.

 45  hrs.

 I  would  only  request  the  hon  Minis-
 ter  to  see  that  the  present  survey
 that  is  being  carried  on  under  the
 Ministry  of  Labour,  the  all-India
 survey  for  determining  the  cost  for
 the  working  class  and  also  the  survey
 that  is  being  carried  on  by  the
 Central  Statistical  Organisation  under
 the  Cabinet  Secretariat  into  the  cost
 of  living  of  the  middle-class  should  be
 completed  very  quickly,  because  al-
 ready  five  years  have  passed.
 448  LSD—3
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 Regarding  the  scheme  of  D.A.  ad-

 justment,  I  welcome  it,  because  I
 know  what  is  happening  in  the  coal
 award.  There  also,  for  every  70
 points,  you  will  have  to  get  Rs.  (4-14-0,
 But  when  the  cost  of  living  index
 rises  on  an  average  by  five  points,  the
 workers  do  not  get  anything.  Even
 up  to  seven  points,  they  don’t  get
 anything.  For  instance,  from  lst
 January,  957  to  30th  June,  1987,
 there  was  nearly  an  increase  of  seven
 points  in  the  average  consumer  price
 index,  but  no  increase  in  dearness
 allowance  was  given,  because  the  rise
 was  not  by  0  points.  There  also  the
 position  is  similar.

 Finally,  I  would  like  the  Minister
 to  consider  the  fact  that  the  system
 of  DA  was  a  war-time  measure  The
 war  ended  in  945  and  since  3  years
 have  elapsed,  this  should  be  given  up,
 and  wage  should  rise  or  drop  accord-
 ing  as  the  cost  of  living  index  rises
 or  drops  That  is  the  procedure
 which  is  adopted  in  various  countries.
 But  here  still  that  war-time  measure  is
 continuing  3  years  after  the  cessation
 of  war.  I  hope  and  trust  that  the
 Minister  will  give  some  thought  to
 this  matter  and  very  soon,  at  least  in
 the  Standing  Labour  Committee  meet-
 ing  which  is  going  to  be  held  in  the
 next  two  months,  this  system  of  D.A.
 should  be  dropped  and  it  should  be
 merged  with  the  basic  pay.  That
 would  be  the  ideal  thing  and  that  is
 the  thing  I  would  like  to  impress
 upon  the  hon.  Minister.

 Shri  Prabhat  Kar:  I  had  an  appre-
 hension  that  the  hon.  Labour  Minister
 carried  some  prejudice  against  me
 and  now  at  last  I  find  that  he  has
 completely  misread  my  approach  to
 this  particular  Bill  and  all  that  I  have
 said.  Naturally  if  he  is  already  pre-
 judiced  against  a  particular  person,  he
 will  not  be  in  a  position  to  give
 proper  thought  to  what  he  states.  So,
 he  has  completely  not  taken  into  cog-
 nizance  what  I  have  said  ir  this  House
 today.  I  am  very  sorry  for  it.  It  is
 a  very  difficult  proposition;  if  the
 hon.  Minister  does  not  want  to  hear
 and  understand,  then  nobody  can
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 make  him  understand.  Even  then,  I
 represent  the  bank  employees  and  I
 look  to  their  interests  and  therefore,
 I  have  come  again  and  again  before
 the  Ministry.

 Now  the  Bill  is  going  to  be  passed.
 The  hon.  Minister  said  he  will  take
 into  consideration  all  factors.  I  am
 very  glad  He  has  assured  that  he
 will  hear  the  representatives  of  the
 workers  I  am  very  glad  about  that
 also.  The  only  point  I  want  to  stress
 is  this.  Will  he  give  this  assurance
 that  until  all  these  things  are  done,
 he  would  ask  the  employers  not  to
 reduce  the  DA.  at  least  until  all  the
 differences  are  finally  settled  by  the
 Government”

 I  am  very  apprehensive  that  today
 when  the  prices  of  daily  necessities  cf
 life  are  going  high,  any  reduction  in
 the  emoluments  of  an  cmployee  will
 react  very  severely  and  we  will  be
 charged  that  we  were  the  persons
 creating  al]  these  troubles  In  spite
 of  all  these  efforts,  I  can  tel]  you
 that  it  is  the  bank  employees  who  will
 make  the  Government  know  exactly
 how  they  feel.  We  do  not  want  to
 create  that  situation  I  am  appealing
 to  the  hon.  Minister.  Now  that  the
 Bill  is  going  to  be  passed  and  this
 powcr  has  been  given  to  the  Govern-
 ment,  will  the  Government  at  least
 ask  the  employers  not  to  reduce  the
 D.A  until  the  whole  matter  is  settled,
 so  that  we  may  have  an  oppor-
 tunity  to  discuss  the  matter  with  the
 Labour  Ministry  and  with  the  em-
 Ployers  and  come  to  a  final  under-
 standing,  because  any  reduction  will
 have  serious  repercussions?  That  is
 my  appeal  to  the  hon.  Minister.

 Shri  Abid  AH:  As  I  said,  we  had
 decided  already  that  before  issuing
 any  notification,  we  should  have  the
 benefit  of  consultation  with  the  re-
 presentatives  of  the  parties  concerned
 and  I  have  given  an  assurance  to  that
 effect.

 28  AUGUST  958  Estate  Duty  3540
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 With  regard  te  amalgamation  of
 D.A.  with  wages,  as  the  hon.  Members
 themselves  know  very  well,  in  all
 our  enactments,  wage  means  including
 the  DA.  The  D.A.  has.  already
 been  included  in  the  wage  for  the
 purpose  of  overtime  and  several  other
 matters  The  employees’  provident
 fund  scheme  also  :s  applicable  not
 only  to  the  basic  wage,  but  aiso  to
 the  DA  On  that  basis,  the  provident
 fund  scheme  is  working

 With  regard  to  the  hurrying  up  with
 the  work  of  the  survey,  the  hon.
 Member  should  appreciate  that  it  75
 a  big  job  to  be  done  thoroughly  and
 sufficient  time  should  be  taken  But  in
 the  meantime,  there  is  no  hardship,
 because  the  increase  or  decrease  is  on
 the  basis  of  the  same  index  If  the
 basis  is  the  same,  when  it  goes  up,
 workers  get  more  and  when  3६  goes
 down,  workers  get  less  So,  the  cost
 of  living  index  calculation  basis  55
 applicable  both  ways  Therefore,  there
 35  no  hardship  because  of  this  delay

 With  regard  to  the  last  suggestion.
 I  may  submit  that  there  have  been
 such  suggestions  by  the  employers
 also  that  Government  should  change
 the  basis  of  the  recommendations  of
 the  bank  commission.  We  are  not
 accepting  that,  because,  as  I  have  said,
 a  thing  which  has  been  finahsed  after
 eight  years  of  efforts  should  remain
 pucca  for  four  years  at  least.  So,
 there  is  no  intention  of  making  any
 change  in  that.

 Mr.  Deputy-Speaker:  The  question
 ais’

 “That  the  Bill  be  passed”,
 The  motion  was  adopted.

 5.09  hrs,
 ESTATE  DUTY  (AMENDMENT)

 BILL
 Mr,  Deputy-Speaker:  The  House  will

 now  take  up  the  Estate  Duty
 (Amendment)  Bill,  958  as  reported  by
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 the  Select  Committee.  As  the  House  is
 aware,  five  hours  have  been  allotted
 for  all  the  stages  of  the  Bill.  I  would
 like  to  take  the  sense  of  the  House  as
 to  how  these  five  hours  should  be
 distributed  among  the  various  stages
 of  the  Bill.

 Shri  Prabhat  Kar  (Hooghly):  4  and
 ॥  2

 Pandit  Thakur  Das  Bhargava
 (Hissar):  34  and  l}.

 Shri  द  है  Nayar  (Quilon):  Yes-
 terday  we  found  that  as  soon  as  the
 general  discussion  was  over,  there
 were  no  speakers  and  when  the
 clause-by-clause  consideration  start-
 ed,  it  collapsed.

 Mr.  Deputy-Speaker:  I  cannot  help
 that.

 Pandit  Thakur  Das  Bhargava
 There  are  30  amendments.

 Mr.  Deputy-Speaker.  Yes;  so  there
 should  be  some  time  for  that  also.

 Let  it  be  34  hours  and  33  hours

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  B.  Gopala  Reddy):
 I  beg  to  move:

 ‘That  the  Bill  further  to  amend
 the  Estate  Duty  Act,  1953,  as
 reported  by  the  Select  Committee,
 be  taken  into  consideration.”

 As  the  House  is  aware,  this  Bill  was
 referred  to  a  Select  Committee  con-
 sisting  of  43  members  on  the  25th
 April,  ‘1958.  The  Committee  has
 submitted  its  report  on  the  380
 August  1958.  I  do  not  propose  to  go
 into  all  the  details  of  the  changes
 made  by  the  Select  Committee  as  they
 are  fully  explained  in  the  report.  I
 shall  refer  only  to  the  more  impor-
 tant  points.

 As  hon.  Members  are  aware,  during
 the  discussion  on  the  motion  for  re-
 ference  to  the  Select  Committee,  a
 Point  of  order  was  raised  in  this
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 House  by  Shri  K.  Periaswami  Gounder
 that  Parliament  was  not  competent  to
 consider  the  Bill  in  the  absence  of
 resolutions  passed  by  the  Legislatures
 of  at  least  two  States,  as  envisaged
 in  clause  (2)  of  article  252  of  the
 Constitution.  After  a  full  discussion
 of  the  constitutional  position  the
 speaker  ruled  that  clause  (2)  of
 article  252  of  the  Constitution  applied,
 but  that  it  did  not  act  as  a  bar  to  the
 consideration  of  the  Bill  by  the
 House  and  its  reference  to  a  Select
 Committee.  The  Bill  was,  according-
 ly,  referred  to  the  Select  Committee
 and,  in  the  meanwhile,  we  also  con-
 sulted  the  Attorney-General  as  to  the
 further  procedure  to  be  followed,
 and  in  particular,  the  form  of  the
 resolutions  which  should  be  passed
 by  the  State  Legislatures.  Following
 his  advice,  a  new  clause  has’  been
 added  to  the  amendment  Bill  by
 the  Select  Committce  in  order  to  make
 it  clear  that  the  provisions  of  this
 Bill  do  not  apply  to  the  levy  of  estate
 duty  on  any  estate  which  consists
 wholly  or  in  part  of  agricultural  land.
 Clause  (l)  of  the  Amendment  Bill  has
 also  been  amended  so  as  to  make  it
 possible  for  the  Central  Government
 to  bring  the  Act  into  force  from  a
 suitable  date  to  be  notified  by
 Government,  instead  of  from  Ist
 April,  1958.  The  intention  is  that  after
 this  Bill  is  passed  in  its  present  form
 by  Parliament,  steps  will  be  taken  to
 consult  the  State  Governments  with  a
 view  to  get  resolutions  passed  by  the
 State  Legislatures,  requesting  the  ap-
 plication  of  the  amending  Act  to
 agricultural  land  in  their  States.  After
 the  resolutions  are  passed  by  the  State
 Legislatures,  Government  will  again
 bring  before  this  House  a  short  Bill,
 which  would  make  the  amending  Act
 applicable  to  estate  duty  on  agricul-
 tural  land  in  the  States  concerned.  It
 is  only  thereafter  that  the  amendment
 Act  will  be  brought  into  force  for
 non-agricultural  property  as  well  as
 agricultural  property  in  the  States
 which  pass  the  resolution.  I  hope  this
 procedure  that  has  been  suggested  by
 the  Select  Committee  will  not  only
 solve  the  practical  difficulties  but  also



 3543  Estate  Duty

 [Shri  8.  Gopala  Reddy}
 remove  the  doubts  expressed  by  the
 Members  of  this  House  on  the  last
 occasion  This  procedure  will  also
 ensure  that  the  State  Legislatures
 know  definitely  what  changes  in  the
 principal  Act  they  are  being  asked  to
 agree  to,  and  there  would  be  no  possi-
 bility  of  different  States  suggesting
 the  adoption  of  varying  and  possibly
 contradictory  amendments

 Another  important  change  made  by
 the  Select  Committee  is  with  regard
 to  the  rates  of  estate  duty  prescribed
 under  clause  30  of  the  amendment  Bill
 As  hon  Members  are  aware,  no  estate
 duty  is  at  present  leviable  on  =  an
 estate  the  principal  value  of  which
 does  not  exceed  Rs  ३  lakh  and  which
 does  not  include  coparcenary  interest
 in  the  property  of  a  jomt  Hindu
 family  The  amendment  Bill  seeks  to
 reduce  this  bmit  to  Rs  66,000  Thus,
 an  estate  of  the  piincipal  valuc  of
 Rs  2  lakh  would  have  had  to  pay  an
 estate  duty  of  Rs  3000  according  to
 the  rates  originally  proposed  an  the
 Bill,  who-reas  nothing  3s  pavible  under
 the  existing  Act  An  estatc  of  the
 value  of  Rs  +1,50,000  would  have  had
 to  piy  a  duty  of  Rs  7,000  unde:  the
 rate,  proposed  in  the  original  Bill
 whereas  the  duty  leviable  at  present
 ws  only  Re  3,750  Members  of  the
 Select  Committee  felt  that  the  in-
 crease  in  duty  on  estates  of  the  value
 of  Rs  1,50 000  and  less  was  rather
 stecp  and  that  some  concession  should
 be  shown  in  such  cases  The  Com
 mittee  has,  accoidingly,  recommerd-d
 that  the  duty  on  the  second  slab  of
 Rs  50,000  should  be  i.educerd  from  6
 per  cent  to  4  per  cent  and  the  duty
 on  the  third  slab  of  Rs  50,000  should
 be  reduced  from  8  per  cent  to  6  per
 cent  With  the  change  suggested  by
 the  Select  Committee  the  duty  pay-
 able  will  be  Rs  400  in  the  case  of  an
 estate  of  the  value  of  Rs  60 000,
 Rs  1,200  ४  the  value  is  Rs  80,000
 झााते  Rs  2,000  if  the  value  is  Rs  J,00  000
 As  the  reductions  are  in  the
 lowest  slabs,  the  effect  of  this  re-
 duction  in  rates  will  be  felt  not  only
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 im  the  case  of  the  small  estates,  but
 also  the  bigger  estates.

 The  House  is  aware  that  in  the
 amendment  Bull,  as  introduced  before
 the  House,  it  has  been  proposed  that
 the  period  within  which  gifts  are
 charged  to  estate  duty  should  be
 raised  from  the  present  two  years  to
 five  years  This  was  based  on  the
 recommendation  of  the  Taxation  En-
 qury  Commission  At  the  same  time,
 to  prevent  double  taxation  of  gifts,
 first  under  the  Guft-tak  Act  and
 later  under  the  Estate  Duty  Act,  st
 was  provided  in  clause  22  of  the
 amendment  Bull  that  no  estate  duty
 would  be  levied  on  any  property
 which  had  becn  gifted  and  in  respect
 of  which  gift  tax  had  been  paid
 On  a  careful  consideration  of  this
 clause,  the  Select  Committee  felt  that
 ४  would  lead  to  large-scale  tax
 avoidance  by  the  making  of  large
 gifts  just  bcfore  one’s  death  At  the
 same  time  the  Committee  noted  that
 the  proposed  cxtension  of  the  two
 year  period  to  five  years  had  also
 been  criticised  on  the  ground  that  it
 would  lead  to  hardship  in  genume
 cases  and  thit  in  any  case,  it  amount-
 ed  to  giving  retrospective  effect  to
 legislation  It  was  also  argued  that
 now  that  the  Gift-tax  Act  has  been
 enacted,  it  would  itself  be  a  check  on
 attempts  at  avoidance  of  estate  dutv
 through  the  making  of  gifts  and
 henee  there  was  no  need  to  extend
 the  two  year  period  to  five  years
 The  Committee,  therefore,  felt  that  it
 would  be  better  to  retain  the  two
 year  period  for  chargeable  gifts  At
 the  same  time,  they  have  recommend-
 ed  that  clause  22  of  the  Bill  should
 be  amended  so  as  to  provide  that  any
 erfts  made  within  the  two  vear  limit
 should  be  included  in  the  princrpal
 value  of  the  estate  and  subjected  to
 estate  duty,  a  rebate  being  given  for
 the  amount  of  gift-tax  actually  paid
 on  such  property

 It  will  be  recalled  that  when  the
 amendment  Bill  was  onginally  intro-
 duced  in  the  House,  the  Prime
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 Minister  had  estimated  the  yield  from
 the  measure  at  Rs.  50  lakhs  for  the
 current  year.  As  was  explained
 during  the  Budget  Debate,  that  figure
 represented  the  effective  receipts  for
 gix  months  only,  because  of  the  period
 of  six  months  allowed  for  the  filing
 of  returns.  For  a  full  year,  there~-
 fore,  the  additional  revenue  expected
 was  of  the  order  of  Rs.  3  crore.  In  a
 matter  like  this,  it  is  very  difficult
 to  make  any  firm”  estimate  of  the
 probable  yield.  However,  at  a  rough
 guess,  I  feel  the  result  of  the  changes
 made  by  the  Select  Committee,  parti-
 cularly  in  respect  of  rates,  would
 bring  down  the  additional  revenue  in
 a  full  year  by  about  Rs.  30  lakhs.
 So  far  as  this  year  is  concerned,  as  3
 had  stated  earlier,  we  have  to  consult
 the  various  State  Governments  and,
 through  them,  the  State  Legislatures.
 I  doubt,  therefore,  whether  it  would
 be  possible  to  notify  the  coming  into
 force  of  the  amendment  Act  on  a
 date  earlier  than  the  Ist  Apri)  1959;
 hence,  no  portion  of  the  additional
 revenue  budgeted  for  may  be  realis-
 ed  this  year.

 I  have  briefly  explained  the  changes
 made  by  the  Select  Committee  and
 their  financial  effect.  The  changes
 suggested  by  the  Committee  are,  in  my
 opinion,  fair  and  equitable  and  con-
 stitute  a  definite  improvement  on  the
 original  provisions.  I  hope  they  will
 have  the  overwhelming  support  of
 the  hon  Members  of  this  House.

 With  these  words,  I  move  that  the
 Bill,  as  amended  by  the  Select  Com-
 mittee,  be  taken  into  consideration  by
 the  House.

 Mr.  Deputy-Speaker:
 moved:

 Motion

 “That  the  Bill  further  to  amend
 the  Estate  Duty  Act,  1958,  as
 reported  by  the  Select  Com-

 _—
 be  taken  into  considera-

 Pid

 Shri  Prabhat  Kar:  Mr.  Deputy
 Speaker,  I  am  sorry,  the  Estate  Duty
 Amendment  Bili,  as  it  has  emerged  out
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 of  the  Select  Committee,  will  only
 serve  purposes  other  than  the  one  for
 which  it  was  introduced.  At  the  time
 of  moving  this  Bill  it  was  stated  that
 the  revenue  will  come  to  the
 tune  of  Rs.  50:  lakhs.  Now  the
 Select  Committee  has  varied  the  rate
 and  it  will  reduce  the  expected
 revenue.  Not  only  that.  An  as-
 surance  was  given  at  the  time  of
 moving  the  Bill  in  this  House  that
 out  of  the  experience  of  the  last  five
 years  it  has  now  been  proposed  to
 change  the  two  years’  time  to  five
 years.  That  suggestion  of  the  Gov-
 ernment  which  was  made  in  the  Bill
 presented  befure  the  House  has  com-
 pletely  again  been  taken  out.  While
 moving  the  Bill  it  was  said  that  almost
 five  years  are  now  passed  and  we
 can  now  review  our  experience  of  the
 operation  of  the  Act.  As  far  as  I  can
 judge  from  the  reference  made  and
 questions  asked  in  this  House,  I
 see  a  certain  amount  of  disappoint-
 ment  at  the  poor  yield  from  this  duty.
 Though  definite  estimates  were  never
 made,  and  by  the  very  nature  of  things
 could  not  have  been  made,  of  the
 actual  yield  of  the  duty,  I  believe  both
 the  House  and  the  country  expected
 that  the  actual  yield  would  be  much
 more  than  Rs.  2  crores  per  year.  We
 know  that  there  was  an  expectation
 and  a  conerete  statement  was  made  by
 the  then  Finance  Minister  that  the
 yield  will  be  about  Rs.  7  crores
 annually.  Actually,  during  the  last
 five  years,  we  have  received  only Rs.  8.63  crores,  that  is,  less  than
 Rs.  2  crores  a  year.  An  amending  Bill
 was  brought  with  a  view  to  increase
 the  revenue.  But,  instead  of  making provisions  so  that  the  revenue  may  be
 increased,  it  has  been  recommended
 to  the  House  that  any  such  sugges- tion  made  by  the  Government
 should  not  be  taken  into  consideration
 and  as  the  hon.  Minister  has  said,  it
 was  said  that  this  will  cause  harass-
 ment  and  a  change  from  two  years  to
 five  years  will,  in  fact,  give  retros-
 pective  effect  which  is  not  fair.

 Knowing  well  how  in  this  country
 there  are  many  persons  who  evade
 taxes  and  knowing  also  what  a  big
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 amount  of  tax  evasion  still  exists,
 now  to  talk  of  harassment  of  this
 type  of  people  at  the  cost  of  the
 country  cannot  be  understood,  and  I
 am  sorry  to  find  a  soft  corner  for  this
 type  of  anti-social  people,  I  would  say,
 from  the  Government.  It  was  admit-
 ted  that  there  was  inherent  difficulty
 here  in  this  country  for  the  recovery
 of  this  particular  duty  because  of  so
 many  complications  and  manipulations.
 Yet,  while  passing  legislation  im-
 posing  taxes,  we  spend  much  more
 time  in’  considering  the  so-called
 harassment  of  this  type  of  people  and
 every  time  during  the  last  two  years,
 whether  in  the  case  of  the  wealth  tax
 or  expenditure  tax  or  gift  tax,  the
 Bill  has  come  back  from  the  Select
 Committee  grantmg  concessions  to
 those  persons  who,  in  the  past,  have
 evaded  payment  of  tax.  When  we
 place  these  legislations  before  the
 House,  we  let  our  people  know  that,
 with  a  view  to  bridge  the  gulf  bet-
 ween  the  higher  income’  group  and
 the  smaller  and  with  a  view  to  tax
 more  those  people  who  can  pay,  these
 legistations  are  being  introduced.  The
 expected  revenue,  whether  of  the
 wealth  tax  or  of  expenditure  tax  or
 estate  duty,  all  the  time,  we  find,  is
 not  only  not  being  fulfilled,  but  it  has
 been  found  that  it  has  gone  down  to
 an  extent  which  nobody  could  have
 imagined.  In  the  case  of  expenditure
 tax,  very  recently  introduced,  for  the
 assessment  year  1958-59,  very  few
 returns  have  been  received  from
 assessees  before  30th  June,  1958.  In-
 dividual  notices  have  therefore  been
 issued  calling  for  returns  of  the
 expenditure  in  about  6,000  cases.  So
 far,  the  returns  have  been  received
 only  from  a  small  number  of  people.
 The  same  thing  happened  in  the  case
 of  estate  duty,  where,  in  spite  of  all
 provisions,  it  was  found  that  we
 expected  about  Rs.  7  crores  annually
 and  against  that,  we  have  received
 during  5  years  only  Rs.  8:63  crores,
 that  is,  leas  than  Rs.  2  crores  a  year.
 To  grant  any  concession  to  this  type
 of  people..........
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 An  Hon.  Member:  Which  type?

 Shri  Prabhat  Kar:  Persons  who
 evade  tax;  these  are  the  persons  who
 have  been  evading  the  taxes.  Because,
 the  estate  duty  or  wealth  tax  is  being
 umposed  on  persons  who  are  in  &
 position  to  pay  the  taxes.  These  are
 the  persons  who,  all  the  time,  circum-
 vent  by  any  means  the  provisions  of
 the  Act  and  find  out  by  their  mani-
 pulating  of  their  accounts  how  not
 to  pay  the  tax  to  the  Government.

 When  this  amending  Bill  was  placed
 before  the  House,  it  was  stated  that
 for  two  years,  five  years  have  been
 substituted  It  has  been  omitted  now,
 as  already  said  by  the  hon  Minister
 here.

 Again,  in  the  schedule  which  was
 placed  before  the  House,  you  will  find
 that  the  suggestion  was  that  it  would
 be  6  per  cent.  and  8  per  cent.  It  has
 now  been  reduced  to  4  and  6.  It  is
 admitted  that  so  far  as  estate  duty  is
 concerned,  it  is  the  lowest  in  this
 country  If  I  may  give  you  the
 figures,  so  far  as  U.K.  is  concerned,
 for  Rs.  20  lakhs  of  property,  it  is  9
 per  cent  in  India  and  in  the  U.K.  it
 is  50  per  cent;  for  Rs.  30  lakhs  of  pro-
 perty,  it  is  22  per  cent.  in  India  and
 in  the  U  K.  it  is  60  per  cent;  for  Rs.  50
 lakhs  of  property,  it  is  27  per  cent  in
 India  and  in  the  U.K.  it  is  60  per  cent.
 For  Rs.  l  crore  of  property,  it  35  44
 per  cent.  in  India  and  in  the  U.K.
 it  is  70  per  cent.  For  Rs.  ३३  crores
 of  property  it  is  35  per  cent  in  India
 and  in  the  ULK.  it  is  80  per  cent.  I
 could  have  understood  that  while
 amending  the  estate  duty  Bill,  a  re-
 duction  is  made  at  the  lower  slab  and
 there  is  a  corresponding  increase  in
 the  case  of  properties  worth  more  than
 Rs.  5  lakhs  or  20  lakhs.  No  such
 thing  has  been  made.  A_  suggestion
 was  made,  but  it  was  said  in  the
 Select  Committee  that  the  rule  re-
 quires  the  permission  of  the  President
 and  the  Cabinet  did  not  think  that  it
 will  be  possible  at  this  particular
 moment  to  increase  the  rate  in  the
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 higher  property  group.  You  reduce
 the  percentage  here.  You  want  money
 for  the  fulfilment  of  the  Plan.  You
 impose  indirect  taxation  on  the
 people.  You  give  concessions  to  the
 richer  class  and  you  impose  taxes  on
 the  poorer  class.  Coming  before
 Parliament  you  say  that  we  87९
 amending  the  Estate  Duty  Act  with  a
 view  to  enlarge  its  scope.  Coming
 before  Parliament  you  say  that  we  are
 imposing  the  wealth  tax,  gift  tax  and
 expenditure  tax.  In  the  Bill  itself  you
 make  provisions  by  which  you  allow
 these  persons  to  escape  and  impose
 taxes  on  the  common  people.  I  think
 that  this  taxation  policy  of  the  Gov-
 ernment  needs  change.

 There  is  one  provision  in  clause  18
 of  the  Bill  which  I  am  not  able  to
 understand,  and  that  is  the  provision
 that  half  of  the  probate  duty  should
 be  exempted.  I  can  understand  that
 if  the  estate  is  worth  Rs.  4  lakh,  and
 the  probate  fee  is  paid  for  Rs.  5,000,
 while  imposing  2  tax  on  the  estate,
 you  impose  it  only  on  Rs.  95,000.
 That  is  understandable.  But  that  has
 not  been  done.  As  I  have  said,  these
 duties  are  imposed  with  a  view  to  in-
 crease  the  revenue.  So,  an  atiempt
 should  be  made  to  see  that  the
 revenue  increases.  But  that  was  not
 the  consideration  which  the  Select
 Committee  had  while  discussing  tnis
 matter,  and  that  is  why  instead  of
 putting  in  provisions  to  improve  the
 revenue,  they  have  placed  before  the
 House  a  Bill  which  will  reduce  the
 revenue  to  something  less  than  was
 expected  when  the  Bill  was  originally
 introduced  by  the  Minister.

 About  the  retrospective  effect,  I
 would  like  to  say  a  word.  It  has
 been  said  that  the  Bill  will  come  into
 operation  after  one  year.  Now,  the
 persons  who  are  to  pay  this  estate
 duty  were  aware  that  the  Estate  Duty
 {Amendment)  Bill  was  coming.
 Knowing  fully  well  how  these  gifts
 are  made,  how  the  accounts  are  mani-
 pulated  and  how  the  transfers  are
 made,  we  should  have  taken  this  into
 consideration  and  given  retrospective
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 effect.  But,  instead  of  doing  that,  it
 has  been  proposed  that  this  Bill  will
 come  into  operation  not  earlier  than
 Ist  April,  1959.  This  will  again  give
 scope  for  further  manipulation  of  the
 transactions  in  between.  It  has  been
 said  that  the  State  Governments  have
 to  pass  legislations  in  regard  to  agri-
 cultural  income.  Now,  it  was  within
 the  competence  of  the  Central  Gov-
 ernment  to  have  taken  this  matter  up
 with  the  State  Governments,  and  I
 can  say  that  even  a  whisper  from  the
 Centre  would  have  sounded  thunder
 on  the  ears  of  the  State  Governments
 and  they  would  hav2  acced3sd  =  im-
 mediately  to  such  a  proposal.  There-
 fore,  to  take  the  plea  that  the  State
 legislatures  have  to  pass  resolutions
 and,  therefore.  we  have  to  wait  for
 another  year  before  this  Sill  can
 come  into  operation,  is  not  the  preper
 way  for  bringing  this  particular  sec-
 tion  of  the  Bill  into  force.

 Lastly,  I  would  say  that  the  Bill
 will  surely  be  enacted.  The  main
 point  is  how  to  collect  the  vevenue.
 Every  time  a  Bill  seeking  to  impose
 taxes  is  brought  forward,  we  have
 brought  it  to  the  notice  of  the  House
 that  unless  and  until  the  tax-collect-
 ing  machinery  is  put  in  order,  it  will
 be  difficult  to  realise  the  taxes,  and
 every  time,  it  has  been  said  before
 the  House  that  the  expected  revenue,
 whether  it  be  from  wealth  tax  or  ex-
 penditure  tax  or  income  tax  has  not
 come.  What  is  the  reason  for  that?
 What  are  Government  doing?  What
 steps  are  Government  going  ‘o  take
 to  remodel  the  whole  structure  of  the
 tax-collecting  machinery!  Parlia-
 ment’s  duty  is  not  merely  to  pass
 legislations,  but  also  to  see  that  the
 expected  revenue  is  realised  by  Gov~-
 ernment.

 In  this  connection,  I  would  like  ६०
 say  that  the  other  day  I  saw  a  paper
 which  is  coming  out  from  Delhi,
 where  they  have  challenged  the  Gov-
 ernment  that  all  these  tax  evasions
 are  done  with  the  connivance  of  the
 officers,  and  they  have  said  that  they
 are  even  prepared  to  prove  it,  I  am
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 not  going  so  far  as  that.  But  I  am
 sure  tne  Minister  will  agree  that  there
 are  sume  lacunae  somewhere.  Unless
 the  loopholes  are  plugged,  it  is  no  good
 passing  legislations  with  the  expecta-
 tion  of  a  particular  amount  of  reve-
 nue,  and  then  coming  before’  the
 House  and  telling  us  that  as  against
 an  expected  sum  of  Rs.  7  crores  a  year
 by  way  of  estate  duty,  only  Rs.  °5
 or  l°7  crores  have  been  realised  and
 so  on.  This  is  a  matter  which  should
 be  taken  into  consideration  vcry
 seriously.  I  hope  while  replying  to
 the  debate,  the  Minister  will  inform
 the  House  of  what  steps  are  being
 taken  to  see  that  the  expected
 revenue  may  be  realised  by  the
 Department.

 I  hope  that  even  at  this  stage,  Gov-
 ernment  will  see  their  way  to  incrcase
 the  rate  of  estate  duty  in  the  vase  of
 property  worth  more  than  Rs.  0
 lakhs  and  will,  if  necessary,  take  the
 sanction  of  the  President  for  that
 purpose,  so  that  really  we  can  gct
 good  revenue  out  of  this  estate  duty,
 in  respect  of  which  the  present  Bill
 has  been  placed  before  us.

 Pandit  Thakur  Das  Bhargava:  I  do
 not  know  whether  I  should  congrat-
 ulate  Government,  so  far  as  this  Bill
 is  concerned,  or  I  should  «ondemn
 them  for  doing  certain  things  in  this
 Bill  which  are  of  a  monstrous  nature.

 Mr.  Deputy-Speaker:  He  may  not
 do  anything.

 Shri  Prabhat  Kar:  Or  do  both.

 Mr.  Depnty-Speaker:  That  is  also
 open  to  him.

 Pandit  Thakur  Das  Bhargava:  I
 shall  certainly  congratulate  Govern-
 ment  on  the  good  things  that  they
 have  done.  At  the  same  time,  I  shall
 not  spare  them  in  regard  to  things
 which  I  think  have  not  been  rightly
 done.

 28  AUGUST  056  (Amendment)  Bill  9942

 To  start  with,  let  me  dispel  the  con-
 fusion  which  may  have  occurred  in
 the  minds  of  the  hon,  Members  who
 heard  the  previous  speaker.  it  ap-
 pears  that  the  previous  speaker  had  it
 in  mind  that  the  Government's  func-
 tion  is  only  to  collect  money  and  de
 nothing  else  by  way  of  taxes.  He  is
 not  alone  in  this,  for,  I  know  of  a
 speech  by  the  previous  Minister  of
 Finance  who  said  to  me  on  one  occa-~
 sion  that  he  was  the  Finance  Minister
 and  he  was  not  concerned  with  the
 equities  of  taxation,  and  that  he  was
 only  to  collect  money.  When  I
 brought  up  that  point  last  time,  while
 considering  the  Gift  Tax  Bill,  I  was
 very  glad  to  find  that  our  present
 Finance  Minister  did  not  accept  that
 position  of  the  Finance  Minister.  On
 the  contrary,  he  gave  us  to  understand
 that  as  a  matter  of  fact,  the  fairness
 of  a  tax  and  the  equity  of  a  tax  were
 considerations  which  must  be  taken
 into  accou.t  at  tue  time  of  impvsing
 any  tax.

 From  the  Bill  as  it  has  cmerged
 from  the  Select  Committee,  I  find
 that  the  Finance  Minister  has  in  the
 Select  Committee  concurred  with
 hon.  Members,  and  from  the  speech
 of  the  Minister  in  charge  now,  I  find
 that  they  have  practically  accepted
 what  the  Select  Committee  has  done.
 In  regard  to  certain  matters,  the
 Select  Committee  has  done  very  well.
 I  congratulate  the  Select  Committee
 on  their  reducing  the  rates  of  duty  as
 well  as  on  their  not  changing  the
 limit  from  two  to  five  years  and  on
 their  general  approach  to  the  relevant
 questions,

 It  would  be  a  sorry  thing  if  we  did
 not  act  according  to  equity,  so  far  as
 takes  were  concerned.

 The  previous  speaker  told  us  that
 Government  were  not  right  in  agree-
 ing  to  adhere  to  the  limit  of  two
 years.  May  I  quote  from  the  Finance
 Act  of  Great  Britain  when  they  en-
 hanced  this  period  fro  mthree  to  five
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 years?  They  did  not  do  it  retrospec-~
 tively.  They  had  some  transitional
 provisions  to  which  I  need  not  refer
 at  this  stage.  If  an  amendment  to
 this  effect  is  moved,  I  will  have  oc-
 casion  to  quote  from  the  Act  of  Great
 Britain  what  the  law  is  there  and  all
 the  world  over  the  law  is—that  so  far
 as  taxes  are  concerned,  they  are  not
 imposed  in  a  retrospective  manner.
 So  I  think  the  Select  Committee  and
 the  Finance  Member  did  very  well  in
 not  agreeing  to  the  recommendations
 contained  in  the  original  Bill  that  this
 period  be  increased.

 So  far  as  the  taxing  limit  is  con-
 cerned,  I  am  sorry  I  do  not  agree  with
 the  provision  that  the  limit  of  Rs.  ]
 lakh  should  be  reduced  from  Rs.  l
 lakh  to  Rs.  50,000.  So  far  as_  this
 limit  is  concerned,  originally  we  fixed
 Rs.  I  lakh,  and  the  conditions  in  the
 country,  if  any,  are  to  be  considered  in
 this  matter.  This  Rs.  ]  lakh  is  not  of
 the  same  value  today  as  it  was  in
 953  or  earlier.  At  the  same  time,  go
 far  as  India  is  concerned,  this
 kafanfar  tax—as  it  is  called  by  ordi-
 mary  people—is  not  swted  to  our
 genius.  A  person  dies  and  the  ser-
 vants  of  the  Government  are  happy
 at  the  prospect  of  realising  taxes
 They  go  there  and  before  his  dead
 body  is  taken  away,  they  think  they
 must  have  their  own  share.

 Shri  M.  C.  Jain  (Kaithal):  Only
 when  a  rich  person  dies.

 Pandit  Thakur  Das  Bhargava:  At
 the  same  time,  when  this  Bill  came
 before  this  House  in  1953,  I  supported
 it,  because  so  far  as  our  couniry  is
 concerned,  it  cannot  stand  alone;  in
 the  whole  world  there  are  enactments
 like  this,  and  in  a  welfare  State  we
 need  money.  Therefore,  on  both  these
 grounds  I  supported  it,  and  I  support
 it  now.

 At  the  same  time,  I  think  the  way
 in  which  the  previous  speaker  has  told
 us,  that  we  are  only  to  collect  money,
 will  not  be  a  fair  thing  to  do.  For
 instance,  this  amount  of  Rs.  L  lakh
 4s,  in  my  humble  opinion,  too  much.

 28  AUGUST  958  (Amendment)  Bill  3  554

 Shri  Prabbat  Kar:  It  is  a  tax-im-
 posing  Bill.  So  we  are  thinking  of
 revenue,  If  there  are  other  things,
 they  will  be  considered  separately.

 Pandit  Thakur  Das  Bhargava:  IL
 understand  that  if  the  Government
 bring  forward  a  Bill  for  imposing
 taxes  on  air  and  water,  my  _  hon.
 friend  will  be  there  to  support  them,
 because  it  is  a  tax-imposing  Bull.

 Shri  Tangamani  (Madurai):  Water
 is  already  taxed.

 Pandit  Thakur  Das  Bhargava:  This
 is  not  a  fair  way  of  looking  at  things.
 You  may  certainly  tax  people,  but  in  a
 fair  way.  This  hmit  of  Rs.  60,000,
 may,  in  fact  is  sure  to  lead  to  harass-
 ment.  My  hon.  friend  is  not  at  all
 concerned  with  the  harrassment  to
 the  ordinary  people.  He  says  harass-
 ment  will  be  there  and  the  tax  will
 be  there.  May  I  humbly  submit  that
 if  we  fix  the  amount  at  Rs.  50,000  as
 the  taxable  limit,  it  will  be  the  middle
 class  people,  who  have  not  got  much,
 who  will  be  affected?

 What  about  agriculture?  Does  my
 hon.  friend  think  that  in  villages
 people  can  pay  taxes  like  the  one
 proposed?  It  is  too  much.  Even
 where  land  is  worth  Rs.  1,000  an  acre,
 what  will  be  the  position?  A  man
 owning  50  acres  will  be  taxed.  An
 ordinary  house  in  a  city  is  worth  50,000.
 Therefore,  the  amount  of  Rs.  4  lakh
 which  we  had  fixed  in  953  was  fair.

 What  about  joint  family,  to  which
 I  will  come  later?  Joint  family  prop-
 erty  worth  Rs.  50,000  is  to  be  taxed;
 practically,  I  say  joint  family  prop-
 erty  worth  Rs.  50,000  will  be  taxed
 though  the  property  of  the  deceased
 passing  on  his  death  may  be  only
 ten  thousand.  In  a  case  of  _  this
 nature,  the  question  will  not  be  whe-
 ther  the  deceased  had  property  to  that
 extent,  since  we  have  made  a  very
 serious  .encroachment  in  this  Bill  on
 the  rights  of  the  Hindu  joint  family,
 because  we  do  not  tax  only  the  prop-
 erty  of  the  deceased  person  but  we
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 [Pandit  Thakur  Das  Bhargava]
 tax  the  property  of  the  entire  family.
 This  is  the  amendment  that  we  are
 making,  and  I  am  very  sorry  that  ex-
 cept  for  one  dissenting  note,  I  have
 not  seen  many  dissenting  notes  to  the
 Report  of  the  Select  Committee  on
 this  matter.  This  is  a  very  serious
 matter.  I  will  come  to  it  later.

 The  first  thing  I  want  to  suggest  to
 the  Government  is  this.  Of  late,  I
 have  been  saying  that  the  Govern-
 ment  are  acquiring  greater  and  great-
 er  powers  so  far  as  income  tax  officers
 are  concerned.  Practically,  income
 tax  officers  or  those  like  them  will
 use  all  these  powers  against  the  asses-
 sees.  Since  the  enactment  of  the  In-
 come  Tax  (Investigation  Commissicn)
 Act,  I  find  that  all  those  provisions
 which  were  contained  in  that  Act  are
 being  imported  into  our  ordinary  law
 year  by  year  and  very  dras{ic  powers
 have  been  taken  by  the  Government
 for  their  income  tax  officers.  I  have
 always  been  opposing  it  and  will  go
 on  opposing  it  because,  in  my  humble
 opinion,  it  is  not  fair  to  arm  these
 income  tax  officers  with  these  large
 powers,

 To  start  with,  the  income  tax  officer
 in  India—and  perhaps  all  the  world
 over—is  a  person  who  is  himsclf  an
 investigating  officer.  He  is  also  a
 taxing  officer.  He  has  got  very  large
 powers  in  his  hands.  He  is  himself
 the  police  officer  and  the  judge.
 Therefore,  he  is  all  powerful,  and  any
 assessee  can  be  coerced  into  doing
 anything.  And  when  we  find  that  the
 income  tax  department  is  not  so  com-
 petent  and  at  the  same  time  not  free
 from  corruption,  we  can  very  well
 appreciate  the  difficulties  of  an  or-
 dinary  assessee.

 The  income  tax  department  has  been
 burdened  with  so  much  work.  There
 ate  the  gift  tax,  expenditure  tax,
 wealth  tax  and  other  taxes  concen-
 trated  in  the  hands  of  the  income  tax
 officers  and  we  have  got  a  dearth  of
 competent  officers.  After  two  or  three
 years  of  his  joining,  a  person  becomes

 28  AUGUST  3958  (Amendment)  B&l  3556

 an  income  tax  officer  and  is  invested
 with  these  large  powers  whereas  pre~
 viously  only  after  8  or  ten  years  the
 man  who  entered  the  department  used
 to  be  made  income  tax  officer.  In-
 competent  officers  are  there  with
 authority  to  discharge  al]  these  func-
 tions.  These  functions  are  new  to
 India.  I  know,  at  the  same  time,  tha$
 the  department  has  sent  many  officers
 to  foreign  countries  to  study  ¢he  ad-
 ministration  of  these  taxes  there  and
 they  have  come  back.  Alli  the  same,
 the  work  is  very  new.

 Therefore,  I  think  we  should  see
 that  all  those  safeguards  which  we
 have  been  advocating  here  <hould  be
 adopted  by  Government  to  5९९  that
 between  the  income  tax  officers  and
 the  general  public  there  is  a  sort  of
 rapproachement.  Every  assessee  does
 not  go  to  an  income-tax  officer  as  he
 now  goes  to  a  police  officer.  In  fact,
 the  police  officer  is  not  so  dreaded
 now  as  the  income  tax  officer.

 In  this  chain  of  officers,  I  would
 submit  that  there  is  one  officer  in  this
 department  who  is,  as  a  matter  of
 fact,  loved  by  the  assessees  and  whose
 services  are  appreciated  by  them.  He
 is  the  Appellate  Commissioner.  He
 is  independent  of  the  Board  theoreti-«
 cally,  though  in  practice  he  is  not  so
 independent.  At  the  same  time,  in
 all  these  laws  of  income  tax,  expendi-
 ture  tax,  gift  tax  and  so  on,  we  have
 put  in  these  words  for  the  Appellate
 Commissioner,  for  the  Appellate  Con-
 troller  and  for  their  counterparts  in
 the  other  Acts:

 “Provided  that  no  such  orders,
 instructions  or  directions  shall  be
 given  by  the  Board  so  as  to  inter-
 fere  with  the  discretion  of  the
 Appellate  Controller  of  an  estate
 duty  in  the  exercise  of  appellate
 functions”.

 Under  this  Bill  also,  Appellate  Con-
 trollers  are  being  appointed  for  the
 first  time.  We  have  got  this  safe-
 guard.  At  the  same  time,  as  I  have
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 submitted  earlier  on  many  uccasions
 in  this  House,  we  have  got  articte  50
 of  the  Constitution  which  enjoins
 upon  Government,  which  inakes  4६
 the  fundamental  duty  of  Government,
 to  see  that  there  is  separation  of  the
 executive  from  judicial  functions.
 This  Appellate  Officer—call  him  Ap-
 pellate  Commissioner  or  Appellate
 controller—ought  not  to  be  subject  to
 the  Board  in  matters  of  his  own  pro-
 motion,  transfer  and  conditions  of
 service,  This  is  absolutely  necessrry
 if  you  want  to  see  that  people  dpe
 proach  Government  and  hon-stly  pay
 their  taxes  If  you  do  this,  they  will
 certainly  have  confidence  in  the  off-
 icers  also.  But  if  you  make  itt  a  rule
 that  the  terms  and  conditions  of  thrse
 officers  are  conditioned  to  ther  en-
 hancing  the  taxes  and  recovering  mure
 and  more  money,  it  will  be  disastrous
 for  the  Government  as  well  as  for
 the  people.

 You  talk  of  tax  evasion.  Tax  eva-
 sion  35  there  because  the  taxes  are
 too  many  and  too  onerous  And
 further  if  an  honest  man  goes  there,
 his  word  is  not  accepted.  You  mis-
 trust  him  and  think  he  is  evading  tax
 This  is  one  of  the  grounds  for  evasion,
 though  I  do  not  say  that  evasion  is
 only  due  to  this.  When  the  appellate
 functions  are  discharged,  it  is  very
 necessary  that  the  assessee  should
 fee]  that  he  is  being  dealt  with  ac-
 cording  to  law  and  no  such  considera-
 tions  as  enhancement  and_  drastic
 assessment  of  the  assessees  will  affect
 the  promotion  of  the  officers  function-
 ing  in  that  capacity

 Therefore,  I  am  anxious,  as  I  have
 always  submitted  before  this  House,
 that  this  appellate  authority  should
 be  absolutely  free  from  all  these  con-
 siderations.  {  have,  therefore,  pro-
 posed  an  amendment  to  this  effect.
 I  hope  it  will  be  rejected,  as  othcrs
 have  been  rejected  before.

 This  is  not  the  first  time.  Once  in
 ‘1958,  there  was  Income  Tax  Amend-
 ment  Bill  before  us  which  went  to
 the  Select  Committee  and  I  happened

 28  AUGUST  958  (Amendment)  Bilt  3558

 to  be  the  Chairman  of  the  Select
 Committee.  We  tried  to  see  that  this
 reform  was  accepted,  and  in  spite  of
 all  our  efforts  and  the  efforts  of  the
 Finance  Minister—Shri  C.  D.  Desh-
 mukh  was  the  then  Finance  Minister—
 who  realised  what  we  said  was  right,
 it  could  not  be  done.  Even  now,  in
 spite  of  the  best  intentions  of  our
 Finance  Ministers—so  far  as  I  am  con-
 cerned  I  have  got  confidence  in  them—
 they  will  not  be  able  to  effect  this
 reform  because  the  Board  as  well  as
 the  Income-tax  Officers  and  the  de-
 partment  are  too  strong  for  them  also.
 Therefore,  I  am  submitting  ‘hat  this
 may  also  be  rejected.  But,  at  the
 same  time,  I  know  there  must  come
 some  time  when  this  thing  will  be
 accepted.

 I  am  only  submitting  that  this  Gov-
 ernment  should  follow  the  Constitu-
 tion  which  they  themselves  h:uve
 framed.  Under  article  37  it  is  one  of
 the  fundamental  duties  of  Govern-
 ment  to  follow  the  Constitution.  If
 you  cannot  do  it  in  the  Incometax
 Department,  how  can  you  do  it  in
 other  departments  of  Government?
 Therefore  I  am  submitting  that  the
 time  should  come—it  should  come  as
 soon  as  possible—when  these  Appellate
 Commissioners  will  not  be  subject  to
 the  Board,  in  all  these  matters.

 Shri  Braj  Raj  Singh  (Firozabad):
 Why  should  it  not  come  here  and
 now?

 Pandit  Thakur  Das  Bhargava:  They
 raise  many  objections;  they  say  ‘hey
 have  not  got  an  ample  cadre;  there
 are  no  chances  of  promotion.  Twenty
 other  objections  are  raised  which  are
 such  that  could  be  brushed  aside  if
 the  Finance  Minister  is  strong.  But,
 at  the  same  time,  fhe  Department  is
 too  strong.

 As  I  have  complained  before,  of  late
 years  I  find  that  all  these  Acts,  the
 Expenditure  Tax  Act,  the  Wealth  Tax
 Act  and  all  these  have  got  the  same
 provisions  as  are  found  in  the  Income-
 tax  Act  Since  948  our  laws  have
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 [Pandit  Thakur  Das  Bhargava]
 been  worsened  and  all  those  things  are
 being  introduced  which  were  the  sub-
 ject-matter  of  the  Investigation  Com-
 mussion  Act  If  a  person  wants  to
 appeal  the  sword  of  Damocles  is  hang-
 ing  over  his  head  In  criminal  appeals
 the  appellate  courts  cannot  enhance

 the  punishment  whereas  in  this  Bill
 you  also  say  that  the  appellate  court
 ean  enhance  the  tax  Therefore,  you
 are  discouraging  appeals

 Similarly  in  matters  relating  to
 Assessment  and  =  re-assessment  also,
 though  for  the  first  time  I  find  that
 you  have  placed  section  733  on  the
 Statute  book  All  the  same,  these  laws
 are  too  stringent  They  say,  at  any
 time  the  assessment  order  can  be
 rectified

 So  far  as  these  provisions  are  con-
 cerned,  I  have  given  some  amend-
 ments  and  I  know  their  fate  They
 wiil  meet  with  the  same  fate  as  other
 amendments  in  other  case  have  met
 w.th  The  result  will  be  the  same
 But,  all  the  same,  I  bcheve  in  going
 on  hammering  One  day  we  will  see
 the  result  of  all  this  as  I  have  scen
 results  in  many  other  cases  We  went
 on  doing  the  right  thing  and  ultimately
 we  got  results  I  have  got  that  con-
 fidence

 Ultimately,  I  come  to  a  very  import-
 ant  aspect  of  the  matter  Governments
 are  generally  capable  of  doing  very
 wonderful  things  When  we  passed
 the  Marriage  Act  in  this  House,  we
 enacted  that  an  impotent  person  could
 have  a  son  In  fact,  parenthood  was
 forsted  on  an  impotent  person  by
 section  46  of  that  Act  But  this  time
 we  have  done  something  better  Go
 to  any  part  of  the  world  and  you  will
 find  that  Estate  Duty  ३5  applicable  to
 the  estate  of  the  deceased  persons  The
 property  of  a  living  person  can  never
 be  the  subject  of  Estate  Duty  I  went
 to  the  Library  and  saw  some  books
 and  I  found  that  they  were  all  death
 duties  and  no  living  person  was  charg-
 ed  with  death  duty

 28  AUGUST  958  (Amendment)  Bill  356°

 An  Hon.  Member;  That  is  why  they
 cali  it  Estate  Duty  here  and  not  Death
 Duty

 Pandit  Thakur  Das  Bhargava:  But
 here  I  find  that  Government  are  going
 to  charge  duties  on  the  properties  of
 living  persons  This  328  an  anomaly—
 I  shuuld  say  a  monstrosity—which  I
 find  in  this  Bull

 As  a  matter  of  fact,  so  far  as
 previous  Governments  were  concerned,
 I  had  occasion  many  times  to  criticise
 those  Governments  in  this  House  in
 regard  to  their  treatment  of  the  Joint
 Hindu  family  so  far  ag  taxation  §  is
 concerned  On  many  occasions  I  found
 that  the  Finance  Ministers  of  previous
 Go  crnments  did  admit  that  the  inct-
 dence  of  income-tax  was  hard  and
 unfair  to  the  joint  Hindu  family  With
 your  permission  Sir,  I  will  just  quote
 two  Finance  Ministers  This  is  what
 Sir  George  Schuster  said

 “Jam  quite  ready  to  admit  that,
 as  the  law  stands  at  present,  there
 are  frequent  cases  of  I  may  almost
 say  injustice,  certainly  of  hard-
 ship  as  regards  taxation  But  I  do
 submit  that  the  existence  of  these
 cases  does  not  justify  the  whole-
 sale  alteration  of  the  law  without
 careful  consideration”

 Then,  on  the  28th  March  3946  Sir
 Archibald  Rowlands  said

 “From  my  short  study  of  this
 question,  it  seems  to  me  that  there
 may  be  cases  in  which  the  opera-
 tion  of  the  law  at  present  works
 hardship  on  the  Hindu  joint
 family  I  do  recognise  there  are
 several  cases  in  which  the  opera-
 tions  of  the  present  law  may  be
 hard  on  a  Hindu  Joint  Family  ”

 At  this  stage  I  do  not  want  to  go
 into  the  entire  history  of  what  hap-
 pened  so  far  as  the  Randu  Joint
 family  is  concerned  in  the  last  80
 years  But,  since  1928,  when  we  rea-
 lised  that  the  Hindu  Joint  family  was
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 not  being  fairly  treated  like  all  other
 families  in  the  land,  we  brought  this
 question.  I  have  quoted  only  two
 Finance  Ministers  who  admitted  this
 fact  and  I  can  quote  many  more.

 Even  in  1947,  when  I  brought  this
 matter  before  Parliament,  Liaqat  Ali
 Khan  of  blessed  memory  was  the  Fin-
 ance  Minister  and  he  also  said  that
 when  the  next  Taxation  Enquiry  Com-
 mittee  comes,  then  we  will  go  into
 this  question.  Our  Finance  Ministers
 have  been  saying  the  same  thing  lately
 also.

 In  924  the  question  arose  and  the
 Taxation  Enquiry  Committee  said  that
 so  far  as  the  Estate  Duty  is  concerned
 it  cannot  apply  to  the  Hindu  joint
 family.  In  ‘1946,  the  same  question
 arose  but  they  found  a  solution  which
 J  accepted  as  the  right  one.  But
 before  I  come  to  this  aspect  of  this
 case,  let  me,  for  your  consideration,
 complete  the  history.

 When  Shri  Mathai  was  here’  he
 accepted  my  criticism  and  was  pleased
 to  say  that  the  limit  on  taxation  of
 joint  Hindu  family  should  be  increas-
 ed  from  3,000  to  3,500  and  then  from
 4,200  to  8,400.  Ultimately,  the  matter
 went  to  Investigation  Commission  and
 they  said  it  should  be  Rs.  12,600,  that
 is,  three  times  Rs.  4,200  for  Hindu  joint
 families  where  the  family  had  got  3
 or  more  than  3  coparceners  as  a
 palhative  measure.  The  matter  went
 before  the  Taxation  Enquiry  Com-
 mittee  and  I  appeared  as  a_  witness
 before  the  Committee  and  I  asked  Shri
 Mathai  to  look  into  the  matter.  Again,
 he  shirked  the  issue.  If  you’  go
 through  the  Taxation  Enquiry  Com-
 mittee  Report  vou  will  be  pleased  to
 find  that  the  report  said  that  since  the
 Hindu  Code  was  on  the  anvil  of  the
 Legislature  it  refrained  from  making
 any  recommendations  whatsoever.  The
 report  said  that  so  far  as  joint  family
 property  was  concerned,  the  incidence
 of  taxation  depended  on  the  rules  of
 the  Hindu  law  and  therefore  they  were
 not  competent  to  go  into  the  question.
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 They  shirked  the  issue,  but  at  the
 same  time,  they  confirmed  the  recom-
 mendation  of  the  Income-tax  Investi-
 gation  Commission  and  they  said:  “We
 accept  this  that  so  far  as  three  mem-
 bers  are  concerned,  the  family  will  not
 be  taxed  unless  it  has  got  an  income
 of  three  times  the  taxable  limit  if  the
 family  consisted  of  three  or  more
 adult  members.

 6  hrs.

 When  the  matter  came  up  before
 the  predecessor  of  the  present  Finance
 Minister,  Shri  T.  T.  Krishnamachari,
 he  brushed  aside  everything  and  said:
 “No,  I  am  not  going  to  accept  this.
 Money  is  the  only  consideration  with
 me,  and  I  am  not  going  to  be  influenc-
 ed  by  these  considerations  of  the
 Hindu  joint  family,  ete.”  I  told  him
 that  fo:  the  last  so  many  years  we
 had  fought  out  the  issue  and  gained
 certain  points  and  asked  him  how  he
 ould  by  the  stroke  of  the  pen  brush
 that  aside.  He  was  very  obdurate  but
 on  my  resistance,  he  became  a  bit
 considerate  and  said  that  he  would
 appoint  a  committee  which  would  go
 into  this  question  and  then  the  Gov-
 ernment  will  take  decision.  He  dis-
 regarded  the  ‘three  times  the  amount
 of  the  taxable  limit  and  said  that  only
 twice  the  amount  would  be  consider-
 ed  in  regard  to  families  which  had  a
 membership  of  two  persons  or  more.

 Last  time  when  we  were  considering
 the  issue,  our  present  Finance  Minister
 adopted  a  somewhat  hesitating  atti-
 tude,  and  then  on  _  my  _  insistence
 agreed  that  he  would  appoint  a  com-
 mittee,  but  the  committee  has  not
 been  appointed,  and  this  Bill  has  come
 imposing  new  penalties  and  commit-
 ting  new  monstrosities  as  I  have
 submitted.

 Now,  so  far  as  the  previous  Bill  was
 concerned,  in  958  the  Hindu  joint
 family  was  discriminated  against.
 Whereas  in  the  case  of  ordinary  per-
 sons,  Rs.  4  lakh  was  the  limit,  in  the
 case  of  the  Hindu  joint  family,
 Rs.  50,000  was  the  limit,  and  I  had
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 very  hard  things  to  say  from  my  place
 here,  and  went  on  for  hours  submit-
 ting  to  the  Finance  Minister  that  he
 had  not  acted  properly.  However,  at
 that  stage  the  thing  had  gone  too  far.
 Section  34  had  been  passed,  and  when
 he  came  to  the  schedule,  he  could  not
 do  anything

 This  time  I  find  that  the  hmut  35
 placed,  so  far  as  the  individual  and
 the  Hindu  jo:nt  family  are  concerned,
 at  the  same  level,  but  they  have  intre-
 duced  another  unthought  of  imnova-
 tion,  a  thoroughly  unjustifiable,  a
 thoroughly  iniquitous  imnovation  =  I
 will  read  it  out  and  you  will  kindly
 consider  what  they  have  done

 Shri  D.  C.  Sharma
 When  will  the
 appointed?

 (Gurdaspur)°
 committee  be

 Pandit  Thakur  Das  Bhargava:  I  am
 sorry  I  could  not  hear  him

 Shri  D.  C.  Sharma:  will  the  hon
 Minister  who  is  in  charge  appoint  a
 committee?

 Mr.  Deputy-Speaker:  That  would  be
 seen  afterwards

 Pandit  Thakur  Das  Bhargava:  He  is
 only  reminding  me  of  the  promise  of
 the  Finance  Minister  to  appomt  a  com-
 muttee  which  he  has  not  so  far  carried
 out.  I  will  certainly  ask  him  to  do  the
 right  thing  because  this  is  a  matter
 which  does  not  end  here.  That  com-
 mittee  related  to  mecome-tax  This
 comittee  just  might

 Mr.  Deputy-Speaker:  By  the  time
 Pandit  Thakur  Das  Bhargava  has
 succeeded  in  his  efforts  to  get  some-
 thing  for  the  Hindu  joint  family,
 perhaps  the  family  might  have  dis-
 appeared  from  the  scene.

 Pandit  Thakur  Das  Bhargava:  I  am
 at  one  with  you  in  wishing  the  same
 thing.  In  fact,  when  we  were  consi-
 dering  the  question  of  succession,  I
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 said  to  the  Government:  “Take  cour-
 age  in  both  hands  and  finish  this
 family,  because,  after  all,  in  these  88
 years  crores,  hundreds  of  crores  of
 rupees  have  been  taken  illegally  from
 the  Hindu  joint  family  based  on  no
 principle  of  justice.”

 Now,  what  is  happening?  You  are
 quite  right  I  am  just  reading  out,
 and  this  very  sentence  will  show  that
 the  joint  family  will  disappear  sooner
 than  we  think.  What  do  they  say?  In
 the  new  section  34  they  say:

 “(l)  For  the  purpose  of  deter-
 mining  the  estate  duty  to  be  pad
 on  any  property  passing  on  the
 death  of  the  deceased,—

 (c)  in  the  case  of  property  80
 Passing  which  consists  of  a  copar-
 cenary  interest  in  the  joint  family
 property  of  a  Hindu  family  gov-
 crned  by  the  Mitakshara,  Maru-
 makkattayam  oor  Altyasantana
 law,  also  the  interests  in  the  joint
 family  property  of  all  the  lineal
 descendants  of  the  deceased  mem-
 ber,

 shall  be  aggregated  so  as  to
 form  one  estate  and  estate  duty
 shal]  be  levied  thereon  at  the  rate
 or  rates  applicable  in  respect  of
 the  principle  value  thereof.”

 Now,  what  would  happen?  Supposing
 a  man  of  75  dies  and  he  has  got  six
 sons,  the  eldest  being  55.  Supposing
 he  has  got  some  daughters  also,  they
 are  also  lineal  descendants.  ‘The
 expression  used  is  not  “male  lineal
 descendants”.  The  property  of  all  his
 sons,  and  of  his  daughters  if  he  has  any
 daughters,  will  all  be  aggregated,  and
 the  more  sons  the  greater  the  aggre-
 gation.  I  do  not  know  whetber  it  is
 a  population  contro]  measure,  whether
 this  is  a  birth  control  measure,  or  what
 it  is.  If  a  person  has  got  one  son,
 well,  the  aggregate  will  not  be  too
 much.  If  he  has  got  five,  the  aggre-
 gate  will  be  five  times  the  amount,  so
 that  in  the  case  of  living  people...
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 Mr.  Deputy-Speaker:  Then  it  is
 wealth  control  or  duty  control  and  not
 population  control.

 Pandit  Thakur  Das  Bhargava:
 According  to  Hindu  law  a  copy  of
 which  I  have  got  in  my  hand,  a  Hindu
 in  a  Mitakshara  family  gets  an  interest
 by  birth.  As  soon  as  he  is  born,  he
 gets  rights  in  the  family,  whereas  in
 the  Dayabagha  this  is  not  so,  and  he
 gets  all  his  rights  independent  of  his
 father.  The  father  has  got  an  equal
 right  with  the  son  in  a  Mitakshara
 family.  If  a  Mitakshara  family  con-
 sists  of  a  father  and  four  sons,  all  the
 five  have  got  one-fifth—-not  more,  not
 less,  so  that  the  birth  gives  him  the
 right,  and  not  succession.  There  is  no
 succession  in  a  Hindu  joint  family
 practically  so  far  as  joint  family  pro-
 perty  is  concerned.  This  joint  family
 even  defied  death  and  the  _  family
 continued  in  spite  of  the  death  of  the
 father.  My  submission,  therefore,  is
 that  when  the  sons  have  got  an  inde-
 pendent  right,  how  can  you  take  into
 account  their  properties?

 Shri  M.  C.  Jain:  Then,  there  cannot
 be  any  estate  duty  on  a  joint  Hindu
 family  according  to  you.

 Pandit  Thakur  Das  Bhargava:  My
 friend  is  only  submitting  a  thing  which
 is  quite  obvious  and  which  was  con-
 ceded  by  this  Government;  for  a  very
 long  time  since  924  till  946  they  did
 not  impose  this  duty  as  they  said  the
 joint  family  was  not  capable  of  being
 subject  to  any  estate  duty.

 Then  again  in  946  the  Government
 brought  a  new  proposal.  They  said
 any  property  which  passes  on  the
 death  of  &  member  of  a  Mitakshara
 family  is  a  property  equal  to  the  pro-

 Heol
 would  fall  on  a  notional

 partition  made  just  before  his  death.
 This  is  the  principie  even  today.  There is  a  notional  partition  and  it  is  taken
 that  the  man  who  ig  dead  has  effected

 oe  ana
 of  his  property  just  before

 Z|
 death  and  that  is  the  property which  is  taxable.  This  is  the  principle
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 today.  Why  do  you  add  the  property
 of  other  lineal  descendants?  Perhaps
 when  they  impose  taxes  Government
 forget  the  ordinary  principle  of
 Euclid,  that  the  part  cannot  be  equal
 to  the  whole,  the  whole  must  be
 greater  than  the  part.  Today  an  indi-
 vidual  getting  Rs.  5,000  pays  the  same
 tax  as  a  family  constituted  by  ten
 members.  Is  it  justice,  is  it  equity?

 Mr.  Deputy-Speaker:  All  must  be
 deemed  to  have  died.

 Pandit  Thakur  Das  Bhargava:  At
 least  a  partition  can  be  made  very
 easily.  Even  in  succession  there  is  @
 notional  partition  when  the  share  of
 the  daughter  35  determined  under  the
 Hindu  law.

 What  has  happened  in  the  succes-
 sion  law?  When  we  passed  the  Hindu
 Succession  Act,  there  was  a  Joint  Com~
 mittee  according  to  which  section  6
 ran  as  follows:

 “When  a  male  Hindu  dies  after
 the  commencement  of  this  Act,
 having  at  the  time  of  his  death  an
 interest  in  a  Mitakshara  coparce-
 nary  property,  his  interest  in  the
 property  shall  devolve  by  survi-
 vorship  upon  the  surviving  mem-
 bers  of  the  coparcenary  and  not
 in  accordance  with  this  Act:

 Provided  that,  if  the  deceased
 had  left  him  surviving  a  female
 relative  who  is  an  heir  specified  in
 class  I  of  the  Schedule,  such
 female  relative  shall  be  entitled  to
 succeed  to  the  interest  of  the
 deceased  to  the  same  extent  as
 she  would  have  done  had  the
 interest  of  the  deceased  in  the
 coparcenary  property  been  allotted
 to  him  on  a  partition  made  imme-
 diately  before  his  death.”

 And  this  did  not  satisfy  the  daughters.
 Therefore  an  Explanation  was  addea:

 “Explanation.—For  the  purpose
 of  the  proviso  to  this  section,  tne
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 tnterest  of  the  deceased  shall  be
 @eemed  to  include~

 (a)  the  interest  of  every  one  of
 his  undivided  male  descendants
 in  the  coparcenary  property,  ang

 -that  is  not  all-

 “(b)  the  interest  allotted  to  any
 male  descendant  who  may  have
 taken  his  share  for  separate  enjoy-
 ment  on  a  partition  made  after  the
 commencement  of  this  Act  and
 before  the  death  of  the  deceased,
 the  partition  notwithstanding;

 and  the  female  relative  shall  be
 entitled  to  have  her  share  in  the
 coparcenary  property  computed
 and  allotted  to  her  accordingly.”

 According  to  the  Select  Committee
 on  that  Bill,  the  daughter  was  entitled
 to  a  share  out  of  the  entire  family
 property  including  the  independent
 property  of  the  sons  who  had  sepa-
 rated  from  the  family.  This  came  up
 for  discussion  before  the  House  and
 then  this  proposal  of  the  report  was
 rejected  by  the  House  and  it  was
 accepted  that  the  daughter  could  take
 a  share  only  in  the  property  of  the
 deceased.  The  operative  part  of  sec-
 tion  6  reads  like  this:

 “Provided  that,  if  the  deceased
 had  left  him  surviving  a  female
 relative  specified  in  class  I  of  the
 Schedule  or  a  male  relative  speci-
 fied  in  that  class  who  claims
 through  such  female  relative,  such
 female  or  male  relative  shall  be
 entitled  to  succeed  to  the  interest
 of  the  deceased  to  the  same  ex-
 tent  as  she  or  he  would  have  done
 had  the  interest  of  the  deceased  in
 the  coparcenary  property  been
 allotted  to  him  on  a  partition  made
 immediately  before  his  death.”

 The  only  thing  passed  in  the  proviso
 was  that  the  only  property  which
 could  be  inherited  was  the  property
 which  would  fall  to  the  share  of  the
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 deceased  if  he  had  separated  from  the
 coparcenary  before  his  death.  The
 principle  accepted  was  that  only
 the  share  of  the  deceased  would  be
 divisible  among  the  sons  and  daught-
 ers  and  not  the  independent  rights
 of  the  sons  also  who  got  them  by  birth
 We  accepted  this  principle  in  the
 Succession  Law.  With  what  face  can
 we  now  come  and  say  that  we  do
 not  accept  this  principle  because
 accarding  to  the  Government  and  some’
 ef  my  non.  friends  in  the  Opposition,
 they  want  money  and  nothing  else.
 This  was  the  accepted  principle  in
 i946  and  even  in  1953.  What  has
 happened  since  then  in  these  years  to
 change  this  law?  It  is  very  unfair.
 We  have  got  articles  4  and  5  of  the
 Constitution;  we  shall  have  equality
 before  law.  We  do  not  want  any
 discrimination  so  far  as  law  is  con-
 cerned.

 May  4  just  give  an  example,  Sir?
 Suppose  a  man  of  75  dies  and  he  does
 not  belong  to  a  joint  Hindu  family.
 Will  the  property  of  his  sons  and
 daughters  also  be  calculated  for  this
 purpose?  My  _  submission  is  that  so
 far  as  the  law  goes  there  are  certain
 things  in  a  joint  Hindu  family  which
 give  certain  advantages;  there  are  cer-
 tain  things  which  give  some  dis-
 advantages  We  must  take  it  asa
 whole  as  we  find  it.  I  am  not  here
 to  complain  about  the  difficulties  of  a
 joint  Hindu  family  so  far  as  this  Bill
 35  concerned.  But  at  the  same  ti:

 TS: I  do  w'sh  to  contend  that  so  far
 the  Hindu  joint  family  is  concerned
 the  Government  is  not  well  advised  in
 changing  its  fundamental  rules  like
 this.  I  am  one  of  those  who  would  be
 happy  if  the  joint  family  goes  away;
 nothing  will  be  lost.  But  if  you  allow
 it  to  continue,  let  it  continue  in  its
 pure  form  with  all  the  incidents  and
 fundamentals  which  govern  it;  these
 should  not  be  changed.

 May  I  just  give  only  one  more
 example  for  your  consideration?

 Mr.  Deputy-Speaker:  Panditji  hak
 taken  about  forty  minutes;  now  be
 should  be  brief.
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 Pandit  Thakur  Das  Bhargava:  I  am
 sorry  to  have  taken  such  a  long  time.

 Shri  Tyagi  (Dehra  Dun):  There  are
 many  coparceners  (Interruptions).

 Mr.  Deputy-Speaker:  I  concede  to
 Mr.  Tyagi  that  there  are  many  co-
 parceners  in  this  argument.

 Pandit  Thakur  Das  Bhargava:  My
 difficulty  so  far  as  Mr.  Tyagi  is  con-
 cerned  is  that  he  knows  as  much  about
 the  Hindu  law  as  the  Government,
 about  the  difference  between  a  co-
 parcenary  and  a  Hindu  joint  family.  I
 do  not  think  that  this  is  appreciated  by
 any  person.  Hindu  joint  family  is
 different  from  coparcenary,  A  copar-
 cenary  consists  of  father  and  those
 who  inherit  something  by  birth  and
 not  daughters  and  wives.  That  is  so  far
 as  mutakshara  is  concerned.  Whereas
 in  dayabhaga,  wives,  daughters  and
 mothers  are  all  parts  of  the  copar-
 cenary.  I  do  not  think  Shri  Tyagi
 knows  it.  Shri  Tyagi  knows  about
 coparceners.  He  has  enough  Iknow-
 ledge  of  Hindu  law.  Among  lineal
 not  a  coparcener  You  are  speaking
 of  rights  of  daughters  also  because  a
 daughter  is  a  lineal  descendant.  You
 do  not  realise  the  difference  between
 coparcener  and  lineal  descendant.

 Mr.  Deputy-Speaker:  I  was  getting
 nervous  that  I  may  also  be  accused  of
 the  same  ignorance

 Shri  D.  C.  Sharma:  Even  he  has
 not  made  clear  the  difference  between
 coparcener  and  lineal  descendant.

 Pandit  Thakur  Das  Bhargava:  Sir,  I
 will  try  to  be  brief.  Ag  a  matter  of
 fact,  I  can  understand  the  anxiety  of
 Government  to  get  more  money,  the
 anxiety  of  many  other  Members  to  get
 more  money,  but  at  the  same  time  I
 was  submitting  another  rule  which  has
 made  a  lot  of  difference  so  far  as  the
 Hindu  joint  family  is  concerned.  You
 know,  Sir,  a  member  of  a  Hindu  joint
 family  or  a  coparcenary  has  within
 the  hollow  of  his  hand  the  entire  solu-
 tion  for  himself,  He  can  separate  any
 45  LSD—@
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 time  by  an  unequivocal  declaration
 that  he  is  separate.  Even  if  he  brings
 a  suit  for  partition,  the  family  will  be
 atvided  and  joint  status  would  be  dis-
 rupted.  If  he  makes  an  application
 for  partition,  even  by  that  very  act  he
 loses  his  joint  status.  Similarly,  if  a
 member  unequivocally  declares  that
 he  is  not  a  member  of  that  joint
 family,  according  to  strict  Hindu  law
 there  and  then  the  joint  status  of  that
 family  will  be  finished.

 But  what  have  the  income-tax
 people  done  to  get  more  tax?  They
 have  enacted  section  25  in  the  Income-
 Tax  Act  in  which  they  say  that  unless
 there  is  a  registered  deed,—even  that
 is  not  sufficient—unless  there  is  divi-
 sion  by  metes  and  bounds,  unless  each
 property  has  been  partitioned  off  and
 divided  into  bits,  they  will  not  accept
 that  family  as  disrupted,  as  not  joint,
 as  separate.  It  is  because  their  income
 suffers.  This  is  the  basis  why  they
 have  really  maimed  and  wounded  all
 these  principles  of  Hindu  law;  It  is
 for  the  purpose  of  getting  more
 revenue.

 In  the  British  Government  days  I
 made  all  these  points  before  the  then
 hon.  Finance  Ministers.  They  only
 sympathised  with  me  and  said:  “Let
 the  Taxation  Enquiry  Commission
 come.”  It  hag  come  now,  and  it  has
 not  given  us  justice  on  the  plea  that
 they  are  not  competent  to  deal  with  it
 as  long  as  there  are  social  laws
 about  joint  family  on  the  anvil  of  the
 legislature.

 What  I  submit  to  Government  now
 is,  finish  with  this  joint  family  busi-
 ness,  we  will  all  be  happy,  or  do
 things  in  the  right  way.  So  far  as  this
 Act  is  concerned,  you  cannot  tax  the
 property  of  all  those  who  are  not  sub-
 ject  to  Estate  Duty.  I  can  give  you
 many  examples,  but  as  you  have  al-
 ready  said,  Sir,  that  I  have  taken  too
 much  time,  I  will  only  give  one  exam-
 ple.  Let  us  see  what  happens  im  a
 Hindu  joint  family  where  the  father
 has  retired  at  the  age  of  60  and  he
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 and  his  wife,  who  are  parents  in  the
 tamily,  get  only  maintenance,  and  the
 real  work  is  done  by  the  juniors  who
 tay  acquire  the  whole  property.  The
 father  might  have  got  only  a  pro-
 perty  of  Rs.  10,000  or  Rs.  20,000,
 whereas  the  sons  may  have  acquired
 Property  worth  some  lakhs.  When  the
 father  dies,  is  it  fair  to  tax  the  entire
 earnings  of  the  whole  family  to  which
 the  young  men  not  only  contributed
 but  vigorously  contributed  and  acquir-
 ed  the  whole  property  of  the  family?
 Is  it  fair  to  put  all  the  property  in
 the  name  of  the  father  and  say  that
 it  should  be  taxed,  as  if  not  the  father
 alone  but  the  whole  family  has  died?
 That  is  not  fair  at  all

 Shri  Braj  Haj  Singh:  They  want
 the  whole  family  to  die.

 Pandit  Thakur  Das  Bhargava:
 Therefore,  Sir,  my  submission  is  that
 this  ‘aggregation’  section  No.  34  re-
 quires  modification.

 Shri  M.  C.  Jain:  A  very  good  argu-
 ment  by  the  capitalists.

 Pandit  Thakur  Das  Bhargava:  In
 fact,  Sir,  I  wanted  to  say  many  things,
 but  since  I  have  taken  a  long  time  I
 will  not  take  any  more  time  of  the
 House.  I  will  only  submit  for  the  con-
 sideration  of  the  House  that  so  far
 as  this  Bill  is  concerned,  we  will  be
 doing  an  entirely  wrong  thing  if  we
 pass  this  section.  Therefore,  I  am  go-
 ing  to  press  my  amendment  seeking
 the  deletion  of  the  words  “lineal  des-
 cendants  of  the  deceased”.  It  is,  as  a
 matter  of  fact,  to  my  mind,  certainly
 discriminating,  iniquitous  and  entirely
 wrong  to  include  those  properties
 which  are  not  included  in  the  case  of
 other  perzons.

 I  will  therefore  respectfully  submit
 that  they  should  take  it  as  a  serious
 problem.  The  House  should  not  be  a
 party  to  it,  to  the  tyranny  which  has
 been  exercised  for  many  years  over
 the  joint  family.  The  broad  question  of
 the  incame-tax  is  not  before  the  House.
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 This  is  a  new  measure,  a  new  innova-
 tion  which  the  Government  are  putting
 before  the  House.  The  House  will  not
 be  stultifying  all  the  previous  laws  by
 accepting  this  suggestion  of  mine,  be-
 cause  it  relates  to  a  separate  measure
 which  has  got  8  background  of  its
 own.  We  had  accepted  in  4946  and
 also  in  4953  that  only  the  property  of
 the  deceased  which  on  partition  would
 have  fallen  to  his  share  is  the  subject
 of  or  is  subject  to  this  duty  and
 nothing  else.  We  ought  not  to  enlarge
 it  by  including  the  interests  of  the
 members  of  the  Hindu  joint  family.
 The  daughters  are  also  lineal  descen-
 dants  and  they  have  got  an  interest  in
 the  joint  Hindu  family,  an  interest  on
 maintenance,  getting  married,  etc.  I
 can  go  on  giving  you  many  examples,
 but  I  refrain  from  doing  it.

 I  feel  that  the  House  should  kindly
 consider  sympathetically  what  I  have
 urged,  and  on  principle  also,  we  as
 the  House,  have  got  a  duty  to  dis-
 charge  to  the  entire  population.  It
 is  not  a  question  of  money  alone.  Let
 money  be  taken,  and  money  will  be
 taken.  Who  are  the  persons  to  pay
 it?)  The  joint  Hindu  family  is  to  pay
 a  very  large  amount  I  do  not  grudge
 it  since  we  have  to  contribute  to  the
 coffers  of  the  Government,  but  in  this
 manner,  putting  an  estate  duty,  as
 soon  as  a  person  dies  when  the  whole
 family  is  stricken  with  sorrow,  and
 the  minions  of  this  Government  going
 on  making  inventories  of  the  entire
 property  and  not  the  property  of  the
 deceased  only,  but  of  his  descendants
 also,  ts  not  correct.  An  inventory
 shall  be  made  of  all  the  ornaments  of
 the  wives  of  the  sons  and  every  piece
 of  property  shall  be  taken  into  account.
 As  against  only  the  property  of  the
 deceased,  everything  in  the  family
 will  be  made  an  inventory  of,  and  ul-
 timately,  if  the  words  relate  to  ‘aggre-
 gation’,  the  property  will  be  much
 more.  Perhaps  the  words  as  they  are
 relate  only  to  the  rates.  But  the  words
 are  very  ambiguous.  4  will  beg  of  the
 House  to  read  the  words.  So  far  as  the
 first  operative  part  is  concerned,  it  says
 that  it  will  form  an  entire  estate  and
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 for  the  purpose  of  rates,  an  explana-
 tion  is  given.  The  opening  words  of
 the  clause  are:

 “For  the  purpose  of  determining
 the  estate  duty  to  be  paid  on  any
 property  passing  on  the  death  of
 the  deceased,—”

 For  that,  aggregation  shall  be  made
 I  am  afraid  that  if  these  words  re-
 main  there,  not  only  for  the  purposes
 of  the  rates,  but  the  entire  property
 may  be  subject  to  duty.

 I  oppose  both  the  things—either  for
 aggregation  purposes  or  for  the  pur-
 pose  of  rates.  It  should  not  be  done
 At  least  so  far  as  the  aggregation  for
 the  purpose  of  actual  charging  of  the
 estate  duty  is  concerned,  this  is  abso-
 lutely  unjustified.

 Shri  M.  BR.  Masani  (Ranchi—East).
 I  am  sure  the  House  has_  hstened
 with  sympathy  to  the  forceful  plea  of
 the  speaker  who  has  just  concluded.  As
 a  Member  of  the  Select  Committee  I
 was  glad  to  hear  at  the  beginning  of
 his  speech  that  he  felt  that  the  Select
 Committee  had  made  certain  improve-
 ments  in  the  Bill.  That  is  true,  and  I
 think  we  all  welcome  the  improve-
 ments  to  which  the  Finance  Minister
 was  good  enough  to  agree.

 There  1s,  however,  one  feature  of
 this  Bill  with  which  I  cannot  possibly
 associate  myself,  a  feature  to  which
 I  shall  now  confine  my  remarks,  and
 that  is  the  lowering  of  the  limit  of
 taxation  or  the  bringing  within  the
 scope  of  this  duty  all  estates  worth
 between  Rs.  50,000  anda  lakh  of
 rupees.  Somebody  at  the  back—one  of
 my  hon.  friends—talked  about  the  rich.
 The  plea  that  I  am  making  has
 nothing  to  do  with  the  rich,  because
 the  people  involved  in  this  change
 which  I  resist  are  not  the  rich  but  the
 relatively  poor.

 An  estate  of  Rs.  60,000  today  38  the
 equivalent  of  an  estate  of  Rs.  12,000
 before  the  war.  If  we  cast  our  minds
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 back  to  1989,  I  wonder  whether  we
 would  have  thought  that  if  a  senior
 clerk  or  a  junior  official  or  a  shop-
 keeper  died,  leaving  Rs.  12,000,  to  his
 widow  and  four  or  five  children,  we
 should  consider  it  a  lordly  inheritance
 which  may  be  mulcted  or  penalised.
 I  am  sure  Members  of  the  Government,
 as  all  of  us  here,  would  agree  that  that
 thought  would  not  have  occurred  to
 us  And  yet,  we  are  so  hypnotised  by
 the  larger  figures  which  the  inftation
 through  which  we  have  gone  since
 939  make  us  real,  in  that,  when  we
 think  of  Rs  50,000,  we  think  of  some-
 thing  rather  big  Actually,  what  we  are
 discussing  is  whether  a  man  leaving
 Rs.  12,000  to  his  family,  on  the  pre-war
 purchasing  power  of  the  rupee,  leaves
 such  an  inheritance  or  estate  as  de-
 serves  to  be  penalised  or  mulcted.
 Today  a  man  who  leaves  Rs.  50,000
 or  a  little  over  would  be  a  middle-
 class  man  who  might  have  drawn  the
 greater  part  of  that  amount  from  his
 provident  fund  or  retirement  gratuity.
 Those  Rs  50,000  may  reflect  the  hard-
 earned  savings  of  his  life-time  on
 which  a  great  deal  of  tax  has  already
 been  paid  In  other  words,  the  man
 about  whom  I  am  talking  is  the  small
 man  and  I  must  confess  that  I  am
 amazed  that  the  Government  should
 think  that  the  savings  of  the  small
 man,  born  out  of  hard  labour,  should
 be  forfeited  even  up  to  the  extent
 that  is  contemplated.

 The  middle-class  is  the  back-bone
 of  our  nation  and  to  hit  at  his  back-
 bone  on  every  financial  issue  that
 comes  before  this  House  is  bad  ece-
 nomics  and  bad  politics.  By  demora-
 lising  and  depressing  the  middie-ciass,
 this  Government,  which  resists  com-
 munism  and  other  disruptive  tenden-
 cies  in  other  fields,  is  aggravating
 those  very  tendencies  on  the  economic
 field  without  knowing  it.

 As  I  said,  these  Rs.  50,000  represent
 the  savings  of  a  life-time,  which  we
 are  all  supposed  to  encourage.  The
 fact  is,  if  I  do  not  save  these  Rs.  60,000
 out  of  my  earnings,  but  spend  them,
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 {Shri  M.  R.  Masani)
 I  escape  from  the  tax.  But  if  I  take
 the  trouble  of  leaving  Rs.  50,000  for
 my  widow  and  children,  which  the
 Government  wants  us  to  do,  then  I
 should  pay  tax.

 That  I  am  not  alone  in  this  view
 was  borne  out  a  few  days  ago  by
 editorials  in  two  leading  newspapers
 of  this  capital,  from  one  of  which  I
 shall  quote,  because  it  is  well  put.
 This  is  what  the  editorial  says:

 “,...it  is  certainly  the  case  that
 neither  at  the  stage  of  the  intro-
 duction  of  the  Bill  nor  at  any  sub-
 sequent  stage  have  the  Govern-
 ment  brought  forward  any  con-
 vincing  argument  for  flinging  its
 tax-net  so  wide  as  to  catch  such
 small  fish  It  remains  for  the
 Government  to  consider  whether
 it  is  really  worth  their  while  to
 persist  in  the  intended  unremu-
 nerative  harassment  of  relatively
 small  property-owners.”

 Shri  B.  Gopala  Reddy:  Which  is
 that  newspaper?

 Shri  M.  BR.  Masani:  This  is  the
 Hindustan  Times.  About  four  days
 ago  the  Times  of  India  carried  a  very
 similar  editorial  which  you  must  have
 read  also.

 What  are  the  Government  going  to
 get  out  of  it?  As  far  as  I  can  make
 out  from  discussions  with  the  Finance
 Minister  in  the  Select  Committee,  the
 amount  is  relatively  small,  and  the
 Finance  Minister  at  one  stage  in  the
 Select  Committee,  I  think  at  the  con-
 cluding  stage,  was  good  enough  to  say,
 “All  right,  you  find  the  money  by
 modifying  the  rates  and  I  shall  agree
 to  reconsider  this  matter.”

 I  have  given  notice  of  an  amend-
 ment  and  I  am  glad  to  see  that  some
 other  Members  of  the  House,  Shri
 Khadilkar,  Shri  Assar  and  Shri  P.  K.
 Deo,  who  have  also  put  in  minutes  of
 dissent  similar  to  mine  have  moved
 in  the  same  direction.  We  are  quite
 prepared  to  agree  that  part  of  the
 reduction  in  the  rates  from  6  to  4  per
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 cent.  and  from  8  to  6  per  cent.  be
 revoked  and  that  we  go  back  to  5  and
 7  per  cent.  striking  the  mean,  so  tha’
 part  of  the  loss  that  would  accrue
 the  Government  through  keeping  the
 limit  at  Rs.  !  lakh  and  not  at  Rs.
 50,000  may  be  restored  to  them.  I
 think  the  figures  can  be  worked  out
 and  I  hope  the  Finance  Minister  wili
 do  so.  He  will  find  that  by  accepting
 what  we  are  suggesting,  the  loss  will
 be  only  a  very  few  lakhs  of  rupees.
 I  do  suggest  to  him  that  the  psycho-
 logical  harm  that  he  will  do  and  the
 disincentive  to  saving  that  he  will  set
 in  motion  will  be  out  of  all  proportion
 to  the  gains  that  he  will  make  with
 a  few  lakhs  of  rupees  from  these  poor
 people.  So,  the  force  of  my  amend-
 ment  would  be  to  tax  the  people  with
 Rs.  lakh  and  more  higher,  and
 thereby  to  tax  the  rich  more  and  to
 relieve  the  poor  or  relatively  poor.

 es

 The  first  speaker,  from  the  commu-
 nist  benches,  made  the  statement  that
 this  is  the  lowest  estate  duty  rate  in
 the  world.  I  was  expectantly  waiting
 for  him  to  tell  us  the  very  high  in-
 heritance  tax  and  estate  duty  in  the
 Soviet  Union,  from  which  he  derives
 his  inspiration.  But  he  was  silent;  and
 that  is  not  an  accident,  because  the
 fact  is  that  in  the  Soviet  Union,  the
 so-called  communist  country,  there
 are  no  estate  duties  and  no  inheritance
 taxes  whatsoever.  After  the  first  ten
 years’  attempt  at  equality,  the  Soviet
 Union  has  swung  so  far  back  in  the
 direction  of  inequalities  of  wealth  and
 income  that  today  in  the  Soviet  Press,
 you  can  read  reports  of  millionaires,
 people  with  millions  of  roubles  leav-
 ing  their  fortunes  to  their  family
 without  paying  even  i  per  cent.  tex.
 So,  it  is  not  for  people  who  derive
 their  inspiration  from  that  part  of  the
 world  to  preach  to  us  as  to  how  much
 we  should  tax  our  lower  middle-class
 or  the  poor  people.  Now,  as  the
 Finance  Minister  is  not  here  {  do
 request  the  Minister  in  charge  of  this
 Bill  to  consider,  along  with  his
 colleagues,  whether  in  response  to  the
 wide  feeling  that  was  expressed  in  the
 Select  Committeé’  which,  I  am  con.
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 vinoed,  ia  shared  by  this  House,  this
 unfortunate  retrogressive  measure  of
 taxing  the  poor  is  really  necessary.
 I  do  appeal  to  him  to  consider  whe-
 ther  by  raising  the  slabs  on  estates
 over  Rs.  ]  lakh  in  the  manner  that  I
 have  suggested,  or  some  other  manner
 that  Government  might  devise,  this
 amount  of  Rs.  20  lakhs  or  30  lakhs,
 whatever  it  may  be  cannot  be  recoup-
 ed  from  those  estates  which  are
 better-placed  to  bear  this  loss,  this
 burden.  I  do  hope,  therefore,  that
 even  now,  belated  though  it  might
 be,  the  Government,  whose  general
 political  ideologies  are  esteemable,
 will  refrain  from  passing  this  Act,
 which  injures  the  general  climate  of
 political  democracy  and  the  growth
 and  development  of  the  middle  clas-
 ses  in  which  they  believe.  I  believe
 all  these  measures,  with  which  you
 come  before  us  every  year,  increasing
 the  burden  on  the  middle  class,  peo-
 ple  who  work  hard,  people  who  are
 the  backbone  of  the  nation,  will
 encourage  the  forces  of  disruption  and
 communism  in  this  country.  And  if
 the  Government  will  not  accede  to
 this  suggestion,  I  do  hope  at  least
 some  of  the  governments  of  our  States
 will  apply  their  minds  to  these  con-
 siderations  and  desist  from  applying
 this  law  in  its  present  form.

 शी  ममू०  Wo  जैन  :  माननीय  डिप्टी
 स्पीकर  साहब,  सिलेक्ट  कमेटी  ने  अपनी
 रिपोर्ट  में  जो  कनसेशन्ज  दी  हैं,  में  उन  को
 अपोज  करता  हूं,  न  सिर्फ़  हस  लिये  कि

 हायर  लिमिट्स  में,  रेट  को कम  कर  के  रियायत
 दी  गई  है,  अल्कि  इसलियें  भी  कि  पिछले  सेशन
 में,  जब  कि  यह  बिल  पेश  डुभा  था,  वह
 कहा  गया  था  कि  एंग्रीकल्चरल  प्रापर्टी  पर

 यह  बिल  लागू  नहीं  हो  सकता  है,  जब  तक
 कि  ब्रदेद  असेम्बलियों  से  इस  की  इजाजत
 नन  ली  जाय,  लेकिन  मुझे  झफ़सोस  है  कि
 इतने  दिनों  तक  किसी  असेम्बली  से  इस  की
 सेक्शन  नहीं  ली  भई  है  t

 सुझ  से  पहले  बोलने  बाले  दो  स्पीकर्ज
 मे  हिन्दू  सायंट  फ़ैमिसी  के  नाम  पर,  मिडिल

 क्लासिस  के  नाम  पर  शौर  कहां  तक  कि
 ग़रीबों  की  बिना  पर  इस  बिल  की  मुखासफ्रत
 की  है  1  मुझे  ताज्जुब  है  कि  शो  मसानी
 से  पहले  पंडित  भार्गव  ने  हिन्दू  ज्वायंट  फैमिसी
 के  नाम  पर  बहुत  कुछ  कहा  है  उन्होंने
 जिस  दफा  ३४  का  हवाला  दिया  है,  उस  में
 साफ  तौर  पर  लिखा  है

 “in  the  case  of  property  80
 passing  whioh  consists  of  a  co-
 parcenary  interest  in  the  joint
 family  property  of  a  Hindu
 family  governed  by  the  Mitak-
 shara,  Marumakkattayam  or
 Aliyasantana  law,  also  the  in-
 terests  in  the  joint  family  pro-
 perty  of  all  the  lineal  descendants
 of  the  deceased  member;”

 इससे  तो  जहां  तक  में  समझा  हूं  यह  जाहिर
 है  कि  ग्रगर  किसी  डिसीज्ड  की  अपनी  हिन्द
 ज्वायंट  फैमिली  है  भौर  उसके  लड़के  चाहे
 कितने  ही  हों,  अगर  उनकी  झपनी  झपनी
 प्रापर्टी  अलग  से  नहीं  है  और  सारी  की  सारी

 हिन्द्‌  ज्वांयंट  फैमिली  की  है  तो  उन  सड़कों
 का  जो  हिस्सा  है  वह  बाप  की  वजह  से  बनता
 है  भ्रौर  वह  हिस्सा  सारे  का  सारा  शामिल  किया
 जायेगा  न  कि  अगर  में  अपने  बाप  से  भलग  हं
 और  मे  भ्रपनें  नाम  पर  भ्रलग  से  मकान
 बनाता  हूं  और  मेरा  मकान  भी  उसे  प्रापर्टी
 में  शामिल  होगा  -  यह  नही  हो  सकता  है।
 पंडित  ठाकुर  दास  भागन  जी  के  दिमाग  में
 में  समझता  हूं  यह  बात  नहीं  थी

 उपाध्यक्ष.  भमहोदणय  :  झगर  झाप

 अलहदा  है  तो  आपकी  बाप  से  ज्वामंट
 फेमिली  कंसे  हुई

 ?

 थी सु०  Wo  ty:  उनकी  भार्गुमेंट
 से  मह  बात  साबित  होती  है  कि

 उपाध्यक्ष  महोदय  :  उन्होंने  तो
 खानदान  मुशतरिका  के  बारे  में  कहा  ।  अगर
 सलानदान  मुणतरिका  होगा  तो  लड़का  इकट्ठा
 होगा  t
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 थी भु०  de  ie:  उन्होंने  भपनी
 स्पीच  में  यूकलिड  की  मिसाल  दी  है  भौर

 कहा  है  कि  हमारी  गब्नेमेंट  ने  उसे  मात  कर
 दिया  है  ौर  उसको  मी  भुला  दिया  है  ।

 इसके  साथ  ही  साथ  उन्होने  यह  भी  कहा  कि
 पार्ट  इज  प्रेटर  देन  दी  होल  ।  झगर  खान-
 दान  मुशतरिका  है  तो  हमे  यह  नहीं  मूलना
 चाहिये  कि  वेशक  लड़के  का  अर्थ  से  राइट

 होगा  लेकिन  वह  राइट  फादर  होता  है  ।
 झगर  किसी  बाप  के  जार  बेटे  हैँ  और
 पांचबा  हो  जाता  है,  तो  उनका  हिस्सा
 ॥  हो  जायगा  और  पाचवा  भी  हकदार
 हो  जायगा  ।  इसी  तरह  से  झगर  ख्ठा
 लड़का  हो  जाता  है  तो  इन  छहो  में  वह
 जावदाद  बटेगी  शझौर  जो  हिस्सा  है  वह  और
 भी  कम  हो  जायगा।  मेरे  कहने  का  मतलब

 यही  हैकि  जो  हिस्सा  लड़फे  को  मिलता

 है  वह  बाप  के  &  मिलता  है।  प्रगर
 उसके  लड़को  का  जो  हिस्सा  है  वह  मुशतरिका
 खानदान  में  है  तो  बाप  के  मरने  के  बाद
 उसके  द्वारा  मिली  सारी  प्रापर्टी  को  एग्रीगेट
 करना  ही  होगा  ।  क्‍या  वह  यह  चाहते
 हैं  कि  इसको  एग्रीगेट  न  किया  जाये  ?

 उन्होने  कास्टीट्यूडन  का  हवाला  दिया
 झौर  कहा  कि  खुद  कास्टीट्यूशन  को  बना
 करके  हिन्दू  ज्वाइट  फैमिली  के  साथ  डिस-
 जिमिमेट  किया  जा  रहा  है|  अगर  पडित

 ठाकुर  दास  जी  की  भार्गुमेंट  को  माना  जाये
 सो  में  समझता  हू  कि  हम  हिन्दू  ज्वायंट
 कमिसी  के  हक  में  डिसक्तिमिनेंट  करेंगे  |
 झगर  उनकी  भ्रार्गूमेंट  को  मान  लिया  जाये
 झौर  जैसा  उन्होने  चाहा  है  कर  दिया  जाये

 झौर  हिन्द  ज्यायट  फंमिली  पर  इस्टेट

 ड्यूटी  न  लागई  जाये  तो  क्‍या  हम  उसके

 हुक  में  डिसक्तिमिमेट  नहीं  करेगे  ?  इज्जे-
 अक्षय  देन ेका  मतलब यह  होगा  कि  हम
 a  कहने  लग  जायेंगे  कि  हमारी  ज्वायट
 फैमिसी  है  शौर  इसका  मतीजा  यह  होगा
 कक  स्टेट  ड्यूटी  ही  उड़  जायेगी  |  में
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 समझता  हूं  कि  जो  बिल  में  प्रोवाइड  किया  सया

 है  बह  मुनासिय  है  शौर  काबिले  सपोर्ट  है

 ae  से  पहले  बोलने  बाले  स्पीकर  महो-
 दर  ने  खास  तौर  पर  मिडिल  कक्‍्लासिंस  भौर
 लोझर  मिडिल  क्लासिस  का  जिक्र  किया  है  और

 वह  यहा  तक  कह  गये  कि  यह  एक  रेट्रोग्रेड
 मशर  है  जिसके  जरिये  से  गरीबों  पर  टैक्स
 लगाया  जा  रहा  है।  उन्होने  इसकी  सपोर्ट
 में  टाइम्स  झाफ  इंडिया  और  हिन्दुस्तान
 टाइम्स  का  हवाला  दिया  है  भौर  जो  कुछ
 इन  अखवारो  के  एडिटोरियल्स  में  लिखा
 गया  है,  उसको  पढ़  कर  सुनाया  है  ।  में
 झापको  बतलाना  चाहता  हू  कि  हमारे  देश
 की  जो  कंपिटलिस्ट  क्लास  है  वह  बहुत  होशि-
 यार  है।  केसे  तो  दुनिया  की  कंपिटलिस्ट
 क्लास  ही  बहुत  होशियार  है  लेकिन  यहां
 की  क्लास  खास  तौर  पर  बहुत  होशियार
 है  1

 46.35  hrs,

 (Panprt  THaxur  Das  Brarcava  in  the
 Chatr}

 ag  जब  सीधे  टैक्सो  की  मुखालिफत  नही  कर
 सकती  है  तो  गरीबों  की  आड़  लेती  है  भौर
 गरीबों  की  झाड  लेकर  उनको  उकसाती  है  ।

 म्‌श्ने  अफसोस  है  कि  हमारी  गवर्नमेंट  की
 तरफ  से  जो  कुछ  प्रेस  में  छएता  है  उसका
 कोई  जवाब  नही  दिया  जाता  है  ।  बूसरी
 बात  यह  भी  है  कि  ये  जो  अ्रखबार  हे  ये  बड़े
 बड़े  लोगो  के  हे  जैसे  डालमिया  का  है  या
 बिडला  का  है।  इन  अखबारों  से  जो

 कुछ  भी  कंपिटलिस्ट  क्लास  चाहती  है
 लिखवा  सकती  है  ।  मे  आझापफ्को
 एक  मिसाल  बतलाना  चाहता  हु  जोकि
 दायद  में  पहले  भी  बलला  चुका  हूं  ;  जो
 कैपिटलिस्ट  क्लास  है  वह  गरीबों  की  बाढ
 में  इन  टैक्सो  की  मुखलिफत  करती  है  ।
 उस  कहानी  को  अगर  में  पहले  यहां  बयान
 कर  चुका  हूं  तो  फिर  से  दोहरा  देना  चाहता
 हैं
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 एक  मुसाफिर  जो  कि  एक  भमीर  झ्रादमी
 था  रेल  में  सफर  कर  रहा  था  डिब्बे  में
 &3  बैठे  किसी  मुसाफिर  ने  उससे  कहा  कि
 भाई  शुम  जिस  जगह  जा  रहे  हो  उस  के  रास्ते
 में  डिब्बे  में  बैठे  बैठे  लोगों  की  डाक्‌  भ्रा  करके

 लूट  लेते  है  ।  उसके  पास  १०,०००  के  करीब
 रुपये  थे  ।  वह  बहुत  धबराया  ।  उसने
 सोचा  कि  यह  तो  बहुत  मुश्किल  हुई  और
 झब  क्‍या  किया  जाये  7  उसको  खयाल  झाया  कि
 पास  में  बैठे  दूसरे  मुसाफिर  से  भी  पूछ  लिया
 जाना  चाहिये,  शायद  कोई  रास्ता  निकल
 आये  ।  उसने  दूसरे  मुसाफिर  से  पूछा  कि
 भाई  तुम  कहां  जाओगे  ?  उसने  कहा  कि
 में  जाखल  जाऊंगा  ।  वह  वही  स्टेशन  था

 जहां  वह  झमीर  मुसाफिर  जा  रहा  था  t
 उसने  इस  के  बाद  उससे  पूछा  कि  तुम्हारे  पास
 कितने  रुपये  हे  ?  उसने  जवाब  दिया  कि
 मेरे  पास  २०  रुपये  हें  ।  उसने  कहा  कि  उफ

 घुम्हारे  पास  २०  रुपये  हें  ?  यहां  पर  तो
 डाफे  इत्यादि  की  वारदातें  हो  जाती  है
 तुम्हें  कहीं  कोई  लूट  न  ले  ।  इस  पर  वह
 जबरा  कर  पूछने  लगा  कि  अब  क्या  करना

 चाहिये  ?  उसने  कहा  कि  तुम्हें  जागना
 पड़ेगा  और  अगर  कोई  वारदात  हो  जायेगी
 तो  शोर  मचाझोगे  इत्यादि  ।  फिर  क्‍या
 था,  वह  बीस  रुपये  वाला  जो  झ्रादमी  था

 वह  तो  सारी  रात  जागता  रहा  और  जो
 अमीर  मुसाफिर  था  वह  रात  भर  मजे  म
 सोया ।  यह  सब  वह  गरीब  के  दिल  में
 डर  बेदा  करने  में  कामयाब  हुआ  |

 इसी  तरह  से  कैपिटलिस्ट.  क्लास
 प्ररीबों  को  भड़काती  है  |  में  इससे

 कहूंगा  कि  वह  इस  प्रवृत्ति  को  त्याग  दे  ।
 साथ  ही  साथ  मेँ  गबनंमेंट  से  भी  कहूंगा  कि
 केपिटलिस्ट  क्लास  जो  हैवाक  प्ले  (Havoc
 play)  कर  रही  है  झाम  गरीबों  की  झाड़
 में,  उससे  वह  इंडिफ्रें.  (Indifferent)
 a  हो  ।  हिन्दुस्तान  टाइम्स  शौर  टाइम्स
 ध्ल्फ  इंडिया  इत्यादि  ऐसे  पेपर  हैं  जिन  को
 किं  शिडिस  क्लास  तथा  लोधर  मिडिल
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 क्लास  दत्यादि  भी  पढ़ती  हैं।  इसका  झसर
 सन  पर  भी  होता  है  |  इस  बास्ते  इस  तरह  के
 प्रापेयंडा  से  गवर्नेमेंट  इंडिफ्रेंट  न  हो  भौर
 लोगों  को  गवर्सेमेंट  की  टैक्सेशस  पालिसी
 के  खिलाफ  जिस  तरह  से  मड़काया  जा

 रहा  हैं,  उसको  बके  ।  इस  क्लास
 से  भी  में  कहना  चाहता  हूं  कि  भरीबों  को
 इस  तरह  से  वह  भड़काती  नहीं  रह  सकती

 है  श्रौर  हमेशा  किले  में  नहीं  बनी  रह  सकती

 है  ।  हिन्दुस्ताम  के  अग्याँम  अआहिस्ता
 ग्राहिसत्ता  आगे  बढ़  रहे  हैं  झौर  ये  चाहते
 है  कि  टैक्स  लगें  तथा  हमारा  जो  दूसरा  प्लान

 है  वह  कामयाब  हो  ।  ये  जो  टैक्स  हैं  ये

 उन्ही  पर  लग  सकते  है  जो  देने  के  काबिल
 है  ।  ब्रिटिश  राज्य  में  इन  कंपिटलिस्टों  पर
 टैक्स  बहुत  कम  लगा  करते  थे  झौर  वे  इनसे
 बच  जाया  करते  थे  श्राज भी  उनमें  यही
 प्ादत  घर  किये  हुये  हूँ  अझाज  भी  वे  यह
 चाहते  है  कि  उन  पर  टेक्सेस  न  लगें।  यह
 नहीं  हो  सकता  है।  उन  पर  हमको  टैक्स
 लगाने  ही  होंगे  ।

 मुझे  यह  देव  कर  अफसोस  हुआ  कि
 सिलैक्ट  कमेटी  ने  कई  मामलों  में  कैपिटलिस्टों
 को  रियायतें  दी  हैं  भौर  ये  ऐसी  रियायतें  हैं
 जो  कि  पहले  प्रोपोज्ड  बिल  में  नहीं  थीं  ।
 ये  रियायतें  उनको  नहीं  दी  जानी  चाहियें
 थीं  ।  जो  टेंक्सों  में  कमी की  गई  है  बह  नहीं
 की  जानी  चाहिये  थी।  मसानी  साहब  ने
 तजवीज़  पेश  की  है  कि  ५०,०००  की
 लिमिट  को  बढ़ा  कर  एक  लाख  कर  दिया
 जाय  1  भौर जो  दारह  है  वह  झाठ  से  छः:
 ऑर  छः:  से  चार  न  करके  उसको  बढ़ा  दिया
 जाये  ।  मेरी  तजबीज़  यह  है  कि  शरह
 उसी  तरह  से  रहनी  चाहिये  जो  पहले  बिल
 में  थी  तथा  ओ  कंसेदन  दिये  गये  हैं  वे  उड़ा
 दिये  जायें  और  जो  लिमिट  है  वहू  ५०,०००
 तक  ही  रखी  जाय  7  अजब  यह  होगा  तभी

 हमारा  जो  प्लान  है  वह  कामयाब  होगा
 शौर  तभी  सब  चीज़ें  चलेंगी  1

 Shri  Khadilkar  (Ahmednagar):
 Before  coming  to  the  Bill  proper,  on
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 {Shri  Khalilkar)
 this  occasion  I  would  like  to  make
 two  observations.  This  is  perhaps
 the  last  measure  in  the  effort  of  our
 Government  to  broaden  and  integrate
 the  tax  structure  in  this  country,  and
 as  we  all  know,  this  integration  and
 broadening  were  more  or  less  based
 on  the  proposals  of  Mr.  Kaldor.  In
 fact,  this  is  the  last  measure  in  the
 process.  When  this  Bill  came  before
 the  House,  I  thought  that  there  was
 no  intention  to  change  the  basis  of  it,
 for,  as  I  said,  the  time  had  come
 when  Government  should  take  into
 consideration  the  social  effects  of
 taxation  in  our  society  and  the
 result  of  taxation.  I  would,  at  the
 outset,  appeal  to  Government  to
 apply  their  mind  to  this  social  aspect
 of  taxation.

 Do  you  really  desire,  and  is  it
 possible  by  imposing  taxes,  to  reach
 the  so-called  ideal  of  an  egalitarian
 society?  It  is  really  a  matter  for
 serious  study,  how  the  different  sec-
 tions  in  society  and  how  the  whole
 class  structure  have  been  affected  by
 the  taxation  measures  which  Govern.
 ment  have  brought  forward.  I  would
 appeal  to  Government  and  the  Plan-
 ning  Commission  to  apply  their  mind
 to  this  aspect  of  taxation.

 There  is  another  aspect  which  is
 equally  important.  As  I  had  observed
 while  criticising  the  budget  pro-
 posals  there  is  a  certain  amount  of
 stagnations,  if  we  were  to  see  the
 results  of  all  the  tax  proposals  and
 imposition  of  burdens  that  Govern-
 ment  have  put  on  the  people.  That
 is  also  an  aspect  I  mean  the  yield,
 which  has  to  be  thoroughly  gone  into.
 My  little  inquiry  leads  me  to  the
 conclusion  that  it  has  not  only  affect-
 ed  the  class  structure  unevenly,  but  it
 has  put  an  added  burden  on  the  lower
 strata  of  society,  the  middle  strata,
 while  the  upper  strata  are  compara-
 tively  untouched  by  the  taxation
 measures.

 Some  people  might  think  that  Gov-
 ernment  have  lowered  the  limit  down
 to  Re.  60,000,  and  therefore,  this  is  a
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 very  radical  measure.  I  would  like  to
 appeal  to  the  House  not  to  go  by
 pseudoradicalism,  but  to  try  to  apply
 some  scientific  thinking  to  everything
 that  is  done.  Otherwise,  tomorrow,
 Government  may  say  that  they  want
 some  money  and  they  would  go  down
 to  the  limit  of  Rs.  25,000.  Of  course,
 that  might  be  welcome.  But,  ultimate-
 ly,  while  enacting  a  measure  of  taxa-
 tion  of  this  nature,  do  you  really  want
 to  hit  a  class  which  I  have  called  in
 my  minute  of  dissent  as  the  lower
 middle  class,  consisting  of  teachers,
 professors,  lawyers  and  government
 servants,  who  have  certain  cultural
 traditions  and  traditions  of  learning;
 they  want  to  preserve  it,  but  in  the
 changing  pattern  of  society,  they  are
 finding  it  extremely  difficult  to  pre-
 serve  that  tradition.  If  at  all,  you  are
 aiming  at  pauperising  this  particular
 section  of  society,  I  have  no  grouse,
 and  you  can  go  ahead  and  bring  down
 the  limit  to  Rs.  25,000  also.  And  why
 keep  it  at  Rs  50,000?  Tax  the  lowest
 strata  as  much  as  possible.  But  what
 would  be  the  result?  Are  you  really
 serious  in  laying  down  a  democratic
 foundation  for  a  social  change?  If
 you  are,  then  you  have  to  follow  a
 different  course.

 Therefore,  they  should  give  serious
 thought  to  all  their  taxation  measures
 and  particularly  this  measure.  The
 class  I  have  referred  to  has  no  eco-
 nomic  pulls.  It  does  not  live  on
 coupons  as  the  richer  class  lives;  it
 lives  on  its  earning  either  by  way  of
 retirement  benefits  or  by  way  of
 gratuity  or  provident  fund  or  what-
 ever  earnings  it  has.  That  is  their
 only  ambition,  a  certain  cultural
 standard,  a  certain  academic  life,  a
 life  of  learning.  Preservation  of  that
 tradition  in  their  family  is  their  only
 ambition.

 Therefore,  if  you  are  going  to  pau-
 perise  those  people  in  a  society  who
 have  socio-ideological  influence  and
 no  economic  pull,  no  means  to  exploit
 the  society  at  their  disposal,  I  have
 nothing  to  say.  Go  ahead.  But  my
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 humble  submission  is  that  it  is  can-
 trary  to  your  ideal  that  you  have
 placed  in  the  Five  Year  Plans  and  the
 method  by  which  you  want  to  achieve
 that  and  build  up  our  society.  That
 is  my  first  submission.

 I  referred  to  stagnation.  In  a  deve-
 loping  society,  while  taxing,  Govern.
 ment  must  see  the  results,  whether
 they  are  really  mopping  up,  whether
 tax  evasion  is  lessening.  Have  Gov-
 ernment  started  a  study  of  this
 nature?  To  my  knowledge,  they  have
 not.  On  the  contrary,  they  feel,  ‘All
 right;  go  ahead’.  But  unfortunately,
 they  have  not  given  deep  thought  to
 this  aspect  of  the  problem.  In  a  deve-
 loping  economy,  incomes  are  growing.
 But  the  incomes  of  the  upper  strata
 in  our  country  grow  in  a  geometric
 proportion  and  that  of  the  lower
 strata  in  an  arithmetic  proportion  if  at
 all—calculating  it  in  this  way.

 Therefore,  :f  Government  keep  this
 aspect  in  mind,  the  first  consideration
 they  have  to  take  into  account  is:
 what  are  the  effects?  Have  we  tight-
 ened  up  the  machinery?  Have  we
 removed  that  blot  which  Prof.  Kaldor
 has  pointed  out  of  Rs.  200  crores  going
 away  by  way  of  tax  evasion?  Has
 some  machinery  beensetup  and  is  it
 at  work  to  remove  it?  Government
 are  proceeding  in  a  complacent  man-
 ner.  They  think:  ‘Go  ahead.  This
 is  the  last  Act  of  estate  duty  to  integ-
 rate,  broaden  and  cast  the  net  as  wide
 as  possible’.  This  measure  has  been
 visualised  and  they  have  brought  it
 before  the  House.  But  what  are  they
 going  to  get  by  it?  I  asked  this  ques-
 tion  of  the  Finance  Minister  in  the
 Select  Committee.  He  fumbled  a
 little.  He  was  not  sure  about  it,
 because  he  has  not  given  any  serious
 thought  to  this  aspect  of  the  problem.
 He  knows  that  the  Cabinet  has  taken
 a  decision  and  it  is  a  matter  of  pres-
 tige  and  the  rigid  man  that  he  is,  as
 we  know,  by  temperament—though
 he  is  now  showing  some  signs  of
 flexibility;  perhaps  this  House  is  res-
 ponsible  for  that  change—said  to  me:
 ‘Look  here,  of  all  pemons  you  are
 asking  this?’  I  said:  “Yes,  because  I
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 have  seen  what  the  effect  of  this  mea-
 sure  would  be.  You  are  going  to
 practically  uproot  by  paeuperising  a
 class  of  people  who  are  really  the
 bulwark  of  democracy,  if  at  all  you
 are  thinking  of  democra  in  this
 country’.  He  said  he  would  get  about
 Rs.  30  lakhs.  Then  I  said,  ू  am  pre-
 pared,—and  my  hon.  friend,  Shri  M.
 R.  Masani  said  the  same  thing—to  find
 a  way  out.  You  begin  your  lowest
 slab  at  the  present  limit;  keep  it  at
 Rs.  4  lakh.  If  it  reaches  Rs.  lakh,
 of  course  give  effect  from  Rs.  50,000
 to  Rs.  4  lakh.  In  that  reverse  pro-
 portion  you  can  tax  the  whole  estate,
 but  do  not  tax  property  worth  Rs.
 50,000’.

 What  would  be  the  effect?  Now
 urbanisation  is  taking  place.  If  you
 take  any  district  place,  a  small  house
 there  will  be  worth  about  Rs.  50,000.
 And  it  depends  on  the  evaluation
 officer,  and  under  this  law  the  man
 becomes  accountable.  He  is  served
 with  notice;  and  at  the  time  of  death
 or  immediately  after  death  the  family
 is  posed  with  the  problem  of  where
 to  get  the  money  from  to  get  probate,
 pay  the  income-tax  authorities  and
 satisfy  them  and  how,  in  the  present
 situation,  live  with  the  same  prestige
 which  perhaps,  the  father  enjoyed.
 This  is  a  very  serious  problem  before
 the  middle  class  people.  With  urban-
 isation  and  the  money  value  having
 gone  down  4  or  5  times  as  we  all
 know,  this  is  a  measure  which  is
 most  inequitous  on  record  and  would
 not  lead  to  any  substantial  addition
 to  the  Government  treasury.  This  is
 my  submission.

 I  would  very  humbly  submit  that,
 without  making  it  a  point  of  prestige,
 Government  should  give  serious  con-
 sideration  to  this  serious  aspect  of  this
 taxation  proposal  and  reconsider  their
 original  proposal  because  Estate  Duty
 was  never  intended  to  get  more
 money.  Primarily,  it  was  intended  to
 plug  the  loophole.  There  was  a  lot
 of  evasion  and  Government  could
 not  get  anything.  By  what  logic  have
 they  brought  forward  this  measure
 in  such  a  way  by  lowering  the  limit?
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 [Shri  Khalilkar}
 We  say  that  higher  rates  for  the  apex
 class  does  not  matter.  But  from  this
 angle,  if  at  all,  it  was  not  intended
 to  get  more  money  for  Government.
 But  we  intended  it  as  a  last  measure
 in  the  process  of  new  taxation  pro-
 posals  that  we  have  adopted  to  make
 it  really  a  broadbased  and  integrated
 one,  and  casting  the  net  wide  and  it
 would  be  in  the  fitness  of  things  to
 atcept  the  proposal.

 Even  now  it  is  not  too  late.  I  would
 appeal  to  the  Finance  Minister  and
 the  hon.  Members  opposite  that  they
 should  give  very  serious  thought  to
 this  aspect  of  the  problem.  I  am  not
 motivated  or  pleading  any  cause.  I
 feel  my  hon.  friend,  Shri  Jain,  will
 also  admit  that  I  am  not  pleading  for
 any  particular  class  of  exploiters.  On
 Many  an  occasion  I  have  criticised  my
 hon.  friend  Shrj  Masani;  but,  on  this
 eccasion  he  is  applying  his  mind  in
 a  broad  scientific  way  and  that  should
 appeal  to  the  House  I  would  again
 appeal  to  Government  not  to  allow
 prestige  to  stand  in  the  way  of  accept-
 ing  the  amendment  as  it  has  been
 suggested.

 Shri  Karni  Singhji  (Bikaner):  Mr.
 Chairman,  I  rise  to  speak  on  the  note
 that  I  have  appended  to  the  Report  of
 the  Select  Committee  on  the  Estate
 Duty  Amendment  Bill.  I  shall  con-
 fine  myself  to  the  exemptions  that  I
 wish  to  secure  for  the  members  of
 the  Armed  Forces  and  the  Police
 Forces,  when  they  are  killed  on  active
 service,  while  discharging  their  duties
 in  the  service  of  the  nation.

 In  the  Select  Committee  meetings
 when  I  had  raised  this  point,  though
 some  of  my  brother  Members  were
 sympathetic,  I  do  not  know  whether
 they  were  fully  apprised  of  the  situa-
 tion  as  it  exists  in  other  parts  of  the
 world.  Since  then,  I  have  collected
 certain  data  and  I  would  like  to  place
 it  before  the  House.
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 In  the  United  Kingdom  and  in  the
 United  States,  members  of  Armed
 Forces  killed  on  active  service  have
 been  given  very  specific  exemptions.
 I  shall  read  out  extracts  from  what
 I  have  with  me.  In  the  United  King-
 dorh,  the  exemption  extends  to  the
 exemption  of  the  property  of  Com-
 mons,  Seamen,  mariners,  soldiers  or
 airmen  who  are  siain  or  die  in  His
 Majesty's  Service.  In  the  United
 States,  it  goes  on  this  way:—

 “(a)  Deaths  after  December  6,
 ३394]  and  before  January  1,  947.—~
 The  tax  imposed  by  section  985
 (Additional  Estate  Tax)—in  addi-
 tion  to  the  estate  provides  for
 taxation  of  estate  of  residents  and
 non-residents  of  the  United
 States—imposed  upon  the  transfer
 of  the  net  estate  of  a  citizen  or
 resident  of  the  United  State  dying
 on  or  after  December  7,  1941
 and  before  January  l,  1947,
 while  in  active  service  as  a  Mem-
 ber  of  the  military  or  naval  forces
 of  the  United  States  or  of  any  of
 the  other  United  Nations  if  such
 descendant—

 (1)  was  killed  in  action,  or

 (2)  died  as  a  result  of  wounds
 or  other  injuries,  or  of  disease
 suffered  while  in  line  of  duty  by
 reason  of  a  hazard  to  which  he
 was  subjected  as  an  incident  of
 military  or  naval  service.”

 On  the  basis  of  that  I  appeal  to  my
 brother  Members  here  that  we  have
 probably  one  of  the  finest  armed
 forces  in  the  world,  and  I  think  we
 may  be  doing  a  great  service  to  them
 in  recognising  their  services  if  we
 came  forward  with  an  exemption  to
 exempt  them  when  they  give  their
 lives  in  defending  us.

 Shri  Tyagi:  We  accept  your  am-
 endment.

 Shri  Karni  Singhji:  There  are  some
 reasons  which  I  will  also  advance  as
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 to  why  I  feel  this  exemption  should
 be  given.  I  have  already  given  the
 first  reason  as  it  pertains  to  other
 countries.

 Secondly  I  feel  that  when  our
 armed  forces  or  policemen  are  dis-
 charging  their  duties,  they  must  have
 their  mind  completely  free.  They
 should  not  be  thinking:  “If  I  got  killed
 today,  what  is  going  to  happen  to  my
 children?  Maybe  my  son  will  be
 paying  estate  duty  for  the  next  20
 years.”  We  expect  every  fighting  man
 in  the  country  will  give  the  best  that
 he  can.

 Thirdly  I  think  it  is  only  fair  that
 the  nation,  or  rather  the  Finance  Min-
 istry,  should  not  directly  or  indirectly
 gain  by  the  death  of  a  soldier  who  is
 ordered  to  give  his  life  in  the  inter-
 ests  of  the  country.  Taking  the  case
 of  the  police,  we  see  that  in  anti-
 dacoity  works  policemen  are  killed
 frequently.  We  also  want  that  our
 policemen  should  discharge  their
 duties  and  rid  the  country  of  dacoits.
 But  we  must  also  likewise  recognise
 their  service,  and  when  they  are
 killed  in  such  service,  exempt  them
 from  estate  duty.

 There  are  a  number  of  arguments,
 of  course,  advanced  by  people  as  to
 why  we  should  not  exempt  the  armed
 forces  from  the  duty.  One  of  them
 is  that  we  should  wait  till  war  comes.

 An  Hon.  Memebr:  Who  says  80?

 Shri  Karni  Singhji:  That  was
 advanced  as  one  of  the  arguments.
 There  are  some  of  our  troops  who
 are  today  in  the  Middle  East.  There
 may  be  Indian  troops  who  will  be
 going  out  to  do  U.N.  work.  There  are
 people  who  may  be  killed  in  police
 action  in  our  country.  We  must  have
 a  provision  whereby  we  can  give  them
 that  exemption.  Every  day  policemen
 are  killed  in  discharging  their  duties.
 We  do  not  have  to  wait  for  wars  to
 enact  this  exemption.

 Another  question  I  have  been  ask-
 ed,  which  is  rather  strange:  “How
 are  the  Indian  army  people  any  bra-
 ver  than  others?”  It  is  obvious  that
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 the  troops  are  governed  by  an  entire-
 ly  different  code.  If  during  warfare
 any  army  personnel  refuses  to  fight,
 he  can  be  shot  or  court  martialled,
 whereas  no  action  can  be  taken
 against  any  of  us  refusing  to  fight  or
 give  up  our  lives.

 Shri  Tyagi:  Or  refusing  to  vote.
 Shri  Karni  Singhji:  Another  ques-

 tion  which  some  of  my  friends  have
 asked  is:  how  many  men  are  going
 to  be  affected  in  the  armed  forces  by
 estate  duty?  Firstly,  by  reducing  the
 exemption  limit  to  Rs.  50,000  a  very
 large  number  of  fighting  men  are
 going  to  come  in  this  category.
 Secondly,  we  are  also  proud  that  some
 of  our  richest  families’  boys  are  going
 through  the  mill,  and  they  are  coming
 up  from  the  lowest  rung  of  the  ladder,
 and  climbing  up.  These  men  will  be
 fighting  in  the  forefront  to  defend
 their  country,  and  they  may  be  slain
 while  doing  so.  Therefore,  I  feel  that,
 although  not  a  very  large  number
 may  be  affected  by  this,  a  certain
 number  is  bound  to  be  attracted  to
 the  tax.  I  should  finally  conclude  by
 making  an  appeal!  to  my  friends  here.
 Let  not  our  brave  men  of  the  armed
 police  forces  feel  that  we,  the  Mem-
 bers  of  Parliament,  are  not  their
 friends  and  let  us,  therefore,  recog~
 mise  their  services  and  let  us  recog-
 nise  their  sacrifices.  We  can  be  proud
 of  our  gallant  men  of  the  armed  forces
 and  the  least  we  can  do  is  to  exempt
 them  from  the  Estate  Duty  when  they
 die  in  defending  our  homes.

 WW  brs.
 BUSINESS  ADVISORY  COMMITTEE

 TWENTY-EICHTH  REPORT

 Shri  Raghubir  Sahai  (Budaun):
 Sir,  I  beg  to  present  the  twenty-
 eigth  report  of  the  Business  Advi-
 sory  Committee.

 27.0l  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Saturday  the
 30th  August,  1958.
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